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LOK SABHA

Wednesday, May 26, 1971jJyaii>tha 5, 
1893 (Saka)

7 he I ok Sabha met at Eleven o f the 
Clock

(Mr. Speaker in the Chan] 

MEMBER SWORN 

SHRI S. S. MOHAPATRA (Balasorc).

RE . DESIGNATIONS OF MINISTERS 
AND MINISTRIES

MR. SPEAKER : Questions.

SHRI N1HAR LASKAR (Karimganj): 
cstion No. 61.

SHRI KALYANASUNDARAM (Tiruch- 
irapalli) : On a point of order. You are
aware of the heated controversy that had 
developed in this House about the notifica
tion regarding the designation of Ministers 
and Ministries in Hindi. Some of the 
members, those belonging to the DMK, have 
decided to abstain during the Question Hour 
on this issue. Even though we have not 
joined them in this abstention, we feel no 
less strongly about it. So we want to know 
when a  decision will be taken with regard to 
this.

Secondly, I would like to ask why the 
Lok Sabha should implement it automatically 
when a notification is issued only by the 
Government. Who is responsible for print
ing these question lists ? It is the Lok 
Sabha Speaker. So he should consult the 
leaders of parties before he introduces any 
change here. So may I ask whether you 
propose to convene a  meeting of the leader# 
of parties to resolve this controversy so far 
as the Lok Sabha is concerned ? Let the
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Government look after themselves. I would 
appeal to you to intervene in this matter in 
so far as it relates to the proceedings of this 
House.

SHRI R. V. SWAMINATHAN 
(Madurai) : 1 wiyh to state, I also agree 
with my hon. member Shri Kalyanasundaram. 
This is a very serious matter and we must 
do something in the matter We cannot 
leave it like this.

SHRI BALATHANDAYUTHAM 
(Coimbatore): This is a question of privilege.

MR. SPEAKER : This matter was 
raised in the House the other day. The 
Prime Minister agreed to call a meeting and 
that was agreed upon m this House. First 
they issued a notification. Then a second 
notification came We have already issued 
the corrigenda. They have revised their 
decision. First, we will have the nomen
clature in English followed by that in Hindi. 
J think that is a good solution.

SHRI KALYANASUNDARAM : No...

MR. SPEAKER : When there is a 
Presidential Order, we have no other choice 
but to implement it.

SHRI KALYANASUNDARAM : The 
Presidential Order relates to the functioning 
of Government and not to the functioning of 
this Honse. This House functions inde
pendently.

MR. SPEAKER : I think in future 
when such orders are to be promulgated, I 
will propose to the President that in case it 
affects the proceedings of this House or some 
other matter connected with the work of this 
House, they should normally take us into 
consultation,

SHRI KALYANASUNDARAM : Was 
there consultation held in this case ? I 
presume no consultation was made.
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MR. SPEAKER: When 1 make this 
proposal, naturally I will be consulted.

SHRI H. N. MUKERJEE (Calcutta- 
North E as t): Could I recall that when the 
nomenclature ‘Lok Sabha’ was adopted, Shri 
Mavalankar himself announced it in the 
House from his place in the House ?

And it was after that that we changed 
the nomenclature. Therefore, the tradition 
is there and you have to uphold that 
tradition.

SHRI R. V. SWAMINATHAN : I 
would like to suggest that the Speaker may 
write to the President requesting him to with
draw the Notification in view of the fact that 
he has not consulted the Speaker.

SHRI KALYANASUNDARAM : May I 
request you to allow sometime to discuss the 
Notification in this House itself ?

MR. SPEAKER : It is all settled now.

SHRI KALYANASUNDARAM: Other- 
wise I will have to raise it by means of a 
privilege motion. 1 have already given 
notice of a privilege motion, because it 
concerns the functioning of this House.

T i w i  forow ( s m s )  :
*FT 5R?r 35HT

% i 't ith t srw  eft ^  |  f a  s tf t

5TTT ^  f a  sr^hrix

*FR % yran=6ft ST̂ T

srrcf *ffa?r |  f a  ̂ rc-srrccfta

sre* cre§ f t ss rJ t ^rr ? . . .

^  35T T | |  ?

T m n r  f a p r : f  w  ^  s s r

^  f a  ?TTtT $  3^1 351%

^srrsrar ^  f  ? arrc-arrr 

s k t  m m  fa*  * R -

?for s s w f  f o n  m  W  t  I

: astir « r ^ r r  m

* t i  % w  ^  55ft 

|  foRr <rc f a  * r e f w r  fa irr m

I It does not arise out the question.
It is a submission about a certain general 
policy. It is not a question of any point of 
order.

t o t t o  f tv w  : t  p r a  ^ r r

STT̂ TT i  f a  3TW 'f tT  fasTR

*?tct sRcfT ^5rr sir |  ?rar m  w  

TT*?VT»TT % sre* % ir ^RrT ^

11 3jtrt  

f a  f o x  ^cpft

^T5ft srrar ^  $  *rm% s m  5 $  

w  % 1

w m  : z v x m  q s  $  %

* t irfsrfa^  *PT?t tft STTcT I  I

«ft m  nmT? : s fe fe  * *
«fWf t  ^
|  I 5p?fa q̂ NTTCSr g> 7 ^  I  eft STTfaT 

^  fa?m fo r  5PP apT ^

5RTT WTcT I  faBTIT^t ^t «WT ?

(*rfRT3r»rsr): ^ rfa ^ R  
$  w  ^  ir ?qte % fe n  |«rr |  vftx
wfarT f|?^t % sr̂ T <R f f ? T  fa^ft 

^sfhT T ^r ^T T  1

w e w  : anr ^  1TTT

^  15W  ar^ ^ ir  {  I

«ft w w w  wr m m  ( m w ^ r ) : 

^  f̂t t  ^sr «it w  m  vfax 5r i 
?ptt *Ftf^rr ^et ^  fr « tn  f w v  i?w 

1 ̂ ft ^ t | m  ?rjif «f!fr «ftr
?rk anrq* ^ t ^rr »rff t o t  

«rt %fa?r ST? « t r  w  ?rrf[ ?r i f t  fW r 

f w #  ^tfa^TT ?ft ift %

fa*t 3tt®t  5t?rr <rl«rt i
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ORAL ANSWERS TO QUESTIONS 

Reorganization of Yojana Ayog

+
*61. SHRI NIHAR LASKAR :

SHRI P. GANGADEB :
SHRI MAYAVAN :

Will the Minister of PLANNING 
(YOJANA MANTRI) be pleased to state :

(a) whether the Pradhan Mantri has 
reorganised the Yojana Ayog in order to 
fulfil the aspirations of the people for a 
socialist programme ;

(b) if so, the main changes made ;
(c) whether she is also considering certain 

changes in the existing Fourth Five Year 
Plan ; and

(d) if so, die proposed changes ?

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (YOJANA 
MANTRALAYA MEN RAJYA MANTRI 
(SHRI MOHAN DHARIA): (a) The reorga
nization of the Planning Commission is in 
rrogress and will be finalised shortly.

(b) and (c). Details are being worked
out.

(d) A re-appraisal of the Fourth Plan* 
will be made after the Planning Commission 

i s reconstituted.

SHRI NIHAR LASKAR : Nothing
has come out in the answer. Anyway, 1 
would like to point out that in order to 
achieve our goals there has to be a much 
greater emphasis on the implementation of 
the Plan, and in this aspect the Planning 
Commission has failed so far. We have 
seen there has always been a  gap between the 
Plan target and the achievement. So, I 
would like to known in what way the Prime 
Minister is going to achieve it by reorganis
ing the Planning Commission. Or, is it 
simply another experiment ?

SHRI MOHAN DHARIA : While 
having a  reappraisal, the implementation 
of the Plan will also be taken into considera
tion, and what sort o f mechanism can be 
created will naturally be considered.

SHRI NIHAR LASKAR : While
considering the re-organisation of the Plann
ing Commission, I  vould like to know 
whether the Planning Commission will be 
able to give ns future guidelines on priorities. 
On this aspect the Planning Commission has 
failed so far.

SHRI MOHAN DHARIA : After this 
reappraisal, natually the priorities shall be 
fixed and in order to meet the demands of 
the people and fulfil our promises to the 
people, due care will certainly be taken.

SHRI P. GANGADEB : May I know
the mechanism by which and the extent to 
which the investment structure of the fourth 
Plan will be changed in favour of agriculture?

SHRI MOHAN DHARIA : It will all 
be taken into consideration after the reap
praisal of the fourth Plan. A panel has 
been informally set up to go into it and after 
the Planning Commission is reconstituted all 
these aspcets will be taken into consideration.

SHRI SHYAMNANDAN MISHRA : 
What exactly does the Government mean by 
the reorganization of the Planning Commis
sion ? Does it only mean change of faces 
or there is going to be a structural change in 
the Planning Commission ? Secondly, may 
I know whether it is a fact that the members 
of the Planning Commission were asked to 
resign and the message was conveyed through 
a Secretary of the Government of India that 
they should tender their resignation ?

THE MINISTER OF PLANNING 
AND MINISTER OF DEPARTMENT 
OF SCIENCE AND TECHNOLOGY 
(YOJNA MANTRI TATHA VIGYAN AUR 
PRODYOGIKI VIBHAG MANTRI) (SHRI 
C. SUBRAMANIAM): There is a separate 
question on that later on.

SHRI SHYAMNANDAN MISHRA ; I 
want to know whether by reorganization, 
the Government only means change of faces 
or a basic structural change in the Planning 
Commission.

SHRI C. SUBRAMANIAM : The hon. 
Member should put only one question. If  
he puts two questions, then I have got the 
choice which to answer. So* I chose to 
answer the second part. If  he now sticks to 
the first past—{Interruption)
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SEVERAL HON. MEMBERS : rose—

SHRI SHYAMNANDAN MISHRA : 
You are not here to regulate the Question 
Hour.

SHJU ATAL BIHARI VAIPAYEE : He 
has no choice.

SHRI SHYAMNANDAN MISHRA : 
Just see the audacity of the Minister. One 
cannot put with this kind of audacity.

MR. SPEAKER : May I ask the
Minister to treat it as one question.

SHRI C. SUBRAM A NI AM : I submit
to your ruling. Whether there should be 
any change in the structure of the Planning 
Commission also is under consideration

SHRI SHYAMNANDAN MISHRA : 
About the second question : whether a 
message was conveyed through a Secretary 
to the members of the Planning Commission 
to tender their resignation. That is a pomt 
which has been talked about very much, and 
in fact, a very important person has made 
the charge that Prof. Gadgil the Deputv 
Chairman of the Planning Commission was 
asked to resign ; he was almost dismissed 
This had hastened his death. Mr. Gorav, 
the Chairman of the PSP, has made that 
charge.

MR. SPEAKER : That is not a matter
which is relevant. You asked about structural 
changes. The Minister said, yes, structuial 
changes. So far as the other matter is con
cerned. you can ask a scpara'e question.

SHRI SHYAMNANDAN MISHRA : 
Is it not relevant tn this question ?

SEVERAL HON. MEMBERS ro.vc-

MR. SPEAKER : Ordci, order. We
met only for a few days in the previous 
session. It is very difficult to get acquainted 
with the new faccs. I think we will be able 
to catch up during this session, whic’i is 
quite long. Wherever sometimes I hesitate 
to mention the correct name, or if there is 
some difference in pronunciation, hon. 
Members will kindly bear with me. For 
instance, with regard to Mr. Vika!, 1 have 
been calling him as Vikaal. He mentioned 
it is Vika!. That was the correction made 
by him.

SHRI SURENDRA MOHANTY : Since 
the Planning Commission has no control 
over the implementation, may I know how 
the reorganization of the Planning Commis
sion is going to lead to the fulfilment of the 
socialistic aspirations of the people and 
whether some change of personnel will 
achieve this objective ?

SHRI MOHAN DHARIA : I have
already answered it. All these aspects are 
being taken into consideration. It will be 
the duty of Government to see that the plans 
are properly implemented. A liaison between 
the Planning Commission and Government 
is existing today because the Planning Mini
ster is in charge of Planning and he is also 
the Deputy Chairman of the Planning Com
mission.

SHRI K. IAKKAPPA : In view of
the commitment lo the people of this country 
to bring about a new change for the realisa
tion of tl.eir aspirations, may I know whether 
this GoNCinment has put forth new proposals 
to hiing about a new change in the new 
dunens'on of sodali‘m so far as planning is 
concctned to acxclciate the prccejs of grov.m 
of the economic condition of the weaker 
sections of ti e country ? What are the 
broad outlines that the Planning Commission 
ha> envisaged in this respect ?

SHRI MOHAN DHARIA : It will be
our cndcawuii to see that our promises to 
the people arc properly fulfilled and demo
cratic socialism is established through this 
effective weapon of planning. So far as the 
other a >pccts arc concerned, they are being 
consider’d.

SHRI K. LAKKAPPA : What about
the broad outlines.

SHRI MOHAN DHARIA : The broad 
outlines are also under consideration.

SHRI TRIDIB CHAUDHURI : There
has been some controversy after the new 
Presidential Order about the Status of the 
Planning Commission was announced in the 
Press. 1 ormerly the Planning Commission 
used to be known informally as the Econo
mic Committee of the Cabinet. Now the 
Planning Minister has been made responsible 
for the entire planning process and its 
implementation. May I know What is in 
the mind of the Government about the actual
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locus standi of the Planning Commission— 
whet her it still remains the Economic Com
mittee of the Cabinet or it is an advisory 
committee to the Planning Ministry ?

SHRI C. SUBRAMANIAM . It is a 
national Commission. It is not only an 
Economic Committee of the Cabinet but it 
is a commission intended for the whole 
country, including the State Governments. 
That status will be retained. There is no 
question of down-grading tl e Pla wing 
Commission as far as this is concerned

Abolition of Privy Purses
4

*62. SHRI S. C. SAMANTA •
SHRI K. M. MADHUKAR 
SHRI S. M. BANLRJEL .

Will the Minister of HOME AFFAIRS 
(GRIH MANTRI) be pleased to state •

(.i) the steps being taken to abolish the 
I’nvj Purses ,

(b) whether anv formula has been 
evolved for compensation and , if so, the 
details thereof ; and

(c) the time by which this is likely t.> be 
accomplished ?

THE MINISTER OF STATE IN TH t 
MINISTRY OF HOME AFFAIRS (GRIH 
MANTRALAYA MEN RAJYA MANTRI) 
(SHRI K. C. PANT) • (a) to (c). The inten
tion of Government to abolish by appro
priate constitution! measures the privy purses 
and privileges of the Rulers of former Indian 
States has been announced in the President’s 
address to Parliament on 23rd March, 1971. 
Government will soon be ready with their 
proposals in this regard.

SHRI S. C. SAMANTA : Is it not a
fact that recently in the newspapers it was 
mentioned that some compromise fromula 
about compensation is being discussed by the 
princes themselves ? May I know whether 
any information has reached the Govern
ment either from the princes or from any 
other source ?

SHRI K. C. PANT : We have seen
some press reports of some statements made 
by some princes, which talked in a general 
way about their desire to have talks with the 
Government. We have not heard anything 
about any concrete compromise formula.

THE PRIME MINISTER, MINISTER 
OF ATOMIC ENERGY, MINISTER OF 
HOME AFFAIRS AND MINISTER OF 
INFORMATION AND BROADCASTING 
(PRADHAN MANTRI, PARAMANU 
URJA MANTRI, GRIH MANTRI TATHA 
SOOCHNAAUR PRASARAN MANTRI) 
(SHRIMATI INDIRA GANDHI) : Copies 
of the statements have been sent to us.

f«r«r
55T arfc If 5PTP f w  *PTT,

*PTT TTSnwf % fsT^t 'H'Hlfm
w? irT^mr i % sft
s n m  f c r r  |  ft

sit w t  t ,  ^  5FT ^  t  f r

sncanrc f s r t a  %
3 %  m *  ?tt«t sre?* ^  | '
^  |  f r  w r  f^rr %

I ft 3TFRT ^T^rfT g  f r  

m i  TT sptf ifcrr f5l5T ^  5TT 
fa rm  f«RT f t *  ftr  fsr^t

fe rr ^  i
EF^irrfrq^T '3T̂ T«T 5 fa* f̂ TST

w  *rr T jt 1 1

m  <T?t! :

w r  i srtft % t | |  i ^
3*% «tT* it  $35 ^  3fT ^T^TT |  I

SHRI S. M. BANERJEE : From the 
answer of the hon. Minister it appears that 
government have not made up their mind 
finally as to when they would bring the 
legislation. After the Supreme Court judg
ment it was stated by the hon. Prime 
Minister both inside and outside the House 
that they would like to amend the Constitu
tion so that if the privy purses are abolished 
the princes may not be able to go to the 
Supreme Court and the Supreme Court may 
not sit in judgment on Parliament. I would 
like to know when the Bill is likely to be 
brought here and what steps have been 
taken to amend the Constitution and to see 
that such legislations are not undone by the 
Supreme Court.



SHRI K. C. PA N T: My hon. friend 
has spelt out some of the complication that 
have arisen as a result of the Supreme 
Court judgment. Naturally, all these points 
have to be considered in detail before 
framing appropriate proposal for legislative 
measure. We are trying our best to bring 
these measures forward as early as possible 
and we are working towards bringing them, 
if possible, even in this session.

SHRI S. M. BANERJEE : My question 
was what steps have been taken to amend 
the Constitution and when the Constitution 
is likely to be amended.

MR. SPEAKER : That is what he has 
stated.

SHRI S. M. BANERJEE : My question 
was very specific. Sincc the Constitution 
stands in the way, a solemn assurance was 
given that the Constitution and the Supreme 
Court will not be allowed to stand in the 
way.

SHRI K. C. PANT: When we are 
discussing a question it will not be right to 
say much. Of course, if the Constitution 
has to be amended, and it seems it will have 
to be, then we shall bring forward a Con
stitution Amendment Bill.

SHRI BHAGWAT JHA AZAD : Sincc 
4tfee mandate has been given by the people 
against compensation, if 1 understood the 
Minister correctly, government is not think
ing in terms of any compensation what
soever and the Bill wii! be brought foiward 
very quickly in the House.

SHRI K. C. PANT: Actually, the 
question of compensation never arose earlier, 
because we were only talking in terms of 
transitional payments. As I said earlier, the 
whole matter is under consideration and at 
this stage I would not like to say much 
abont it.

t r f t  t  f a  ^  «f s t a -
f i r o r c * * #  1 1  *  ^ tt |
ftr  $ h h * i

^  f  f a

ITWT falT  orT^TT *TT ^  I *RT

fcir w rf fo  n w g f i r r t f i r r c
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% srr^ rr i ft

=sfT^ f  f a

qpfifa f  m  $r aWf % ^  totstt

fe rr |  fa  fa fa R  ^  «t fenrr
'SfT̂ r i

: r̂ezresT

wtrm  1 1 srrqff wr ^ r r
t , q^r ^  fa^rn: fa*rr «tt s fa  

srrsrrc *tt f a t e ?  «nr*TT «tt f a  *5 s m f f  
^ 7  |  I

T̂cT «ft I ^  3T?r N f c r  SFT^fV «-5TRr 

f, n k  *rr 1 1

SHRI 1NDRAJIT GUPTA : A few days 
ago the press had carried a statement by 
Shri Fatehsinhrao Gaekwad in which he 
had suggested that, instead of proceeding 
with legal or constitutional measures, the 
Government would be well advised to enter 
again into negotiations with the princes or 
former rulers most of whom, according to 
him, are now willing to have this matter 
amicably settled through mutual discussions.
I would like to know from the Government 
whether they are prepaied to give an 
assurance to this House that they will not 
under any circumstances again hold up the 
constitutional or legal necessary measures 
from bein? taken in the name of having 
discussions with the princes, as was done 
once before, and that they will proceed 
with the necessary measures to put this 
thing on a proper constitutional footing and 
not be derailed again into talks with ex
rulers for an indefinite time.

SHRI K. C. PANT : It is our attempt, 
in spite of pressures from various sides of 
the House, never to be derailed.

T T * ^
% i %

f  fa  fstft to i
s s f o r c  sRcrrSr

w it

^ ? t |  a fk  3r q q rw f t  
* *  i * *  % f a r  ^rr$
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»rr̂ f>yr f  ^  w r

w s r  t  ? I  f o

3T^5T Sfgt $  1
Why do you insist on offering them 

money or compensation ?

«ft T O  t o  « r e r : t o ;

^  srm ^  ^  1 1

MR. SPEAKER : Next question. Shri 
Jagannathrao Joshi. Absent.

SHRI S. M. BANERJEE : Sir, I want 
guidance from you. Is the arrest of a 
Naxalite a Central matter ? Every time 
some people are arrested somewhere, may be 
Naxalites, a question is admitted. I want 
to know how it bccomes a Central matter.

MR. SPEAKER : Your argument
seems to be correct ; 1 will study it. Shri 
P. K. Deo., Absent. Shri Bishwanath 
Jhunjhunwala.

Setting up of Yojana Ayog by Tamilnadu 
Government

+
*65. SHRI BISHWANATH 

JHUNJHUNWALA :
SHRI S. RADHAKRISHNAN :

Will the Minister of PLANNING 
(YOJANA MANTRT) be pleased to s ta te :

(a) whether the Government of Tamil 
Nadu have set up a  Yojana Ayog of its 
own ;

(b) whether the functioning or the 
State Yojana Ayog will in any way overlap 
the functioning of the Yojana Ayog at the 
Centre, particularly, in the spheres of 
industrial development ;

(c) if so, in what way co-ordination 
between the two Planning bodies is sought 
to be maintained ; and

(d) whether any other State Govern
ment propose to set up such Ayog ?

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (YOJANA 
MANTRALAYA MEN RAJYA MANTRI) 
(SHRI MOHAN DHARIA): (a) It is under
stood that the State Government of Tamil 
Nadu have recently set up a Planning Com
mission for the State. FuU details have

been sought from the State Government 
and are awaited.

(b) and (c). Do not arise.
(d) According to the information avail* 

able so far, no such proposal is under the 
consideration of the Governments in other 
States.

SHRI BISHWANATH JHUNJHUN
WALA : One of the terms of reference of 
the Tamil Nadu Planning Commission is to 
see that the ownership and control of 
material resources of the community are so 
distributed as to subserve the common good 
and prevention of concentration of wealth 
and means of production. The words 
“ownership and control of material 
resources” raise a slight doubt. If the 
reference is to the sphere of industry, some 
overlapping with the function of the Central 
Planning Commission is bound to happen 
since the administration of the Industrial 
Development and Regulation Act falls 
within the Central jurisdiction. So, my 
first question is whether the Central Govern
ment have got it. clarified from the Govern
ment of Tamil Nadu as to that is meant 
by this expression.

SHRI MOHAN DHARIA : The 
Government of Tamil Nadu has set up a 
State Planning Commission as other States 
are having their Planning Committees and 
Planning Boards. So far as the duties of 
the State Planning Boards or Committees 
are concerned, the Administrative Reforms 
Commission has recommended what should 
be their job and, I believe, it will be accord
ing to those recommendations of the Ad
ministration Reforms Commission that the 
State Planning Commission will function.
I do not think there will be any conflict 
between the Planning Commission at the 
State level and the Planning Commission 
at the national level. Ultimately, it is the 
National Development Council which co
ordinates overall planning in the country.

SHRI BISHWANATH JHUNJHUN
WALA : Since there is already a clamour 
for sharing more financial powers with the 
State Governments, may I know whether the 
Government of India has examined if the 
formation of a Planning Commission by a 
State Government as distinct from the 
Planning Boards will qualify for any change 
in the pattern of sharing of financial powers 
between the Central and State Manning 
Commissions ?
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SHRI MOHAN DHARIA : The
constitution of Planning Boards or Planning 
Committees at the State-level is in no way 
going to affect the financial relationship bet
ween the Central Government and the State 
Governments.

SHRI S. RADHAKR1SHNAN : In
view of the fact that the Chief Minister of 
Tamil Nadu in his press conference on 
March 16 has said that the D.M.K. will 
urge the Centre for a State Planning Board 
for proper economic and industrial growth 
of Tamil Nadu and for decentralisation of 
licensing powers now accumulated with the 
Centre, may I ask the hon, Minister whether 
such formation of Planning Boards at the 
Stale level will in any way affect the federal 
and financial relationship with the Centre 
and also whether any guide-lines have been 
laid down in this regard.

SHRI MOHAN DHARIA : The guide
lines have already been laid down according 
to the Report of the Administrative Reform!, 
Commission about the machinery for 
planning. I do not think there will be any 
conflict between the Central Government 
and the State Governments because they are 
governed not by creation of Planning Boards 
and PlanniQg Committees but by the pro
vision in the Constitution.

SHRI M. RAM GOPAL REDDY : We 
have got the Planning Commission m Delhi 
at the Centre. If we are going to have 
another Planning Commission in Tamil 
Nadu, there is going to be some sort of 
confusion. May I know whether the 
Government of India will advise the Tamil 
Nadu Government to call their planning 
body either as a Planning Board or a Plann
ing Committee. They are opposing even 
the Hindi version of the designations of 
Ministers here. Can’t the Government of 
India advise them they should not call their 
phoning body as the Planning Commission 
and that they should call it as a Planning 
Board or a Planning Committee ?

SHRI MOHAN DHARIA : The State 
Government of Tamil Nadu ts absolutely 
within its competence to call it as a State 
Planning Board or a State Planning Com- 
Trtfrt&vh or a State Planning Committee. I 
think, we have no right to interfere in that 
way.

SHRI M. RAM GOPAL REDDY: 
There will be two Planning Commissions 
then.

SHRI MOHAN DHARIA : That is 
a State Planning Commission ; ours is a 
National Planning Commission.

SHRI K SURYANARAYANA : As
my hon. friend, Shri S. Radhakrishnan, 
mentioned, the Government of Tamil Nadu 
requested the Government of India to 
approve of their appointing their own Plann
ing Commission. If that is so, what is the 
reaction of the Government of India 
thereto ?

SHRI MOHAN DHARIA : I have
stated in my reply that full details have 
been sought from the State Government and 
they are awaited.

Monopoly Hold of Big Business Houses 
on Newspaper

*66. SHRI BALATHANDAYUTHAM : 
Will the Minister of INFORMATION AND 
BROADCASTING (SOOCHANA AUR 
PRASARAN MANTRI) be pleased to state :

(a) the extent of monopoly hold of big 
business houses on newspapers in the 
country ; and

(b) the steps, if any, taken by Govern
ment to end this monopoly ?

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SOOCHANA AUR 
PRASARAN MANTRALAYA MEN 
RAJYA MANTRI) (SHRIMATI NANDINI 
SATPATHY): (a) According to the
Registrar of Newspapers Annual Report 
“ Press in India” published in 1970, there 
were 65 common ownership units owing 222 
news-interest newspapers (including 170 
dailies) at the end of 1969. As against this, 
there were 3,739 news-interest newspapers 
(including 702 dailies) in existence at the end 
of 1969. During the year 1969, the total 
circulation of all newspapers and periodicals 
stood at about 270 lakh copies, of which 
62.72 lakh copies or 23.3% was accounted 
for by news-interest newspapers of common 
ownership units.

(b) A statement is laid on the Table o f  
the House setting out the steps taken so far 
by this Ministry contain the growth of 
monopolies in the Indian Press.
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Statement

(a) Government is fully alive to the 
danger of concentration of ownership in the 
newspaper industry which may result in 
regimentation of thought and opinion and 
is anxious to prevent such developments as 
far as practicable. Towards this end, the 
following steps have been taken :—

(i) The Press Registrar makes an 
annual review of the ownership 
of newspapers and periodicals, 
and studies the development of 
common ownership units and 
publishes them in a publication 
called “ Press in India” , so that 
the public may become aware of 
the facts relating to the owner
ship of newspapers.

(ii) Under the Registration of News
papers (Central) Rules, 1956 
framed under the Press and 
Registration of Books Act, 1867, 
it is obligatory for newspapers to 
publish annually in the first 
issue after the last day of 
February information, Inter alia, 
relating to the individuals who 
own the newspaper and partners 
or shareholders holding more 
than one per cent of the total 
share capital. Failure to com
ply with this statutory obligation 
is an offence under the Press and 
Registration of Books Act, 1867 
which is punishable with fine 
which may extend to Rs. 500/-.

(iii) Under the Newsprint Allocation 
Policy, additional newsprint is 
not issued to a group or chain 
of newspapers for bringing out 
a  fresh publication.

(iv) On the recommendation of the 
Diwakar Committee* of the total 
annual foreign exchange made 
available for printing and com
posing machinery 50% is allotted 
to small newspapers (up to
15,000 circulation), 35% to 
medium newspapers (circulation 
15,000—50,000) and only 15% is 
allotted to big newspapers 
(circulation over 50,000)*

(v) Government's advertisement 
policy aims at staggering and 
releasing advertisements to news
papers in suitable rotatioa la

order to ensure the use of as 
many papers as possible so that 
papers with a big circulation do 
not get a large share of Govern
ment’s advertisements. It is the 
policy of Government to make 
increasing use of small and 
medium newspapers, particularly 
those published in Indian 
languages.

(vi) With a view to obtaining first
hand and detailed factual infor
mation regarding the methods of 
unfair competition and/or restric
tive practices, if any, adopted by 
the larger newspapers to 
suppress, weaken and eliminate 
the smaller ones about which 
there are often complaints, a 
sub-committee, set up by the 
Press Council, invited specific 
information and instances by a 
letter addressed to newspapers 
and periodicals in all languages 
having a paid circulation of
5,000 copies and above. In 
reply, only ten dailies and four 
weeklies mentioned specific cases 
of what they considered restric
tive practices Indulged in by 
bigger papers. The Council is 
currently pursuing the enquiry 
by collecting further information 
regarding instances of restrictive 
practices.

(vii) Government are considering the 
question of setting »p a News
paper Finance Corporation to 
give financial assistance to small 
and medium newspapers and not 
to big newspapers, to help the 
healthy growth of the former.

(viii) (a) Government ate of the view 
that but for the steps taken by 
the Government so far the 
growth of big chain newspapers 
would have been more than 
what it has been. It is not, 
however, possible to -estimate th e  
extent to which steps already 
taken by Government have been 
effective. Government believe 
that the best way to check the 
growth of big chain newspapers 
is  to foster the growth of small 
and medium newspapers which 
axe managed on healthy lines
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and follow an enlightened 
editorial policy keeoing the
national interests in view.
Government are confident that 
the steps already taken and the 
further steps to be taken in the 
matter will effectively foster the 
growth of small and medium 
newspapers and thereby check 
the growth of big chain news
papers.

(viii) (b) As recommended by the 
Diwakar Committee on Small 
Newspapers, Government have 
started a slow speed news bulle
tin over the All India Radio 
which purveys important news, 
particularly for use by small and 
medium newspapers who, due to 
financial reasons, are not m a 
position to subscribe lo the 
service of news agencics.

A departmental study of the ownership 
pattern of the companies publishing news
papers has been instituted by the Depart
ment of Company Affairs.

SHRI BALATHANDAYUTHAM . Is 
the Government aware that the Press 
Commission report was given in 1954 and in 
1956 a price page schedule was ordered and 
that Supreme Court struck it down and 
there were the other two recommendations 
namely diffusion ot ownership, and to make 
Public Corporations of PTI and UNI ? If 
the Government is aware of all these th>ngs, 
will the Government let us know as to why 
they dropped the same like not potatoes 
and on what grounds ? Further, I want to 
know whether the Government consider the 
steps they have detailed in the statement as 
adequate to deal with this kind of mono
poly ? Are they going to give milk to the 
snak which has bitten them recently ?

SHRIMATI NANDINI SATPATHY : 
I admit that the steps taken by the Govern
ment to restrain the monopoly in the Press 
are not adequate. Even then we believe 
that we should help the small newspapers 
and that is, in a positive way, restraining 
the monopoly of the big newspapers, More
over a departmental study of (he ownership 
pattern of the companies publishing news
papers has been instituted by the Depart
ment of Company Affairs.

SHRI BALATHANDAYUTHAM : I* 
the Government considering any structural 
change in the monopoly ownership of news
papers ? Are they contemplating anything in 
this regard, since they think that the steps 
are not adequate ? I want an assurance.

SHRIMATI NANDINI SATPATHY :
This is under the study of the Department 
of Company Affairs and we are expecting 
their recommendations. Only after that 
can we take some decision about this.

SHRI P. VENKATASUBBA1AH : Is 
the Government aware of the fact that many 
of the restrictions imposed by the Govern
ment in order to curb the monopoly in the 
chain of newspapers are sought to be 
circumvented by resorting to acquire large 
number of advertisements at the cost of 
small news papers and also trying to starve 
the sma'I newspapers with such unhealthy 
competition ? If so, I want to know whether 
the Government proposes to set up a 
Newspaper Finance Corporation so as to 
give the necessary help to the small news
papers and the language newspapers and 
also see that the advertisements will not 
unduly be given for the benefit of the big 
newspapers.

SHRIMATI NANDINI SATPATHY : 
Government is contemplating to bring in this 
Newspaper Finance Corporation Bill during 
this session. The advertisement policy of 
the Government is under review.

SHRIMATI LAKSHMIKANTHAMMA: 
May I know whether the Soochna and 
Prasaran Mantri is aware that apart from 
the Monopoly Commissions report, even 
late Panditji was very much perturbed at the 
way that the monopoly hold was going 
on the newspapers in the country* which 
was detrimental and dangerous to the func
tioning of democracy ? May I know whether 
Government have noticed the way that there 
papers mislead the public and give wrong 
information during all these days ? If  so, 
may I know whether Government contem
plate to have partial control or socialisation 
of the press ?

SHRIMATI NANDINI SATPATHY : 
Government are quite aware of the role o f 
the press, and as I have already mentioned, 
we are studying the common ownership 
pattern.
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SHRI P. R. DAS MUNS1 : One 
leading newspaper in West Bengal, namely 
the Dainik Basumati has been completely 
closed and the employees are already having 
a life of starvation. May I know whether 
any memorandum has been received by the 
Government from the employees of “ Basu
mati" and if  so, the measures taken by 
Government in this regard ?

SHRIMATI NANDINI SATPATHY : 
That is not related to the main question. 
I would require separate notice of that 
question.

SHRI S. M. BANERJEE: 1 am the 
president of the PTT Federation, and so, 1 
would like to ask this question. la reply to 
an earlier question, an assurance was given

by the then Minister in this Ministry, namely 
Shri I. K. Gujral that necessary steps would 
be taken after a proper investigation and on 
the basis of the Press Commission’s report 
to convert the PT1 into a public corporation. 
I would like to know what has happened to 
that, and why it is not being done ? The 
PTI >s also controlled by the same press 
magnates as other newspapers.

MR. SPEAKER : The main question 
relates only to newspapers and not to news 
agencies.

SHRI S. M. BANERJEE : The PTI 
is also a news agency controlled by the 
monopoly press.

MR. SPEAKER * The main question 
relates only to newspapers and not to news 
agencies.

SHRI S. M. BANERJEE : After all, 
what is the PTI ? ■■

MR. SPEAKER : If I disallow Shri
Atal Bihari Vajpayee’s question, then I have 
to disallow the hon. Member’s question also.

SHRI S. M. BANERJEE : He had
shifted his question to AIR. but I am still 
with the press only ..

SHRI ATAL BIHARI VAJPAYEE : 
You may be pleased to allow both the 
supplementary questions.

SHRI S. M. BANERJEE: You may 
disallow both the questions.

SHRI PILOO M O DY: 1 notice that 
this bogey of monopoly in the press Is being 
raised from time to time with a very sinister 
purpose. If you are even a casual reader of 
the Indian press, you will find that the only 
monopoly that is exercised in the press is 
exercised by the Prime Minister because 
nearly 80 per dent o f the press is singing her 
praises day in and day out...

MR. SPEAKER : The hon, Member 
may please be relevant to the main question.

SHRI PILOO M O D Y : I was under 
the impression that «e  were discussing the 
question o f monopoly in the press.

MR. SPEAKER : We are not discussing 
anything. The hon. Member has only to 
ask a question.
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SHRI PILOO MODY : Therefore, I
would like to know from the hon. Minister 
whose title or designation I cannot conceivably 
pronounce, what steps Government will take 
to separate the press and re-establish its 
independence from the various governmental 
organisations which have taken a stifle-hold 
over the entire press and particularly the 
journalists.

SHRI MATI NANDINI SATPATHY : 
The press in this country is absolutely free 
and Government has no control over it. 
Whenever the press seeks any help from 
Government, the Government is there to 
help it, but it is wrong to say that Govern
ment has got any hold over the press or is 
influencing it in any way.

SHRI ANANTRAO PATIL : During 
the last four years, Government has not 
taken any concrete steps to curb monopoly 
in the press. Now the Minister has replied 
by saying that by giving help to small and 
medium-size newspapers, we will be able to 
contain monopolistic tendencies. But experi
ence has been quite the contrary. By merely 
giving help to small and medium-size news
papers, we are not going to curtail monopo
listic tendencies which are on the increase. 
Does Government contemplate the appoint
ment of a Commission to inquire into 
monopolistic tendencies in the press ?

SHRIMATI NANDINI SATPATHY :
I have replied to this ; I have said that the 
matter is under study by the Company 
Affairs Department.

SHRI N, K. P. SALVE : Does Govern
ment accept that notwithstanding these 
steps, the pernicious and malicious strangle
hold of monopoly in Indian newspapers 
continues unabashed? If  so, and if the 
public trust form of management and owner
ship for the Indian press is accepted, what 
prevents Government from bringing forward 
legislation to curb outright and once for all, 
the stranglehold of monopoly on the Indian 
press 7

SHRI PILOO MODY : Nationalise
the press.

SHRI N. K P. SALVE: To eflect this, 
there is already provision in th Companies 
Act. A11 tfeat Is needed is to improve the 
Companies Act in that respect. Why is that

not being done and we are proceeding in an 
extremely lamentably slow manner in this 
direction ?

SHRIMATI NANDINI SATPATHY : 
When the whole question is under Govern
ment's study, I do not like to comment on 
that.

SHRI PILOO MODY : Nationalise
the press.

SHRI BHAGWAT JHA AZAD :
Socialise it.

SHRI S. A. MURUGANANTHAM : 
Why is it that Government is not implement
ing the Report of the Newspaper Monopolies 
Commission of 1954 ?

SHRI PILOO MODY : That was
before her time.

SHRIMATI NANDINI SATPATHY : 
There is was no Monopoly Commission on 
the Press.

SHRI RAMAVATAR SHASTRI : He
means the Press Commission.

SHRI R. K. SINHA : Is Government
aware that the working journalists in their 
conference in Ahmedabad came out with 
certain formulations for an independent* 
free press in India ? The monopoly press 
m India has become a branch of bigger 
industry in the country. Will Government 
really free the press from this stranglehold 
of the monopoly press ? The poison gas 
that was generated during the days of the 
split in the Indian National Congress, at the 
time of the Presidential election tad  at the 
time of the nationalisation of the banking 
industry should open the eyes of Govern
ment and it should come out with autono
mous press corporations controlled by the 
people of India and not by the strangulating 
monopolists.

THE PRIME MINISTER, MINISTER 
OF ATOMIC ENERGY, MINISTER O F 
HOME AFFAIRS AND MINISTER OF 
INFORMATION AND BROADCASTING 
(PRADHAN MANTRI, PARAMANU 
URJA MANTRI, GRIH MANTRI TATHA 
SOOCHANA AUR PRASARAN MANTRI) 
(SHRIMATI INDIRA GANDHI) : Tb» 
hon. Member has pointed oat how the p H
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behaved. But we should also be aware of 
the reaction of the public to such behaviour.

Advertisements by Foreign Countries 
in Indian Newspapers

*68. SHRI SHYAMNANDAN 
MISHRA : Will the Minister of INFOR
MATION AND BROADCASTING 
(SOOCHANA AUR PRASARAN MANTRI) 
be pleased to state :

(a) whethei Government have any 
control over the advertisements given by 
foreign countries to the Indian newspapers ; 
and

(b) the amount spent by foreign coun
tries on advertisements in the Indian news
papers in 196* and 1970 ?

THE MINIS! ER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SOOCHANA AUR 
PRASARAN MANTRALAYA MEN 
RAJYA MANTRI) (SHRIMATI NANDINI 
SATPATHY): (a) The Government o f India 
has framed rules under the Vienna Conven
tion on Diplomatic Ralptions, 1961, laying 
down norms for the issue of publicity 
maierial by foreign missions m India. There 
is, however, no law or regulation preventing 
a foreign mission or a foreign country from 
giving an advertisement in an Indian news
paper.

(b) The information is not available.

SHRI SHYAMNANDAN MISHRA : 
Would the Government be pleased to say 
whether they keep track of the advertise
ments given by foreign agencies or foreign 
Governments to the Indian newpapers, 
whether they have any means of keeping 
track of the advertisements that are bising 
given to the Indian newspapers ?

SHRIMATI NANDINI SATPATHI: 
As far as this Ministry is concerned, we do 
not have any means to find out from the 
foreign Embassies what advertisements they 
give the Indian papers.

SHRI SHYAMNANDAN MISHRA : 
Then, may I ask as a  corollary, whether 
Government does not think that it might 
went constitute a threat to the internal 
security of the country as it did in Ceylon 

an extent, and alto it might amount to 
an interference in the internal affairs of tine

country through identification with certain 
political parties which these advertisements 
seek to help.

SHRIMATI NANDINI SATPATHI : 
In fact, the External Affairs Ministry keep 
track, and whenever there is any advertise
ment which is against the interests o f the 
country, they call the particular Embassy 
people and launch a protest.
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Implementation of Khosia Cottmissioo’s 
Report Regarding Delhi Police

•69. SHRI DALIP SINGH : Will the 
Minister of HOME AFFAIRS (GRIH 
MANTRI) be pleased to state :

(a) the steps Government have taken so 
for to Implement the Khosia Commission's 
report in regard to the Delhi Police ; and 

0 )  the last target date for its implemen
tation ?

THE MINISTER OF STATE IN  THE 
MCNXSTRY OF HOMfi AFFAIRS {GRIH 
MANTRALAYA MEN RAJYA MANTRI) 
(SHRI K. C. PANT):(a) A statement showing 
the m^jor recommendations and the notion 
taken by Government, is placed on the 
Table of the House. [Placed in Library. See 
No. LT—183/71]



(b) It is not possible to indicate any 
target date for the implementation of all the 
recommendations.
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Formation of Inter-State CeoncU

+
*71. SHRI KALYANASUNDARAM ;

SHRI B. S. BHAURA :
Will the Minister of HOME AFFAIRS 

(GRIH MANTRI) be pleased to s ta te :
(a) whether the Administrative Reforms 

Commission’s recommendation regarding
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the setting up of an Inter-State Council to 
discuss issues of national importance has 
been considered by Government ; and

(b) if so, the decision taken thereon ?

THE MINISTER OP STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PERSONNEL 
(GRIH  MANTRALAYA AUR K ARM IK 
VIBHAGMEN RAJYA MANTRI) (SHRI 
RAM NIWAS M IRD HA): (a) and (b). 
The relevant recommendations of the 
Administrative Reforms Commission are 
nder examination.

SHRI KALYANASUNDARAM : How 
long has this question been under con* 
sideration and when will a decision be taken 
in the matter as it relates to an important 
question concerning the nation as a whole.

SHRI RAM NIWAS MIRDHA : The 
report of the Administrative Reforms Com
mission on Centre-State relations was 
submitted in June 1969. It contains very 
important and complicated recommenda
tions which need to be thoroughly examined 
and many ministries have to be consulted ; 
the State Governments mav also to be con
sulted. That is why it is taking a long tim e; 
it is hoped that very soon we shall be able 
to complete the processing of the recom
mendations.

SHRI KALYANASUNDARAM : May 
I  know whether the Government have taken 
steps to ascertain the views of the State 
Governments ? Which are the State Govern
ments which have sent their replies ?

SHRI RAM NIWAS MIRDHA : There 
are many recommendations in this report — 
not merely about the inter State Councils 
about which this question is concerned. It 
contains recommendations regarding the 
role of Governors, inter-State water disputes, 
problem of law and order, procedure for 
appointment of High Court Judges and so 
on. It is not clear which particular recom
mendation the hon. Member has in view. 
Where necessary the State Governments 
would certainly be consulted.

SHRI B. S. RHAURA: This ecom- 
mendation is based on the constitutional 
r  ovision. What are the factors preventing 
the Government from implementing this 
recommendation ?

SHRI RAM NIWAS MIRDHA : The 
Constitution does make a reference to the 
establishment of inter-State Councils by the 
President when he thinks appropriate. The 
recommendation of the A.R.C. in its report 
is that such councils should be constituted 
under the provisions of the Constitution. 
So it is true that whatever has been recom
mended is covered by the provisions of the 
Constitution. At what stage and under 
what circumstances and in what context 
this provision of the Constitution has to be 
brought into effect—these are matters for 
consideration by the President.

wtto afto ^ r r

fo rts  *rrf t  *wr f t  T ts fr 
f H r ^ f  spfireR ^  r r  

fararr 1 * r « r s r e s r  *r 
iftfsrcT aft irwreraT $T

'f>f*T5T'T 5FTT jjWT |  eft W I  sM %
wnrr ? furr 33%  fin? 

* tt<t  ?

*ft tt«t f iraro  f i r s t :

4 fo  *r srcrrcrfop g«rn: w f m
*  1 1 *T«rsr&r fin? t

^  e^crr 1 ’t t  «ft srarafirc*

j s t  fc*  f  ^  ^

fPPar i^n rc  *$ r %

apfinSFT CRT; in? $ ?ft 3 *
tft *r r o r  firarrr ^rn^rr 1

SHRI P. VENKATASUBBAIAH ; May 
I know whether the  setting up of an Inter- 
State Council in consonance with the cotsti- 
tutional provisions is often mixed up with the 
demand for giving more autonomous powers 
to State Governments, and ha* the recent 
statement of the Chief Minister of Tamil 
Nadu that he will seek the co-operation of 
other Chief ministers for getting more powers 
for making the States more autonomous has 
this move anything to do with the setting 
up-of an Inter-State Council, or, it is only 
a  question of placing on a formal footing 
the provisions that have been enshrined m
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Our Constitution with regard to Centre-State 
relationship ?

SHRI RAM NIWAS MIRDHA : The 
Inter-State Council as contemplated under 
the Constitution is actually a co-ordinating 
body. It will investigate certain matters and 
enquire into certain aspects and then make 
recommendations. I do not think any man
datory powers of arbitration are contempla
ted under the Constitution. Therefore, the 
question whether anything could be said 
about these things does not arise. The con
cept under the Constitution for an Inter- 
State Council is very clear, and >t is more 
or les* a co-ordinating and advisory body.

Reinstatement of Delhi Policemen 
Suspended/Dismissed during

1967 Agitation

*72. SHRI RAMAVATAR SHASTRI : 
Will the Minister of HOME AFFAIRS 
GRtH MANTRI) be pleased to state :

(a) whether Police personnel, who parti
cipated in the Dethi Police agitation in 1967 
and were dismissed or suspended, have since 
been reinstated and given full pay for the 
entire period of their dismissal or suspension; 
and

(b) if not, the reasons for not imple
menting Government’s announcement in 
Lok Sabha in that regard in full and the 
time by Which Government propose to imple
ment the same ?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (GRIH 
MANTRALAYA MEN RAJYA MANTRI) 
(SHRI K. C. PANT) : (a) and (b). A state
ment is laid on the Table of the House.

Statement

The Government announcement with 
regard to the reinstatement of the dismissed/ 
suspended police personnel caa be summaris
ed as follows

(i) 717 persons under suspension will be 
reinstated In the Delhi Police;

(Ii) 16S temporary persons whose servi
ces were terminated will be taken 
in the Delhi Police as fresh entrants; 
and

(iii) 62 persons dismissed for misconduct 
during suspension will be found 
fresh employment in other Central

Police formations ; but one sim*" 
lariy dismissed lady employee will 
be obsorbed in the Delhi Police.

In pursuance of this announcement, 717 
persons under suspension have been rein
stated.

153 persons of the second category have 
been taken in the Delhi Police and orders of 
appointment of other 9 persons are being 
issued. Three persons have not turned up 

so far.
As regards the third category, 9 persons 

including Ihe lady employee have been rein- 
sta'ed while oidcrs of appointment of 52 
persons in the Central Reserve Policc and 
the Border Security Force are being issued. 
While checking individual cases, it was 
found that out of these 63 persons, two per
sons had been dismissed for reasons not 
connected with the agitation.

As regards allowances during the suspen
sion period, the suspended men have been 
paid accotding to rules, namely, at 50% of 
the pay for the first year and 75% for the 
remaining period.

*fir TT*T*?rrc sn ra V : w  ^  sttct 

t  fa  gfrrer w r r c t  ftnr 
717 q v f'xm  srmf spt s r  ^  

fe rr |  srfircr
3  m  s r m  f a n

f t ,  srrt if *rcrr sr%-
fawT |  ?

t o  qrcr : *  ^
^  f a  % farr
a m  f a n  t  *tt irfr

%fa?r srr  ̂ $  $  w  
^  ^  sr^cfT i
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*63. W W I W t : «WT
^  f r r  f a  :

(y )  ^  flnsft srhsr %  
fa? ft f r o n t  fat$ « rq ;
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Naxallte A tivlties in Srinagar Vallley

*64. SHRI P. K. D E O : WiJI the
Minister of HOME AFFAIRS (GRIH 
MANTRI) be pleased to state :

(a) whether the Naxalite activtties have 
been recently on the increase tn the Srinagar 
valley ;

(b) whether they have in the recent past 
initiated numerous sabotage activtties ; and

(c) if so, the action, if any, taken in 
this regard ?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFSAIRS (GRIH 
MANTRAEAYA MSNHA&YA MANTRI) 
(SHRI K. C. PANT) : (a) and (b). No,
Sir.

(c) does not arise, 

Reeigjistk* far M**ber» of Vojaaa Ayog 

*67. SHRI R. R, SINGH DEO: 
wiii m  m m m o tn j& m m  cy o jn a  
MAN$R1) b« ptawied to f tr tc :

0 ) whether all (he Members of the 
Yojana Ayog including its former Deputy 
Q i a b M i w e ^ n i M  & »* *****
pcctive officesi

0n) if so, the jreasonstherefor; and
(c) the reaction of Government in thii

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (YOJANA 
MANTRALAYA MEN RAJYA MANTRI) 
(SHRI MOHAN DH ARIA): (a) to (c). 
With the formation of a new Government 
after the General Elections, the former, 
Deputy Chairman and Members of fhe 
Planning Commission submitted their resig
nations, so that the Government wctald be 
free to reconstitute the Commission.

Grant of Pension to Freedom fighters 
in Kerala

*70. SHRI R. KANDANPALL1 : 
Will the Minister of HOME AFFAtRS 
(GRIH MANTRI) be pleased to state :

(a) whether the Kerala Government 
have taken any decision for granting pen
sion to freedom fighters in the State ; and

(b) if  so, the details thereof ?

THE MINISTER OF STATE IN  THE 
MINISTRY OF HOME AFFAIRS (GRIH 
MANTRALAYA MEN RAJYA MANTRI) 
(SHRI K. C. PANT) : (a) and (b). The 
Government of Kerala have informed us 
that they have sanctioned a scheme for the 
grant of pension to freedom fighters. State
ment containing a note giving the salient 
features of the scheme is laid on the Table 
of the House.

Statement

The Government of Kerala have sanc
tioned a scheme for the grant of pension to 
freedom fighters who had participated in the 
National Movement for the emancipation of 
the country till 15th August 1947. The 
scheme is also applicable to ex -I.N ^ . per
sonnel and to those who had participated 
in the Goa liberation Movement? and the 
liberation of Mahe from French Rule.

X  '  "Freedom Fighter”  for fee purpose 
has been defined as a person who (a) had 
been sentenced to imprisonment tor riot less 
than 6 months, or <b) had been kept under 
detention (including detendon as under-trta! 
prfaofter) for not less than 6 month*; « r
(c) was killed in action, or (d) was sen
tenced to death, or (e) died tftie to  the 
Police or Military filing or lathicharge, or 
(0  lost his/her job o r  means of livelihood 
or the whole or a  substantial part o f his/her 
m v m *  m  Gti feecaq* permanently in
capacitated due to such participation or 
MWGEp wKff gr*Vtf (8NRM WPmv*
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3. The amount of pension is Rs. SO 
per mensem, and is payable either to a 
freedom fighter or his widow or minor 
children whose annual income from all 
sources including help from near relatives 
does not exceed Rs. 300 per mensem. The 
pension is payable during the life-time of 
the freedom fighter and in the case of his 
widow for her life time or till re-marriage.

4. An Advisory Committee will be 
constituted in each district consisting of old 
freedom fighters who command respect 
among the people, preferably those who 
had participated in the 1930 or 1942 move* 
itients, and in Malabar in the 1938 Move
ment in Travancore etc.
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( 5 )  q*Mhr w m r

% s p r  q r  f t n r n  t o r  i

( 6 )  q t t f ta  frrsff t i t  arrfop

1971-72 «tt fa*rrc f*p«rr i

Anti-Indian Propaganda over Pakistan 
Radio

*74. SHRI R. S. PANDEY : Will 
the Minister of INFORMATION AND 
BROADCASTING (SOOCHNA AND 
PRASARAN MANTRI) be pleased to 
state :

(a) whether Pakistan has increased its 
anti-Indian propaganda over the Pakistan 
Radio recently in the wake of freedom 
struggle in East Pakistan ; and

(b) if so, the steps taken by Govern
ment to counter this Pakistan Propaganda ?

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SOOCHANA AUR 
PRASARAN MANTRALAYA MEN 
RAJYA MANTRI) (SHRIMATI NANDINI 
SATPATHY) : (a) Yes, Sir.

(b) Correct facts are being presented in 
the news bulletins and commentary pro
grammes of All India Radio both in its 
home and external services. The number 
of such programmes has also been increased.

Settkeaeaft of Assam-Nagaland Boundary 
Dispute

*75. SHRI SARQI MUfcHERJBE: 
Will the Minister of ROME AFFAIRS 
(GRIH MANTRI) be pleased to state :

(a) whether the attention o f Govern
ment has been drawn to the statement made 
by the Assam Finance Minister on the 19th 
Marctt hi the Assembly about the 
CentrsJ Government’* faflute to settle the 
Assam-Nagaland bpondary d e p u te ;

(b) ii so* the details flwpstf; and
(9) tb e s tq *  taken by the Government 

to reaolvethis tfspute ?

THE MINISTER O F STATE IN  I B B
m m m r  o p  h o m e a f f a i r s  (g iu h  
MAKimAMYA *AJYA MANTRI) 
<SH*I 1C. C  i <*>
GovwntMmbawwentite statement. The

Finance Minister o f Assam reiterated the 
stand <rf the State Government In this dis
pute and expressed the hope that the 
Central Government would take steps to 
resolve the issue within a  reasonable time.

(c) The matter is receiving the active 
attention of the Government.

Sob-Standard Quality of Coir Goods 
Exported to U.S.S.R.

*76. SHRI INDRAJIT GUPTA : 
Will the Minister of FOREIGN TRADE 
(VIDESH VYAPAR MANTRI) be pleased
to state :

(a) whether the U.S.S.R. authorities 
have recently protested against the sub
standard quality of coir goods exported 
from India ;

(b) whether any inquiry has been held 
into the matter and, if so, the result thereof; 
and

(c) the amount of compensation, if any, 
which the U.S.S.R. authorities have claimed 
in lieu of their losses ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(VIDESH VYAPAR MANTRALAYA MEN 
UP-MANTRI) (SHRI A. C. GEORGE):
(a) Yes, Sis.

(b) Yes, Sir.
Kindly refer to the statement 

attached.

Statement

The inquiry revealed that
(i) The following exporters shipped 

consignments o f coir mattings 
and rugs to  U SSR :
1. Vaikath Bros. Alleppey.
2. Gopal Coir Factory, 

Alleppey.
3« The Kerala Stale Coir

Corporation, Alkppey.
4. The Indian M anufacture 

Co.. Alleppey.
5. The Travaaocne Mats and 

Matting Coop. Society, 
Ltd., Alleppey*

& Afieppey Coir Mato and
Matting $QO0«)it|wi 
Society AJUppcy*
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7. Aspinwall and Co., 
Alleppey.

8. United Coir Work*, 
Alleppey.

9. Nava Bharat Enterprises 
(P) Ltd.

10. Bhagath Industrial Corpo
ration, Delhi.

(ii) The total value of the consign
ments was of the order of Rs. 73 
lakhs.

(iii) The complaints were due to the 
followihg two reasons—

1. The goods were of unsatis
factory quality in their 
constructional and dimen
sional aspects.

2. The goods in most cases 
were received in a damp 
and damaged condition 
with the outside covering 
of hcssian soiled stained 
and torn. This was due to 
faulty handling during 
transport.

(iv) According to the terms of the 
contract, only 95% of the value 
of goods was paid against ship
ments and the balance 5% was 
held back

(v) These consignments were inspec
ted by (i) Allepy Chamber 
of Commerce, Alleppey ; and
(ii) the Indian Chamber of 
Commerce, Cochin.

(c) The churn is nearly equivalent to 
the amount which has been withheld, 
U .5 %

Export of Marine Products

*77. SHRI H. N. MUKERJEE : Will 
the Minister of FOREIGN TRADE 
(VIDESil VYAPAR MANTRI) be pleased 
to s ta te :

(a>) whether Government have explored 
the possibility of increasing the export of 
marine products ; and

(b) if so, the steps being taken in this 
direction? .

/  THE DEPUTY MINISTER IN THE
k & m m y  o f  f o r e i g n  t r a d e
( V j m m  VYAPAR MANTRALAYA MEN

UP-MANTRI) (SHRI A. G. GEORGE; :
(a) Yes, Sir.

(b) Deep Sea Fishing has been accepted 
as one of the industries for foreign collabo
ration,

Capital items of machinery required fot 
production, improved processing methods 
and packing have been included under the 
import policy for Registered Exporter* oi 
Fish and Fish Products. Special fa-dHtfe* 
for import of cans and packing medium 
(Olive and Soyabean Oil) have been extended 
for export of sardines.

It is proposed to set up a  Statutory body 
for development and organisation of export 
of marine products, exploring ne*v markets 
and diversification of products.

Accounts of Former Rulers in Foreign 
Banks

*78. SHRI K. LAKKAPPA :
SHRI MUKHT1AR SINGH 

MALIK :
Will the Minister of HOME AFFAIRS 

(GRIH MANTRI) be pleased to state :
(a) whether Government Have Investi

gated the accounts of the former Rulers of 
Indian States m foreign banks ; and

(b) if so, the details of the investigation 
made ?

THE PRIME MINISTER, MINISTER 
OF ATOMIC ENERGY* MINISTER OF 
HOME AFFAIRS AND MINISTER OF 
INFORMATION AND BROADCASTING 
(PRADHAN MANTRI, PARAMANU 
URJA MANTRI, GRIH MANTRI TATHA 
SOOCHANA AUR PRASARAN MANTRI) 
(SHRIMATI INDIsRA GANDHI) : (a) and
(b). No investigation baa been made. 
However, according to furnished
to the Reserve Bank* 27 Rulers had balances 
abroad amounting to Rs. 61 lakhs as on 
31-12-68 and nine of them had invesfcasnte 
amounting to Rs. 113 lakhs. Four other 
Rulers had balances abroad amounting to 
Rs. 4.29 lakhs as on 31-12-69 and tWO of 
them had investments ataountin* to 
Rs. 73.31 lakhs.

Demand by Chfcf of M U  Nadu
for more AatMoakjr far SteMft.

*79. SHRI S. A. MURUGA- 
NANTHAM :

SHRI S. P. b h a t t a c h ^ r y y a :
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SHRI ATAL BIHARI 
VAJPAYEE :

Will the Minister of HOME AFFAIRS 
(GRIH MANTRI) be pleated to state :

(a) whether her attention has been 
drawn to the speech made by the Chief 
Minister of Tamil Nadu, demanding more 
autonomy for the States ; and

(b) if so, what is Government's attitude 
towards the demand of the States fen* more 
autonomy in financial and economic affairs ?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (GRIH 
MANTRALAYA MEN RAJYA MANTRI) 
(SHRI K. C. PA N T ): (a) Government
have seen such Press Reports.

(b) Questions relating to Centre-State 
relations have been studied in depth by the 
Administrative Reforms Commission and 
the Study team appointed by the Com
mission. The Administrative Reforms 
Commission have come to the conclusion that 
'* the provisions of the Constitution govern
ing Centre-State relations are adequate for 
the purpose o f meeting any situation or 
resolving any problem that may arise in this 
field” . The recommendations of the Admi
nistrative Reforms Commission on Centre- 
State relationships are under examination.

Setting up of Tea Corporation

*80. SHRI B. NARAYANAN : WH1 
the Minister of FOREIGN TRADE 
(VIDESH VYAPAR MANTRI) be pleased 
to state :

(a) whether a  Tea Corporation has been'; 
se tu p  ;

<W if so, the functions of the Corpora
tion ; and

(C) if it has not yet been* set set up, the 
M t  ontftaesof the Corporation proposed 
to-be set « p ?

THE DfifrOfY MINISTER IN TUBE 
MINISTRY OF FOREIGN TRADE
i m m n  v y a * a r  m a n t I a l a y a  m e n
U P -M A N W ) (SHR* A. c  O M t o t m : 
{*> t® {<$. a  jntjfcoial to op a To* 
Cfetpwatfeft fbr marketing pa& ^ed tea 
k  «*der orosideartfoa o f Sovtmnent. 
© **tts«f*heset.*p*ftbe Cofpocafteo and

•PfPWHW m&w Uvn^ Wl<* ̂

Lack of Credit fikclUties for Exporters for 
Trade wftb U.A R.

*83. SHRI SUBODH HANSDA : 
Will the Minister of FOREIGN TRADE 
(VIDESH NYAPAR MANTRI) be pleased 
to state :

(a) whether Indian exporters are in 
difficulty to implement the orders they have 
booked with the U.A.R. for lack of credit 
facilities from Government;

(b) whether this has also affected the 
import trade ; and

(c) whether this has been brought to 
the notice of Government and, if so, now 
Government propose to remove the im
balance ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRAD*2 
(VIDESH VYAPAR MANTRALAYA MEN 
UP MANTRI) (SHRI A. C. GEORO E):
(a) Yes, Sir ; some difficulties were ex- 
peri need by our exporters due to the over
contracting by U.A.R. of Indian commodi
ties considerably in exceess of the stipulated 
ceilings provided in the trade arrangements.

(b) No, Sir.
(c) Yes, Sir ; this situation has been 

receiving constant attention of the two 
Governments. A trade delegation from 
U.A.R. held discussions with their Indian 
counterparts from 12-5-1971 to 20-3-1971 on 
the various aspects of the problems and its 
solution. The discussions are expected to 
be resumed in June/July, 1971 to evolve a  
suitable mechanism to prevent the recur
rence of such a  situation.

Abolittai of Special Privileges Enjoyed 
By I.C.S, Officers

*84. SHRI C. K. CHANDRAFPAN: 
SHRI C. CfHTTIBABU :

Will the PRIME MINISTER 
(PRADHAN MANTRI) be pleased to tts fe :

(a) whether Government have cons*i®Bjred 
the Question of abolition of the Spedal 
privileges enjoyed by the I.C.S. officers; and

(b) if ttx, the dedsifift taken tha*>* ?
THE MINISTER OF STATE IN THE 

MINISTRY OF HOME Af'E'AIftS ANfc 
IN Tf«E‘BEPAR1MBNT OF PERSONNEL 
fGBJH MAW3FRALAYAAUR KARMBC 
W m m  HBN fcAWA MANTRI <SHIU 
KA«f N i^ A S  m m m : «i) *»4 i *
imMter>f8 fn/Ofu omidenfcttan*
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Socio-Economic Study Conducted by 
Ceasus Commissioner

*87. SHRI JADEJA : Will the Minister 
of HOME AFFAIRS (GRIH MANTRI) be 
pleased to state :

(a) whether the Census Commissioner 
has made a Socio-economic study of small 
villages ; and

(b) if so, the details thereof ?

TrfE DEPUTY MINISTER IN THE 
MINISTRY CMP HOME AFFAIRS (GRIH 
MANTRALAYA MEN UP MANTRI) 
{SHRI MOHSIN) : (a) and (b). At the 
time of the I9<S1 Census, a socio-economic 
survey was made of 489 villages representing 
geographical, occupational and ethnic 
diversity. Monographs in respect of 286 
villages have been published and 59 are in 
the press. The information in respect of 
the remaining 144 villages, being exploratory 
a t  not conclusive enough to be integrated 
fa lh e  t o m  o f a  monograph, is not proposed 
|*«*|N*>U»bed.

Stawdtaneoiusly, With 1971 Census it is 
r f f e j t tM t o  undertake * raurvey of M  
' f i t t M ,  focivdlag some of those for which 

|1 » v e  m  WWIl*ed, but the 
“  This r**wvey could

bring out changes that might have taken 
place in the villages since the original survey 
was made.

Demand for Legal Ban on Defections

*88. DR. KARNI SINGH : Will the 
Minister of HOME AFFAIRS (GRIH 
MANTRI) be pleased to state :

(a) whether Government have received 
demands from various quarters for banning 
the defections by law ;

(b) if so, whether Government are con
templating to bring forward a Bill m this 
regard ; and

(e) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (GRIH 
MANTRALAYA MEN RAJYA MANTRI) 
(SHRI K. C. PANT) : (a) to (c). le g is la te  
proposals to ghe effect to the recommenda
tions of the Committee on Defections were 
discusscd by the Prime Minister with leaders 
of political parties on December 10, 1970. 
As the discussions in the meeting were not 
conclusive, the Prime Minister wrote to the 
leaders inviting their specific views regaro- 
ing the proposals. Replie* from some of 
the leaders are still awaited.

Surrender by Pakistan Army Men to Indian 
Border Security Force

*89. SHRI SAMAR GUHA : Will thfe 
Minister of HOME AFFAIRS (GRIH 
MANTRI) be pleased to state :

(a) whether Government are aware that 
many Pakistan army men and security 
forces surrendered to the Indian Borders 
Security Force; and

(b) if so, their number and (he reasons 
for their surrender ?

™ EPRIM E MINISTER, MINISTER  
e n e RGY, MINISTER CMP

2 2 J S L ,AFFAIRS AN*> m i n is t e r  Of?
AND BROADCASTING 

n ^ A  MANTRI’ PARAMANU
m a n t w  t a i b a

SOOCHANA AUR PRASARAN MANTftI 
(SHMMATI INM RA 0 ^ i ) T S ) S  
<W. Some personnel of the N d m a f m w

forc“  t a ™ n m n d ta r f  
? m ia  of 11m Bnofcir

bounty  Force. It is not <w*r«j«ip ^  ^
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public interest, to disclose further details at 
this stage.

Clandestine NaxaHte Training Camp tn 
Kasargod (North Kerala)

*90. SHRI INDER J. MALHOTRA: 
Will the Minister of HOME AFFAIRS 
(GRIH MANTRI) be pleased to state :

(a) whether it has come to the notice 
of Government that there exists clandestine 
NaxaHte training camp in Kasargod, North 
K erala;

(b) if so, whether Government have 
made any inquiry ; and

(c) the action, if any, taken or proposed 
to be taken by Government in the matter ?

THE MINISTER OF STATE IN THE

MINISTRY OF HOME AFFAIRS (GRIH 
MANTRALAYA MEN RAJYA MANTRI) 
(SHRI K. C, PA N T): (a) No, Sir.

(b) and (c). Do not arise.

Economic Development o f Assam
292. SHRI LILADHAR K O TO K I: 

Will the Minister o f PLANNING (YOJANA 
MANTRI) be pleased to state the steps so 
far taken in the matter of implementing the 
vatious schemes in pursuance of the Prime 
Minister’s statement in Lok Sabha on the 
5th December, 1969 regarding the economic 
development of Assam ?

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (YOJANA 
MANTRALAYA MEN RAJYA MANTRI) 
(SHRI MOUAN DHARIA) : A statement is 
laid on the Table of the House*

Schemes mentioned in the Prime 
Minister’s Statement o f 5th
December, 1969. ________
1. The present refining capacity 

in Assam should be increased 
by a  little over I Million 
tonnes in the Fourth Plan 
period either through expan
sion or the establishment of 
o f an additional refinery as 
may be found economically 
feasible.

Statement
~  "Steps so fax taken in implementing them

Eshabishment of an 
Integrated DMT/Polyester 
F&re petrochemical

.2

3. Putting up a Paper/Pulp 
MiU.

Setting up of Brahmaputra 
Flood Control Commission 
to evolve and itnptament a 
comprehensive plan of flood 
control, tins State Govern
ment would be enabled to 
mafce adequate provision of 
resources for this purpose in 
the St*te plan. ,

The Working Group set up in December,
1969 under the aegis of Chairman, Indian 
Oil Corporation to make a techno- 
economic study, recommended the establish
ment of a one million tonnes grass-roots 
refinery at Bongaigaon with related DMT/ 
Polyester Fibre petrochemicals complex. 
The feasibility report under preparation by 
the Indian Od Corporation is expected to be 
reoeived shortly and a Site Selection Com* 
mittee has also been set up by the Indian 
Oil Corporation
A preliminary feasibility report has been 
prepared by the Indian petrochemicals Cor
poration and the final feasibility report is 
under preparation.
Decision has been taken to set up a Paper/ 
Pulp Mill a t Hojai and a detailed project 
report is under preparation. Meanwhfie 
Preliminary steps regarding site selection, 
training of personnel, etc. are in progress.
A three-tier organisation consisting of the 
Brahmaputra Flood Control Board, the 
Brahmaputra Flood Control Commission 
and a Board of Technical Consultant* was 
set up in July, 1970 to attend to the evolu
tion and implementation of a comprehensive 
plan of Flood Confrd In the tondjwafctttm 
Vally. Substantial provision has bten made in 
the State*# tfpnrth Plan ftw tsda pvttpm. $* 
fee Annua! Plan 1971-72, an eawnarltfed 
pwvisiottof Rs. m m  b w b m m t e  
« * i ......... ..........
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Foreign Exchange earned from Export 
of Cotton Textiles to U.K.

293. SHRI M. RAM GOPAL REDDY : 
Will the Minister of FOREIGN TRADE 
(VTDESH VYAPAR MANTRI) be pleased 
to state the amount of foreign exchange 
Government are earning from the export of 
cotton textiles to Britain ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(VIDESH VYAPAR MANTRALAYA MEN 
RAJYA MANTRI) (SHRI A. C. GEORGE): 
These are given below :

Figures : Financial year-wise

(Rs. lakh)
1968-69 2597.7
1969-70 21720

•1970-71 1734.9
•Provisional.

Defence Publicity

294. SHRI SHASHI BHUSHAN : 
Will the Minister of INFORMATION AND 
BROADCASTING (SOOCHANA AUR 
PRASARAN MANTRI) be pleased to refer 
to the leply given to Unstarred Question 
No. 2514 on the 26th November, 1970 
regarding Defence Publicity and stale :

(a) whether the merger of publicity and 
journalistic posts tn Defence with the Central 
information Service has since been com
pleted ; and

(b) if so, the persons affected thereby 
and the manner in which the seniority of 
persons, so affected, has beep fixed ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SOOCHANA AUR 
PRASARAN MANTRALAYA MEN 
UP-MANTRD (SHRI DHARAM B1R 
SKsijfA): (a) No, Sir. The screening

the incumbents of the posts in the 
Eggftttorate of Public Relations, Ministry of 

which are being included in the 
/ ftTijfrcl fofarmation Service, is in progress 

approval of the Union Public 
Z r i M  Commission to their appointment 
t B * »  aw * * * * ®  rtoBttr.

(b) The seniority of the persons includ
ed in the Central Information Service will 
as per usual practice, be determined in con
sultation with the Union Public Service 
Commission at the time of their appointment 
to the service

Supply of T.V. Sets to M Ps.

295. SHRI K M. MADHUKAR : 
Will the Minister of INFORMATION AND 
BROADCASTING (SOOCHANA AUR 
PRASARAN MANTRI) be pleased to 
state

(a) the number and names of Members 
of Parliament of the Fourth Lok-Sabha 
who were given T.V. Sets ;

(b) the price at which the T.V. sets were 
given to them ,

(c) the number of applications pending 
with Government for supply of T.V. sets 
to Members of Parliament;

(d) when it is proposed to supply them 
with T.V sets ; and

(c) the time generally taken in disposing 
of the applications for such sets and the 
make and model of T.V. set which is maae 
available to them 7

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SOOCHANA AUR 
PRASARAN MANTRALAYA MEN UP- 
MANTR1 (SHRI DHARAM B1R SINHA) :
(a) Government have not supplied T.V. 
sets to Members of Parliament. A local 
dealer who had improved some sots in 1965, 
had agreed, on the Ministry’s request, to 
sell some sets to Members of Parliament. 
He was advised to sell these sets to those 
Members of Parliament who had applied 
to the Ministry. The allottments were made 
in the order in which applications were 
received. The total number o f sets supplied 
against these allotments in 54.

Besides, C.E.E.R.I., Ptlani had also 
agreed to sell sets to Members o f  Parliament 
on pnority basis. 29 of tim e sets were 
allotted on request received from Member* 
of Pariiament. However, orily 12 were 
actually purchased. A giving
aaraes of Members of Parliament who have 
purchased sets from these two sources Is 
laid on the Table of the House. [Pieced in 
library. See No. LT-184/713,
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(b) The prices o f these sets (including 
cost of antenna) are as under :

Rs.
(i) l.E.C. 23* 2,563.00

(ii) Sanyo 16' J,815.00
(iii) C.F.E.R.I. 23" 1,760.00

(c) to (c). There is no schcme under 
which Government can supply sets to 
Members of Parliament.

Expenditure on Ministers’ Tours

296. SHRT SATPAL KAPUR : Will
the Minister of HOMr AFFAIRS (GRIH) 
MANTRI) be pleased to state :

(a) the amount of expenditure incurred 
on tours performed by Prime Minister, 
Cabinet Ministers, Ministers of State and
Deputy Ministers after the recent mid-term 
poll ; and

(b) how does it comparc with the 
expenditure for the respective period during 
the last year ?

THh DEPUTY MINISTER IN THE 
MINISTRY OF HOMF AFFAIRS (GRIH 
MANTRALAYA MhN UP-MANTRI) 
(SHRI MOHSIN) : (a) and <b>. The
information in respect of tours performed 
during the period 15th March, 1971 to 15th 
May, 1971 and for the sime period during 
the last year is being collectcd and will be 
laid down on the Table of the House.

“Kidnapping of Border Security Men 
by Pakistan”

297. SHRf P. GANGADEB :
DR. RANEN SEN :
SHRI R. KADANAPALLI :

Will the Minister of HOME AFFAIRS 
(GRIH MANTRI) be pleased to state :

(a) whether during the conflict in East 
Pakistan our Border Security men were 
forcibly taken away from the Indian Border 
by the Pakistani Army ;

(b) if 'so, whether India has made a 
strong protest to Pakistan ; and

(«) if so, the reaction of the Pakistan 
Government thereon ?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PERSON
NEL (GR|H  HANTHALAYA AVR

KARMIK VIBHAG MEN RAJYA 
MANTRI) (SHRI RAM NIWAS 
MIRDHA) : (a) Yes, Sir. In an incident
on 9th April, 1971, three constables of the 
Border Security Force on normal patrolling 
duty in Bongaon Sector of the Indo-Pakistan 
border were kidnapped by the Pakistan 
Army men. In another incident on 26th 
April, 1971, a contingent of the Pakistani 
army attacked a Border Security Force 
party on patrol duty on the Cachar border 
and kidnapped two of their men.

(b) and (c). Strong protests have been 
lodged in both the cases with the Govern
ment of Pakistan demanding the immediate 
return of the kidnapped personnel.

No reply has so far been received from 
the Pakistan Government.

Automation in Indian Rare Earths 
Minerals, Chavara (Kerala)

298. SHRI A. K. GOPALAN : Will
the Minister of ATOMIC ENERGY 
(PARMANU URJA MANTRI) be pleased 
to state :

(a) whether Government have imple- 
meited automation in the Indian Rare 
Earths Minerals, Chavara, in Quilon Dis
tinct, Kerala ;

(b) the total number of workers rendered 
jobless due to the automation ;

(c) whether any measures have been 
taken by the Government to absorb the 
employees thus rendered jobless in alter
native jobs ;

(d) if, so, the details theieof ; and
(e) if not, the reasons therefor ?
THL PRIME MINISTER, MINISTER 

OF ATOMIC LNERGY, MINISTER OF 
HOME AFFAIRS AND MINISTER OF 
INFORMATION AND BROADCASTING 
(PRADHAN MANTRI, PARAMANU 
URJA MANTRI, GRIH MANTRI TATHA 
SOOCHANA AUR PRASARAN MANTRI) 
(SHRIMATI INDIRA GANDHI) : (a) A 
Mineral Sand Separation Plant has recently 
been set up at Chavara by the Indian Rare 
Earths Ltd., a public sector undertaking of 
the Department of Atomic Energy, Mechani
cal techniques supplement manual methods 
for streamlining production and ensuring 
quality of the products. There has bean 
no retrenchment of workers in the Plant at 
Chavara.

(b) to («). Do not aris*.
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Fall in Export of Coal 

299. SHRI SAMINATHAN : Will 
the Minister of FOREIGN TRADE 
(VIDESH VYAPAR MANTRI) be pleased 
to state : 

(a) the reasons for the fall in the export 
of coal from Rs. 4.5 crores in 1968-69 to 
Rs. 2.5 crores in 1969-70 ; and 

(b) the steps taken to remedy the 
deficiencies ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(VIDESH VYAPAR MAN'rRALAYA 
MEN UP-MANTRI) (SHRI A. C. 
GEORGE) : (a) and (b). The fall in the 
export of coal during 1969-70 was due to 
steep decline in the requirements of coal 
by Burma and Ceylon .which are our main 
traditionnl buyers. There was, however, 
a notable improvement in 1970-71, when 
coal worth Rs. 3.84 crores was exported. 
The Minerals and Metals Trading Corpora-
tion is making all out efforts to capture new 
markets such as West Germany, Nigeria, 
Singapore and Japan and for concluding 
deals for the export of substantial quantities 
of coking coal , Beehive coke a~d coke 
breeze. 

Findings of 1971 Census 

300. SHRI H . N. MUKERJEE : 
SHRI MUHAMMED SHERIFF ; 

Will the Ministe r of HOME AFFAIRS 
(GRIH MANTR[) be pleased to state : 

(a) the provisional findings of the 197 1 
Census ; 

(b) the total expenditure incurred on the 
Census operation ; and 

(c) when the full report of the Census 
will be mP.de ava ilable ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (GRIH 
MANTRA LA YA MEN UP-MANTRI) (SHRT 
MOHSIN) : (a) The main provisional find-
ings are : 

(i) Population : 

(i i) Decennial 
population 
growth ( 1961-
71) 

Total 546,955,945 
Males 283.055,987 

Females 263,899,958 
24.57% 

(iii) Sex Ratio 932 females per 1000 
males. 

(iv) Litaracy ra te Total 
(includes popula- Males 
tion in 0-4 age Females 
group). 

29.35% 
39.49% 
18.47% 

(b) The estimated total expend iture 
including the processing of data and publica-
tion of the results of 1971 Census IS likely 
to be of the order of Rs. 17.68 crores. 

(c) The publication of Reports and 
Tables for the 1971 Census would be in 
thirty sets of volumes . There would be one 
set for All-India figures and one for each 
State/Union Territory. The first report 
entitled Paper 1 of 1971 "Provisional Popula-
tion Totals" has already been published. The 
remaining reports will be published as and 
when the relevant data are processed . The 
main general report is likely to be published 
by 1973. 

Survey Report on Import Policy 

301. SHRI NIHAR LASKAR : 
SHRI S.M. KRISHNA : 

Will the Minister of FOREIGN TRADE 
(VIDESH VYAPAR MANTRI) be pleased 
to state : 

(a) whether Government's a ttention has 
been drawn to the Study report conducted 
by the Economic and Sc ientific Researc h 
Foundation on import policy and system of 
import controls as opera ted by Government ; 

(b) if so, the main features of the survey 
report ; and 

(c) how far Government are agreeable 
to t heir suggestions ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(VIDESH VYAPAR MANTRALAYA MEN 
UP-MANTRI) (SI--IRI A. C. GEORGE) : 
(a) Yes, Sir. 

(b) and (c). The report lays emphasis on 
the need for greater awareness for rationalis-
ing inventory holdings and for simplification 
of procedures involved in import control. 
This is also the approach of the Government. 
The import policy for 1971-72, with its 
accent on canalised impor ts, is des ignee! to 
<\Chieve the !\bove objectives . 

. .••• .. • , .- .,..,,., oiiMir 1nn1lPOI"'P' 
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Shortage of Coal faced by Ahmcdabad 
Textile Industry

302. SHRI R. R. STNGH DEO : Will 
the Minister of FOREIGN TRADE 
(VIDESH VYAPAR MANTRI) be pleased 
to state :

(a) whether the Ahmcdabad Textile 
Industry recently complained of loss of man
power for want of adequate quantity of coal 
for running the mills ;

(b) if so, whether Government have been 
taken any action in this regard ; and

(c) if so, the details thereof ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(VIDESH VYAPAR MANTRALAYA MEN 
UP-MANTRI) (SHRI A. C. GEORG P.) :
(a) The Ahmedabad Millowners’ Association 
represented recently that overall coal stock 
position with Ahmcdabad Mills reachcd very 
low level and continues to be precarious ; 
but none of the mills has so far been closed 
down due only to coal shortage.

(b) and (c). The Railway authorities were 
requested to arrange for adequate coal des
patches in favour of Ahmcdabad Mills to 
avoid cirsis. It is understood that the arrival 
of coal in Ahmedabad is now quite normal.
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Setting up of Regional Research Laboratory 
for Industrial Research in Kerala

305. SHRI A. K. GOPALAN : Will
the Minister of SCIENCE AND TECHNO
LOGY (VIGYAN AUR PRADYOC1KI 
MANTRI) be pleased to state :

(a) whether Government have established 
Regional Research 1 aboratorics for Industrial 
Research in all the States barring Kerala, 
and if so, the details thereof ;

(b) the reasons for not sanctioning the 
same for Kerala ;

(c) whether Government propose to 
sanction one Regional Research Laboratory 
of Industrial Research for Kerala ; and

(d) if not, the reasons thereof ?

THE MINISTER OF PLANNING 
AND MINISTER OF DEPARTMENT OF 
SCIENCE AND TECHNOLOGY (YOJNA 
MANTRI TA1HA VIGYAN AUR PRAD- 
YOGIKI VIBHAG MANTRI) (SHRI C. 
SUBRAMANIAM) : (a) No, Sir. Four 
Regional Research Laboratories are function
ing at present under the C. S. I. R. in 
Jammu (Jammu and Kashmir), Jorhat 
(Assam), Hyderabad (Andhra Pradesh) and 
Bhubaneswar (Orissa).

(b) to (d). Proposals for setting up 
Regional Research Laboratories in some 
other states including Kerala were included 
in the 4th Five Year Plan proposals of the 
CSIR. However, the Committee which was 
appointed by the Governing Body of the 
CSIR to consider the Fourth Five Year Plan 
proposals of the CSIR de novo recommended 
that CSIR should not set up any more 
Regional Research Laboratories during the 
IVth Plan as there are enough commitments 
on hand for the available resources. If  
there are special programmes of regional 
importance, they should be undertaken m 
the existing National Laboratories/Institutes. 
The Governing Body of the CSIR have 
accepted the recommendation.

However, an Indian Ocean Biological 
Centre and the Biological Oceanography and 
Physical Oceanography Division of 
the National Institute of Oceanography, 
Goa are already functioning at Ernakulam. 
The Central Indian Medietcal Plants
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Organisation (CIMPO) has also a farm in 
the Kerala State near Trichur for cultivation 
of medicinal and aromatic plants. Besides, a 
proposal for taking over the Production-cum- 
Extension Centre at Ettumanoor for the 
establishment of a Regional Centre of the 
Mechanical Engineering Research and 
Development Organisation in Kerala is under 
consideration of the C.S.I.R.

In addition the Indian Council of Agri
cultural Research (ICAR), the Defcncc 
Research and Development Organisation and 
the Department of Atomic Energy have also 
set up their research organisations in the 
Kerala State.

Relaxation in Import Licensing of 
Raw Materials

306. SHRI G. Y. KRISHNAN : Will 
the Minister of FOREIGN TRADL 
(VIDESH VYAPAR MANTRI) be pleased 
to state :

(a) whether Government have co isidered 
the feasibility of relaxing the import licens
ing restrictions to enable industrialists to 
procure their own raw materials to meet the 
demand i l the country ; and

(b) if so, the outcome thcreol ?

THE DEPUTY MrNISTER IN IHfc 
MINISTRY OF FOREIGN TRADE 
(VIDESH VYAPAR MANTRALAYA MEN 
UP-MANTR1) (SHRI A. C. GEORGE):
(a) and (b). The Import Policy for 1971-72 
attempts to provide industry with imported 
raw materials in consonance with production 
requirements. In order to make the best 
possible imports at the chcepcst price, a 
number of raw materials are to be imported 
by State Trading agencies in bulk, so that 
the requirement of industry can be met on 
demand by the supply of such materials by 
the canalising agencies. In so far as 59 
priority industries arc concerned, apart from 
continuing the “need based” policy for 
import of raw materials and components 
various relaxations have been made in the 
Import Policy for 1971-72. These are mainly 
as under :

(i) Industrial units in the small-scale 
sector and engaged in priority 
industries will be enabled to obtain 
their import requirements for raw 
materials and components having 
Ifegftnf to their assessed capacity.

(ii) The entitlement of the small scale 
units for non-ferrous metals would 
be increased by 50 per ccnt on the 
basis of import licences/release 
orders issued for April 1970 -M arch, 
1971.

( i d ) 1 he modes of financing against 
which impoit licenccs for raw 
matei lals and components will be 
issued to small scale units will be 
more favourable than before.

(iv) Bulk imports will be made by the 
SIX’ for meeting the additional
i equipments of small scale indus* 
trial units engaged in chemicals, 
dyestufls and plastic goods industry.

(\) Industiial units registered with the 
DGTD and engaged in industries 
other than priority industry will be 
granted import licences for raw 
materials and components on an 
annual basis.

(vi) Small scale units set up in the 
backward areas will receive prefer
ence over their counterparts in 
regard to their import requirements 
for raw materials and components.

(\ii) Qualified engineers and ex-service 
personnel setting up small scale 
industries will receive special 
facilities for import of raw materials 
and components.

(viil) Units engaged in the engineering 
industry particularly those located 
m West Bengal, which have closed 
down for want of raw materials, 
will be given special facilities to 
enable them to restart their manu
facturing activities.

(ix) Items not normally permissible for 
import will also be allowed to 
cxpoiters to a limited extent to 
enable them to improve their export 
production. For the same reasons, 
items normally allowed to be 
imported on restricted basis will be 
permitted to exporters on a com
paratively liberal scale.

Handicraft Shops at Important Tourist 
Centres

307. SHRI C. JANARDHANAN : Will 
the Minister of FOREIGN TRADE 
(VIDESH VYAPAR MANTRI) be pleased 
to state :

(a) whether the All India Handicrafts

Written Answers $6
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Board has submitted any proposal to 
Government to run Tourist shops selling 
handicrafts at important Tourist Centres in 
India ;

(b) if so, whether Government have 
approved the scheme ; and

(c) if not, the reasons therefor ?

THE DEPUTY MINISTER IN  THE 
MINISTRY OF FOREIGN TRADE 
(VIDESH VYAPAR MANTRALAYA MEN 
UP-MANTRI) (SHRI A. C. GEORGE) :
(a) Yes, Sir.

(b) and (c). The scheme is under exami
nation of the Government and if approved 
will be operated under the State Plan 
Schemes for development of handicrafts 
industry.

Suggestions made by FICCI regarding 
State Trading

308. SHRI P. GANGADEB : Will 
the Minister of FOREIGN TRADE 
(VIDESH VYAPAR MANTRI) be pleased 
to state :

(a) whether the Fourth Annual Con* 
ference of the Federation of Indian Chambers 
of Commerce and Industry, held on the 10th 
April, 1971, urged Government to reassess 
the social cost and social benefit of State 
Trading ; and

(b) if so, the reaction of Government 
thereto ?

TNE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(VIDESH VYAPAR MANTRALAYA MEN 
UP-MANTRI) (SHRI A. C. GEORGE) :
(a) Yes, Sir.

(b) The policy of increasing progres
sively the role of State Agencies in the 
import-export trade of the country was 
adopted after careful evaluation of the 
social cost and social benefits of State Trad
ing and Government do not see any need to 
consider the matter.

Statehood for Goa, Daman and Diu

309. SHRI JYOTIRMOY BOSU : 
Will the Minister of HOME AFFAIRS 
(GRIH MANTRI) be pleased to state :

(a) whether attention of Government 
has been drawn to the Goa Assembly’s de* 
mand for the grant of Statehood to Goa, 
Daman an* D iu ;

(b) if so, the details thereof ; and
(c) the reaction of Government there

to ?
THE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS (GRIH 
MANTRALAYA MEN RAJYA MANTRI) 
(SHRI K. C. PA N T ): (a) to (c). Govern
ment have noted the resolution passed by 
the Legislative Assembly of Goa, Daman 
and Diu in March, 1971 urging the Central 
Government to enact necessary legislation to 
grant Statehood to the Union territory of 
Goa, Daman and Diu.

Setting up of a Jute Mill in Orissa

310. SHRI SURENDRA MOHANTY : 
Will the Minister of FOREIGN TRADE 
(VIDESH VYAPAR MANTRI) be pleased 
to state :

(a) whether Government had set up a 
Committee consisting of technical and admi
nistrative personnel regarding retting up of 
a jute mill in Orissa ;

(b) if so, whether its report has since 
been received ; and

(c) when Government propose to initiate 
steps for setting up the jute mill in 
Orissa ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(VIDESH VYAPAR MANTRALAYA MEN 
UP-MANTRI) (SHRI A. C. GEORGE): (a) 
A Committee had been set up to examine 
the feasibility of setting up new jute mills 
in certain jute-growing States (including 
Orissa).

(b) Yes, Sir.

(c) The Committee's Report is under 
detailed examination.

Joint Industrial Ventures in 
African Countries

311. SHRI P. K. DEO : Will the
Minister of FOREIGN TRADE (VIDESH 
VYAPAR MANTRI) be pleased to state :

(a) whether Government are making 
efforts to set up joint industrial ventures in 
the African countries ;

(b) if so, the details thereof ; and

(c) whether the attention of Govern
ment has been invited in this regard to a
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teport in the Ftonofw Times dated April 
15, 1971 , and if so, lhe icaetion of
Government thereto 0

T H t D1PUTY MINISTER IN HIE 
MINISTRY OF IORF1GN TRADI
(VIDrSH VYAPAR MANTRAl AYA MFN 
UP-MANTRI) (SHRI A C GEORGL)
(a) Yes, Sir

(b) The following spccilic ellorts have 
been made to piomote industrial joint 
ventures in Alncan eounti les

(1) An IrnJi in Delegation consiMin*, of 
the rvpit entitncs of the Govern 
ment ol India Indian Invc tmcnt 
Centre and a numbci ol t ui in 
dustnalists participated m the 
Conleiencc held at NAIROBI 
between 30th November and 4th 
December, 1970 co sponsored by 
the UNIDO, the Alihan Develop 
ment Bank and the I c onomie 
Commi sion lor Africa which pro 
\idcd an opportunity lot the enta 
preneurs from the de elopm as 
well as the developed countnes to 
meet together and discuss, about 
the possibilities of settmi up in 
dustnal joint venturis in Atriean 
countries of mutuil interest It is 
too early to assess the outcome oi 
this Conference

(2) A list ol Indnn cntKpieneuis in 
(crested in the cstiblishment ol 
jomt \e  itures in Allied. has been 
supplied to the Leononne Commis 
sion foi Afnca Addis Abib i

(1) It is one ol the aims of India 
Afnca Development Association 
which has the support of the 
Government of India, to encourage 
joint ventures in African coun 
tries*

(4) Ouf Missions in Africa take active 
interest in bunging together the 
Indian and African paities for the 
purpose ol industrial collaboration 
They are lurmshirg upto-date 
information letardinj, investment 
opportunities in African countnes

Besides, the following general measures 
have been undertaken to promote out

industrial joint ventures m all the countries 
includine those m Africa

(i) The concerned Ministries have 
been strengthened to collect and 
disseminate information among 
Indian enticprenews regarding in
vestment opportunity abroad

(u) I or speedy disposal of the appli
cations icceived fiom Indian cntre- 
picncur an Inter-Mimstenal 
Committee lor appuval of such 
joint ventures has been set up m 
lute I ->69 to examine such pio-
pos its

(in) Cash assi tince, if otherwise ad- 
nu sible is also allowed against 
export ol machinciy md equip
ment against Indian equity subject, 
however to ceilling ol 10% l o b  
value

(n ) Nounal import replenishments as 
ivaliable to cxportets under the 
policy lor icgisteicd exporlcis is 
allowed on exports against equity 
capital

(v) Indian entrepreneurs are permitted 
to remit a small amount in cash to 
meet their preliminary expenses

(vi) Indian industnalists arc also offer
ing training facilities to foreign 
nationals m their lactones m 
India

(c) Governments attention has been 
diawn to the article published m the 
Cionumt Junes dated April 15, 1971 
Efforts made by the Government to pro
mote joint ventuies in African countnes 
have been briefly seated above

Import I icencc for Rectifier for Caustic 
Chlorine Project of 1 ravancorc-Cochin 

Chemicals

314 SHRIMATI BHARGAVI THAN- 
KAPPAN Will the Mimstei of FORFIGN 
TRADE (VIDESIl VYAPAR MANTRI) be 
pleased to state

(a) whether the Kerala Government 
have requested the Centre to take imme
diate action for licensing the import of 
lectificr for the Caustic Chlorine expansion 
project of the Travancore-Cochm Chemi
cals , and

(b) if so, the decision taken thereon 1
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THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(VIDESH VYAPAR MANTRM.AYA MEN 
UP-MANTRI) (SHRI A. C. GEORGE) :
(a) Yes, by the Minister Tor Petroleum and 
Chemicals.

(b) The request is under consi
deration.

Promotion of Trade with East European 
Countries

315. SHRI SAMINAHIAN : Will the 
Minister of FOREIGN TRADE (VIDESH 
VYAPAR MANTRI) be pleased to 
state :

(a) whether any assessment lias been 
made to find out the cflVct of bilateral trade 
on the giowth of ttade in non-traditional 
goods with the Fast European countries ; 
a id

(b) whether Government have plans to 
conduct market surveys and exchange of 
trade visits to promote trade with the East 
Luropcan countries ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FORFlCiN TRADE 
(VIDLSII VYAPAR MANTRALAYA MEN 
UP-MANTRI) (SIIRI A. C. GEORGE) :
(a) Yes, Sir. The cxpoit of principal non- 
traditional items including iron oie, textiles 
and leather, accounts for approximately 
one-third of India’s exports to East 
European countries.

(b) For promoting trade between India 
and East European countries, trade dele
gations are exchanged annually. Marketing 
information is also collected as and when 
nccessary.

Shortage of Jute due to Bangla Desh 
Crisis

316. SHRI BISHWANATH JHUN-
JHUNWALA : Will the Minister of
FOREIGN TRADE (VIDESH VYAPAR 
MANTRI) be pleased to state :

(a) whether the situation in Bangla 
Desh will create a World shortage of l.S 
lakh tonnes of jute goods ;

(b) whether Government have devised 
ways and means to deal with this demand ; 
and

(c) if so, the M ils  thereof ?

THE DEPUTY MINISTER IN  THE 
MINISTRY OF FOREIGN TRADE 
(VIDESH VYAPAR MANTRALAYA MEN 
UP-MANTRI) (SHRI A. C. GEORGE) :
(a) to (c). While no definite information is 
available as regards the extent to which 
production of jute goods in East Bengal has 
been affected, there is likely to be some loss 
of production. Measures to step up produc
tion of juie goods in India as far as possible 
to meet the shortage have been discussed 
with representatives of the jute industry and 
production plans are being drawn up by the 
industry.

Modernisation of Textile Industry

317. SHRI BISHWANATH JHUN- 
JHUNWAI.A : Will the Minister of 
FOREIGN TRADE (VIDESH VYAPAR 
MANTRI) be pleased to state :

(a) whether Government have finalised 
a blueprint for the modernisation of textile 
industry in the country ;

(b) if so, the types of mills that will 
come within the purview of this scheme ; 
and

(c) the details of the scheme and when 
it will come into force ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(VIDESII VYAPAR MANTRALAYA MEN 
UP-MANTRI) (SIIRI A. C. GEORGE) :
(a) No, Sir.

(b) and (c). Do not arise.

Conference of Chief Secretaries of States 
and Union Territories on Rural 

Development

318. SHRI NIHAR LASKAR :
SHRI P. GANGADEB :

Will the PRIME MINISTER 
(PRADHAN MANTRI) be pleased to 
state :

(a) whether Government had convened 
a Conference of the Chief Secretaries of 
States and the Union Territories in April, 
1971 to discuss the problem of rural 
development;

(b) if so, whether it was stressed upon 
them by Government to implement the 
Plans quickly ;

(c) othct subjects discussed ; and
(d) the decisions arrived at ?
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THE PRIME MINISTER, MINISTER 
OF ATOMIC ENERGY, MINISTER OF 
HOME AFFAIRS AND MINISTER OF 
INFORMATION AND BROADCASTING 
(PRADHAN MANTRI, PARAMANU 
URJA MANTRI. GRIH MANTRI TATHA 
SOOCHANA AUR PRASARAN MANTRI) 
(SHRIMATI INDIRA GANDHI) : (a) to
(d). A Conference of Chief Secretaries of 
State Governments and Union Territories 
was held on the 12th and 13th April, 1971.

The Conference had been convened to 
consider the operational problems in 
implementing the crash scheme for rural 
employment and the other development 
programmes designed to generate employ
ment opportunities in rural areas.

A statement listing the subjects which 
were discussed is enclosed.

Statement

1. Crash Scheme for Rural Employment.
2. Rural Works Programme in chroni

cally drought affected areas.
3. SFDA and MFAL projects.
4. Development or dry farming.
5. Agro-service centres.
6. Multiple cropping.
7. Development of small scale and 

ancillary industries.
8. Marketing of agricultural inputs and 

consumer goods.
9. Training schemcs.
10. Vocational guidance, career advising 

and area skill surveys.
11. Development of rural roads
12. Rural Electrification.

Protest)! against Reclassification of Posts 
of Scientists in C.S.I.R.

319. SHRI NIHAR LASKAR :
SHRI P. GANGADEB :

Will the Minister of SCIENCE AND 
TECHNOLOGY (VIGYAN AUR PRAD- 
YOGIKI MANTRI) be pleased to state :

(a) whether Government have taken a 
decision to implement the recommendations 
of the Sarkar Committee, appointed in 1968 
regarding reclassification of posts of 
N e a tls ts ;

(b) if so, whether Scientists have 
strongly objected to this reclassification of 
pos s ;

(c) if so, their main objection and the 
steps being taken by Government to resolve 
the differences ; and

(d) the details of recommendations of 
the Sarkar Committee which have been 
accepted and implemented by Government,

THL MINISTER OF PLANNING 
AND MINISTER OF DEPARTMENT OF 
SCIFNCE AND TECHNOLOGY (YOJANA 
MANTRI TATHA VIGYAN AUR 
PRADYOGIKl VIBHAG MANTRI) (SHRI 
C. SUBRAMANIAM) : (a) The President, 
C.S.I.R. has acccpted all the recommenda
tions of the Sarkar Committee contained 
in Part-I of the Report including that of 
reclassification of all the existing posts in 
the C.S.I.R. into scientific, technical and 
administrative. A broad-based committee as 
suggested by the Sarkar Committee has been 
appointed for this purpose.

(b) and (c). Representations have been 
received about the proposed reclassification 
of the existing posts from (i) some members 
of the staff of some National Laboratories/ 
Institutes under the C.S.I.R. (ii) some staff 
members of the C.S.I.R. Secretariat ; and
(iii) C.S.I R. Scicntific Workers’ Association 
at New Delhi. Dhanbad and Mysore.

Some of the points made therein are 
listed m the Statement, laid on the Table of 
the House, fPlaced in Library See No. 
LT—185/71]. Their points of view are being 
placed before the broad-based Committee 
referred to in reply to part (a) above.

(d) A statement showing the progress of 
action taken on each of the recommendations 
is laid on the Tible of the House. [Placed in 
Library. See No. L T - 185/711.

Pakistani’s Alleged Efforts to create 
Communal Disturbances in India

320. SHRI NIHAR LASKAR :
SHRI BISWANATH 

JHUNJHUNWALA :
SHRI P. GANGADEB :

Will the Minister of HOME AFFAIRS 
(GRIH MANTRI) be pleased to state :

(a) whether Government are aware of 
tfie vigilance reports that Pakistani element
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in India is once again active to create com
munal disturbances in India so that atten
tion of the world is diverted from East 
Bengal;

(b) if so, whether the Union Govern
ment have already issued instructions in 
this regard ;

(c) if so, what are the steps Government 
propose to take and also help the Stages in 
case such an emergency arises ;

(d) whether Pakistani spies have been 
found very activc in West Bengal during the 
East Bengal conflict ; and

(e) if so, how many Pakistani spies 
have been arrested and action, if any, taken 
against them ?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PERSONNAL 
(GRIH MANTRALAYA AUR KARMIK 
V1BHAG MEN RAJYA MANTRI) (SHRI 
RAM NTWAS MIRDHA) : (a) Government 
are fully alive to the possibility of Pakistani 
agents instigating communal trouble in 
Tndia.

(b) and (c). After the breaking out of 
civil war in East Bengal State Governments 
were cautioned regarding such possibility 
and were advised to ask their authorities 
concerned to remain fully ugilant, particul
arly in the areas uhcre communal trouble 
had been endemic or where communal 
tensions were known to exist. The Central 
Government will provide to the State Govern
ments, prompt assistance of its armed 
forces to deal effectively with any trouble 
that may bieak out.

(d) Some Pakistani spies have been 
apprehended in West Bengal.

(e) Upto date information is being 
obtained from the State Government.

Improvement of Communications in ffae 
Andaman Islands

322. SHRI S. C. SAMANTA :
SHRI MOHAN SWARUP :

Will the Minister of COMMUNICA
TIONS (SANCHAR MANTRI) be pleased 
to state ;

(a) the proposed plan for the improve
ment of communications in the Andaman 
Islands as announced by the Sanchar Mantri 
during his visit recently to those glands ;

(b) the financial implications of the 
proposals ; and

(c) by what time the results are likely 
to be achieved ?

THE MINISTER OF COMMUNICA
TIONS (SHRI H. N. BAHUGUNA): (a) 
The following proposals for the develop
ment and improvement of P a .id T facilities 
in the Andaman and Nicobar Islands which 
are currently under examination were 
referred to by Prof, Sher Singh, the then 
Minister of Communications during his 
recent visit to these Islands.

(i) Formation of a separate Postal 
Division for the administration 
of the postal services on the 
Islands. This would also enable 
the Islands to be regarded as a 
separate unit of recruitment for 
the clerical grades in the Post 
Office and would obviate the 
need to bring staff from the main 
land.

(ii) Utilisation of all available 
steamer services, both passenger 
and cargo, for conveyance of 
mails between the main land and 
the Islands.

(iii) Utilisation of sailings of all 
Government vessels between the 
various islands on other duties 
for conveyance of mails between 
various post offices.

(iv) Opening of a floating Mobile 
Post Office on an experimental 
basis by the inter-island steamer 
serving the Southern group of 
islands.

(v) Improvement of the Wireless- 
Telegraph and Radio links 
between the mainland and the 
Islands.

(vi) Provision of Wireless Telegraph/ 
Radio Telephone links for inter- 
island communication working 
between Port Blair and five 
side stations viz. Mayabunder, 
Nan Cowrie, Rangat, Diglipur 
and Cambell Bay.

(vii) Relexation of the condition of 
minimum income for opening of 
rural post offices on the Islands.

(viii) Employment of part-time staff 
to enable expeditious sorting of 
mails received for delivery.



(ix) Delivery of telegrams in Port 
Blair through Motor Cycle 
despatch riders.

(x) Acceptance of TMOs up to 
Rs. 100/- for transmission 
through Police Wireless net
work.

(b) The developmental proposals are all 
within the present policy of the Department 
for extension of P and T facilities in the 
country with special reference to the less 
developed areas. There will thus be no 
additional financial implications specially 
for the Islands, as a result of these pro
posals e. g. constituting the Islands as a 
separate recruitment unit, will mean appre
ciable savings, as it will obviate the payment 
of special allowances to the staff brought 
over from the mainland.

(c) The Postal Division has already been 
opened and its effect on the postal services 
will be apparent within the next two to 
three months. Orders have also been 
issued for opening the Mobile Post Office 
in the inter-islands steamer and toi the 
employment of part-time staff.

The Provision of Wireless Telegraph/ 
Radio Telephone links between the mainland 
ana the Islands is cxpected to be completed 
by the end of 1972.

The provision of the Wireless Telegraph/ 
Radio Telephone links between Port Blair 
and the five side stations on the other 
islands is expected to be completed by the 
end of this year.

The other proposals arc under examina
tion and an early decision will be taken.

Demand for Upward Revision of Prices of 
Controlled Cloth

67 Written Answers

323. SHRI SARJOO PANDEY :
SHRI R. R. SINGH DfcO •

Will the Minister of FOREIGN TRADE 
(VIDESH VYAPAR MANTRI) be pleased 
to state ■

(a) whether the demand made by the 
Cotton Textile Industry for an upward 
revision of prices of controlled varities of 
cloth has since been considered by Govern
ment ; and

THE DEPUTY MINISTER IN  THE 
MINISTRY OF FOREIGN TRADE 
(VIDESH VYAPAR MANTRALAYA 
MEN UP-MANTRI) (SHRI A, C. 
GEORGE): (a) and (b). The question 
regarding revision of the prices of controlled 
cloth has been referred to the Bureau of 
Industrial Costs and Prices and their recom
mendations arc awaited.

Closure of Ajudhia Textile Mills, Delhi

324. SHRI MOHAMMED ISMAIL : 
SHRI JYOTIRMOY BOSU :

Will the Minister of FOREIGN TRADE 
(VIDESH VYAPAR MANTRI) be pleased 
to State :

(a) whether Government’s attention has 
been drawn to the closure of the Ajudhia 
Textile Mills of Azadpur, Delhi ;

(b) if so, the details thereof ;
(c) whether the Pradhan Mantri has 

received any memorandum from the workers 
on the subject ;

(d) whether Government have taken 
any action on the memorandum ; and

(e) if not, the reasons therefor ?

THE DEPUTY MINISTER IN  THE 
MINISTRY OF FOREIGN TRADE 
(V1DFSII VYAPAR MANTRALAYA MEN 
UP-MANTRI) (SHRI A. C. GEORGE) :
(a) Yes, Sir.

(b) The management closed the mill on 
the 6lh March, 1971 on account of financial 
difficulties and labour trouble.

(c) Yes, Sir.
(d) and (e). An Investigation Com

mittee was appointed, under section 15 of 
the Industries (Development and Regulation) 
Act, 1951, to look into the affairs of the 
mill. It has already submitted its report 
and the question of take over of the mill, 
under the aforesaid Act, is under active 
consideration.
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(b) if so, the decision taken thereon ? ( * )  x m m  Sf 1 9 7 0 -7 1  %
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Suspension of Police Personnel in Police
Department of Andaman and Nicobar 

Islands

327. SHRI JAGANNATIl RAO 
JOSHI : Will the Minister of HOME 
AFFAIRS (GRIH MANTRI) be pleased to 
state :

(a) the total number of Police personnel 
put under suspension in the Police Depart
ment of the Andaman and Nicobar Islands 
and the date of suspension of each 
officials ;

(b) the number among them of those 
who have completed one year or more and 
how many of them are getting the revised 
rate of subsistence allowance after comple
tion of 12 months ;

(c) the number of ca&es of suspension 
that have since been settled and the number 
of those that are still pending ;

(d) the causes of delay in the final isa- 
tion of cases, if any ; and

(e) the directions proposed to be given 
by Government for early finalisation of 
suspension cases, if any ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (GRIH 
MANTRALAYA MEN UP-MANTRI) 
(SHRI MOHSIN) : (a) to (e). The infor
mation is being collected and will be laid on 
the Table of the House.

Term of Office of Chief Commissioners of 
Union Territories

328. SHRI JAGANNATH RAO 
JOSHI : Will the Minister of HOME 
AFFAIRS (GRIH MANTRI) be pleased to 
state :

(a) the term of office of the Chief 
Commissioners of the various Union Terri
tories ;

(b) the scale of pay in each case and 
other allowances admissible to them ;

(c) the duration of period which each 
of the Chief Commissioners has aheady 
served ; and

(d) the proposals, if any, for the recall 
of those whose term of office has already 
expired 1
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THE MINISTER OF STATE IN THI 
MINISTRY OF HOME AFFAIRS (GRIH 
MANTRALAYA MFN RAJYA MANTRI) 
(SHRI K C PANT) (a) to (d) A state 
ment is attached

Statement

Under Article 239(1) of the Constitution 
the Union Territories are administered by 
the President acting, to such extent as he 
thinks fit, through an “ administrator’ to be 
appointed by him with such designation as 
he may specify

2 The administrator ol the Union
Territories of Chandigarh and Andaman and 
Nicobar Islands ate designated as Chiei 
Commissioners No fixed term of appoint
ment has been laid down for them

3. The scales of pay and other
allowances allowed to them are as 
follows —

Chandigarh Pay Rs 3500/- p in
Sumptuary 
Allowance Rs 200/- 
p m

Andaman and Pay m the scale of 
Nicobar Rs 2*̂ 00 125/2-2750
Islands Special pay Rs

350/- p m

4 The present Chief Comnnssioneis
of Chandigarh and Andaman and Nicobar 
Islands weie appointed on the lollowing 
dates —

Chandigarh 8-4-69
Andaman and 
Nicobar
Islands 11 10*68 (A N )

There is no pioposal to rtcall tic 
Chiet Commissioner of any Union Iciritoty

Output of Coarse Cloth

329 SHRI P K DEO 
SHRI MUHAMMED 

SHERIFF
Will the Minister of FOREIGN TRADE 

(VIDESH VYAPAR MANTRI) be pleased 
to state

(a) the details of total output of coarse 
cloth in the country as today ,

(b) whether there is a short-fall in the 
output o f coarse cloth v/wj-m its demand ,

(c) whether consequently prices of 
coaise cloth have gone up in the recent 
past , and

(d) whethei any initiative is being taken 
by Government to raise output of coarse 
cloth and, if so, the details thereof ?

THF DhPUTY M1N1STFR IN THE 
MINISTRY OF FOREIGN TRADE 
(VIDISH VYAPAR MANTRALAYA MEN 
UP-MANTRI) (SHRI A C GEORGE)
(a) I he total production oi coarse cloth by 
the cotton mill sector in 1970 was 578 94 
million metres In addition coarse cloth is 
being produced in the decentralised sector 
but the figures of production thereof are 
not available

(b) There has been a decline in the pro 
duction of coarse cloth in the mill sector in
1970 as compared to 19o9

(c) The prices of coarse cloth coming 
under statutory production and price contiol 
have not been revised since 2nd May, 1968 
The prices of cloth remaining outside the 
statutorv production and pricc control have 
fluctuated

(d) A levised scheme has been evolved 
to step up the production of controlled 
varieties of cloth Under the scheme the 
industry lu \e  undei taken to produce 100 
million metres ol controlled cloth within a 
penod of 1 months beginning from 1st June, 
1971, which will be sold at the existing con
trolled stamped prices

C ommunal Riots in Aligarh

330 SHRI P K. DEO Will the 
Minister of HOME AFFAIRS (GRIH 
MAN1R1) be pleased to refer to the reply 
given to Unstarrcd Question No 69 on the 
31st Marth, 1971 regarding the Communal 
Riots m Aligarh and state

(a) whether Government have received 
any repoit Irom the State Government m 
this regard , and

(b) if so, the broad details thereof ?

THL MINISTER OF STATE IN THE 
MINISTRY CF HOMfr AFFAIRS AND IN 
THE DFPARTMLNT OF PERSONNFI 
(GRIH MANTRALAYA AUR KARM1K 
VIBHAG MI N RAJYA MANTRI) (SHRI 
RAM N1WAS MIRDHA) (a) and (b) 
A report regarding the disturbances at AU- 
garh had been received from the Govern
ment of Uttar Pradesh and the reply to the
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Lok Sabha unstarred question No. 69 dated 
31st March, 1971 was based on that report. 
Disclosure of any more details may cause 
prejudice to the inquiry into the distur
bances, which is being held under the Com
missions of Inquiry Act, 1952.

Growth Rate of Exports

331. SHRI BISHWANATH JHUN-
JHUNWALA : Will the Minister of
FOREIGN TRADE (VIDESH VYAPAR 
MANTRI) be pleased to state :

(a) whether the growth rate of Indian 
exports has risen from 5.2 per cent at the 
end of January, 1971 to 8.5 per cent at the 
end of February, 1971 ; and

(b) if so, the factors which have helped 
the growth rate to climb so surprisingly high 
within one month ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(VIDESH VYAPAR MANTRALAYA MEN 
UP-MANTRI) (SHRI A. C. GEORGE) :
(a) Attention of the Hon’ble member is 
invited to the Revised Press Note issued by 
the Director General of Commercial Intelli
gence and Statistics on the 13th April, 1971 
from which il will be seen that India’s ex
ports from April, 1970 to January, 1971 
were 8.2 per cent higher than during the 
corresponding period of 1969-70. Exports 
from April, 1970 lo February, 1971 were 
8.5 per cent higher than during the corres
ponding period of 69-70. Thus, the 
acceleration in the rate of growth in one 
month was only 0.3 per cent.

(b) Does not arise.

Report of Rajamannar Commission on
Centre-State Relations

332. SHRI BALATHANDAYU
THAM

SHRI T. S. LAKSHMANAN :
Will the Minister of HOME AFFAIRS 

(GRIH MANTRI) be pleased to state :
(a) whether Government have received 

a copy of the report of the Rajamannar 
Commission set’ up by the Tamil Nadu 
Government lo go into the question of 
Centre State relations;

(b) if so, the main recommendations 
contained in the report; and

(c) Govemmenfs reaction thereto ?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (GRIH 
MANTRALAYA MEN RAJYA MANTRI) 
(SHRI K. C. PANT) : (a) No. Sir.

(b) and (c). Do not arise.

Discussions among Economic Experts of 
India and Soviet Union

333. SHRI R. R. SINGH DEO : Will 
the Minister of PLANNING (YOJANA 
MANTRI) be pleased to state :

(a) whether the Government of India 
had been invited to a recent discussion 
amongst the Economic Experts from India 
and the Soviet Union in New Delhi ;

(b) whether suggestions were made for 
fresh formulation of the Fourth Five Year 
Plan on the Soviet model ; and

(c) if so, the reaction of Government in 
this regaid ?

THL MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (YOJANA 
MANTRALAYA MEN RAJYA MANTRI) 
(SHRI MOHAN DHAR1A) : (a) and (b). 
No such discussions were held.

(c) Does not arise.

Revision in the size of Annual Plan

334. SHRI R. R. SINGH DEO : Will 
the Minister of PLANNING (YOJANA) be 
pleased to state :

(a) whether the size of the Annual Plan 
is likely to be revised ; and

(b) if so, the details of new targets ?

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (YOJANA 
MANTRAtAYA MEN RAJYA MANTRI) 
(SHRI MOHAN DHARIA) : (a) and (b). 
Yes, Sir. The change in the size of the 
Annual Plan for 1971-72 in respect of the 
Central sector will be reflected in the Bud
get to be presented on 2Sth May, 1971. The 
Annual Plan document which will provide 
the necessary details will be placed on 
the Table of the House as soon as it is 
ready.
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Nationalisation of Entire Import Trade

335. SHRI R. R. SINGH DEO Will 
the Minister FORFIGN TRADE (VIDESH 
VYAPAR MANTRI) be pleased to state •

(a) whether Government are planning 
to take over the entire import trade ;

(b) the percentage of country’s import 
trade presently being held by the public 
sector agencies; and

(c) how would the country be benefited 
as a result of Government taking over the 
entire trade ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(VIDESH VYAPAR MANTRALAYA MEN 
UP-MANTRI) (SHRI A. C. GEORGE):
(a) It is the policy of Government to in
crease progressively the role of State 
agencies in import trade of the ccuntry 
(and ultimately to take it over com
pletely).

(b) Approximately 70% of the i-npori 
trade is at present canalised through State 
agencies.

(c) The State agencies are able to im
port various commodities from world mar
kets in competition with other buyers and 
to supply them at prices which ate fair and 
equitable.

V. I. P. Treatment Given to Dr.
Dharma Teja

337. SHRI SHYAMNANDAN MISHRA: 
Will the PRIME MINISTER (PRADHAN 
MANTRI) be pleased to state :

(a) whether Dr. Dharma Teja, while 
being extradited to India from London 
recently, was given V. I. P. treatment 
throughout; and

(b) if so, the reasons therefor and the 
charges framed against him ?

THF MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND IN 
DEPARTMENT OF PERSONNEL (GRIH 
MANTRALAYA AUR KARMIC VIBHAG 
MEN RAJYA MANTRI) (SHRI RAM 
NIWAS MIRDHA): (a) No, Sir. Dr.

Dharma 1 eja was brought from London to 
Delhi in plane by economy class and in 
accordance with security regulations. 
No special facilities were given to him.

(b) The offences listed in the charge- 
sheet filed against him in the court relate to 
criminal breach of trust, cheating, forgery 
and falsification of accounts.

Reinstatement of Delhi Policemen Suspended/ 
Dismissed During 1967 Strike

338. SHRI DALIP SINGH :
SHRI RAMAVTAR SHASTRl :

Will the HOME MINISTER (GRIH 
MANTRI) be please to state :

(a) whether all the Delhi Police Emp
loyees whose services were terminated as a 
result of their strike, have been reinstated 
and, if not, the reasons therefor ;

(b) whether the Delhi Police authorities 
have been instructed not to recruit new 
hands in the Police from amongst the 
permanent domicile of the Delhi Union 
Territory and its surrounding areas ; and

(c) the number of personnel recruited 
in the Delhi Police cader-wise and year-wise 
during the last three years and the number 
out of them recruited out of permanent 
residents of the Delhi Union Territory ?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (GRIH 
MANTRALAYA MEN RAJYA MANTRI) 
(SHRI K. C. PANT) : (a) According to the 
Delhi Administration, out of 165 temporary 
Police employees whose services were termi
nated in connection with the Delhi Police 
agitation, 153 have been re-enlisted. Out 
of the remaining 12, nine have been declared 
medically fit and are being enlisted, whereas
3 have not turned up.

(b) No such instructions have been 
*SSUf i  Recruitin* Part*es are however sent 
to different parts of the country to recruit

Persons, as recommended by the 
Delhi Police Commission.

(c) Direct recruitment is made in the
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Delhi Police in the following ranks and the 
recruitment made during the last three years 
and the number out of them recruited out

of the permanent residents of the Delhi 
Union Territory is given in the statement 
aftached.

Statement

Year

1968 1969 1970

Total Residents Total Residents Total Residents
No. of Delhi No. of Delhi No. of Delhi
recrui- Union recrui- Union recrui- Union
ted territory ted territory ted territory

S. Is Executive 
P. S. Is.
Lady S. Is. 
Lady ASJs 
Stenographers 
H. C. Clerical 
Constable.

41 16
10 6
No recruitment 

—do—
—do—
—do—

924 72

114 76
No recruitment

—do— 
—do—

620 70

41
2
9
5
5

171
698

12
1
7
2
2

69
99

Export of Beedis

340. SHRIMATI BIIARGAVI THANK- 
APPAN : Will the MINISTER OF 
FOREIGN TRADE (VIDESH VYAPAR 
MANTRI) be pleased to state :

(a) whether beedis are being expoited to 
foreign countries ;

(b) if so, the quantity so far exported in 
the current year and the foreign exchange 
earned therefrom ;

(c) the countries which import beedis 
from India ; and

(c) the steps taken to increase the ex
ports, of beedis ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(VIDESH VYAPAR MANTRALAYA MEN 
UP-MANTRI) (SHRI A. C. GEORGE) :
(a) Yes, Sir.

(b) and (c). During the period from 
April-November, 1970 a  quantity o f 81000 
kgs. of bidis valued at Rs. 14 lakhs have 
been exported to Alghanistan, Dubai, 
Malaysia, Nepal, Qatar, Singapore and
Switzerland.

(d) 2% Import replenishment on F.6.B. 
value of exports is allowed to registered 
exporters of beedis for importing permissible

types of packing material. The Tobacco 
Export Promotion Council, Madras, 
sponsored by the Government, undertakes 
a number oF measures for the promotion of 
export of tobacco and tobacco products 
including beedis, by dissemination of market 
information, participation in exhibitions 
conducting market surveys, distribution of 
publicity folders, sending trade delegations 
etc.

Export of Salt

341. SHRI B. K. MODAK : Will the 
MINISTER OF FOREIGN TRADE 
(VIDESH VYAPAR MANTRI) be pleased to 
state :

(a) whether there is any steep fall in the 
export of salt in the current year ;

(b) if so, the details thereof ; and

(c) the reaction of Government thereto ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(VIDESH VYAPAR MANTRALAYA MEN 
UP-MANTRI) (SHRI A. C. GEORGE) : (a) 
and (b). Yes, Sir. The value of exports 
during 1970-71 was Rs. 96.47 lakhs 
(provisional figures) as compared to Rs. 
164.91 lakhs during the previous year. The 
fall fa* exports o f salt is mainly on account
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of the fact that one of our most important 
customers viz. Japan has not purchased 
this item from India during the last year. 
From 1960 to 1969 Japan has been purchas
ing salt from us at the rate of about 3 lakh 
tonnes per year. However during the last 
year Japan purchased most of her salt 
requiremeuts from other countries.

(c) Government arc taking remedial 
measures. The STC which is the canalised 
agency for the export of salt have 
approached Japanese buyers and are trying 
to pursuade them lo import at least a pait 
of their requirements of salt from India. 
The STC have also penetrated other markets 
and salt is now being exported by them to 
Singapore, South Korea and other countries. 
Vigorous efforts arc also being made to 
improve the loading rate for salt at selccied 
ports in India.

Deaths by Police Firing in West Bengal

342. SHRI ROBIN SEN : Will the 
Minister of HOME A1 I'AIRS (GRUT 
MANTRI) be pleased to slate the total 
number of deaths by Police firing in West 
Bengal District-wise during the last term ol' 
the President’s rule ?

THL MI NIST hR OF STATE IN THr 
MINISTRY OF HOME AFIA1RS (GRIH 
MAMTRAI.AYA MFN RAJYA MANT Rl) 
(SHRI K. C. PANT) : Information is being 
obtained from State Government.

Supply of Second Super Power Trans
mitter b> U S S R.

343. SHRI R. KADANAPALU : Will 
the Minister of IN1-ORMATION AND 
BROADCASTING (SOOCHNA AUR 
PRASARAN MANTRI) be pleased to 
state •

(a) whether the second Super-Power 
Transmitter has since been received from 
the U.S.S.R. ;

(b) the place where it is to be installed ;

(c) the time by which it is likely to 
start functioning ; and

(i) the approximate value thereof ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SOOCHANA AUR 
PRASARAN MANTRALAYA MEN UP-

MANTRI) (SHRI DHARAM BIR SINHA): 
(a) Yes, Sir. It has been received from 
Yugoslavia.

(b) Rajkot.
(c) By June-July, 1971.
(d) Rs. 227 lakhs.

Industrial Pact With U.S.S.R.

144. SHRI M. M. JOSEPH :
SHRI JHARKHANDE RA1 :

Will the Minister of FOREIGN TRADE 
(VIDFSH VYAPAR MANTRI) be pleased
to state :

(a) whether any industrial pact was 
signed between India and the U.S.S.R in the 
month of April, 1971 ; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(VIDLSH VYAPAR MANTRALAYA MEN 
UP-MANTRI) (SHRI A. C. GEORGE) : 
(a) and (b) No industrial pact as such was 
signed between India and the U.S.S.R. in 
April, 1971. The U.S.S.R. delegation which 
Msited India in March/April this year, how
ever, held discussions on trade and indus
trial coopctation between India and U.S.S.R. 
including the possibilities of supplies of 
additional quantities of consumer goods 
from India to U.S.S.R., and the supply of 
raw cotton on their own account by U.S.S.R 
to India foi conversion into cotton textile 
tor the use ol the consumers in U.S.S.R. 
No specific trade contracts have yet been 
signed.

Trade With Socialist Countries

345. SHRI RAM AVATAR SHASTRI : 
Will the Minister of FOREIGN TRADE 
(VIDESH VYAPAR MANTRI) be pleased 
to state :

(a) whether Government have formu
lated or propose to formulate a scheme for 
inci easing trade with the Socialist countries ;

(b) if so, the details thereof and the 
estimated profit to accrue to India there 
from : and

(c) if the reply to part (a) above be in 
the negative, the reasons therefor ?
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THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(VIDESH VYAPAR MANTRALAYA MEN 
UP- MANTRI) (SHRI A. C. GEORG E):
(a) to (c). The total volume of trade bet
ween India and the Socialist countries has 
grown from Rs. 8.6 crores in 1953 lo 
Rs. 475 crores in 1965, Rs. 497 crores in
1968 and Rs. 614 crores in 1969 as a result 
of trade Agreements entered into between 
India and the Socialist countries and the 
Trade Plans annually drawn up jointly by 
the officials of the Government of India and 
the Governments of the Socialist countries.
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Anti-National Activities of Naxalites

349. SHRI R. S. PANDEY : Will the 
Minister of HOME AT-PAIRS (GRIH 
MANTRI) be pleased to state :

(a) whether Government are aware that 
the Naxalites are still carrying on their anti
national and destructive activities in 
different parts of the country ;

(b) if so, what is the Government’s 
assessment of the effectiveness of the steps 
taken so far to curb such activities of the 
Naxalites ; and

(c) the steps that are being taken by 
Government to deal with their activities in 
future ?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (GRIH 
MANTRALAYA MEN RAJYA MANTRI) 
(SHRI K. C. PA NT): (a) and (b). The 
States and Union Territories mainly affected 
by the activities of the Naxalites and allied 
extremist groups are West Bengal, Bihar, 
Andhra Pradesh, Punjab, Kerala, Assam, 
Orissa, Uttar Pradesh and Tripura. Such 
activities have been kept under control in 
Andhra Pradesh, Assam, Kerala, Uttar 
Pradesh, Putyab, Orissa and Tripura. In 
West Bengal and Bihar, however, the situa
tion continues to cause concern,
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(c) The Central Government has been 

maintaining close touch with the State 
Govemments/Union Territories Administra
tions who are taking firm action under the 
law to counter the activities of the Naxa
lites and allied extremist groups. Central 
Government are also providing to the State 
Governments wherever nccessary all reason
able assistance including additional armed 
police reinforcements, wireless and other 
equipment and pooling of intelligence.

A.l.R. Artistes’ Demands

350. SHRI R. S. PANDEY : Will the 
Minister of INFORMATION AND BROAD
CASTING (SOOCHANA AUR PRASARAN 
MANTRI) be pleased to state :

(a) whether artistes of the All India 
Radio have made certain demands for 
better working conditions and emoluments ;

(b) if so, the details thereof ; and

(c) whether Government have con
sidered those demands and taken any 
decision in the matter ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SOOCIIANA AUR 
PRASARAN MANTRALAYA MEN UP- 
MANTRI) (SHRI DHARAM BIR SINHA) :
(a) Yes, Sir.

(b) The demands relate to matters like 
security or service, revision of fee scales, 
promotional avenues, family pension and 
other retirement benefits, amenities for 
Staff Artistes at Stations, etc.

(c) These are under consideration and 
decisions with regard to some of them are 
expected to be taken shortly.

f«rafcr
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s r m r f r  ?t«tt w > * fa* R  % q g rf i f ^ w ,  

^ F f f r  ’TFT 5WT ^  T t̂ % T O *

sr5T*r fa rte r s r r^ l ' s r t H w  ^  i 

^ r%  s r fa fa R , * t r  <r*rr sreji t i t  ^rr^ff 

% f k v fa  tin sftwr$*r ^ffr, r ^ r c  ^  ff tfr

*r^rf?r^np % t w t  % %

srrc rc  t t ” f^nrfar % fa% ^  $  t o t  » r t  

t i

* fa *  " ta r f a w r"  «u> T v n  w  

w r« R t *pnnc

352 . **9 wopm ' 5F*TT

^ R T * b C  SRTTT ĴT aRTT  ̂ tit
f a  :

(«P) f a f c *  ST'S, STTT
UVTfa?r f a ^  3TT ^  f t p #  
“ s r a fa m ”  tit srf^rlf aft j s r  s r e n w r  

t ;

(*r) f a ^ r  * * t  % s k R  *%

v m t f t  «?T f e r r  tite r fern  * r t ;

(*r) «wt w z m  «pt w  srrr ta  * 1 *  

^ « * n r f * R n : § f a  gfqrhRr q q iHrcq *  

% *nf*PF % w s R rd 1 sfrprsr qn% anwrx 

^  % * t  « r k  w *fV  * t  s r% rt tit m m  
W  ^ r f  ?

% *tm  « k  s k i to ?  * m m  % w - 

w f t  («ft f t n j ) : ( v )  $r

*•—n *  1968, 19 9 mr 1970 ^

W  5 4 0 7 ,7 7 5 6  <T*T 

84o2 mn w r r  vr * r t  fa*rr i 

(^r) ^ a p t  ftre^r % ^ t r

sRrsrrft «FPT»r *rr f r o f a f a t r  ^tsT  * w  

fa*T **rr:—

1. *Tfar 1969-*T* 1970 31 .06

2. srshr 1 9 7 0 -* t̂  197 I 3 8 .4 3  (*far
***n- 

*f«r i^ a f f  % 
*r l .  

I6s?r*r*rer)i

(* )  "?T3rf?cPPT" % *Tf?R? 5TCT

TOwr ^  *fn% ^ m r  ^f %%

% w ft ^  ap>| f ^ F T ^  ^  faeft I  I 

cT̂ tf'T, ^cTTf 1968 if TTJfr faWTRrr f^ ft  
«ft fgm5f ^  snrcta ^ rn n  »r t  «t t  fa  t *  

^  ^ « r t  ?=Tran «pt «torr * ? r  sfTcrr fa*rr

1 1  ^  ^  ^  1 1

* « j  «%?r iT 5*1f w t w  q r

fWSRJ *PT STRTT*

353. «f> J«IW **f TOJWT* : m
?̂TT% FTT «PT*t f a  :

(*?) ¥ r r  *r®r s r^ r  % im ffa^r

«Tf3ff %

fSV R T f^ T R  *PT aptf sr^uar TOTTC % 

fasnrcmt^r |  ;

(̂ r) =rfe ^f, eft ^ tsft «ftrr wr | ;

(*) *rftr ?ft ^r% vrr ^ t w  |  
*fK ^  w  ^rovrc ^  # i w r

H fa?r s r t f c  % M ? r  cr«rr fn5*w m  

f a « r n t ?
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t o  <rer) : (sp) (*r). s r^ r  %

STf-*mrf*P?r frsft *t 5Tf % SFTcRi *f t  
*FT?TT *pTcT TT^T

y t i K  ? i  w t f a f a  ^  39 w r ^ t f t

T*3% HFT F̂T<T -JTTT *ft<Tr ^ I fTOTfa,
>nr?r * r ^ r  ^nr^rr % srfa *p p t * f k  
* m w r  ^  fafa??r f t  j-rm tt't  % 
srrar ^  %
f^rtT tnp s q rt^  <t*?t  *rftfr?r jfr^ rr <fcR 
f t  »rf | l  <R ?>T »frsRT *T W
f r *  f t  f ^ r f ? T f ^ r  n e ro r-frr  c m  
< W vR frr in ro H R n rr ? rn rf^2  ^ —

( ^ )  £pt srn- frfc* ?r«rr ^nf^rr f^nrcr 
fa ff  *r s ftfft  f t  $f®r *rtar ^ tp tt 
■*ft su fira  | ; 

($r) f f s f t  ^ t  f a i r e r ,

W  f t  S TO S T triViTF* rT4T
* h R  5 p R ra >  f t  S*T5T ¥TTT I 

s*r ift^ T r f t  % *T*sr ?i t t r

f t  * s r ? t t  ?§ 19 6 9 -70  ?r ?wt f a r  
1970-71 3* 10 ?rr*r ¥1% TT -sr-

f(f?H  w  ft*  ** s r f e  ^  
jfrrer % r n g f o f t a r w  % farr fe rr * r t  i 

srfafafcr 5 9 .3 4 ^  «pt ^ r
1 9 7 0 - 7 1  *r fe*rr »rcr i 

far̂ r *r 2000 fa s t  m % 
f t  ffftHTtar =RT^ f t  S n f e  cT«TT

? r*Fftft f t  ^«rnft s t t o r  ^
% f%tr s r t  srmtf3r?f 50 ?rm w t  
f t  STPTcT f t  l^F *mr*Siff jffaffT ^PT *T
*ft n f  1 1  

x m  ST^rnct *t 3t?cR-tf?zt 
s s f t  % fkir s^ ctr mrx «R?t gr«rr 
5rsi% v r  spjTfa ffzrr w  $ f s r e f t  m -  
m w r  *TRcT T O T R 5 R T  ^ f t  ^  
« f p r a r  «ft^TT % ire n fa  * m n t  \

« n ^  5t?r >trct ? tt^ tr ^  ir$ 
T O w y îT J^ ? r ^  fir *prerr r̂r

^nft ' r ^ f t  % ^  w r  f ^ T  55rnc, c m  
^?r ^TTJfr % ^fcrfr^cr ^ n r  % 

?r, oft ^  *r 5Tfsft % 3TRnP 
spt % f^T cf^r f t W  ^  i

fagzr sfV 3T^r tg; ^ r
TfTT 'rT5;T f^Jfr I  I

wrara ct̂ t fanfcT ^  *rf ^5«ff

354  Kft w  *P«|«rw WT 

fa ta r s i tn t^  w i t  ^  ^

%
(^) f̂ rft̂ r ^  1970-71 $  stajfT 

STTJHcT cT̂TT ffRt?T f t  ^  W>\ ^

vnroftir ^ s r  % w  |  ; 3tVt

(*r) 1971-72 ^ %n*m
cf«rr Pr̂ rfcT f t  ?n% irtft src^sfr ^r r̂ -̂

TrrfjTcr ^  ^ - ^ srt w | ?

s m q n  % ^q-nrs?ft
(«ft it® *fto 5nw) : ^sp ?nrT-

^  T? T^T WTcTT I  I

srrorTfad ?t«tt f?rqi%rr *¥$vft ^r 
^  T̂Tvrr I

1970-71 % sftrr^ 5̂T STT̂ Rft % 

«i^ nr«?F t 1628 *fRte |  grsrOf?
f̂ nrffft %Fpf^r 1531 w t

1970-71 ft?^«rr 1971-72 ?r 
?rrsrmt ^ 5 srf^Tcr f t  f f e  f t  t o '-

^ T  |  I 1971-72 % ^ k H  f5T % 

STF̂  ̂ ITfTTfT 1670 3RtS ^o |  |

New Unit of High-Po)ymer Research 
Laboratory Under C S I.R .

W  SHRI BIREN DUTTA : Will the 
Minister of SCIENCE AND TECHNOLOGY 
(VIGYAN AUR PRADYOGIKI MANTRI) 
be pleased to state *

(a) whether Government are having 
plans to start a new unit of High-polymer 
Research Laboratory under the C.S I.R. ;
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(b) if so, the details thereof ;

(c) whether the attention of Government 
has been drawn to the suggestion of the 
workers of Sri Ram Institute of Industrial 
Research for taking over the Institute which 
is doing the same type of work ; and

(d) if so, the reaction of Government 
thereto ?

THE MINISTER OF PLANNING AND 
MINISTER OF DEPARTMENT OF 
SCIENCE AND TECHNOLOGY (YOJANA 
MANTRI TATHA VIGYAN AUR PRAD- 
YOG1K1 VIBHAG MANTRT) (SHRI C. 
SUBRAMANIAM) : (a) and (b). The 
Standing Committee which was appointed 
by the Council of Scientific and Industrial 
Research (C.S.I.R.) to go into the R and D 
problems of the plastic industry has suggested 
the setting up of a Special Cell in C.S.I.R. 
with the following functions :—

(i) to make a detailed review of the 
existing facilities available in the 
country and immediate additional 
facilities required for accelerating 
programmes of Research and 
Development in Polymers ;

(ii) to identify the needs of the 
industry both organised and small 
and medium scale sector for 
Research and Development and 
also programmes to build up 
forward technology ;

(iii) to attempt continuous contact and 
have dialogue with the industry to 
locate users of R and D at an early 
stage of the projects to be under
taken ;

(iv) to farm out R aad D projects 
based on (i) to (ii) above and to 
determine priorities ; and

(v) to make suitable recommendations 
based on the need and facilities 
available including the setting up 
o f a New laboratory.

The suggestions are under consideration.

(c) The Government has seen the Press 
Report published in one of the dailies at 
New Delhi*

(d) This will be looked into at the 
appropriate time.

Forecast by World Bank re : Indian 
Exports

356. SHRI BHOGENDRA JHA : Will 
the Minister of FOREIGN TRADE
(VIDESH VYAPAR MANTRI) be pleased 
to state :

(a) whether the World Bank forecast 
had predicted only 3.5 per cent annual rise 
in Indian exports and the actual rise in
1970-71 has been above 8 per cent ; and

(b) if so, the basis and motives behind 
the pessimistic World Bank forecast ?

THE DEPUTY MINISTER IN THF
MINISTRY OF FOREIGN TRADE
(VIDESH VYAPAR MANTRALAYA MEN 
UP-MANTRI) (SHRI A. C. GEORGF) :
(a) Yes, Sir. The forecast predicting a low 
rate of (about 3.5%) increase in Indian 
exports in 1970-71 may have been made at 
an early stage while drafting the foreign 
Trade Chapter of their annual report on 
India.

(b) It appears that their forecast was 
considerably influenced by the following
factors :

(i) A decline in the rate of growth of 
exports from 13.3 per cent in 1968- 
69 to 4.1 per cent in 1969-70 ;

(ii) A substantial fall in exports during 
the months of June and July, 1970 
as compared to the corresponding 
months o f 1969 ;

(iii) The export figures for August, 
September and October 1970 avail
able at that time were subsequently 
revised upward.

Steps to increase Exports

357. SHRI BHOGENDRA JHA : 
Will the |  Minister of FOREIGN TRADE 
(VIDESH VYAPAR MANTRI) be pleased 
to state :

(a) the steps being taken to maintain 
and constantly increase this year’s rate of rise 
in exports ; and

(b) the volume and percentage of exports 
to nwyor capitalist socialist and developing 
countries aad their relation to imports 
therefrom ?
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THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(VIDESH VYAPAR MANTRAIAYA MEN 
UP-MANTRI) (SHRI A. C. GEORGE) :
(a) The steps taken to increase India’s 
exports were mentioned in Statement II laid 
cn the Table of the I ok Sabha in reply to 
part (c) of the Starred Question No. 40 
answered on 31-3-1971. These steps are 
inter alia intended to step up exports on a 
continued basis and are not confincd to any 
specific peiiod/periods.

(b) The information is available in the 
statistical publications of the Director General 
of Commercial Intelligence and Statistics, 
Calcutta, entitled “Imports/Exports and re
exports” , copies of which are supplied 
regularly to the Parliament Library. The 
printed detailed statistics are so far available 
upto the month of November, 1970.

Demand for upward revision of floor 
Price of Jute

358. SHRI 1NDRAJIT GUPTA : Will 
the Minister o f FOREIGN TRADE 
(VIDESH VYAPAR MANTRI) be pleased 
to state :

(a) whether Government’s attention has 
been drawn to the demand made at the 
Seventh meeting of the Indian Jute Develop
ment Council held at Patna by the President 
of the Council to the immediate need for 
an upward revision of the floor price of 
Jute ;

(b) if so, Government’s reaction thereto;
and

(c) whether any decision to revise the 
floor price has been made and, if not, the 
reasons therefor ?

THEDFPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(VIDESH VYAPAR MANTRALAYA MEN 
UP-MANTRI) (SHRI A. C. GEORGE) :
(a) Yes, Sir.

(b) and (c). The question of fixing 
minimum support price for 1971-72 season 
has already been taken up and a decision is 
expected to be announced as early as 
possible,

C.B.I. Inquiry Into Chhoti Sadri Gold 
Scandal

359 SHRI K. LAKKAPPA :
SHRI MUKHT1AR SINGH 

MALIK !
SHRI S. M. KRISHNA :

Will the PRIML MINISTER 
(PRADHAN MANTRI) be pleased to state :

(a) whether the C. B. I. has completed 
the inquiry into the Chhoti Sadri Gold 
Scandal Case ;

(b) if not. the reason therefor ; and

(c) the time by which the inquiry is 
likely to be completed ?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PERSONNEL 
GRIH MANTRALAYA AUR KARM1K 
VIBHAG MEN RAJYA MANTRI) (SHRI 
RAM NIWAS M1RDHA) : (a) No, Sir.

(b) A case relating to alleged misappro
priation of gold by Shri Ganpat Lai and 
others is pending in the court of the Civil 
Judge and Assistant Sessions Judge, Udaipur. 
During the pendency of the criminal case 
enquiries have to be conducted with due 
regard to the provisions of the law and this 
takes time.

(c) This will depend on the progress in 
the court case.

Smuggling of Arms, Ammunition and 
Guerilla Warfare Literature

360. SHRI K. LAKKAPPA :
SHRI MUKHTIAR SINGH 

MALIK :
SHRI S. M. KRISHNA :

Will the Minister of HOME AFFAIRS 
(GRIH MANTRI) be pleased to state :

(a) whether Government’s attention has 
been drawn to a news item appearing in the 
Hindustan Times dated the 3rd February, 
1971 wherein it is stated that China has 
smuggled arms, ammunition and literature 
for guerilla warfare in the Gorakhpur area 
of Uttar Pradesh ; and

(b) if so, whether Government have 
made any inquiry in the matter and, if so, 
with what results ?
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THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (GRIH 
MANTRALAYA MEN RAJYA MANTRI) 
(SHRI K. C. PA N T): (a) Government have 
seen the news-item in the Hindustan Times.

(b) Facts are being ascertained from the 
State Government.

Issue of Commemorative Stamp in Memory of 
Poet Pavandhan Bharathi Dasan

361. SHRI S. A. MURUGANANTHAM: 
Will the Minister of COMMUNICATIONS 
(SANCHAR MANTRI) be pleased to state :

(a) whether the Pondicherry Adminis
tration has requested the Centre to bring out 
a postal stamp in memory of the Great 
Tamil Poet Pavandhan Bharathi Dasan ; and

(b) if so, action taken thereon ?

THE MINISTER OF COMMUNICA
TIONS (SANCHAR MANTRI) (SHRI H. 
N. BA1IUGUNA): (a) Yes.

(b) The proposal for the issue of a stamp 
during 1971 in honour of Thiru Bharathidasan 
was examined by the Philatelic Advisory 
Committee attached to the P and T Deptt. 
but the Committee did not recommend 
acceptancc of the proposal.

Refund of T. A. claimed by employees of
Coffee Board in Niigirl (Tamil Nadu)

362. SHRI B. N. REDDY : Will the 
Minister of FOREIGN TRADE (VIDESH 
VYAPAR MANTRI) be pleased to state :

(a) whether employees working in the 
Research Department of the Coffee Board in 
Nilgiris, (Tamil Nadu) had been asked by 
the Coffee Board to repay the T. A. claimed 
by them during the last eight years ;

(b) if so, the reasons therefor ;

(c) whether the T. A. was claimed by 
the employees in accordance with the 
Circular No. F. 8 (21) F. IV/B/62 dated the 
31st December, 1962 from the Ministry of 
Commerce and Industries; and

(d) if  so, whether Government will 
consider to withdraw the order for repay
ment ?

THE DEPUTY MINISTER IN THE 
M IN IF Y  QF FOREIGN TRADE

(VIDESH VYAPAR MANTRALAYA MEN 
UP-MANTRI) (SHRI A. C. GEORGE) : (a) 
to (c). The employees of the Research 
Department of the Coffee Board had drawn 
T. A. at rates higher than admissible under 
the Ministry of Finance O. M., dated the 
31st December, 1962. The Board had decided 
to recover the excess payments in easy 
instalments from the concerned employees.

(d) The matter is under consideration.

Study Undertaken of Handloom Industry 
of Panipat

364. SHRI S. P. BHATTACHARYYA : 
Will the Minister of FOREIGN TRADE 
(VIDESH VYAPAR MANTRI) be pleased 
to state :

(a) whether there was any special study 
of the Handloom industry of Panipat by the 
Indian Institute of Foreign Trade ;

(b) if so, the details thereof ; and
(c) the reaction of Government thereto ?

THE DEPUTY MINISTER IN  THE 
MINISTRY OF FOREIGN TRADE 
(VIDESH VYAPAR MANTRALAYA MEN 
UP-MANTRI) (SHRI A. C. GEORGE) :
(a) Yes, Sir. The IIFT conducted in 
August 1970 a speciel study on the hand
loom industry of Panipat as a part of the 
export potential survey of the Haryana 
State.

(b) The Survey which covered leading 
manufacturers/exporters of Panipat hand- 
looms has inter alia investigated various 
problems of the industry relating to raw 
material requirements, designing, dyeing and 
finishing facilities, marketing arrangements 
etc. The survey has envisaged that the 
exports of handloom goods from Panipat 
can be increased from the present estimated 
level of Rs. 20 lakhs to Rs. 60 lakhs 
by 1971-72 provided effective steps aimed 
at orienting industry to overseas export 
requirements are under taken. The mqor 
recommendations thrown up by the Survey 
include: (a) product modification necessary 
for expanded exports ; (b) establishment of 
woollen finishing plant at Panipat; and
(c) organisation of raw material depot 
at Panipat for ensuring required supply of 
raw material to the industry.

(c) The report submitted by IIFT is 
under the consideration of Haryaqa Govern, 
ment.
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Naxalites’ Proposal for a Long March 
in West Bengal

365. SHRI SUBODH HANS DA :
Will the Minister of HOMO AFFAIRS 
(GRIH MANTRI) be pleased to state

(a) whether there was any proposal for 
a long march by the Naxalites in the month 
of March in West Bengal particularly in 
the Districts of Midnapur and Parulia ;

(b) if not, whether such things arc 
likely to happen in the near future ; and

(c) whcthci the Naxahtes have increased 
their activities for such a ventuie 0

THE MIN1STFR OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (GRIH 
MANTRALAYA MEN RAIYA MANTRI) 
(SHRI K. C. PANT) : (a) to (c). Govern
ment have seen Press reports in this regard 
Government have also received similar in
formation and aie aware of a few instances 
of snatching of arms by the extremists 
Utmost vigilance is being maintained

Demand for Indian Roses in Foriegn 
Countries

366 SHRI SUBODH HANSDA 
Will the Minister of FORFIGN T RADF 
(VIDL'SH VYAPAR MANTRI) be pleased 
to state •

(a) whether there is demand for Indian 
Roses in fonegn countries ;

(b> if so, the names of countries ;

(c) whether any ordei I us been received 
from them , and

(d) if so, when they will be supplied ?

THE DFPUTY MINISTER TN THF 
MINISTRY OF FOR f-IGN TRADF 
(VIDESH VYAPAR MANTRALAYA MEN 
RAJYA MANTRI) (SHRI A. C. 
G FORGE) (a) and (b'* Yes, Sii There 
is some demand in the Western European 
Countries like U .K , France and West 
Germany during winter months

(c) and (d). The State Trading Cor
poration of India propose to export about 
4000 dozen cut roses during December, 1971 
—March. 1972 even though they have not 
got any specific orders so far. Information 
About private parties is not availably

Raising of Age Limit for Entering 
Government Services

367. SHRI CHANDRAPPAN: Will
the PRIMF MINISTER (PRADHAN 
MANTRI) be pleased to state :

(a) whether the question of extending 
the age limit fo^ entering Government 
sei vices from 25 years to 30 years has been 
considered by Government ; and

(b) i<' fo, the decision taken thereon ?

TH r MINISTER OF STATE IN THE 
MINISTRY O r  HOME AFFAIRS AND 
IN THE DEPARTMFNT OF PERSONNEL 
(GRTH MANTRALAYA AUR KARMIK 
VIBHAG MFN RAJYA MANTRI) (SHRI 
RAM NIWAS MIRDHA) : (a) and (b).
The Minimum and maximum age limits for 
recruitment to different posts under Govern
ment as obtaining at present were fixed in 
1959 aftei taking into account the recom
mendations made m this regard by the 
Public Sci v ice ̂  (Qualifications for Recruit
ment) Committee under the Chairmanship 
of Dr A Ramaswamy Mudaliar which had 
gone into this matter in great detail. The 
Administrative Reforms Commission have, 
however, recommended raising of age limits 
for the non-tcchnical higher services to 26 
years so that candidates who might have 
pursued higher studies in specialised fields 
or have received training abroad, may be 
eligible to appear at the competitive exami
nations for such services, This recommen
dation is under examination. Similarly, a 
suggestion made bv the Staff side in a recent 
meeting of the National Council of the 
Joint Consultative Machinery for raising 
the upper age limit recruitment to Class III 
ministerial posts is also under examination

Increase in Expenditure on Yojana Ayog

368. SHRI B. K. DASCHOWDHURY 
Will the Mi.lister of PLANNING (YOJANA 
MANTRI) be pleased to state :

(a) whether Government are aware of 
the abnormal increase in expenditure on the 
Yojana Ayog and, if so, the amount spent 
on it at the end of the First Five Yew 
Plan and in the year 1970-71 ; and

(b) the percentage of expenditure being 
incurred on the hard core of economists 
engaged on the real job of Planning and 
Research and the percentage of expenditure
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being Incurred on persons engaged in ad
ministrative and clerical work such as 
Deputy Secretaries, Under Secretaries, 
Section Officers, Assistants, Clerks and 
Class IV Staff ?

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (YOJANA 
MANTRALAYA MEN RAJYA MANTRI) 
(SHRI MOHAN DHARIA) : (a) The
expenditure in 1953-36 which was the 
last year of the First Five Year Plan and 
1970-71 is as follows :

1955-56 — Rs. 39,84,000
1970-71 — Rs. 1,33,55,000

(provisional 
figures)

The substantial increase in the outlay of the 
subsequent Plans which covcred much 
larger field of development required not 
only the strengthening of the existing techni
cal Divisions but also warranted the creation 
of additional units to handle the multi-type 
complex development problems. Keeping 
in view the usual growth ra^e of administra
tive expenditure over a period of fifteen 
years, the expenditure on the additional 
units which had to be aided to meet the 
needs of the subsequent plans and also 
additional benefits sanctioned by the Govern
ment to its employees in the shape of 
revision of pay scales, repeated revision of 
dearness allowance, sanctioning of interim 
relief and other fringe benefits like the 
Children's Education Allowance, refunds of 
tuition fees etc., the above increase in the 
expenditure of the Planning Commission 
over a period of fifteen years cannot be 
considered abnormal.

(b) The Planning Commission being an 
advisory body has to employ not only eco
nomists but also specialists in various fields 
and disciplines like agriculture, engineering, 
public health, geology, sociology, statistics 
etc. Since all these officers work for the 
Plan purposes, they form the hard core. 
The break-up of the total expenditure is as 
follows :

1. Hard core of Planners ... 61%

2. Supporting staff for 
the hard core like 
stenographers, typists 
and other staff look
ing after office 
records in the techni-
f t l  diviskms \%%

3. Common services
like Library, Hindi 
section, duplicating 
section, publications 
and plan informa
tion, maps and charts 
unit, Messenger sys
tem etc. ... 10%

4. Administration and
house-keeping jobs ••• 11%

Export of Roses through S.T.C.

369. SHRI B. K.
DA8CHOWDHURY :

SHRI M. RAM GOPAL REDDY:
Will the Minister of FOREIGN TRADE 

(VIDESH VYAPAR MANTRI) be pleased 
to state :

(a) whether there has been great spurt 
in the export of roses by the State Trading 
Corporation ;

(b) if so, the value of exports during 
the current season and the countries to 
which these were exported ; and

(c) how does the State Trading Corpo
ration make purchases of roses and what 
price per bloom is paid by it ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(VIDESH VYAPAR MANTRALAYA MEN 
UP-MANTRI) (SHRI A. C. GEORGE) :
(a) and (b). Export of cut roses is in  a 
developmental stage. The State Trading 
Corporation exported roses valued at 
Rs. 710 f.o.b. to London in six trial ship
ments during November, 1970—February, 
1971.

(c) The STC purchases roses directly 
from growers at a price of Rs. 0.75 per 
bloom.

Memorandam presented to Prime 
Minister Re: Old Age Pension to 

Freedom Fighters

370. SHRI B. K. DASCHOW- 
DHURY ; Will the Minister of HOME 
AFFAIRS (GRIH MANTRI) be pleased to 
state :

(a) whether a memorandum regarding 
the gr$nt of minimum old age pension of 
Rs 150 per month to the freedom fighter* 
has been presented to her ;
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(b) if so, the decision taken by the 
Government in the matter ; and

(c) whether Government have assessed 
the number of freedom fighters eligible for 
the grant of such pension and the expendi
ture involved in it ?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (GIRH 
MANTRALAYA MEN RAJYA MANTRI) 
(SHRI K. C. PANT) : (a) Such a memo
randum has been received from the 
Tamilnad Freedom Fighters Committee.

(b) and (c) As the relief and reha
bilitation of freedom fighters is mainly the 
responsibility of State Governments who 
have their own schemes of pension, it would 
be for the State Government to consider the 
possibility of enhancing the amount of 
pension.

Increase in Price of Cotton

371. SHRI G. Y. KRISHNAN : Will 
the Minister of FOREIGN TRADE 
(VIDESH VYAPAR MANTRI) be pleased 
to state :

(a) whether Government have recently 
increased the price of eotton for the current 
year; and

(b) if so, the details thereof and the 
reaction of cotton producers, dealers and 
manufacturers in this regard ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FORIEGN TRADE 
(VIDESH VYAPAR MANTRALAYA MEN 
UP-MANTRI) (SHRI A. C. GEORGE) :
(a) No, Sir.

(b) Does not arise.

lndo-French Trade Agreement

372. SHRI G. Y. KRISHNAN : 
Will the Minister of FOREIGN TRADE 
(VIDESH VYAPAR MANTRI) be pleased 
to state :

(a) whether the terms of the agreement 
regarding trade between India and France 
have been extended ;

(b) if so, the details regarding the 
export of Indian manufactured goods ; and

(c) the amount of foreign exchange 
likely to be earned through this agree
ment ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(VIDESH VYAPAR MANTRALAYA MEN 
UP-MANTRI) (SHRI A. C. GEORGE) :
(a) Yes, Sir. The lndo-French Trade 
Arrangement entered into by the Govern
ments of India and France in October, 1959 
have been last extended for one year from 
1st January, 1971 by the Protocol of the 
lndo-French Joint Economic Commission, 
signed in New Delhi on 24th April, 1971.

(b) To promote exports of Indian manu
factured products the Protocol of the lndo- 
French Joint Economic Commission envi
sages formulation and implementation of a 
Commercial Development Programme with 
the appropriate French assistance, the 
details of which will be settled in due 
course.

(c) The present Agreement is on the 
pattern of our Trade Agreements/Arrange
ments with free market economy countries 
and does not involved import/export com
mitment. It is, therefore, not possible 
to anticipate the foreign exchange earn
ings.
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Export of Iron Ore

376. SHRI S. R. DAMANI : Will the 
Minister of FOREIGN TRADE (VIDtSH 
VYAPAR MANTRI) be pleased to state :

(a) the quality of iron ore shipped 
during 1970-71 by Government and private 
agencies and how it compares with the last 
two years* shipments:

(b) the names of the countries, exported 
to each the quantity and foreign exchange 
earned;

(c) whether any new contracts have been 
entered into during this year and, if so, the 
the details thereof ; and

(d) v&ethet buyers are preferring 
supplies from other sources and if so, the 
reasons therefdr ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(VIDESH VYAPAR MANTRALAYA MEN 
UP-MANTRI) (SHRI A. C. GEORGE) :
(a) and (b). Statements showirg exports 
of iron ore by MMTC and private Shippers 
* f  G o t countrywide during the last three 
years are laid on the Table of the House. 
tPlaeed tit Library. See No. LT—188/71].

(c) MMTC have concluded contracts for 
o f 12.6 million tons of iron ore to 
countries during the year 1970-71.

(4) Of late, serious competition has

developed for Indian iron ore in the 
Japanese market from other sources, such as, 
Australia, Brazil and USSR. In the last 
four years, Japan has contracted for imports 
of very large quantities of ore of A' stralian 
origin. Japan has also been trying to 
locale potential sources of supply in Africa 
both in the West and South. The Japanese 
have been trying to diversify their sources 
of supply of iron ore to the maximum 
extent so that there dependence on any 
single source is not unduly high.

In spite of the grim competition which 
the Indian iron ore is meeting from other 
iron ore producing countries, our exports 
have been steadily going up as will be 
evident from the statement laid on the 
Table of the House. [Placed in Library. 
See No. LT—188/71],

Export of Manganese Ore

377. SHRI S. R. DAMANI : Will the 
Minister of FOREIGN TRADE (VIDESH 
VYAPAR MANTRI) be pleased to state :

(a) the quantity of manganese ore 
shipped during 1970-71 by Government and 
private agencies and how it compares with 
the shipments made in the last two years ;

(b) the quantity exported and foreign 
exchange earned, country-wise;

(c) whether buyers are preferring 
supplies from other countries and, if so, 
the reasons therefor ; and

(d) the steps taken to recapture the 
markets ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(VIDESH VYAPAR MANTRALAYA MEN 
UP-MANTRI (SHRI A. C. GEORGE) :
(a) Besides the Minerals and Metals Trading 
Corporation, through whom the export of 
manganese ore is canalised, Manganese Ore 
(India) Ltd. is the only other agency allowed 
to export nuuganese ore. The details of 
exports made by MMTC and MOIL during 
the last three years ore given in Statement I 
laid on the Table of the House. [Placed in 
Library. See No. LT—189-71].

(b) The information is contained in 
statement II laid on the Table of the House. 
[Placed in Library. See No. LT—189/71].

(c) and (d). The world pattern « f 
production and supply of manganese ore is 
undergoing a change, particularly because of
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of the emergence of new sources of supply 
(especially Australia) and the growth of 
‘•captive sources” , namely Brazil. Gabon 
and Ghana, These “captive sources” have 
the advantages of assured markets, as well 
as mechanised means of production and 
modem port facilities. Indian manganese 
ore is, therefore, finding it difficult to 
compete with these emerging suppliers, the 
more so because of certain handicaps, such 
as the closure of the Suez Canal, which has 
substantially increased the sea freight 
involved in exports to Europe and the 
U.S.A.

The pattern of internal availability and 
overseas demand for the higher grades of 
manganese ore (which were mainly being 
exported to West Europe, U. K., and the 
U.S.A.), has also changed considerably in 
recent years, as these grades of ore arc now 
being diverted for the production of ferro
manganese within the country.

While, therefore, the M. M. T. C. will 
endeaeour to keep the exports of manganese 
ore during 1971-72 at least to the level of 
1970-71, a return to the old marketing posi
tion of Indian manganese ore cannot be 
relied upon.

Exports made by State Trading 
Corporation

378. SHRI S. R. DAMANI : Will the 
Minister of FOREIGN TRADE (VIDESH 
VYAPAR MANTRI) be pleased to state :

(a) the exports made by the State 
Trading Corporation of various items during 
1970-71 and how much of it is Traditional or 
non-Traditional items ;

(b) what does the total value represent 
percentage of India’s total exports for the 
year and how does it compare with the 
previous year’s performance ; and

(c) the targets set for the next three 
years and on what basis these have been 
worked out ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(VIDESH VYAPAR MANTRALAYA MEN 
UP-MANTRI) (SHRI A. C. GEORGE):
(a) The total exports made by the STC in 
1970-71 were Rs. 70.12 crores (on the basis 
o f provisional figures) 34.2% o f this value 
consisted of traditional and 65.8% of non- 
traditional items.

(b) The Corporation's share ki India's

export trade and its comparision with the 
previous year’s performance is given 
below : -

Year STC’s India’s STC’s%
exports exports share

(Rupees in
____ _____ _______ crores) _____

1969-70 55.15 1408.60 3.9
1970-71 70.12 1531.00 4.6

(c) The Corporation has budgeted
exports for 1971-72 at Rs. 90 crores and 
and made a projection for 1972-73 at Rs. 120 
crores. This figures have been worked out 
on the basis of the growth rate of exports 
during the last three years and of other 
relevant and forseeable factors.

Murders Committed in West Bengal

379. SHRI S. R. DAMANI : Will the 
Minister of HOME AFFAIRS (GRIH 
MANTRI) be pleased to state :

(a) whether Government’s attention has 
been drawn to the reports in the press about 
the daily number of murders committed in 
West Bengal even after the installation 
of the popular Government in the 
S ta te ;

(b) whether Government have obtained 
reports from the State Government and the 
motivation attributed to these happenings ; 
and

(c) what advice or guidance is given to 
the State Government for effectively con
trolling this law and order situation ?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (GRIH 
MANTRALAYA MEN RAJYA MANTRI) 
(SHRI K. C. PANT) : (a) Yes, Sir.

(b) and (c). Government are in touch 
With the State Government and necessary 
assistance is being provided to the State 
Government to bring normalcy in the law 
and order situation. The State Government 
themselves are taking ail possible steps jn  
this regard.

Delays to Delivery of Malls

380. SHRI S. R. DAM ANI; Will the 
Minister of COMMUNICATIONS (SAN- 
CHAR MANTRI) be pleased to state :

(a) the reasons for recent abnormal 
delays in the delivery o f malls;
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(b) whether the air-lifting of mails 
which was discontinued during the 1. A. C. 
strike has since been resumed ; and

(c) if not, the reasons therefor ?

THE MINISTER OF COMMUNI
CATIONS (SANCHAR MANTRI) (SHRI
H. N. BAHUGUNA) : (a) The recent 
labour trouble in Indian Airlines, resulting 
in work to Rule, consequent lockout and 
the absence of any substitute agency of 
equal efficiency to meet this situation.

The dependence of Postal Services on 
other Departments e g. Train Service, some 
of which run late ; and

The wild cat strikes resorted to by some 
sections of P and T Workers on a number 
of grounds such as lack of full facilities of 
light, water etc, in Railway Vans, confron
tation with local authorities etc.

(b) Yes.
(c) Does not arise.
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Representation from Coffee Growers 
of Kerala

383. SHRI A. K. GOPALAN : Will 
the Minister of FOREIGN TRADE 
(VIDESH VYAPAR MANTRI) be pleased 
to state :

(a) whether Government had received 
any representation from the Coffee growers 
pertaining to their grievances ;

(b) if so, the details thereof;
(c) whether any action has been taken 

by Government on the representation; 
and

(d) if not, the reasons therefor ?

THE DLPUTY MINISTER IN THE 
MINISTRY OF 1-OR1GN TRADE 
(VIDESH VYAPAR MANTRALALA MEN 
UP-MANTRI) (SHRI A. C. GEORGE):
(a) to (c). A statement containing the re
quired information is attached.

(d) Does not arise.

Statement

A Memorandum setting out the pro
blems of the Coffee Growers in Kerala State
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was submitted to Government in December,
1970. The more important among the points 
covered in the Memorandum related to 
larger representation for coffee growers on 
ihe Board, adequate return to Growers for 
the coffec delivered by them, simplification 
of procedures for levy of various taxes on 
coffee, issue of forms of transport permits 
in the regional language, strengthening of the 
technical, advisory and extension services 
provided by the Coffee Board in Wynad 
area, and intensification of measures to pro
mote coffee consumption in the country, 
etc. The Memorandum has been examined 
in detail in consultation with the Coffee 
Board. Some of the points raised by the 
Growers have already been met, as indi
cated below :

(1) The payment made by the Coffee 
Board on the coffec deliveied by 
Growers into the Pool has already 
been higher than the cos* of pro
duction, as determined for each 
season’s crop.

(2) Steps have already been taken to 
strengthen the technical, advisory 
and extension services of the Coffee 
Board in the Wynad area.

(3) Transport permits have now been 
made available in the regional 
language, viz. Malayalam.

(4) The Coffee Board is formulating 
schemes for a major crash pro
gramme of promoting consumption 
of coffee in the country.

(5) Coffee growers aheady represented 
adequately on the Coffee Board, 
and no further enlargement of 
their representation is considered 
necessary.

The other points made in the represen
tation have been remitted to appropriate 
authorities of the State Governments who 
are primarily concerned in the matter.

Nationalisation of Export Trade of 
Cashewmite

384. SHRI A. K. GOPALAN : Will 
the Minister of FOREIGN TRADE 
(VIDESH VYAPAR MANTRI) be pleased 
to state :

(a) whether Government propose to 
nationalise export trade of cashewnuts ;

(b) if so, the details thereof; and

(«) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(VIDESH VYAPAR MANTRALAYA MEN 
UP-MANTRI) (SHRI A. C. GEORGE) :
(a) to (c). There is no proposal to nationalise 
the export trade in Cashew kernels for the 
present.

Bringing Cashew Industry under 
Industrial Relations Act

385. SHRI A. K. GOPALAN : Will 
the Minister of FOREIGN TRADE 
(VIDESH VYAPAR MANTRI) be pleased 
to state *

(a) whether Government arc considering 
the demand for bringing the cashew industry 
within the purview of the Industrial Re
lations Act ;

(b) if so, the details thereof ;
(c) whether Government have received 

any representation the subject ; anJ
(d) if so, when a decision is likely to 

be taken in the matter ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(VIDESH VYAPAR MANTRALAYA MEN 
UP-MANTRI) (SHRI A. C. GEORGE) :
(a) There is no Central Act known as the 
Industrial Relation Act.

(b) and (c). Do not arise.

Crisis in Textiie Mills, Kanpur

386. SHRI S. M. BANERJEE : Will 
the Minister of FOREIGN TRADE 
(VIDESH VYAPAR MANTRI) be pleased 
to state :

(a) whether the Textile milis in Kanpur 
are facing crisis ;

(b) whether any investigation has been 
made to ascertain whether this crisis is 
genuine or artificial; and

(c) if so, the result of the investi
gation ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(VIDESH VYAPAR MANTRALAYA MEN 
UP-MANTRI) (SHRI A. C. GEORG E):
(a) No, Sir. It has, however, been reported 
that one Cotton Textile Mill in Kanpur has 
not been working properly. 4 a  Jnvcstf.



I l l  Written Answers MAY 26, 1971 Written Answer* 112

gation Committee has been appointed to 
look into the affairs of this mill.

(b) and (c). Do not arise.

Flag of the President of India

387. SHRI S. M. BANERJEE : Will 
the Minister of HOME AFFAIRS (GRIH 
MANTRI) be pleased to state :

(a) whether a demand has been made 
that the flag of the President of India should 
be the same as National Flag ;

(b) if so, the reason for keeping a 
separate Flag for the President ; and

(c) when Government are likely to take 
a decision in this matter ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (GRIH 
MANTRALAYA MEN UP-MANTRI)
(SHRI MOHSIN) (a) to (c). Suggestions
have been made for replacement of the 
Personal Standard of the President of India 
by the National Flag. The matter is under 
consideration.

Discontinuance of Tariff Preferences 
Extended to India

38K. S H R I  Y A M U N A  P R A S A D
M A N D A L  : Will the Minister of r O R F I G N  
T R A D E  ( V I D E S H  V Y A P A R  M A N T R T )  be 
pleased to state

(a) whether the proposal to discontinue 
tariff preferences extended to India along- 
with other Commonwealth countries has 
since been discussed and finalised ; and

(b) if so, the details thereof ■>

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADF 
(VIDESH VYAPAR MANTRALAYA MFN 
UP-MANTRI) (SHRI A. C. GEORGE)
(a) and (b). Attention is invited to ihe 
answer to Lok Sabha Starred Question 
No. 454 answered on the 2nd December,
1970 on this subject. The discussions m the 
matter are still continuing.

Visit by Foreign Trade Delegations 
to India

309. SHRI YAMUNA PRASAD 
MANDAL : Will the Minister of FOREIGN 
TRADE (VIDESH VYAPAR MANTRI) b?
pfeutf #> itftte;

(a) whether many Trade Delegations 
visited India during the last six months ;

(b) it so, the names of the Delega
tions ;

(c) the details of their discussions with 
Government and private Industrialists ; 
and

(d) the results achieved ?

THE DEPUTY MINISTER IN THE 
MINISTY OF FORFIGN TRADF 
(VIDFSH VYAPAR MANTRALAYA MEN 
UP-MANTRI) (SHRT A. C GEORGE) :
(a) Yes, Sir. Thirteen Trade Delegations 
from abroad have visited India since 
November, 1970.

(b) to (d). A statement is laid on the 
Table of the House. [Placed in Library. See 
to IT -1% /71]

Sick Textile Mills

390. SHRI YAMUNA PRASAD 
MANDAL • Will the Minis'et of FOREIGN 
TRADE (VIDFSH VYAPAR MANTRI) be 
pleased to state :

(a) the names of sick textile mills at 
piebcnt in the country ,

(b) the number of sick textile mills 
which have been opened by the National 
Textile Corporati >n so for. State-wise ,

(c) whether there is any proposal under 
consideration of Gove™mcnt to restart the 
remaining sicj, textilc mills in the country ; 
and

(d) the amount of money invested and 
likely to be invested by Government on 
these mills '»

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(VIDESH VYAPAR MANTRALAYA MEN 
UP-MANTRI) (SHRI A. C. GEORGE) :
(a) No assessment as such has been made 
of the sick textile mills in the country.

(b) and (c). The management of 16 
cotton textile mills has been taken over by 
the Government, under the Industries 
(Development and Regulation) Act, after the 
setting up of the National Textile Corpo
ration. Out or these, 11 Mills which were 
lying closed at the time of their take over 
are now working. The State-wise break-up 
is given below

Giyaral
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Tamil Nadu 4
Maharashtra l
U ttar Pradesh 1

Three mills are still lying closed. The case 
of one of these mills is pending in Delhi 
High Court, and the Court has issued an 
interim injunction. The remaining two
mills aie expected to be started shortly.

(d) The National Textile Corporation 
have advanced loans totalling to Rs. 1.56
crores to these mills and further loan 
amounting to Rs. 1.27 crores are estimated 
to be advanced to them for working capital 
etc.

Implementation of Recommendations 
of Administrative Reforms Com

mission

391. SHRI M. KATHAMUTHU :
SHRI C. CHITTIBABU :

Will the Minister of HOME AFFAIRS 
(GRIH MANTRI) be pleased to state :

(a) whether the reports submitted by 
the Administrative Reforms Commission 
have since been examined by Governm ent;

(b) if so, the number and nature of 
recommendations accepted ;

(c) the number of recommendations still 
under consideration : and

(d) the steps, if aay, taken to implement 
the recommendations which have already 
been accepted ?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PERSONNEL 
(GRIH MANTRALAYA AUR KARM1K 
VIBHAG MEN RAJYA MANTRI) (SHRI 
RAM NIWAS MIRDHA) : (a) to (c). Out 
of 20 reports, containing 578 recommenda
tions, submitted by the Administrative 
Reforms Commission, decisions on most of 
the recommendations concerning the Centre 
in the following reports have been taken :

(i) Problems of redress of citizens' 
gtievances

(ii) Machinery for planning (interim 
report)

(iii) Machinery for planning (final 
report)

(tv) Public sector undertakings
(v) Finance, accounts *nd a u $ t

(vi) Economic administration, and
(vii) Central direct taxes administration.
Decisions have also been taken on some 

of the recommendations contained in the 
following reports

(i) The Machinery of the Government 
of India and its procedures of work

(ii) Railways, and
(iii) State Administration.

These ten reports contain 331 recommenda
tions out of which 280 concern the Centre 
and 51 concern the States. Out of the 
recommendations concerning the Centre, 
decisions have been taken on 206 out of 
which 184 have been accepted, with or 
without modification, or noted for being 
borne in mind at the appropriate stage or 
decided in part. The remaining recommenda
tions in these and other reports are under 
examination.

(d) Under the existing directions, the 
Ministries/depaitments concerned with the 
recommendations of the ARC are required 
to implement quikly the decisions taken 
thereon. A watch is also kept on the pace of 
implementation of these decisions through 
periodical progress reports.

Slump in Woollen Hosiery Industry in 
Ludhiana

392. SHRI GADADHAR SAHA : Will 
the Minister of FOREIGN TRADE 
VIDESH VYAPAR MANTRI be pleased to 
state :

(a) whether the woollen hosiery industry 
in Ludhiana is passing through a slump due 
to the non-receipt of orders ;

(b) if so, the details thereof ;
(c) the reasons for non-receipt of orders;
(d) whether Government propose to 

take immediate steps to increase the woollen 
hosiery export ; and

(e) if so, the details thereof ?

THE DEPUTY MINISTER IN  THE 
MINISTRY OF FOREIGN TRADE 
(VIDESH VYAPAR MANTRALAYA MEN 
UP-MANTRI) (SHRI A. C. G EO R G E):
(a) No, Sir.

(b) and (c). Do not arise.
(d) and (e). Government ha t already 

taipeu steps t*> wcrease tye export of w*oll?u
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hosiery by way of evolvement of replenish- 
meat schemes, modernisation and increasing 
cat&tity tif wool combing tririts with the 
remit that the export of this item has in
creased substantially in the recent years.

Altered Chfawte Anti-India Propaganda 
over Radio

393. SHRI N. S. BISHT . Will the 
Minister of INFORMATION AND 
BROADCASTING (SOOCHANA AUR 
PRASARAN MANTRI) be pleased to 
state :

(a) Whether Government are aware that 
China hat raised a tirade against India and 
is operating a high-powered transmitter 
some where in the Himalayan border to 
mislead the people by false propaganda and 
is indulging in anti-India activities ;

(b) if so, the action taken or con
templated to be taken by Government to 
counter such activities ;

(c) whether Government are considering 
the desirability of installing a high-powered 
transmitter some where in Uttarakhand 
area to rebuff the anti-Indian propaganda , 
and

(d) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SOOCHANA AUR 
PRASARAN MANTRALAYA MEN UP- 
MANTRI) (SHRI DHARAM BIR SINHA) :
(a) Yes, Sir.

(b) All India Radio broadcasts both to 
home listeners and to foreign countries 
present facts objectively to counter the 
biased propaganda of China.

(c) A project has already been sanction
ed for setting up a high powered transmitter 
in Uttarakhand area.

(d) Does not arise.
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Partteipatiop ip Leipzig Wnk

397. SHRI C. JANARDHANAN : Will 
the Minister of FOREIGN TRADE 
(VIDESH VYAPAR MANTRI) be pleased 
to state :

(a) the Industrial aad CaawwciaJ units 
fooro India, that took part to this year's 
Leipzig Fair;

(b) Indian States that were represented 
in the Fair ; and

(c) the State-wise break-up « f  the Sales 
in the Fair this year and in the last year ?

THE DEPUTY MINISTER IN  THE 
MINISTRY OF FOREIGN TRADE 
(VIDESH VYAPAR MANTRALAYA MEN 
UP-MANTRI) (SHRI A. C. GEORGE):
(a) 127 Indian V nta  p a r t ic ^ * ^ ,  S&twacnt

is laid on thjs Table of the Hou$e. {flappd 
in Library. See No, LT—191/71]

(b) Exhibits were collected from parties 
spread all over the country. However, the 
Director of Industries, Jammu and Kashmir, 
Director, Export Promotion, Maharashtra 
Government, Mysore State Handicrafts 
Development Corporation, Mysore Small 
Industries Corporation and Giparat Export 
Corporation participated in their own 
entity.

(c) Under Fair Regulations spot sales 
are not permitted but business can be 
negotiated. Business booked/negotiated 
Rs. 60.20 million in 1970 and in 1971 Rs. 
68.19 million. This information does not 
reflect the totality of export prospects 
generated. The results in terms of specific 
business booked can be fully gauged over a 
period of time only.

Hindi Officers Workfag In Mh M d s

398. SHRI MAYAVAN : WiU the 
Minister o f HOME AFFAIRS (GRIH 
MANTRI) be pleased to s ta te :

(a) the number of Hindi Officers in the 
Mantralaya of the Government of India ;

(b) whether the scale of pay differs 
from one Mantralaya to the o th e r ; and

(c) if so, the reasons therefor ?

THE MINISTER OF STATE IN  THE 
MINISTRY OF HOME AFFAIRS i^ jD  
IN  THE DEPARTMENT OF PERSONNEL 
(GRIH MANTRALAYA AUR KARMIK 
V1BHAG MEN RAJYA MANTRI) (SHRI 
RAM N1WAS MIRDHA) : (a) Attention 
is invited to *eply given to Lok Sabha 
Uostarred Qyestipn No. 2945. A copy of 
the statement giving the requisite information 
is laid on the Table of the H9«se. {Plaatd in 
Library. See No. L T -W /7 1 J .

(b) and (c). The posts of H fy# Oncers 
generally carry the scale o f pay of Rs. 
3S0-900. There a n ,  however, certain 
Isolated posts carry teg dHfecent scales o f 
pay created in Minfciries/Deperttnents to  
suit their individual requirements.

Dan ah E q p r t t f j f e t a i  T f rn  to 
U. A .R .

999. SHRI MAYAVAN :
SHRI S. RABHAKRBHNAN :

Will the «f FOREIGN TRADE
(VIDESH VYAPAR MANTRI) be pleased 
to  i f c t t :

{a) whether * total ban 4m  km



11* Written Answers MAY 26, 1971 Written Answers

imposed by Government on the export of 
nylon tyres to the U.A.R. ;

(b) if so, the reasons therefor ; and
(c) whether there is any possibility of 

lifting the ban with a view to enable the 
tyre manufactures to compete in the U.A.R. 
market with others ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(VIDESH VYAPAR MANTRALAYA MEN 
UP-MANTRI) (SHRI A. C. GEORGE) :
(a) to (c). No, Sir ; the export of nylon 
tyres to the U.A.R. is not banned, as such. 
In July, 1970 the two Governments had 
mutually agreed to a list of items allowed 
to be traded between the two countries 
through the “Special Trade Arrangements”, 
and Nylon tpres do not appear in the 
mutually agreed list. However, there is no 
ban to their export outside these arrange
ments under normal commercial considera
tions.

Revival of Sick Jute Units

400. SHRI MAYAVAN : Will the 
Minister of FOREIGN TRADE (VIDESH 
VYAPAR MANTRI) be pleased to state :

(a) the steps taken by Government to 
overcome short fall in the production of 
jute, the restricted production capacity, the 
labour unrest and high prices ; and

(b) the measures taken for the revival 
of about a dozen sick units which had been 
closed down, leaving 22,000 workers 
unemployed ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(VIDESH VYAPAR MANTRALAYA MEN 
UP-MANTRI) (SHRI A. C. GEORGE):
(a) A statement is attached.

(b) Of the 12 closed jute mills, 3 have 
since re-opened and started working. Efforts 
are now being made to re-open 2 others. 
The remaining 7 mills have old and obsolete 
machinery and are unable to work economi
cally. The possibility of reviving these 
units is remote ; however, all possible 
measures are being taken to see whether 
they can be re-opened.

Statement

(1) Jute Production : The Special Package 
ftttgraittme od Jute is being extended from

36,000 hectares to 90,000 hectares in 1971-72* 
Complete saturation with all developmenta1 
inputs has been aimed at in the areas 
selected for the programme. Similar arrange
ments are being made also for Mesta. The 
area under aerial spraying of urea, subsidised 
distribution of improved seeds, foliar spray
ing have also been extended. A new scheme 
for ground spraying of urea has also been 
undertaken. The crop in 1971-72 is expected 
to be good.

(2) Restricted production capacity : In 
order to increase production capacity, mills 
are being ancouraged to instal additional 
spinning and preparatory machinery. Mills 
have also agreed to work extra shifts and 
also to work on Sundays.

(3) Labour unrest : Following the strike 
in jute industry in December, 1970, settle
ment was reached on outstanding issues.

(4) High Prices : With the anticipated 
increase in production of jute and jute goods 
prices are expected to come down. A 
number of steps including imposition of 
margin and ceiling restrictions and periodical 
closure of hedge market were taken by the 
East India Jute and Hessian Exchange in 
the forward and futures markets tor jute 
goods with a view to curbing speculative 
pressures.

Export of Indian Handloom

401. SHRI KRISHNA HALDER : Will 
the Minister FOREIGN TRADE (VIDESH 
VYAPAR MANTRI) be pleased to state :

(a) whether there was any improvement 
in the Indian Handloom export between 
1967-68 to 1969-70 ;

(b) if so, the details thereof ; and
(c) whether there will be any slump in 

the current year’s export ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(VIDESH VYAPAR MANTRALAYA MEN 
UP-MANTRI) (SHRI A. C. GEORGE):
(a) Yes, Sir.

(b) The figures of exports were as 
follows;—

Year Handloom export

1967-68
(in *000’ Rs.) 

— 116992
1968-69 — 157704
1969-70 — 301306
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(c) There was a slump In export of 
handloom goods in 1970-71 due to fall in the 
export of silk goods and certain other 
reasons. Intensive efforts are being made to 
maintain and increase exports and it is 
hoped that the fall in exports will be 
arrested in 1971-72.

Dependents of Former Rulers

402. SHRI SAT PAL KAPUR : Will 
the Minister of HOME AFFAIRS (GRIH 
MANTRI) be pleased to state :

(a) the number of Dependents of the 
former Rulers of Patiala, Gwalior, Baroda, 
Bikaner and Hyderabad at present ; and

(b) the maximum and minimum amount 
being paid to each of them ?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (GRIH 
MANTRALAYA MEN RAJYA MANTRI) 
(SHRI K. C. PANT) : (a) and (b).
Government have no information about the 
number of dependents of the Rulers and the 
amounts being paid to each of them by the 
Rulers themselves.

Permission to file Private Cases against 
Former Rulers

403. SHRI SAT PAL KAPUR : Wiil 
the Minister of HOME AFFAIRS (GRIH 
MANTRI) be pleased to state :

(a) the number of applications teceivcd 
from private individuals seeking permission 
to file cases against the former Rulers 
of Indian States during the period from 1967 
to 1970 ;

(b) the charges against the former Rulers 
contained in those applications ; and

(c) the action taken thereon ?

THE MINISTER OF STATB IN THE 
MINISTRY OF HOME AFFAIRS (GRIH 
MANTRALAYA MEN RAJYA MANTRI) 
(SHRI K. C. PANT) : (a) 243.

(b) The applications for pemission to 
sue the former Rulers might be grouped 
mainly under four heads :

(i) for instituting criminal proceed
ings;

(ii) for recovery of certain dues and 
other matters of civil dispute;

(iU) for claim of share in property ; 
and

(iv) for claims of maintenance 
allowance.

(c) Of these 243 applications, permission 
has been granted in respect of 171 cases. 
In 33 cases where the claims appeared to 
be frivolous or vexatious permission has 
been refused. 36 cases have been settled by 
the parties themselves. 3 cases are pending 
final decision.

ICS and IAS Officers working In Public 
Undertakings

404. SHRI SAT PAL KAPUR : Will 
the PRIME MINISTER (PRADHAN 
MANTRI) be pleased to state :

(a) the number of the Indian Civil 
Service and Indian Administrative Service 
Officers working in each of the Public 
Undertakings at present;

(b) since when they are working in their 
respective posts ;

(c) the number of complaints of corrup
tion that have been received against those 
officers during the last three years ; and

(d) the action taken against each of 
them ?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PERSONNEL 
(GRIH MANTRALAYA AUR KARMIK 
VIBHAG MEN RAJYA MANTRI) (SHRI 
RAM NIWAS MIRDHA) : (a) and (b). 
There are at present 47, ICS/IAS Officers 
working in Public Sector Undertakings under 
the control o f Central Government. Of them, 
one officer holds his post for nearly seven 
years, one between 5-6 years and another 
hetween 4-5 years. The remaining are in 
the Public Sector Undertakings for less than 
4 years.

(c) and (d). One complaint of corrup
tion which has come to the notice of 
Department of Personnel is under investiga
tion by the CBI. Information of complaints 
directly received by the Ministries is being 
collected.

Farms of Former Rulers

405. SHRI SAT PAL KAPUR : Will 
the Minister of HOME AFFAIRS (GRIH 
MANTRI) be pleased to state :

(a) the acreage of farm with each of the 
former Rulers of Indian States at present;
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(b) the income derived by them there
from ; and

(c) whether Government propose to take 
over these farms which are in excess of the 
ceilings in each of the States ?

THE MINISTER OF STATE IN 1HI 
MINISTRY OF HOME AFFAIRS (GRIH 
MANTRALAYA MEN RAJYA MANTRI) 
(SHRI K. C. PANT) : fa) and (b). 
Government have no information.

(c) This is a matter which is primarily 
the concern of State Governments.

Grievances of Rubber Growers of Kerala

406. SHRI M. K. KRISHNAN Will 
the Minister of FOREIGN TRADE 
(VIDESH VYAPAR MANTRI) be pleased 
to state :

(a) whether Government had received 
any memorandum from the Rubber Growers 
of Kerala recently on their grievances ;

(b) if so, the details thereof ; and
(c) whether any measures are being taken 

to redress their grievances and, if so, the 
details thereof ?

THE DEPUTY MINIS’! ER IN THE 
MINISTRY OF FOREIGN TRADE 
(VIDESH VYAPAR MANTRALAYA MEN 
UP-MANTRI (SHRI A. C. GEORGE) .
(a) Yes, Sir,

(b) and (c). The Rubber Growers of 
Kerala offered some suggestions towards 
stabilisation of natural rubber prices. The 
State T/ading Corporation entered the 
market m October, 1970 to effect purchase 
of raw rubber at minimum prices fixed by 
the Government in order to stabilise the 
market.

Survey of Exportable Products from 
Kerala

407. SHRI M. K. KRISHNAN : Will 
the Minister of FOREIGN TRADE 
(VIDESH VYAPAR MANTRI) be pleased 
to state :

(a) whether an international trade 
agency was making a survey about the 
exportable products from Kerala ;

(b) if so, the name of the agency ; and
gg t$0 detfuls pf the survey made ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(VIDESH VYAPAR MANTRALAYA MEN 
UP-MANTRI) (SHRI A. C. GEORGE) :
(a) No Sir.

(b) and (c). Do not arise.

Pak Spies Apprehended After Recent 
Civil War in Pakistan

408. SHRI N. K. SANGHI : Will the 
Minister of HOME AFFAIRS (GRIH 
MANTRI) be pleased to state :

(a) the number of Pakistani spies 
apprehended since the start of civil war m 
Pakistan ;

(b) what precautions are being taken to 
see that spies do not enter the country 
feigning as refugees ; and

(c) whether Government have made it 
compulsory that persons offering refuge to 
Pakistani nationals, in their private homes, 
should notify to Government the details of 
such refugees accommodated in their respec
tive homes ?

THE MINISTER OF STATL IN THE 
MINjSTRY OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PERSONNEL 
(GRIH MANTRALAYA AUR KARMIK 
VIBHAG MEN RAJYA MANMRI) (SHRI 
RAM NIWAS MIRDHA) : (a) and (b). No 
such suspect has been arrested in the States 
of Andhra Pradesh, Gujarat, Haryana, 
Himachal Pradesh, Kerala, Madhya Pradesh 
Maharashtra, Mysore, Nagaland and Uttar 
Pradesh and Union Territories of Andaman 
and Nicobar Islands, Chandigarh, Dadra 
and Nagar Ha veil. Delhi, Goa, Daman and 
Diu, Laccadive, Minicoy and Amindivi 
Islands and Manipur and NEFA during the 
period under reference. Assam and 
Meghalaya have reported 14 arrests. In
formation from the remaining States and 
Union Territories is awaited and will be laid 
on the table of the House.

Apart from arrangements made for 
screening the refugees, utmost vigilance is 
maintained by all concerned agencies of the 
Government. Provision is now available 
for detaining the suspects.

(c) Under an Order issued by the 
Government of India on the 5th may, 1971 
any foreigner who enters or has entered 
India from East Bengal without a valid 
Passport is required to report to the police
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or such other authority as the State Govern
ment may specify m this regard about his 
arfciv&l and to make declaration hi writing 
to the police of the other authority giving 
the particulars about himself and the 
dependents below the age of 16 accompanying 
the foreigner. Contravention of such order 
by a foreigner and abetment of such 
contravention by any person are actionable 
under the existing provisions of law.

Selection of Telegraph and Telephone 
Engineering Officers for Deputation 

to I. T. I., Bangalore and 
Allahabad

409. SHRI N. K. SANGHI : Will the 
Minister of COMMUNICATIONS 
(SANCHAR MANTRI) be pleased to 
refer to the reply given to Unstarred Ques
tion No. 127 on the 1st April, 1971 
regarding Telegraph and Telephone Engineer
ing Department on deputation to Indian 
Telephone Industries Ltd., and state :

(a) the cirumstances under which the 
Indian Telephone Industries Ltd., Bangalore 
happend to requisition by name ; the services 
of the officers mentioned against itmes 2-16 
of the statement appended to the above 
reply ;

(b) whether Government formulated any 
guidlines in the matter of selection of 
Telegraph and Telephone Engineering 
Officers for deputation to the Indian Tele
phone Industries Limited, Bangalore and 
Allahabad ;

(e) if so, the broad outlines thereof and. 
if not, the reasons therefor ; and

(d) whether a similar statement showing 
the non-technical officers of the P and T 
Department who had been selected by the
1. T. 1. will also be laid on the Table of the 
House?

THE MINISTER OP COMMUNICA
TIONS (SANCHAR MANTRI) (SHRI
H. N. BAHUGUNA): (a) The Indian 
Telephone Industries is a Public Sector 
Undertaking under the Department of 
Communications. It produces goods mainly 
for the consumption of P and T  Department 
and as such is very much associated wfth 
this Department. In view of the special 
type of personnel requlremenss pf I. T. 1. 
some of the Officers of the P and T are 
working 0$ I, T* I, *fter

being jointly selected by the Managing 
Director, I. T. I. and the P and T  Board.

(b) and (c). The Government have 
approved this procedure in public interest. 
Suitability of a  person in a job is the only 
determining factor for such a  selection,

(d) Please see the statement laid on the 
Table of the House. [Placed in Library. See 
No LT—193/71]

Decline in Export of Leather Goods

410. SHRI D.K. PANDA : Will the 
Minister of FOREIGN TRADE (VIDESH 
VYAPAR MANTRI) be pleased to state :

(a) whether export of leather goods has 
registered a fall in 1970-71 ;

(b) if  so, rhe extent of fall registered ;
(c) the reasons therefor ; and
(d) the steps, if any, taken to step up 

the exports o f leather goods ?

THE DEPUTY MINISTER IN  THE 
MINISTRY OF FOREIGN TRADE 
(VIDESH VYAPAR MANTRALAYA MEN 
UP-MANTRI) (SHRI A. C. GEORGE) :
(a) No, Sir.

(b) and (c). Do not arise.
(d) Some of the important steps taken 

in this connection are indicated in the en
closed statement.

Statement

(1) The Export Promotion Council for 
Finished Leather and leather Manufacturers 
at Kanpur has been set up to promote the 
export leather goods. The Council under
take promotional activities such as 
sponsoring of Trade delegation and sales- 
cum study team to visit markets abroad, 
participation in Exhibitions abroad, develop
ing new designs and samples to meet exact 
foreign requirements, collecting market 
intelligence and guiding new exporters.

(2) Basic raw materials required for this 
Industry, such as raw hides and skins and 
tanning barks and extracts, are permitted 
for import under Open General Licence.

(3) “ Leather and Leather Goods are one 
of the 59 priority industries. Units m  this 
industry can, therefore, secure import licences 
on the basis o f actual consumption.

(4) Ia«ort licences ate allowed against
export* o f v m m  -
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product* to replenish the import content in 
such export products.

(5) To ensure quick deliveries the 
Government of India have granted air freight 
subsidy at the rate of :

(i) 50% Air freight rate but limited to 
10% of the FOB value in case of 
leather footwear and components 
thereon.

(ii) 50% of air freight but limited to 
15% of FOB value in the case of 
finished leather and leather goods.

fPWT *PT

4 1 1 . W  m

fa%5T WJNTC ^  3RTH f>»TT ^
f t  :

(V) * *  1 9 6 9 -7 0  w ft 1970-

71 % s fa H  fafcff f5T
fteTfft *rHT *FT fswfer f t^T  ’PTT «TT aftr

fa e rft 5?rr » r f ; s r k

(sr) farfor 1 9 7 1 - 7 2  % ftftr 
^TTcT % frlrfcT 'FT 5TW WT t  a fa  
flRPft f ^ ^ f t  g a r  ^  sn^ir

I ?

fa fc l nn'TTT if V M P tf  («ft

t?o m m ) : ( v )  f^nrfcT 
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Rise in Prices of Essential Commodities 
in Tripura

412. SHRI BIREN DUTTA : Will the
H W * to  of. h o m s  a f f a i r s  m m

MANTRI) be pleased to state :
(a) whether the prices of essential 

commodities namely, Kerosene Oil, salt Mid 
rice have gone up in Tripura ; and

(b) if so, what steps have been taken to 
check blak marketing and to maintain supply 
of these commodities ?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (GRIH 
MANTRALAYA MEN RAJYA MANTRI) 
(SHRI K. C. PANT) : (a) and (b). The 
Government of Tripura have intimated that 
the prices of essential commodities in that 
territory have not registered any rice except 
in the case of rice and salt. The price of 
rice in the open market has gone up from 
145/—per quintal on 15th January, 1971 to 
Rs. 176/— per quintal on 15th may, 1971 
owing to seasonal deficit and heavy influx of 
evacuees from East Bengal. Even then it 
compares favourably with Rs. 176.83 per 
quintal prevailing on the corresponding date 
last year. To arrest the rise in price of 
rice, Government of Tripura have opened 
304 fair price shops in the territoiry. The 
price of salt has also gone up from 30 paise 
per Kilo on 15th January to 40 paise on 
21st May, 1971 in the open market on 
account of delay in movement of supplies 
from Jamnagar and the higher price of salt 
procured from Calcutta. To meet the 
situation, the Government have been 
procuring salt locally and supplying it 
through Fair Price Shops at the fixed price 
of 35 paise. As supplies from Jamnagar 
arrive, the pricc in the open market as also 
in the Fair Price Shops will gradually ccme 
down. As regards Kerosene oil, the 
Government of Tripura have reported that 
its supply position is satisfactory. Further, 
the “Kerosene Fixation of Ceilling Prices 
Order 1970” is in force in the union 
territory to check black marketing in 
Kerosene oil. The Tripura Administration 
are also keeping in touch with the Assam 
Oil Company and the Indian Oil Corpora
tion to maintain a steady flow of oil in the 
territory.

Amendment of Press Council Act

413. DR. RANEN SEN : Will the 
Minister of INFORMATION AND 
BROADCASTING (SOOCHANA AUR 
PRASARAN MANTRI) be pleased to 
state :

(a) whether at a Confjreqse h*ld
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recently, the Working Journalists of India 
have drawn the attention of Government to 
the rise and strengthening of monopoly in 
newspaper and to the need of amending the 
Press Council Act ; and

(b) if so, the reaction of Government 
to the same ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SOOCHANA AUR 
PRASARN MANTRALAYA MEN UP- 
MANTRI) (SHRI DHARAM B1R SINHA):
(a) and (b). Yes, Sir. A Resolution adopted 
by the Indian Federation of Working 
Journalists at its fifteenth annual session 
held at Ahmedabad in April, 1971 has
drawn attention to the existence of monopoly 
in the newspaper industry and the need to 
amend the Press Council Act.

Government is fully alive to the danger 
of concentration of ownership in the news
paper industry which may result in
rcgimcntat'on of thought and opinion and 
is anxious to prevent such developments as 
far as practicable Towards this end, the 
following steps have been taken :

(i) The Press Registrar makes an
annual review of the ownership of 
newspapers and periodicals, and 
studies the development of common 
ownership units and publishes them 
in a pub.ication called “ Press in
India” , su that the public may
become aware of the facts relating 
to the ownership of newspapers.

(ii) Under the Registration of News
papers (Central) Rules, H56 framed 
under the Press and Registration 
of Books Act, 1867, it is obligatory 
for newspapers to publish annually 
in the first issue after the last day 
of February information, inler alia, 
relating to the individuals who 
own the newspaper and partners 
or shareholders holding more than 
one per cent of the total share 
capital. Failure to comply with 
this statutory obligation is an 
offence under the Press and 
Registration ot Books Act, 1867 
which is punishable with fine which 
may extend to Rs. 500/ —.

(iii) Under the Newsprint Allocation 
Policy, additional newsprint is not 
fcsttod to t  group «r chain of

newspapers for bringing out & fresh 
publication.

(iv) On the recommendation of the 
Diwakar Committee, of the total 
annual foreign exchange made 
available for printing and compos* 
ing machinery 50% is allotted to 
small newspapers (up to 15,000 
circulation) 35% to medium news
papers (circulation 15,000—50,000) 
and only 15% allotted to big 
newspapers (circulation over 
50,000).

(v) Government’s advertisement policy 
aims at staggering and releasing 
advertisements to newspapers in 
suitable rotation in order to ensure 
the use of as many papers as 
possible so that papers with a  big 
circulation do not get a dispro
portionately large share of Govern
ment’s advertisements. It is the 
policy of Government to make 
increasing use of small and medium 
newspapers, particularly those 
published in Indian languages.

(vi) With a view to obtaining first-hand 
and detailed factual information 
regarding the methods of unfair 
competition and/or restrictive 
practices, if any, adopted by the 
larger newspapers to suppress, 
weaken and eliminate the smaller 
ones about which there are often 
complaints, a sub-committee, set up 
by the Press Council, invited 
specific information and instances 
by a latter addressed to newspapers 
and periodicals in all languages 
having a paid circulation of 5,000 
copics and above. In reply, only 
ten dailies and four weeklies 
mentioned specific cases of what 
they considered restrictive practices 
indulged in by bigger papers. The 
Council is currently pursuing the 
enquiry by collecting further in
formation regarding instances of 
restrictive practices.

(vii) Government are considering the 
question of setting up a Newspaper 
Finance Corporation to give 
financial assistance to small and 
medium newspapers and not to big 
newspapers, to help the healthy 
growth of the former,
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Government are of the view that but for 
the steps taken by the Government so far 
the growth of big chain newspapers would 
have been more than what it has been. It 
is not po;sible to estimate the extent to 
which steps already taken by Government 

have been effective. Government believe 
that the best way to check the growth of big 
chain newspapers is to foster the growth of 
small and medium newspapers which are 
managed on healthy lines and follow an 
enlightened editorial policy keeping the 
national interests in view. Government 
are confident that the steps already taken 
and the further steps to be taken in the 
matter will effectively foster the growth of 
small and madium newspapers and thereby 
check the growth of big chain n\!wspapers. 

As recommended by the Diwakar Com-
mittee on Small Newspapers, Government 
have started a slow speed nev.s bulleth over 
the All India Radio which purveys important 
news, particularly for use by small and 
medium newspapers who, due to financial 
reasons, are not in a position to subscribe 
to the service of news ageacies. 

Under the Press Council Act, 1965, the 
Press Council is already empowered to study 
developments which may tend towards 
monopoly or concentration of ownership of 
newspapers and ne\\s agencies, including a 
study of the owdership or financial structure 
of newspapers and news agencies, and if 
necessary, to suggest remedies therefor. It 
is, therefore, not necessary to amend the 
Act further. 

Unofficial Trade with Bangia Desh 

414. DR. RANEN SEN : Will the 
Minister of FOREIGN TRADE (VIDESH 
VY APAR MANTRl) be pleased to state : 

(a) whether for all practical purposes 
Pakistan ha~ no control over the borrfer of 
Bangia Desh with India and that people arc 
coming over to India with various commo-
dities for sale and trade with India of vary-
ing amount and size ; 

(b) if so, whether such unofficial trade 
is doing immense harm to people on both 
sides of the border and only hel;>ing the 
profiteers on the Indian side ; and 

(c) if so, whether Government propose 
to take any step to regularise such unofficial 
trade on a legal basis and thus help common 
people on both sid~;:s of the frontier ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(VIDESH VYAPAR MANTRALAYA MEN 
UP-MANTRI) (SHRI A. C. GEORGE) : 
(a) to (c). No precise information is avail-
able wilh the Government of Tndia about 
unofficial trade in various commodities being 
brought to I1'dia by the people coming over 
from East Bengal. It is possib!e that the 
refugees from East Bengal, who have come 
Jo India following the di;,turbances there, 
may be bringing with them oshable commo-
dit'es they may have. In the circumstances 
prevailing at the border, it is not possible 
at present to regulate such movement of 
goods. A close watch is being kept on the 
situation. 

Prolonged Strike by Students of Film 
and Television In~titutc, Poona 

416. SHRI M. RAM GOPAL REDDY: 
Will the Minister of INFORMATION AND 
BROADCASTING (SOOCI-IANA AUR 
PRASARAN MANTRI) be pleased to 
state : 

(a) whethrr there was a prolonged strike 
recently by the students of the Film and 
Television Institute of Poona ; 

(b) the causes the.-eof ; a11d 
(c) the ;,teps Government propose to 

take to tone up the functioning of this Insti-
tute '? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SOOCHANA. AUR 
PRASARAN MANTRALAYA MIN UP-
MANTRI) (SHRI DH\RAM BIR SINHA): 
(a) Yes, Sir ; but the strike was limited to a 
section of the students. 

(b) A quarrel bet·,.een t\\O groups of 
students sparked off the strike. Subsequently 
some demands \\ere also put for\\'ard by 
striking students. 

(c) The demands made by striking 
students are being considered on merit. 
Action on some of the demands has already 
been initiated. 

Raising of Age Limit for Recruitment 
to Indian Administratilc Senice 

417. SHRI A. P. SHARMA : Will the 
PRIME MINISTER (PRADHAN MANTRI) 
be pleased to state : 

(a) wh~th~r the Administrative Reforms 
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Commission has recommended that the 
maximum age limit for recruitment to the 
Indian Administrative Servicc be raised to 
25 years ; and

(b) if so, the steps Government have 
taken to implement this recommen
dation ?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
IN THE DLPARTMLNT OF PERSONNEL 
(GRIH MANTRALAYA AUR KARMIK 
VlBilAG MLN RAJYA MANTRI) (SHRI 
RAM NIWAS MIRDHA) : (a) and (b). The 
Administrative Reforms Commission in its 
Report on Personnel Administration has re
commended that the upper age limit for the 
competitive examinations may be raised to
26. This rerommendation is under the con
sideration of Government.

Solution of Telengana Problem

418. SHRI G. VISWANHTHAN : 
Will the Minister of HOME AFFAIRS 
(GRIH MANTRI) be pleased to state :

(a) whether any new proposals were made 
by Government to solve the problem of 
Telengana ; and

(b) if so, the reaction of the leaders of 
Telengana ?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (GRIH 
MANTRALAYA MEN RAJYA MANTRI) 
(SHRI K. C. PANT) : (a) No fresh pro
posals have been made by Government,

(b) Does not arise.

Statehood for Pondicherry

419. SHRI G. VISWANATHAN : 
Will the Ministei of HOME AFFAIRS 
(GRIH MANTRI) be pleased to state :

(a) whether the Pondicherry Assembly 
has passed a unanimous resolution demand
ing Statehood for the Union Territory of 
Pondicherry ; and

(b) if so, the reaction of Government 
thereto ?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (GRIH 
MANTRALAYA MEN RAJYA MANTRI) 
(SHRI K. C. PANT) : (a) and (b). A copy 
of the resolution on this subject passed by

the Pondicherry Assembly has been received 
on 17-5-1971. It has beep noted.

Maharashtra-Mysore Boundary Dispute

420. SHRI G. VISWANATHAN : 
SHRI BIBHUTI MISHRA :

Will the Minister of HOME AFFAIRS 
(GRIH MANTRI) be pleased to state :

(a) whether there is a new proposal 
before Government for an early solution 
of the Maharashtra-Mysore Boundary dis
pute ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (GRIH 
MANTRALAYA MEN RAJYA MANTRI) 
SHRI K. C. PANT) : (a) and (b). Govern
ment are exploring ways and means of find
ing an early solution to this matter. No 
specific proposal has, however, been formu
lated.

Investigation against Textile Mills under 
Industries (Development and Regulation) 

Act, 1951

421. SHRI TRIDIB CHAUDHURI : 
Will the Minister of FOREIGN TRADE 
(VIDESH VYAPAR MANTRI) be pleased to 
state :

(a) the names of cotton textile weaving 
and spinning mills in regard to which in
vestigation has been under way currently 
this year under Section 15 of the Industries 
(Development and Regulation) Act, 1951 ;

(b) the number of cases where the in
vestigation has been completed or is ex
pected to be completed soon ; and

(c) the number of cases where the Com
mittee on investigation recommended, the 
taking over of the mills concerned by the 
State and the decision of Government on 
that recommendation 7

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(VIDESH VYAPAR MANTRALAYA MEN 
UP-MANTRI) (SHRI A. C. GEORG E):
(a) During the year 1971, Investigation 
Committees have been appointed, under 
Section 15 of the Industries (Development 
and Regulation) Act, in respect of the 
following four cotton textile mills :

(1) Shree Shanmugar Mills Ltd., 
Rajapalayam ;
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(2) Central Cotton Mills l td., 
Calcutta ;

(3) Ajudhia Textile Mills Ltd., D elhi; 
and

(4) Arati Cotton Mills Ltd., Dassnagar, 
Howrah.

(b) The investigation has been completed 
in one case.

(c) The Investigation Committee has 
recommended take ovei of the management 
of one mill by Government, under Section 
18'A of the Industries (Development and 
Regulation) Act. The recommendation is 
still under consideration.

Shortage of Coal in Tea Estates in 
West Bengal

422. SHRI TR1D1B CHAUDHURI . 
Will the Minister of FOREIGN TRADE 
(VIDESH VYAPAR MANTRI) be pleased 
to state :

(aj whether Government have received 
any representation from Tea industry and 
from the Indian Tea Association in parti
cular about the critical situation fating the 
tea estates in West Bengal due to acute 
shortage of coal in their estate factories;

(b) whether this shoitage is due to the 
failure of Railways to allot requisite number 
of wagons for transporting coal from 
Asansol-Raneeganj area to the tea dis
tricts ;

(c) whether the matter has been taken 
up with the Rail Mantralaya ; and

(d) if so, the reaction in the matter ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(VIDESH VYAPAR MANTRALAYA MEN 
UP-MANTRI) (SHRI A. C. GEORGE):
(a) Yes, Sir.

(b) There has been some shortfall in the 
movement of coal to North Bengal and 
Assam areas for the tea industry due to poor 
coal loaded from West Bengal and Bihar 
fields on account of the disturbed conditions 
in West Bengal area and the strike of the 
staff at Garhara.

(c) Yes, Sir.
(d) The concerned authority in calcutta 

has beea instructed by the Railway Board 
to accord priority to the demands of tea 
indostry in North Bengal and Assam. Suffi
cient number of wagons to the industry

in the month of May are reported to have 
been allotted and there is considerable im
provement.

Air News Broadcast Regarding Bangla Desh

423. SIIRI TRID1B CHAUDHURI : 
Will the Minister of INFORMATION AND 
BROADCASTING (SOOCHANA AUR 
PRASARAN MANTRI) be pleased to s ta te :

(a) the reason of A.I.R. news broad
casts regarding Bangla Desh, calling the 
liberation forces fighting for the freedom of 
Bangla Desh as ‘Mujib forces’ or as 
“ Sheikh Mujibar Rahman’s followers” 
instead of ‘Bangla Desh Liberation Forces’ 
or Bangla Desh Peoples ‘Republican Army’ 
after their officially proclaimed appellation 
of Sovereign Bangla Desh ; and

(b) whether there was any liasion bet
ween her Ministry and the Government of 
Bangla Desh in this regard ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INI ORMATION AND 
BROADCASTING (SOOCHANA AUR 
PRASARAN MANTRALAYA MEN UP- 
MANTRI) (SHRI DHARAM BIR SINHA):
(a) In the initial stages, the position in 
Bangla Desh had not crystalised and there
fore the Liberation Forces were described as 
‘Sheikh Mujib-ur-Rahman’s Followers’. 
Later, with declaration of Sovereign Bangla 
Desh, All India Radio started describing 
the Liberation Forces as freedom fighters.

(b) No, Sir.

Inclusion of Maithili Language in Eighth 
Schedule of Indian Constitution

424. SHRI JAGANNATH MISHRA : 
Will the Minister of HOME AFFAIRS 
(GRIH MANTRI) be pleased to state :

(a) whether Government are aware that 
more than five crores of Maithili speaking 
people from all over the country have been 
demanding for a long time for the inclusion 
of Maithili language in the Eighth Schedule 
of the Indian Constitution ;

(b) whether Maithili language fulfils 
all the conditions for being included in the 
Eighth Schedule of the Constitution ; and

(c) if so, whether Government are con
sidering to announce time schedule of its 
inclusion as such ?
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THE MINISTER OF STATE IK THE 
MINISTRY OF HOME AFFAIRS (GRIH 
MANTRALAYA MEN RAJYA MANTRI) 
(SHRI RAM NIWAS MIRDHA) : (a) Ac
cording to the 1961 Census, 49.85 lakhs of 
people in the country returned their mother- 
tonguc as Maithiii. Certain organisations 
and individuals have made a demand for 
the inclusion of Muithiii in the Eighth 
Schedule of the Constitution.

(b) and (c). It is the considered judg
ment of the Government of India that in 
the wider national interest the Eighth 
Schedule should not be enlarged further. 
The question of inclusion ol Maithiii in the 
Eighth Schedule does not, theicfoie, arise.
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Alleged Harassment of Harijans by Political 
Parties after Mid-Term Elections

426. SHRI BIBHUTI M1SHRA : Will 
the Minister of HOME AFFAIRS (GRIH 
MANTRI) be pleased to state :

(a) whether in a number of States 
Harlans have been harassed after the Lok 
Sabha Elections by certain political parties 
and groups of people ; and

(b) if so, what action has been taken

by Government to ensure the safety of the 
llarijans and weaker sections from victimisa
tion by certain political parties and groups 
of people ?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (GRIH 
MANTRALAYA MEN RAJYA MANTRI) 
(SHRT K. C. PANT) : (a) According to the 
information received from the State Govern
ments of Haryana, Himachal Pradesh and 
Nagaland and the Union Territory Adminis
trations of Chandigarh, Manipur, Goa, 
Daman and Diu, L. M. and A. Islands, 
NEFA and Triputa. there have been no such 
instances Information from the remaining 
State Governments and Union Territory 
Administration is awaited.

(b) On receipt of specific complaints of 
harassment action is taken under the law. 
To ensure that Harijan victims of harass
ment do not suffer from any handicaps in 
the course of investigation or trial of such 
cases, some measures have been suggested 
to State Governments. One of the measures 
is that serious cases involving Harijan 
victims should be treated as "special report 
cases” to be investigated by senior police 
officers not below the rank of a Deputy 
Superintendent of Police.

Delhi University Teachers for Programmes 
over A. I. R. Delhi

427. SHRI BIBHUTI MISHRA : Will 
the Minister of INFORMATION AND 
BROADCASTING (SOOCHANA AUR 
PRASARAN MANTRI) be pleased to s ta te :

(a) whether a number of teachers of 
the Delhi University are called to partici
pate in programmes broadcast by the Delhi 
Station of A.I.R. ;

(b) if so, the criterion of extending 
invitations to them ; and

(c) whether only a particular set of the 
people are generally invited and other 
people, who are also well known for their 
journalistic and scholarly contributions, are 
not invited at all ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SOOCHANA AUR 
PRASARAN MANTRALAYA MEN UP- 
MANTRI) (SHRI DHARAM B1R S1NHA) :
(a) Yes, Sir.

(b) Knowledge of the subject matter.
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ability to communicate through the medium 
of the spoken word, voice, pronunciation, 
etc. 

(c) No, Sir. 

Political 1\turders in West Bengal during 
President's Rule 

428. SHRI JYOTIRMOY BOSU : Will 
the Minister of HOME AFFAIRS (GRIH 
MANTRl) be pleased to refer to the reply 
given to Unstarred Question No. 66 on the 
31st March. 1971 atld state the party-wise 
breaked up of the total political murders 
which took place in West Bengal during the 
President's rule in 1970 ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (GRIH 
MANTRALA Y A MEN RAJYA MANTRI) 
(SHRI K. C. PANT) : Information is being 
collected from the State Government and 
will be laid on the Table of the House. 

Pre-Election Combing Operations in 
Calcutta 

429, SHRI JYOTIRMOY BOSU : Will 
the Minister of HOME AFFAIRS (GRil-l 
MANTRI) be pleased to refer to the reply 
given to Unstarred Question No. 108 on the 
31st March, 1971 regarding pre-election 
combing operations in Calcutta and 24 
Parganas District of West Bengal and state : 

(a) the number of C.R.P., B.S.F. and 
Army personnel who took part in the 
combing operations ; 

(b) the details of the arms, ammunition 
and explosives seized ; and 

(c) whether and foreign made arms, 
ammunition and explosives were seized and, 
if so, the details thereof ? 

THE MINISTER OF STATE IN TI-lE 
MINISTRY OF HOME AFFAIRS (GRIH 
MANTRALAYA MEN RAJYA MANTRl) 
(SHIU K. C. PANT) : (a) to (c). Informa-
tion is being obtained. 

Closed Textile Mills in West Bengal 

430. SHRI JYOTIRMOY BOSO : Will 
the Minister of FOREIGN TRADE 
(VIDESH VYAPAR MANTRI) be pleased 
to state : 

(a) whether nearly 50 per cent of the 
Taxtile Mills in West Bengal are now closed, 
rendering 20,000 employees jobless ; 

(b) if so, the list of mills which remain 
closed ; 

(c) the number of workers and employees 
working in each of the closed mills ; 

(d) the causes of closures in each case ; 
and 

(e) the steps taken to get them 
reopened ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(VIDESH VYAPAR MANTRALAYA ME"t'; 
UP-MANTRl) (SHRT A. C. GEORGE) : 
(a) to (e). The required information is given 
in the statement attached. 

STATEMENT 

There are 41 cotton textile mills in West Bengal. Excluding two mills considered fit 
to be scrapped, the following 13 cotton textile mills v.ere lying closed at the end of 
April, 1971 :-

--~· -----.. ~ ....... ---· 
Name of the mil Workers Reasons for closure 

on roll 
.. -·-~~-. -- ~ ......... ·---··--· 

2 3 4 

1. Sodcpore Cotton Mills Ltd, 422 Labour reasons. 
Sodepore. 

2. The Kanoria Industries 400 Mismanagement and financial 
(Cotton Mills Section), difficulties. 
Konnagar. 

3. Laxminarayan Cotton Mills 1437 Financial difficulties. 
Ltd. Rishra. 

4. Bengal Textile Mills Ltd., 44S Financial crisis. 
Cossimbazar. 

.,..~-----·-· 

~ 

~-.. 

---··• ....... ao><"u"'"' "u" Lll<HI lllllUeDCe ·::a 
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1 2 3 4

5. The Bangasri Cotton Mills 
Ltd., Sodeporc.

1074 Labour strike.

6. The Arati Cotton Mills 
Ltd., Da«,snagar, Howrah

688 Direction of Receiver.

7. The Bengal Laxmi Cotton 
Mills Ltd., Calcutta.

2565 Financial difficulties.

8. Mohini Mills Ltd., No. 2, 
Bclghatia.

2933 Losses and financial difficulties.

9. The Bengal Fine Spg. and 
Weaving Mills Ltd., No. 2, 
Konnagar.

1005 Economic reasons.

10. Shri Annapurna Cotton Mills 
Ltd., Shamnagar.

2252 Labour trouble.

11. The Central Cotton Mills 
Ltd., Calcutta.

3100 Labour trouble.

12. Shri Durga Cotton Spinning 
and Weaving Mills Ltd., 
Konnagar.

1142 Financial difficulties.

n . Bangodava Cotton Mills 
I td., Panihati.

Financial difficulties.

Total 18,086

One of the above mills has since 
reopened. The ease of 3 mills are pending 
in the Calcutta High Court for their liquid
ation. ctc. Investigation Committees have 
been appointed, under the Industries 
(Development and Regulation) Act, to 
enquire into the affairs of three mills, while 
the affairs of two mills have already been 
investigated and the Investigation Committees 
reports are under examination. The manage
ment of another mill desire to scrap the mill 
and the matter is under consideration, in 
consultation with the Government of West 
Bengal. The cases of the remaining mills 
are being looked into, in consultation with 
the Government of West Bengal.

(b) if so, the details 
against each ; and

(c) the action, if any, 
taken against them ?

of the charges

taken or being

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(VrDESH VYAPAR MANTRALAYA MEN 
UP-MANTRI) (SHRI A. C. GEORGE) : 
(a) to (c). The information is being collected 
and will be laid on the Table of the House.

Reservation for Scheduled Caste 
Scheduled Tribe Employees in 

Ministries/Departments

and

Alleged Violation of Newsprint Control 
Order by Calcutta Dailisc

431. SHRr JYOTIRMOY BOSU : Will 
the Minister of FOREIGN TRADE 
(VIDESH VYAPAR MANTRI) be pleased 
to state :

(a) whether two daily newspapers 
published from Calcutta viz. Anandabazar 
Patrika and Hindustan Standard, have been 
charged with the violation of Newsprint 
Control O rder;

432. SHRI K. S. CHAVDA : Will the 
PRIME MINISTER (PRADHAN MANTRI) 
be pleased to state :

(a) the percentage of Scheduled Caste 
and Scheduled Tribe employees out of the 
total streugth of Class I, Class II, Class III 
and Class IV employees as one of the 1st 
January, 1969 ; and 1st January, 1970 in 
different Ministries/Departments o f the 
Government of India ;

(b) whether their representation js 
adequate; aqd
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(c) if not, the reasons therefor and the 
steps Government propose to take in the 
matter ?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOMF AFFAIRS AND 
IN THE DEPARTMTNT OF PERSONNEL 
(GRIII MANTRALAYA AIJR KARMIK 
VIBHAG MEN RAJYA MANTRI) (SHRI 
RAM NIWAS M1RDIIA) . (a) Tsvo state
ment, showing the required information in 
respect of the different Ministries/Depart
ments (including their attached and 
subordinate offices) is laid on the Tabic of 
the House. | Placed in Library. See No IT  
194/711

(b) and (c). Reservations have been 
provided as a proportion of the vacancies 
arising from time to time and not in relation 
to the total strength of any cadte or service. 
The overall representation of Scheduled 
Castes and Scheduled Tribe* in the services 
does not correspond to the peicentages of 
resc.-vaaon-) provided for them mainK 
beuausc when the reseivation or Ju s  came 
into force, their representation particularly 
in Class I and II posts was nejligible There 
has been considerable impro.ement in their 
representation as a lesult of the various 
steps taken b> Government in this regard 
from time to time. Some of the m >rc 
important s cps tiken bv the Government 
recently for accc'e*ating (he intake of 
Scheduled Castes and Scheduled Tubes 
candidates in services are given below •

(I) The percentages of reseivation 
have been met cased with effect 
from 25th M roh  1970 from 1:$%  
t o l S ’J, frr Scheduled Castes and 
from W0 to 7 J ’„ for Scheduled 
Tribes.

( ’) The period of carrying forward of 
reservations has been increased 
from 1 to 3 years. At the end of 
this period, vacancies reserved for 
Schedu'ed C is*es could be utilised 
for Scheduled Tribes and vice 
m  >i» thus reducing the chances of 
lansing of a reserved vacancy.

(3) The procedure for advertising the 
vacancies reserved for Scheduled 
Castes/Scheduled Tribes has been 
revised with effect from 31st July,
1970. The reserved vacancies in 
the posts filled by selection would 
now be advertised calling for 
Applications o f Scheduled Castes/

Scheduled Tribes candidates, as the 
case may be, against such vacan
cies in the first instance. Should 
this advertisement prove infruc- 
tuous, a second advertisement 
would be issued tilling for applica
tions of Scheduled Castes/Scheduled 
Tribes candidates as well as general 
candidates. The general candidates, 
however, would be considered only 
if Scheduled Castes/Scheduled 
Tribes candidates are considered 
unsuitable for appointment against 
such vacancies.

(4) Instructions have been issued that 
Scheduled Castes/Schedulcd Tribes 
candidates should be called for 
interview on a separate day or a 
separate sitting of the Selection 
Committee.

(5) The critciion for relaxation in 
standards of suitability in favour of 
Scheduled Castes and Scheduled 
Tribes has been icdcfined in the 
instructions issued on 75th July,
1970. Under these instructions for 
apDomtmcn* acainst reserved 
vacancies, candidates of these com
munities could be selected even if 
they do not fulfil the general 
standards of suitability as long as 
they ate not found unfit for 
appointment to such posts.

(ft) In promotions bv se'ection to posts 
within C'ass I, which carry an 
ultima‘e salarv of Rs. 2000/- per 
month or less, the Scheduled
Casies'Scheduled Tribes officers
who are senior enough in the zone 
of consideration for promotion so 
as to be within the number of 
vacancies for which the se’cct list 
has to be drawn, would be included 
in that list provided they are not 
considered unfit for promotion.

(7) Scheduled Castes and Scheduled
Tribe" officers in Class I services I 
posts would be provided with more 
opportunities for institutional train
ing and for attending seminars/ 
symp >sia/conferences. Tt would 
also be the responsibility of the 
immediate superior officers of the 
Scheduled Castes/Scheduled Tribes 
officers in Class 1 to give advice
and guidance to the latter to 
improve the quality of their work,
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(8) Officers of the rank of Deputy 
Secretary have been nominated as 
Liaison Officers in all Ministries/ 
Departments to look after the work 
relating to representation of 
Scheduled Castes and Scheduled 
Tribes.

People of Assamese Origin on Pay-Role 
on P. & T. Department, Assam

433. SHRI DINESH CHANDRA 
GOSWAMT : Will the Minister of COM
MUNICATIONS (SANCHAR MANTRI) 
be pleased to s ta te :

(a) the number of persons employed in 
Assam in different classes of posts by the 
Posts and Telcgr&phs Department during 
the years 1969 and 1970 ;

(b) out of the aforesaid posts, how 
many were filled up by people either of 
whose parents was a permanent resident in 
the State of Assam including Meghalaya ; 
and

(c) out of the aforesaid posts, how 
many were filled up by persons who prose
cuted or completed their studies in any 
educational institution in the State of Assam 
including Meghalaya ?

THE MINISTER OF COMMUNICA
TIONS (SANCHAR MANTRI) (SHRI H. 
N. BAHUGUNA) . (a) to (c). The
information that is asked for is not avail
able. It will take a lot of time to collect 
the information as the employees who were 
rccruited are in different units disposed 
throughout the State. The time taken in 
collecting the information will not be com
mensurate with the results iff the object of 
the question is to stress the need for 
recruitment of more local people in P & T 
services in Assam (including Meghalaya), 
it may bs stated that the whole question 
relating to recruitment and policy is under 
consideration.

Improvement In India’s Exports

434. SHRI BISHWANATH ROY : 
SHRI V. N. P. SiNGH :

Will the Minister of FOREIGN TRADE 
(V1DESH VYAPAR MANTRI) be pleased 
to state :

(a) whether India had softfle improve
ment In exports during the year 1970-71 ift 
comparison with the preceding year; a&4

(b) the commodities in  which our 
export has been less and the steps taken to 
increase the same ?

THE DEPUTY MINISTER IN  THE 
MINISTRY OF FOREIGN TRADE 
(VIDESH VYAPAR MANTRALAYA MEN 
UP-MANTRI) (SHRI A. C. GEORGE) :
(a) Yes, Sir. India's exports including re
exports improved to Rs. 1530.6 crores in
1970-71 as compared to Rs. 1413.3 crores 
during 1969-70 thus showing a fcrowfh rate 
of 8.3 per cent against 41 per cent ichieved 
during 1969-70 and exceedftfe the Fourth 
Plan target of 7 per cent in 1970-71.

(b) Commodity and <ftuntry-wise details 
for the whole year are not yet available.

Investigation into Affairs of Pratapgarh 
Tea Estate Agartala (Tripura)

435. SHRI DASHRATHA DEB : 
Will the Minister of FOREIGN TRADE 
(VIDESH VYAPAR MANTRI) be pleased 
to state :

(a) whether the Central Bureau of 
Investigation has investigated Into the affairs 
of the Pratapgarh Tea Estate Agartala, 
Tripura against which some serious charges 
of corruption have been openly voiced m 
local press ; and

(b) if so, the findings of such Investi
gation ?

THE DEPUTY MINISTER IN  THE 
MINISTRY OF FOREIGN TRADE 
(VIDESH VYAPAR MANTRALAy A MEN 
UP-MANTRI) (SHRI A. C. GEORGE):
(a) No, Sir.

(b) Does not arise.

bevelopment df Tripura

436. SHRI DASARAtttA &EB : Will 
the Minister of PLANNING (YOJANA 
MANTRI) be pleased to state :

(a) the criteria for demarcating any 
Territory as ‘ backward area*;

(b) whether Tripura can be considered 
as a backward area ; and

(c) if so. what additiohal assistance 
Govemfosflt WGppw, to grant for th? 
development o f Tripura ?
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THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (YOJANA 
MANTRALAYA MEN RAJYA MANTRI) 
(SHRI MOHAN DHARIA): A statement
setting out the indicators of development 
evolved some time ago for identifying mar
kedly backward areas is placed on the Table 
of the House.

(b) Yes, Sir.
(c) The question of addittonal assistance 

does not arise as the outlay under the Five 
Year Plan of Tripura is being fully financed 
by the Government of India in view of its 
backwardness.

Statement 
Indicators of Development

(i) Total publication and density of 
population.

(ii) Number of workers engaged in 
agriculture including agricultural 
labourers as percentage of total 
workers.

(lii) Cultivable areas* per agricultural 
worker.

(iv) Net area sown per agricultural 
worker.

(v) Percentage of gross irrigated area 
to net gross area sown.

(vi) Percentage of area sown more 
than once to net sown area.

(vii) Per capita (Rural population) 
gross value of agricultural out* 
put.

(viii) Establishments (manufacturing 
and repair) using electricity—

(a) Total
(b) Households
(c) Non-household

(ix) Number of workers per lakh of 
population employed in register
ed factories.

(x) Mileage of surfaced roads—
(a) per 1000 sq. miles.
(b) per lakh of population.

(xi) Number of commercial vehicles 
registered in a district.

(xii) Percentage of literate popula
tion—

(a) Men
(b) Women

(xiii) Percentage of school-going 
children—

(a) Boys
(b) Girls

In age-group of
(a) 6-11 years, and
(b) 11-14 years.

(xiv) Number of scats per million 
population for technical training

(a) Craftsmen
(b) Diploma level

(xv) Hospital beds per lakh of popu
lation.

Central Government Employees on 
Deputation to Tripura

437. SHRI DASARATHA DEB : Will 
the Minister of HOME AFFAIRS (GRIH 
MANTRI) be pleased to state :

(a) the total number of Central Govern
ment employees and officers, Department- 
wise now serving in Triputa on Deputation ;

(b) whether this number is high as 
compared to other States and, if so, the 
reasons, therefor ; and

(c) whether the local unemployed youth 
will be given opportunity to replace these 
officers and employees now on deputation 
from outside Tripura.

THE MINISTER OF STATE IN THF 
MINISTRY OF HOME AFFAIRS (GRIH 
MANTRALAYA MEN RAJYA MANTRI) 
(SHRI K. C. PANT) : (a) The Government 
of Tripura have intimated that 57 Central 
Government Officers are on deputation to 
Tripura. Department-wise figures in respect 
of these officers are as under :—

1. Civil Secretariat 1
2. Education Deptt. 1
3. Cooperative Deptt. 1
4. Industries Deptt. 1
5. P.W.D. 53

(b) and (c). Most of the Central Govern
ment deputationists are in the P. W. D. 
Comparison m this regard between Tripura 
and other States may not be apt. The 
recruitment rules for gazetted engineering 
posts in Tripura provide for 50% of the

♦Includes net area sown, current fallow*, fallow land other than current fallowŝ  
ggfygrable w*st? and miscellaneous tree crops *nd groves not included in net area sowq,



149 Written Answers JYAIST&A 5, 1*9* (J&AKA) Written Answers 136

vacancies in the ranks of Assistant Engi* 
noers and 75% in those of Executive 
Engineers and above being filled by deputa- 
tionists from the Central P. W. D. and 
Central Water and Power Commission. 
The Government of Tripura are, however, 
reviewing the matter in the light of the 
improved availability of local engineering 
graduates and the need for giving more and 
more posts fo the local people.

Pay Scale of Tripura Employees

438. SHRI DASARATHA DEB : Will 
the Minister of HOME AFFAIRS (GRIH 
MANTRI) be pleased to state :

(a) whether Government on the basis of 
recommendations of the Second Pay Com
mission ordered that the pay scales of 
Tripura Government employees should be 
made analogous to their counterparts in 
West Bengal with effect from the 1st July, 
1959 ;

(b) whether Shri Jaisukh Lai Hathi, 
former Minister of State, also confirmed 
this decision ;

(c) if so, whether this decision has been 
fully implemented ; and

(d) the steps the Government of Tripura 
have taken for the removal of the ano- 
malies that exist in the pay scales of Class 
111 posts ?

THE MINISTER OF STATE IN  THE 
MINISTRY OF HOME AFFAIRS (GRIH 
MANTRALAYA MEN RAJYA MANTRI) 
(SHRI K. C. PANT): (a) to (d). The 
Government of India had accepted the 
recommendation of the Second Pay Com* 
mission that the scales of pay of the em
ployees of the union territory of Tripura 
should conform, as far as possible, to the 
pay scales obtaining in West Bengal for 
equivalent posts. As the scale of pay of 
the employees of Tripura were already in 
broad cpnfinnity with the pay scales in 
West Bengal for the equivalent posts there 
was no need for any general revision. How
ever, there were some cases where such 
confirmity did not exist. Revisions were 
ordered in these cases with effect from
1.7,1959. After a lapse of nearly 10 years, 
the Government of Tripura brought to the 
notice of the Government of India some 
more categories whose pay scales did not 
conform to the West Bengal scales of pay 
at the time the Pay Commission’s recom

mendations were accepted. The Tripura 
Government have been asked to examine 
these cases in detail.

Use of Bengali Language in Tripura 
Administration

439. SHRI DASARATHA DEB : Will 
the Minister of HOME AFFAIRS (GRIH 
MANTRI) be pleased to state :

(a) whether the Tripura Assembly have 
adopted a resolution asking the Administra
tion to fix up a date from which Bengali 
would be used as official language ;

(b) whether the Bengali language is 
being used as official language in all 
Government offices of Tripura ; and

(c) if not, what steps have been taken 
in this regard ?

THE MINISTER OF STATE IN  THE 
MINISTRY OF HOME AFFAIRS (GRIH 
MANTRALAYA MEN RAJYA MANTRI) 
(SHRI K. C. PANT) : (a) No, Sir.

(b) No, Sir.
(c) The Government of Tripura have 

intimated that as a first step towards imple< 
mentation of the Tripura Official Language 
Act, it has been decided to introduce the 
Bengali language for some limited purposes 
at the district level of Administration. A 
committee has also been set up for the 
purpose of preparing a  Bengali terminology 
for official use. The report of the com
mittee is awaited by the Government of 
Tripura.

Closure of Vakil Jahangir Mills of 
Ahmedabad

440. SHRI SOMCHAND SOLANKI : 
Will the Minister of HOME AFFAIRS 
(V1DESH VYAPAR MANTRI) be pleased 
to state :

(a) whether Government are aware that 
the Vakil Jahangir Mills o f Ahmedabad has 
been closed and a committee was also 
appointed to go into its closure ;

(b) whether the owners o f such institu
tions have not returned the loans to the 
nationalised banks and Government have 
failed to take action against the owners 
though personal guarantee was given by them;

(c) whether the Government of Gujarat 
have recommended to take the possession o f  ■ 
this n u l l ; and
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(d) if so, the reasons for the delay ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(VIDEStf VYAPAR MANTRI) (SHRI A. C. 
GEORGE) : (a) Yes, Sir.

(b) According to the information avail
able, loans totaling Rs. 30 lakhs were taken 
by the mill-company from one of the 
nationalised banks and the State Govern- 
ffiTedt gave a guarantee for Rs. 20 lakhs to 
the &uhk. The question of recovery of 
these loans is the responsibility of the Bank 
and the State Government.

(c) and (d), The Government of Gujarat 
recommended take over of the management 
of the mill, under the Industries (Develop
ment and Regulation) Act. The take over 
has been approved.

--a____ ^  g»..... *> 1
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ProducUpa pi T. V. Sets at 
kwhcedi»rice

443. SHRI R. P. YADAV : Will the 
PRIME MINISTER (PRADHAN MANTRI) 
be pteuied t6 state:

(a) the steps being contemplated to re
duce the price of a  Television set so that it 
can reach the common man ;

(b) whether Government are aware that 
one Shri Udham Singh has assembled a 
T. V. set costing hardly Rs. 1500 against 
Rs. 3200 of general brand ; and

(cj if so, why Government is not en
couraging such people or opening a factory 
under public sector to bring down the pricc 
considerably ?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (GRIH 
MANTRALAYA MEN RAJYA MANTRI) 
(SHRI K. C. PANT) : (a) To bring down 
the prices of Television sets, the important 
steps being contemplated are :

(0 gradual reduction id the prices of 
electronic components by setting up 
large volume production ; com
ponents account for a substantial 
portion of the cost of television 
sets.

(u) large quantity production ol tele
vision sets in each u n it;

(lii) production of transistorised tele
vision sets with small screens of 
sizes 12" to 16*.

(b) Shri Udham Singh has submitted 
an application for taking up manufacture of 
T.V. sets. He has indicated in the appli
cation, that the price of the TV sets made 
by him would be Rs. 1200, plus taxes. He 
has not indicated the size of the screen, 
The prices of indigenous TV receivers avail
able in the market are Rs. 1900 and Rs. 1700 
for 23" and 19* screens respectively, ex
clusive of taxes No indigenously madfe 
TV sets, inclusive of taxes, is costing as 
much as Rs. 3200/-.

(c) To meet the anticipated demand of
TV receivers in the Fourth Plan period, 
applications were invited from entrepreneurs 
by issue of a public notice, Proposals 
received from a number of public sector 
undertakings, firms both in the organised 
sector and the small scale sector and indi
vidual scientists/technicians are under con
sideration. Government will view sympa
thetically proposals received from competent 
individuals and groups. '
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Marine Corrosion Research Station, 
Digha

444. SHRI S.C. SAMANTA : Will the 
Minister of SCIENCE AND TECHNO
LOGY (VIGYAN AUR PRADYOGIKJ 
MANTRI) be pleased to refer to the reply 
given to Unstarred Question No. 4822 
on the 16th December, 1970 and to 
stale :

(a) whether the Corrosion Advisory 
Bureau has already prepared a complete 
corrosion map of India with the data ob
tained in atmospheric corrosion tests by the 
M.C.R.S. at Digha ;

(b) if so, how this map compares with 
other maps of different countries of the 
world ;

(c) whether the O. N. C. C. (Oil and 
Natural Gas Commission) are utilising the 
data collected by the M. C. R, S. for the 
off-shore drilling structures and petroleum 
industry ; and

(d) which industries, situated near the 
coast, have been benefitted by the expert 
advice of the M. C. R. S. ?

THE MINISTER OF PLANNING 
AND MINISTER OF DEPARTMENT OF 
SCIENCE AND TECHNOLOGY (YOJANA 
MANTRI TATHA VIGYAN AUR PRAD- 
YOGIKI VIBHAG MANTRI) (SHRI C. 
SUBRAMANIAM) : (a) Yes, Sir. A Cor
rosion Map of India has been prepared on 
the basis of data collected at a number of 
Stations throughout India including 
Digha.

(b) The Corrosion Research Bureau that 
has prepared this map is studying this 
question.

(c) and (d). The data collected by the 
Marine Corrosion Research Station is avail
able for use o f the Oil and Natural Gas 
Commission (O.N.G.C.) and the industry. 
The O.N.G.C. have stated that the results 
of investigations undertaken at Digha are of 
practical interest to them for combating 
problems of corrosion in off-shore structures 
and pea pipelines and also in coastal instal
lations that may have to be put, up at a 
later date.

Setting up of Jute MIUs In various 
States

(VIDESH VYAPAR MANTRI) be pleased 
to state :

(a) whether the Committee appointed by 
Government to examine the feasibility of 
setting up new Jute Mills in different parts 
of the country has submitted its report ;

(b) if so, the main recommendations 
made by the Committee ;

(c) the States which have demanded the 
setting up of Jute Mills ; and

(d) whether these mills will be set up in 
the Public or Private or Co-perative 
Sectors ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(VIDESH VYAPAR MANTRALAYA MEN 
UP-MANTRl) (SHRI A. C. GEORGE): 
(a) Yes, Sir.

(b) The Report is under detailed exami
nation.

(c) Andhra Pradesh, Assam, Bihar, 
Orissa, Madhya Pradesh, Punjab, Tamil 
Nadu, Uttar Pradesh and West Bengal and 
the Union Territory of Tripura.

(d) This is one of the points of reference 
to the Committee and will be considered in 
detail.

Export of Nylon Tyres

446. SHRI S. RADHAKRISHNAN : 
Will the Minister of FOREIGN TRADE 
(VIDESH VYAPAR MANTRI) be pleased 
to state :

(a) the names of countries which were 
importing Nylon tyres from In d ia ; and

(b) the value of such tyres exported 
every year ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(VIDESH VYAPAR MANTRALAYA MEN 
UP-MANTRI) (SHRI A. C, GEORGE): 
(a) 39 countries as per statement attached 
are importing nylon tyres from India.

(b) The export figures are as under ;

(April-Novembcr)

1969-70 1970-71

445. SHRI S, C  SAMANTA: Will R«. 3.46 crores Rs. 3 crores
the Minister of FOREIGN TRADE
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Statement

List of Countries where Nylon Tyres are 
Exported

1. Afghanistan
2. Abudavi
3. Australia
4. Austria

5. Burma

6. Behrein

7. Denmark

8. Ethiopia

9. Fizi Island

10. G. D. R.

11. Guyana
12. Hongkong

13. Iraq
14. Jordan

15. Kenya
16. Kuwait

17. Libaria
18. Malavi
19. Malaysia
20. Moritus

21. Muscat

22. Nepal
23. Nigeria
24. Panama Republic

25. Poland

26. Romania

27. Qutar
28. S. Vietnam
29. Saudi Arabia

30. Sieraleone

31. Sudan

32. Thailand

33. UAR

34. USA

35. USSR

36. W. Germany

37. Yugoslavia________

12.03 brs.

CALLING ATTENTION TO MATTER OF 
URGENT PUBLIC IMPORTANCE

Reported Misappropriation of over Sixty 
Lakhs of Rupees from the State Bank 

of India, New Delhi.

SHRI PILOO MODY (Godhra) : Sir,
1 call the attention of the Minister of 
Finance to the following matter of urgent 
public importance and request that he may 
make a statement thereon

"The reported misappropriation of 
over sixty lakhs of rupees from the 
State Bank of India in New Delhi.”

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (VITTA MAN
TRALAYA MEN RAJYA MANTRI) (SHRI 
K. R. GANESH) : Mr. Speaker, Sir, parti
culars as are availabe of the incident that 
took place on 24-5-1971 arc as follows :

At about 12.30 P. M. on the 24ih May, 
1971 Shri V. P. Malhotra, Chief Cashier ol 
the State Bank of India, Parliament Street, 
took out a  sum of Rs. 60 lakhs in hundred 
rupees notes from the currency chest of the 
State Bank of India, Parliament Street 
Office. According to the Officer-in-Charge 
of Cash, and the Deputy Chief Cashier 
responsible for the withdiawal of cash from 
the Currency Chest who gave the above 
information, Shri Malhotra told them that 
the money was needed for making some 
large payment. He is further reported to 
have told the Deputy Head Cashier that he 
would give him the relative voucher shortly. 
The money was taken by Shri Malhotra in 
the bank's staff car requisitioned by *iim 
from the Security Officer for some urgent 
official work. Shri Malhotra had the box 
containing Rs. 60 l^khs kept in the bank's 
car, drive it himself and took it to a  short 
distance from the bank’s office where he 
was allegedly met by some person, who sat 
with him in the car.

At about 2.30 P. M. Shri Malhotra 
accompanied by a police officer, came to the 
Parliament Street Police Station to report 
that he had fallen a victim to a fraud of 
Rs. 60 lakhs and the box containing the 
money had been shifted into a taxi at 
Sardar Patel Marg. The police investiga
tion started soon thereafter.

At about 10.30 P. M. on 24-5-1971, the
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entire amount, with the exception of a sum 
of Rs. 5,700 is reported to have been 
recovered from one Shri Rustam Sohrab 
Nagarwala who has been arrested by the 
police. Subsequently, at the instance of the 
accused a further sum of Rs. 2,600 was 
recovered from a friend of his. The accused 
was produced before a magistrate and has 
been sent for judicial custody. The police 
investigation is still continuing.

The State Bank of India authorities are 
separately looking into the various aspects 
connected with this incident. Shri V. P. 
Malhotra has been suspended by the bank 
management pending investigation. By an 
order of the court, the sum of Rs. 59,94,300 
has been entrusted to the State Bank of 
India, under bond.

SHRI PILOO MODY : To begin with, 
I would like to make a complaint that the 
Minister’s statement was handed to me only 
at 7 minutes to 12. In this particular case, 
it was not material because anybody who 
has read t he newspapers this morning would 
have read more about it than what the 
statemeni says. You will note that the 
statement conveniently forgets to mention 
that Mr. Malhotra went to the Prime 
Minister's house. It also conveniently 
forgets to mention that at the Prime Minis* 
ter’s house, he was told that the Prime 
Minister is in Parliament House, at which 
point he comes to Parliament House. I 
do not koow how the chief cashier of a bank 
can possibly have access to the Prime 
Minister’s house and thereafter can wander 
into Parliament House and get confirmation 
of the fact that he has been duped. (Inter
ruptions). 1 do not want Mr. Salve to
defend the Government; I am sure Govern* 
ment is strong enough to defend itself. Nor 
do 1 understand how this cashier can come 
into this House, when all o f us have so 
much trouble to get our friends and relatives 
into the galleries here, to ascertain that no 
such thing had happened and that he has 
been duped, then go to the police station 
and make his statement there. What is 
most fantastic is not the swindling part of 
it. People are swindling this country left 
and right a dozen times a day...

AN HON. MEMBER : People like
yon.

SHRI PILOO MODY : Not by people 
Uk* me as is menUotpd but by ft $re*t m*ny

people in this very House, who do this 
from day to day. (Interruptions).

SHRI C. C. DESAI fSabarkantha) : I 
object to this statement.

SHRI SEZHIYAN (Kumbakonam) : 
He can speak for himself, not for others.

SHRI PILOO MODY : Mr. C. C.
Desai is extremely sensitive. When the 
accusation was made against me personally, 
he did not object. But when it is made 
generally about members of the House, he 
becomes very sensitive. I do not think 1 
should bother to reply to him.

MR. SPEAKER : You should not be 
so sensitive yourself also.

SHRI PILOO MODY : This is a most 
fantastic episode in the sense that I cannot 
understand how an ad hoc method like this 
can be employed to draw out such large sums 
of money from the largest bank of this coun
try in this cavalier fashion. Who is this fellow 
Mr. Malhotra, who can get telephone calls 
purported to be from the Prime Minister’s 
house, go to his bank, pull out Rs. 60 lakhs, 
walk away and give it to a man whom he 
has never met ? Is this the procedure for 
any sort of financial transaction ? Not only 
is this some sort of gross carelessness but a 
sort of blatant abuse of known practices for 
drawing money out of the bank.

I am sure that if such a thing could 
happen yesterday or the day before, it has 
been happening for a  long time and this 
procedure must have been the accepted 
practice ; otherwise, it cannot happen, and 
certainly not for a sum as much as Rs. 60 
lakhs. How does it happen ? Has it been 
happening in the past and, if so, for what 
purpose is this money being used ? Is it 
being used, for instance, for arranging 
defections or is it heing used for conducting 
elections ? I would like to know what these 
funds are for, at the disposal of the Prime 
Minister, or anybody else fox that matter. 
1 would atso like to know what is the 
purpose of these funds, what are the extent 
of these funds, who are to operate these 
funds and what is the procedure for their 
withdrawal and what is its accountability ? 
Why is it that Parliament has no review 
over this money ? Unless I get satisfactory 
answers I  am compelled to deduce that 
there is gross mischief, gross misuse and 
pots misappropriation,
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rShri Piloo Mody]
As far as our friend, Shri Malhotra, the 

Chief Cashier, b  concerned, I would like to 
know a few things. Is it true that Shri 
Malhotra had free access to the Prime 
Minister's house ? Is he accepted there as a 
social worker, as a Congress worker.. 
(Interruptions). Sir. it is your job to keep 
order in this House ; not mine ; it is my 
job to be heard and speak.

MR, SPEAKER : May I exercise my 
discretion and say that you should strictly 
adhere to the subject matter ? Do not be 
aspersive on others.

SHRI PILOO MODY : What do you 
mean by being relevant ?

MR. SPEAKER : You are bringing in 
so many other names. Why don't you 
confine yourself to the point 7

SHRI PILOO MODY • I want to know 
whether a certificate commending his 
services has been given to him by the 
Prime Minister Secretariat ? Is it a fact that 
Shri Malhotra was deputed to receive gold 
and cash at the Prime Minister's residence 
from a company ..(Interruptions) -.and that 
money was later deposited in the bank ? Is 
it a fact that the State Bank proposes to 
start a special service of delivering cash at 
the houses of VIPs and Shri Malhotra has 
been asked to prepare a scheme for the 
purpose ? Has it been the practice in the 
past for the Prime Minister's Secretariat or 
any other institution of government to call 
for money to be delivered at particular 
places ? I want answers to these questions 
and I think the answers to these questions 
would be in the public interest

THE MINISTER OF FINANCE 
(VTTTA MANTRI) (SHRI YASHWANT- 
RAO CHAV A N ): I certainty agree that 
it is fantastic and unbeliveable that an 
officer of long standing, with more than 
20 years of service, should act in such 
a  stupid manner. If 1 may say so, it was 
something more than that But I do not 
want to express an opinion at this stage. 
At the same time, I certainly do not under
stand the way the hon. Member has tried 
to bring in the name of the Prime Minister, 
making Certain mischievous suggestions, 
yvhi^h certainly <Joc5 not become him.

SHRI PILOO MODY : It has appeared 
in every newspaper.

SHRI YASHWANTRAO CHAVAN : 
Whatever the newspapers may say, some of 
these matters are under police investigation. 
It is true that the Chief Cashier has 
certainty actcd in a peculiar manner 
way. He claims that he went to the 
Prime Minister's house to verify the facts. 
When he learnt that the Prime Minister was 
not likely to return for lunch he tried to 
contact somebody else in Parliament House. 
When he was told that he had been duped, 
he naturally contacted the security officer 
who took him to the Parliament Street 
police station and the investigation started. 
And we must not overlook the most impor
tant point 1hat is the manner in which the 
police acted so quickly and wonderfully for 
which they deserve our appreciation. Cerain- 
ly I could say that I have gone into the 
procedure of withdrawal of money and I 
find that this man has not observed any 
single rule out of it. I do not know what 
happened to this man. It looks as though 
he acted under some charm. 1 would say 
that at this stage we should suspend our 
final views in this matter and allow the 
investigation to have its proper course. For 
God’s sake, do not bring in the name of 
Prime Minister or malign that name merely 
because it po'itically suits you to do so.

SHRI S. M. BANERJEE (Kanpur) : 
Sir, I was surprised to read the statement 
given to us. If you will kindly read the 
statement, it says

“At about 2.30 P. M. Shri Malhotra 
accompanied by a polioe officer, came 
to the Parliament Street Police Station 
to report that he had fallen a victim to 
a fraud of Rs. 60 lakhs and the box 
containing the money had been shifted 
into a taxi on Sardar Patel Marg. The 
police investigation started soon there
after.”
The hon. Minister has admitted that 

this gentleman, supposed to be one of the 
highest officials of the State Bank, the Chief 
Cashier, acted in a  stupid manner. People 
can be stupid but this is not stupidity 
alone ; this is something more than 
stupidity.

I would like to know from the hon. 
Minister whether it is a  fact that lie got a 
telephonic call from the Pr}me Miaxst^r’q
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House. Somebody might have used the Prime Minister's Secretariat. I do not 
Prime Minister's name-I do not take her accuse anyone . 
. name-but on a telephonic caJI from anyone 
in the name of the Prime Minister, can the 
Chief Cashier take out Rs. 60 lakhs in a 
staff car and just walk to the particular 
place ? This is a sad commentary on the 
working of the State Bank. I would like 
to know from the hon. Minister whether he 
.has referred the matter to the police autho-
rities or to the intelligence department for 
investigation or whether this will be referred 
to the CBI for a further probe because it is 
.not what appears on the surface but is more 
deep and there should be a proper inquiry 
by the CBI. Is he prepared to do that ? 

SHRI K. R. GANESH : This is a very 
fantastic and a very unbelievable story. 
The question that the hon. Member has 
asked is whether he got any telephone call. 
All that I can say is that these arc matters 
under police investigation. 

SHRI S. M. BANERJEE : We know 
more about it from the press report than 
from this statement given to us. We 
expected something more from the Govern-
ment than this statement. Tint is why 
we gave this calling-attention notice. Shri 
Malhotra might have made some statement. 
What is his statement ? That statement 
should be laid on the Table of the House 
so that we know what he lEts said .. 
(Interruption). 

SOME HON. MEMBERS Why has he 
not been arrested '? 

SHRT K. R. GANESH : As I submitted, 
this matter is under police investigation ... 
(Interruption). He cannot expect me to 
answer what he wants me to answer. He 
cannot get that out of me. 

SHRI S. M. BANERJEE : I do not 
want anything out of you ; I want every-
thing out of the Government. 

SHRI K. R. GANESH : I would like 
to repudiate that there was any telephonic 
talk between him and any official from the 
Prime Minister's Secretariat. It is a fabri-
cation and I want to repudiate it. 

SHRI S. M. BANERJEE : I said, some-
body might has wrongly used the Prime 
Minister's name. I never said that the 
telephone was from some official of the 

SHRI H. N. MUKERJEE (Calcutta-
North-East) : On the Prime Minister's 
telephoue call, can the bank give out 
money? 

SHRI K. R. GANESH : His second 
question was that the whole matter appears 
to be rather serious and very deep one. It 
is true that the whole matter appears to be 
a very fantastic story, the entire way in 
whic'< the operation was conducted, the 
way in which the money was taken out and 
all that. All this requires serious considera-
tion. I am sure the police will investigate 
all that. 

SHRI S. M. BANERJEE : The amount 
is also fantastic ; the story is equally 
fantastic ; everything is fantastic. May I 
know whether the Government is prepared 
to refer it to the C.B.I. ? 

SHRI Y ASHWANTRAO CHA VAN : 
The investigating authority, certainly, 
is a matter of choice. I have no reason to 
doubt the efficiency of the police. The 
speed with which they acted, as a matter of 
fact, deserves appreciation from us. At 
this stage, when they are doing a wonderful 
job, why should we change the investigating 
agency? 

SHRI JYOTIRMOY BOSU .(Diamond 
Harbour) : Sir, I want to make a submis-
sion. Since the Prime Minister's name has 
been dragged to the press during the last 
two days extensively, I sh<'II be putting a 
few questions and I would appeal to my 
friends not to get provoked. Since the 
Prime Minister's name has been dragged in 
extensively, let this House know the facts 
and get a correct position from the Govern-
ment. There should be no provocation 
il.bout it. I am not going to say anything 
against the Prime Minister. But I must 
place before the House cert:.;.in things that 
have come to my notice. 

Before doing that, I must agree with 
Mr. Chavan that the police may have done 
a wonderful job because they have detected 
it immediately. We must appreciate it. 

Mr. Nagarwala is a man who has been 
a teacher half his life and he can never be a 
fit criminal. Perhaps, that is the reason 
why the police have been able to do a good 
job easily. 
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[Shri Jyotirmoy Bosu]
Mr. Malhotra, the Chief Cashier of the 

State Bank has been in service of the State 
for over 20 years. He is not a new 

man, an unreliable man, nothing of the 
sort. He wanted a staff car from the State 
Bank Transport Officer without driver and 
any security guard. The Transport Officer 
told him that the Bank does not permit 
him to carry cash in a staff car and that it 
should go in a cash van which is specially 
guarded for locking the door from inside 
and in which safes are chained. He refused. 
He did not want to take a cash van or a 
security guard. This man some how in 
spite of the refusal of the Transport Officer 
managed to take it in an Ambassador staff 
car. Let this fact not be denied.

Then, no voucher was signed. I have 
seen bfrnkfog operations at least in 12 or IS 
countries. 1 must say that the State Bank 
rules are very much foolproof. It take it a 
surprise that in the State Bank rules such 
a provision exists by which a middle-cadrc 
executive of the Bank can take away Rs. 60 
laVfog from a strong room without the know
ledge of the principal executive and without 
signing a voucher. There must be some 
super-power. That you have to find out.

Now, I am told by some persons who 
have had an opportunity to work with Mr. 
Malhotra that he is rather a nice sort of a 
person who is anxious to help for any cause 
of anybody. I do not know if he is a Con
gressman and, if so, which variety of Con
gress. What is he I do not know. I am not 
going into that. But this much I have been 
told by people who are in the know of 
things, from reliable persons, that on behalf 
o f the State Bank, he had been going to the 
Prime Minister’s house for receiving con
tributions, etc. When the Indo-Chinese 
conflict took place, he had been going to 
the Prime Minister’s house for collecting 
funds, etc. Let us take it for granted that 
Mr. Malhotra was not unknown to the 
Prime Minister. Mr. Malhotra was acquaint
ed with the Prime Minister's office. We 
cannot deny the fact. The Minister can 
deny it. This gentleman used to boast 
amongst his friends saying, “ I have frequent 
conversation with the Prime Minister. I 
know ho* and she knows me." He used to 
boast like that, etc. I  take it for granted that 
h* know the voice o f Mrs. Gandhi.

p ,  SPEAKER : Yoti cannot fo beyond

the scope of the Calling Aftention Motion. 
You can ask any questio.1 on the factua 
side only.

SHRI JYOTIRMOY BOSU : I  am not 
trying to throw any mud on anybody ; we 
don't do that. 1 want to know whether 
there is a special account that the Prime 
Minister is operating. It is done in every 
civilised country, by Prime Ministers, 
Generals, Chiefs of Staff, Chief of Intellig
ence, etc. They are required to operate 
such special accounts. We want to know if 
the Prime Minister was maintaining special 
account and we want to know what type of 
account was this, what was the source of 
the money and what was it meant for. 
Dhirendra Brahmachari was caught with 
cash at Palam airport. I want to know 
whether the strong room and the vault was 
being used for keeping the excess election 
collection money of a particular party ; 
(Intermptions). I Just want to know one or 
two things.

MR. SPEAKER : Don’t provoke others. 
You may say only to which is relevant.

SHRI JYOTIMOY BOSU : I am asking 
the Finance Minister to tell us this. Was 
the Prime Minister operating any special 
account with the State Bank ? If  so, what is 
the source of the money ? I want to know 
whether the State Bank vault and strong 
room was being used for keeping the money 
which was not in the books of account of 
the State Bank of India, Parliament Street. 
These are all my questions. Thank you, Sir.

SHRI YASHWANTRAO CHAVAN : I 
may say that you are allowing your imagina
tion to run rather too fast. There are no 
special accounts which are run by the Prime 
Minister. There was no question of the 
State Bank of India vault being used for 
any political purpose. This is possibly the 
technique that their party may be thinking 
of. But this is not what we do.

SHRI S. M. KRISHNA (Mandya) : It 
is unfortunate that the Prime Minister's 
name is dragged in this sordid state of 
affairs. Anybody can use the name of the 
Prime Minister. The case was made out 
by Mr. Mody and others that Mr. Malfcotm 
went to the rpatipoep Prime Miofrtw.
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Sir, all of us know, including Mr. Mody, 
that hundreds o f persons go daily to Prime 
Minister’s house and no body can prevent 
that. I hope this Rustam Sorab Nagarwala 
is in no way related to Mr. Piloo Mody. It 
is not in the fitness of things that Prime 
Minister’s name should be dragged in this 
peculiar manner. I would like to ask the 
Minister about the rules that have been 
framed by the State Bank of India for 
withdrawals. Shri Malhotra happens to be 
a very senior officer. How could he violate 
every norm and every rule that has been 
framed by the State Bank ? This is for the 
first time that this has happened. It has been 
conceded that on very many occasions in 
the past, he had drawn much larger sums 
for disbursal.

I  would like to know whether the 
Finance Ministry would go into this ques
tion of framing rules so as to see that this 
kind of thing does not happen and see that 
those rules are adhered to strictly without 
any disobedience so that such incidents 
could be prevented once and for all.

I join the hon. Finance Minister in 
paying compliments to the Delhi police. 
They have done a wonderful and excellent 
job, and this House must go on record to 
commend the service o f the Delhi Police. 
Instead of trying to mahgn some highly 
placed officer or the Prime Minister, we 
should appreciate the services tendered by 
the police. I  would like to know from the 
Finance Minister whether the rules will be 
looked in*o again so that such episodes 
would not occur again and again.

SHRI YASHWANTRAO CHAVAN : I 
think that is a good suggestion. Bur I  may 
tell the hon. Member that even before 
we came here to answer this notice, we went 
into the exact procedures and rules 
which are followed. I  think the rules 
themselves appear to be fool-proof, but if 
Some body who is in charge of the whole 
procedure wants to over throw all the rules 
and act the way Shri Malhotra did, one does 
not understand what one should do. Even 
then, we have asked the Bank authorities to 
look into the matter further so that such 
things do not occur again.

wfvTT w m  w t  (spteT); sparer 

m f c  3% i

j h t r  m m  <r$3r $r a w s  

^  i TtprT «rr i w*
tflTfsPT *TI5PT *U TfT I  * rk  sreR JP S ft

^ fsj ’srrar $ *frrerr j’Tsr 
3 T T 3 T |.. .(w rw p r) .. .

MR. SPEAKER : This notice is addres
sed to the Finance Minister and the Minister 
in charge, namely the Finance Minister is 
here.

«ft w fa rc  *rra 

^ r r  j . . . (w ro « rp f ) . . .

THE MINISTER OF PARLIAMAN- 
TARY AFFAIRS, AND SHIPPING 
AND TRANSPORT (SANSADIYA KARYA 
TATHA NAUVAHAN AUR PARIWAHAN 
MANTRI) : (SHRI RAJ BHADUR) : May 
I know whether this particular insinuation 
is in order ? Can such an insinuation be 
made ? I  think that it should be expunged.

SHRI PILOO MODY : Insinuation? 
Absolute nonsense

SHRI RAJ BAHADUR : It is absolute 
nonsense only in the case of those who say 
that.

ifNiTT *nw i w i  :

w o r t  §  i *r«rer 3  w sr  g, *5

aw  irn r %

f  ?ft $ m ,  fa x

fsnT g fa rs r  ^ # r f t . . . ( « T O m ) . . .

SHRI PILOO MODY : You must con
trol the Minister of Parliamentary Affairs.

llfo l<  flW  WTJT : S t ^

STTPT fWnFST »35 WK Vfft’
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[ ~ ~R: m~ iron'] 
~-~ 'Tll'T I f~ crra;:;n: 'J;!'R forrrr 'it~ 

\ii'Of '<!"~ ~ttlfT: fi'f<fiffi f~lfT I ~~~. 11~ 
;r 'SI''Efl'i ;t;ft ctf a:rrcrr;:;r ·<fir ~'<fTi'fT ~) ~~ 
~r~~-f.tii~ ~ om=rq'ffi ~m ~m 
~r. 'fi'it fifiit 'it~ ~) ~ ~ •n~ 1t lfT 
~q'lff f~if ~ om: 1t ~ 51''Efl'i ;tfr ~ 
orr~'Rr ~ ~ar ~r. ~r 11~h"r if ~~ 
'J;!'rcrr~ ·~·~·an~~"~ 6o ~ 
~ f~m. forrrr err~'<~"~ '1;!''h: fori'fl' 'itCfi' 
it;,~ ~'h: at'<ff"(T ~f~~ ~ ~ 
W fCfi' 1j~ CfR~ ~IT\il't:f, 1j~ 'it<ii ~rf:srQ;, 

~'f,f ~ f<ii 51'CTT'i lT'!fT lllTT ~ ~ 
(~); .. 

MR. SPEAKER. : I was very hesitant 
to· admit this call attention notice because 
this matter·is under investigation. There are 
a number of newspaper reports. It does not 
mean· that members can rely on everything 
contained in those reports. So he should 
not put it in this manner. He might say 
'alleged statements', 

~: 'U1f h. ~ ( li~T\il'<l\il') : ~~;:r 
C1iT '[U '1;!'fCTCfin:: ~ Cfi'i?:if Cfi'T 1 ~if Cfi'T ~i?:if 
~ ~ ~TCfi'T \ii'T ij'fi~T ~ ? ••• ( ~T'f) 

SHR.I YASHWANTRAO CHA VAN : 
There is no truth in what has been said that 
Shri Malhotra used to have dealings with 
the Prime Minister and he used to talk with 
the Prime Minister. The Prime Minister's 
voice is known to every living person in this 
country because she talks in public meetings, 
on the .radio and so on. 

SHRI: · PILOO MODY : And to so 
many.dead people also. 

~~ ~· i~T : ~ 'iii?:f <r<rr fit; 
~ttlfT · f.:rc!nm . 'J;!''h: f'm: Cfi?: w:rr ;:r~rm 
<i>l ~ 'SI'en<r ll'~r ~ ~~ .~ · r~ ~ f<ii 
'fliT ~ ~ lFTFIT ? i'{~ ~ lt 
~ Cfi') flffl'T I ffi" lf ~ \ii'R"fT '<I"~ ~ 
f<tt ~RT if m 51'CTR lfi''I'T Cfi'T i'fT1i ~ 

~ w:rT f~ ~ ~T ;f 51'CTR ~ 

lit; TiN ~ ~l:fli"T R<:fr ~T Gfli'T 51'CTR ~- iii i 
~r~ ~r Gfl~m i?:T~r ~~r ~r ? <m 
51'CTR ~T Cfi'T 'fit~ ~TaT ~T lfT 'fiT~ ttm 
~ f~qrf;;rc: Cfi?:T ;;rm ~ f;;r~ it ~ 1t ~ · 
lfT f~ ~~ lt ~ ~ 'l:ittlfT fifCfitm "fTm · 
~i?:T ~ ? 

SHRI Y ASHWANTRAO CHAVAN : I ' 
do not know what to answer. His entire basis · 
is some news report that he has seen. I do 
not want to comment on the newspaper· 
reports because they are free to write what· 
they think right or wrong. As a matter of·' 
fact, according to my information, Shii ; 
Malhotra never mentioned the PM's name, 
when the voucher was asked because. he was 
trying to treat it as a very secret affair. He.> 
was only telling them : 'Why should you 
worry ? I will give the voucher soon'. He 
went on telling this to the other persons who 
were asking for voucher (Interruption). I do· 
not think any purpose will be served by 
going into this matter like this. 

SHRI PILOO MODY : Whose account 
was it? 

P..TT ~ fiiiQT~T ct~ (•Cfrf~) 
ln:r olf<ft~H Cfi'T ~ ~~ P..TT atwr · if t!;Cfi' 
f;:rf~~ ~ ~W ~ f<ii 'flfT oTCfi' lt 51'CTR 
~r Cfi'T Cfi'T~ Q;Cfi'r;fc ~T ? 

MR. SPEAKER : I am not allowing 
it. 

SHRI Y ASHWANTRAO CHA VAN : 
There are only two accounts which the Prime 
Minister operates along with other persons. 
One account is held as a trustee of the 
Jawaharlal Nehru Memorial Fund with a 
fund of Rs, 3 Iakhs which she is operating 
jointly with Dr. Karan Singh. The other 
account is the Vallabhbhai Patel National 
Memorial Fund in which there is a small · 
balance of Rs. 7,000. The operators of this 
account are Shrimati Indira Gandhi, and 
Shri Atulya Ghosh, of all others. 

SHRI PILOO MODY Malhotra 
removed Rs. 60 lakhs from Mr. Chavan's 
fund! 

, • ., ... ·--.. •• "'Oo-6"" ..... ""'.n.&"'"'"'"""'\or "''"'"' LI.Miiill .& 

~ 
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12.38 brs. 

RE: PAPERS LAID ON THE TABLE 

MR. SPEAKER : Before we proceed 
to the next item, ·I want to make an observa-
tivn. 

~"t lf~ .fif~ ~~ («nf~) : 
~tll&r ~G<r, ~Ttt ~~ Q;'fi f'~Ffc a= 1 AA 
~ fsrfcr$r mtr.=r q\1 ~i'J T antt 'fiT ~\iff 
~ 1 ~~m ;p;ft i't ~"h: "-ft firm i't ~F3'~ 
~ ;ffia- \ifR'firo <IT ~ 1 

MR. SPEAKER : I am dealing with it, 
I am considering whether it comes under '115. 

I have received a request from Shri 
Jyotir'moy Basu that he should be allowed to 
ask fodtiformation when papers are laid on 
the lrable. I told him yesterday that the 
hoe'k could not b·e quoted 'here. I also 
invited his attention to certain directions 
which might 'be against the spirit of the rules 
which could not be implemented. 

When papers are laid on the Table, we 
in this House have been following this 
practice since years-1 am told by the Secre-
tary, since the Lok Sabha came into being, 
and even during the days of the Central 
Legislative Assembly-that they are just laid 
on the Table. 

SHRl S. M. BANERJEE (Kanpur) : We 
are allowed to ask questions. I can quote 
from the parliamentary record. 

MR. SPEAKER : They are just laid 
on the Table, and the practke that has been 
followed is that they can ask questions about 
the delay ·in presenting those papers before 
the Hbttse. In certain cases the tollstitu-
fional valitlity ·can be 'questioned. Forinstance, 
a pohtt of oriier was raised by 'Shri S·hiv 
Chantlra Jha during the la'St Lok Sabha. I 
have examihed th'e rules. The relevant rule 
does not mention that ·questions can be 
asked. The direction was against tire rute, 
and so I have now changed it. You can 
aok a question about delay or about constitu-
tional validity, but not make it a Question 
Hour to seek information on each and every 
paper, because we have more than 20 items 
and that will take ·much more time. If. any 
bon. Member wants to seek information, he 
c:an address a letter. 

In other countries t·here is no such 
practice of laying papers on the Table. They 
are just notified, sent to the Secretariat and 
copies are sent to the Members. I do not 
know how this practice came into ·being. 

SHRI S. M. BANERJEE : 1 have been 
here since 1957. I do not dispute the rules, 
but certain conventions have been -evolved 
here. I can quote certain instance where 
Members have objected, seriously objected, 
individually and collectively, that such .and 
such and such a paper should not be 
allowed. 

Secondly. about delay, you are perfactly 
correct, and the 'Minister has to ·reply. 
About ·eliciting information, if it is important, 
that could be asked. 

I am not questioning your ruling, I abide 
by your ruling, but I wa:nt to point oirt that 
there are certain concessions which were 
given to us arising out of conventions Hke 
Calling Attention Notices in the name of 
so many people. That has now been 
curtailed to suit the convenience of the 
House, and only five are allowed. Similarly, 
only 30 Questions are allowed, and that also 
has to be balloted. The right to ask any 
number of Questions 'has been curtailed. 'So, 
in,tead of getting more privileges in the 
House to make it more lively, since 1957 it 
has 'been my sad experience that we are 
losing our rights. I would only urg-e upon 
you to view it with impartiality an!! a sense 
of justice and see that these concessions 
arising out of conventi·ons which have ·been 
followed in this House are not withdrawn 
suo motu with out consulting Members of 
Parliament. 

SHRI H. N. MUKERJEE '(Calcutta-
North•East) : May I say with all respect 
that I quite appreciate your difficulty when 
yesterday Mr. Bosu raiseti this question. I 
appreeiate your desire to expedite the pro-
ceedings of the Rouse, but what I do not 
appreciate, I am sorry to 'have to say, ·is the 
extreme promp'titude with which you have 
issued this amendment 'to the Direction 
which ·has 'been there for a long enough time. 

I would explain, if you ·do ·not mind my 
doing so. We did have this particular 
Direction in the Hand book. Normally 
questions -could be asked in -regard ·to .delay. 
Sometimes certain other matters also .have 
been permitted to be asked. You have 
brought about this new amendment over-



[Shri S. M. Bancrjee]
night without reference to anybody in the to delay, he was normally allowed, In many
House. I  was expecting that you would cases there was delay and I allowed
call the Leaders of Parties to your Chamber. Members. This has been followed.
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MR. SPEAKER : This is not a change 
in the rule. This is only a change in the 
Direction it is a  guideline.

SHRI H. N. MUKERJEE : In the 
Handbook for Members you give certain 
Directions which you are pleased to change 
overnight. Since the matter has been brought 
up in this House and it is found to be 
inconvenient, you decided in your wisdom 
overnight to have an amendment. With all 
due respect my submission is that if the 
matter is mentioned in the House, you have 
to take into consideration the views of the 
leaders of different Parties. By this kind of 
a sudden amendment you bring us down to 
only a question regarding delay. You cannot 
tell us that constitutional matters ..

MR. SPEAKER : They are different , 
they are permissible under point of order.

SHRI H. N. MUKERJEE : It is very 
peculiar ; we get a one line note in the dak 
this morning which certainly changes the 
entire picture.

MR. SPEAKER : I have seen all these 
yean that this was only about delay. So 
far as constitutional validity is concerned, 
that was on a point of order, not on ques
tions. That can still be done in that manner 
a t any time.

SHRI H. N. MUKERJEE : Mr. 
Bancrjee has been here since 1957 and I have 
been here 1952. I have found that not 
only matters regarding constitution, but 
other matters, extra-constitutional matters 
have been allowed to be discussed. In your 
wisdom you can cut it short if you like. But 
when the matter is brought before the House 
and there is a controversy you change it 
overnight without referring to the represen
tatives of different parties. It is not respect 
to the House which I  expect from the Chair.

«BTT s m v t  'W tm  t  ftr $  

aft arrcft
|  ? ara fo r  * t$  s f h  

eft ?TTT 5TC? % ^
% tft fefte  3ft i mx f«nrrc 
^ r r  |  ?ft € t <r*

f s r e r c f l r  qgr e rsft y t
v tf  strt 11

SHRI SHYAMNANDAN MISHRA 
(Hegusarai) : My humble submission is
that this particular direction which you have 
been pleased to delete should not have 
caused so much discomfort because at the 
same time it lays down that the points have 
to be submitted to the Speaker in advance. 
The Speaker can be pleased to admit these 
points or he may not be pleased to admit 
them.

Another aspect of the matter is that 
you have tried to pin us down, as the hon. 
Member Prof. Mukerjee pointed out, only 
to constitutional points or to delay... 
(Interruptions) We would humbly differ 
from you. There are other aspects or 
objections which can be raised with regard 
to such papers.

MR. SPEAKER: I am sorry. You 
can ask for a discussion of the statem ent; 
you can take some other time. But when 
it is being laid on the Table of the House 
you cannot make it question hour... 
(Interruptions) There is another procedure 
for raising discussions. But there should 
be no discussion of the matter when certain 
documents are sought to be laid on the 
Table of the House.. (Interruptions).

MR. SPEAKER : I  am bound to SHRI JYOT1RMOY BOSU (Diamond 
consult if I  change the rule. 1 have always Harbour) : May I make a  3>
consulted. There are some guidelines. If  1 have every hope and confidence that you
it is not in keeping with the spirit of the will try to safeguard the lights of the 
rule, you can say so. But 1 have seen the Members and enhance the prestige of the
rule. We accepted this. I f  somebody objected House. Let us see what the preface reads ;
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there should be so  difficult In interpreting 
that. The Preface says :

“The Hand-book is intended to serve 
as a  guide on various parliamentary 
matters to the Members returned at the 
general election...The information con
tained in this publication is not exhaus
tive. I t  cannot be quoted as an autho
rity if it is in conflict with the provisions 
of the Constitution...'*

Secondlp, “ If it is in conflict with the 
rules of procedure and conduct of business 
in Lok Sabha ” Thirdly, “ if it is in con
flict with the directions issued by the 
Speaker under the Rules of Procedure.’' It 
is very clear that I was fully entitled to 
seek information under that hand-book, 
para 38(2), page 76. I did not require your 
permission to seek that information,... 
(Interruptions)

MR. SPEAKER : I have seen the 
rules.

SHRI JYOTIRMOY BOSU : Sir, I 
am on my legs. Now, what has happened ? 
I had given three notices the day before 
yesterday. A person from your Secretariat 
came to me and said, “ Sir, you cannot ask 
such questions.”  I wrote a letter saying, 
“ Do not make such mistakes in future. 
You are trying to come into my territory ; 
you are acting outside your jurisdiction.” 
Again, yesterday, I gave three notices, and 
in the notice, at the foot-note, I  have got in 
printed—an extract of what you have said, 
—■namely, that I am fully within my rights 
to ask that.

Sir, you in your wisdom, had said that 
you would not allow me to raise such 
matters. I had very humbly submitted that 
you have been depriving me of my rights 
here. As it is, outside today, problems 
surround us. We have to go and face the 
people, (jInterruption) Mr. Bhandare, please 
keep quiet for a minute. We have to go 
and face the people in regard to the 
hundreds of thousands of problems which 
are being created to misrule and mismanage 
things. I f  we cannot get information to go 
and tell the people whom I represent here, 
our staying here becomes completely point
less. It applies to you, to me, and to my 
friend Shri Mishra.

We would expect the Chair to be a 
Utt*? fHpthp if pQttftl* towards the

and not to protect the Government who 
have the entire machinery at their disposal.

MR. SPEAKER : No, no. There is 
no question of protecting the Government.

SHRI JYOTIRMOY BOSU : I am 
not drawing any conclusion. I am only 
making a submission. What has happened ? 
In the afternoon, I talked to some of our 
friends who have been authors of books on 
rules in this House ; authors of books in 
this House. One of them said, “ You were 
quite within your rights to do so. You 
write to the Speaker seeking his permission 
to raise this point.” So I wrote this letter. 
I pointed out, without casting any reflection 
on you, that “ May I point out, my dear 
Speaker, Sir, that you have exceeded your 
jurisdiction unwillingly perhaps, unconciously 
perhaps, perhaps guided by considerations 
which are of very great importance to you.”  
1 wrote a letter. On the face of it, instead 
of getting a reply to my letter, instead o f 
giving me a hearing, you had the wisdom 
to issue this bulletin summarily. If I  were 
you—may 1 make my submission—I would 
have referred it to the Rules Committee to 
give a  decision, and not taken a  summary 
decision.

Again, by issuing this, you have made 
an admission,—-you have admitted—that I 
was within my rights to submit such notices 
which make things uncomfortable for the 
Government. Therefore, you in a  hurry, 
overnight, working overtime in the Secre
tariat, got this out. It is a bad day for 
democracy and this Parliament. Thank 
you.

MR. SPEAKER : So far as this per
mission is concerned, it was not given to 
him. I Conveyed it to the Secretariat. I 
conveyed it personally to him. (Interruption)

SHRI JYOTIRMOY BOSU : This 
letter ? I had nothing.

MR. SPEAKER: No, no. It was 
not allowed. I did not convey this. I con
veyed it to the Secretariat that I did not 
allow this. We have not been following 
this practice. So far as any change of the 
rules is concerned, we normally do i t ; but 
the Speaker allowing certain guidelines—that 
has never been the practice. Because I have 
to see whether this is within the scope of 
the rules or qot, j  m*w the rule
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There was nothing in it. It was just a 
peooedwt of laying it. THe re®* was folded 
by Dm  wsidaary poem*

I am very sorry that this has arisen ; 
and  there 4ms no way out. The*e cannot 
be « hard and fast rule afeoat it.

AN HOW. MEMBER : Send it to the 
Rules Committee.

MR. SPEAKER : But still, I do not 
want to shut out anything. I hope you 
vim <gpee that much titne is tafcen by these 
thtegs, (Interruption) So far as the roles 
ate eeoeerned, they will normally operate. 
But if I think my directions are wrongly 
issued I am entitled to change them- Of 
cotiMe* they are before you. We can dis
cuss it in the Rules Committee.

SHRI S. M. BANERJEE : The direc
tion* of the Speaker is law as far as we are 
concerned.

MR. SPEAKER : That unfortunately 
is a vety confining aspect, But I hope you 
do agtve, and I  think if the/e is any (pies* 
tion that ought to be allowed, I would not 
nuod the statement being discussed in this 
House or any special time being allotted 
for questions on it.

Bat do not take advantage of just this 
meOMitt when the papers are laid. Already 
the zero hour hae gone orach beyond its 
time limitations.

SHRI JYOTIRMOY BOSU; Let the 
matter be held in abeyanee till the Rules 
Committee considered it.

MR. SPEAKER : I do not agree to 
i t  I will put the rule for the interpretation 
of the Rules Committee. If they think 
that the interpretation we give to it is not 
in keeping with the rule, I will accept it 
very gladly. But so far as the Direction 
and the guidelines are concerned, I am not 
going to put them before it. But 1 can 
piit the question of the interpretation of the 
rule before the Rules Committee. Of 
cotttte, according to the practice and con
vention, the Speaker is fully entitled to 
Ifltwpret, but myself and my predecessors 
haw always been seeking guidance on some 
0 6 trove»ftfl matters.

""T

VL56 hr».

PAPERS LAID ON THE TABLE

Papers and Notifications Re. Indian
Pests and Telegraphs

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (GRIH 
MANTRALAYA MEN RAJYA MANTRI) 
(SHRI K. C. PANT) : On behalf Of Shri 
Bahuguna, I beg to lay on the Table—

(1) A copy of the Profit and Loss 
Accrmt and Balance Sheet (On 
accrual basis) of the Telecommuni
cation Brandi of the Indian Posts 
and Telegraphs Department for 
the year 1968-69 (Hindi and EttgKsh 
versions). [Placed in Ubrary. See 
No. LT-175/71],

(2) A copy each of the following noti
fications (Hindi and English ver
sions) under sub-section (5) of 
section 7 of the Indian Telegraph 
Act, 1885 •

(i) The Indian Telegraph (Second 
Amendment) Rules, 1971, 
published in Notification No. 
G.S.R. 283 in Gazette of 
India dated the 27th February,
1971.

(ii) The Indian Telegraph (Fourth 
Amendment) Rules, 1971, 
published tn Notification No. 
G .SJt. 462 in Gazette o f 
India dated the 27tii March,
1971. [Plaeed in Library. 
See No. LT-I76/7IJ.

SHRI SEZHIYAN (Kumbakoram): 
Sir, Copies of the Profit and Loss Account 
and Balance Sheet relating to the year 196S- 
69 are being laid now. Two years have 
passed. I  want to know the reasons for 
the delay.

SHRI K. C. PANT : This is actually 
Mr. Bahuguna’s paper. He has gone to 
the other House.

MR. SPEAKER : He will explain the 
delay to the House.

SHRI K. C. PANTi If you «rect 
h i * t t > d » s e , h # w U l « ^ a t f a f .



tn Papers Laid JYAISTHA 5, 1893 (SAKA) Papers Laid 178

SHRI SEZHIYAN : When any other 
minister takes the responsibility to lay it, 
he does it on behalf of the Government. 
He cannot pass on the buck saying, the 
other Minister is in the Rajya Sabha. The 
Government is functioning with a collective 
responsibility.

Notification under All India Service 
Act, 1951

SHRI K. C. PA NT: On behalf of 
Shri Ram Niwas Mirdha, I beg :

(1) to re-lay on the Table a copy each 
of the following Notifications 
(Hindi and English versions) under 
sub-section (2) of section 3 of the 
All India Services Act, 1951 

(0  The Indian Forest Service 
(Appointment by Competitive 
Examination) Amendment 
Regulations, 1970, published 
in Notification No. G.S.R. 
1956 in Gazette of India dated 
the 28th November, 1970

(ii) The Indian Forest Service 
(Initial Recruitment) Amend
ment Regulations, 1970. pub
lished in Notification No. 
G.S.R. 1957 in Gazette of 
India dated the 28th No^ em
ber, 1970.

(iii) The Indian Forest Service
(Released Emergency Com
missioned and Short Service 
Commissioned Officers)
(Appointment by Competitive 
Examination) Amendment 
Regulations, 1970, published 
in Notification No. G.S.R. 
1958 in Gazette of India 
dated the 28th November,
1970.

(iv) The Indian Administrative 
Service (Appointment by 
Competitive Examination) 
Amendment Regulations, 1970, 
published in Notification No. 
G.S.R. 2015 in Gazette of 
India dated the 19th Decem
ber, 1970.

(v) The Indian Police Service 
(Appointment by Competitive 
Examination) Amendment 
Regulations, 1970, published 
in Notification No. G.S.R.
2016 in Gazette o f India

dated the 19th December,
1970.

(vi) The Indian Administrative 
Service (Emergency Commis
sioned and Short Service 
Commissioned Officers) 
(Appointment by Competitive 
Examination) Amendment 
Regulations, 1970, published 
in Notification No. G.S.R.
2017 in Gazette of India 
dated the 19th December,
1970.

(vii) The Indian Police Service 
(Emergency Commissioned 
and Short Service Commis
sioned Officers) (Appointmen) 
by Competitive Examination) 
Amendment Regulations,
1970, published in Notifica
tion No. G-S.R. 2018 in 
Garette of India dated the 
19th December, 1970.

(viii) The Indian Administrative 
Service (Fixation of Cadre 
Strength) Seventh Amendment 
Regulations, 1970. published 
in Notification No. G.S.R. 
2020 in Gazette of India 
dated the 19th December,
1970.

(ix) The sixteenth Amendment o f
1970 to the Indian Adminis
trative Service (Pay) Rules, 
1954 published in Notification 
No. G S.R. 2021 in Gazette 
of India dated the 19th 
December, 1970.

(x) The Seventeenth Amendment 
of 1970 to the Indian Admi
nistrative Service (Pay) Rules, 
1954 published in Notification 
No. G S.R. 2023 in Gazette 
of India dated the 19th 
December, 1970.

(xi) The Indian Police Service 
Probationers Final Examina
tion) Second Amendment 
Regulations, 1970, published 
in Notification No. G.S.R.
2 in Gazette of India dated 
the 2nd, January, 1970.

(xii) The Indian Police Service 
(Uniform) Amendment Rules,
1970. published in Notifica
tion No. G,S,R. 49 in Gazette
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tShri K . C. Pant]
of India dated the 9th 
January, 1971.

(xiii) The Indian Forest Service 
(Fixation of Cadre Strength) 
Amendment Regulations 1971, 
published in Notification No. 
G.S.R. 135 in Gazette of 
India dated the 24th January,
1971.

(xiv) The Indian Forest Service 
(Fixation of Cadre Strength) 
Second Amendment Regula
tions, 1971, published in 
Notification No, G.S.R. 136 
in Gazette of India dated the 
24th January, 1971.

(xv) G.S.R. 137 published in 
Gazette of India dated the 
24th January, 1971 constitut
ing for the Estate of Himachal 
Pradesh a State cadre o f  the 
Indian Forest Service.

(xvi) The Indian Forest Service 
(Pay) Amendment Rules, 1971, 
published in Notification No. 
G.S.R. 138 in Gazette of 
India dated the 24th January,
1971.

(xvii) The Indian Forest Service 
(Initial Recruitment) Amend
ment Regulations, 1971, pub
lished in Notification No. 
G.S.R. 353 in Gazette of 
India dated the 20th March,
1971. [Placed in Library. 
See No. LT-56/711.

(xviii) The Indian Forest Service 
(Recruitment) Amendment 
Rules, 1971, pnblished in 
Notification No. GS.R. 354 
in Gazette of India dated the 
20th March, 1971. [Placed 
in Library. See No LT-117/ 
71].

(2) to lay on the Table—
A copy each of the following Noti
fications (Hindi and English versions) 
under sub-section (2) of section 3 of 
the All India Service Act, 1951.

(i) The Eighteenth Amendment 
of 1970 to the Indian Ad
ministrative Service (Pay) 
Rules, 1954 published in 
Notification No, G.S.R. 1 in

Gazette of India dated the 
2nd January, 1971.

(ii) The First Amendment of 1971 
to the Indian Admistrative 
Service (Pay) Rules, 1954 pub
lished in Notification No. 
G.S.R. 168 in Gazette of 
India dated the 6th February,
1971.

(iii) The All India Services (Con
duct) (Amendment) Rules,
1971, published in Notifica- 
No. G.S.R. 417 in Gazette of 
India dated the 27th March,
1971.

(iv) The Indian Police Service 
(Appointment by Promotion) 
Amendment Regulations, 1971, 
published in Notification No. 
G.S.R. 585 in Gazette of 
India dated the 24th April,
1971.

(v) The Indian Administrative 
Service (Recruitment) Second 
Amendment Rules, 1971, pub
lished in Notification No, 
G.S.R. 586 in Gazette of 
India dated the 24th April,
1971

(vi) The Indian Police Service 
(Recruitment) Second Amend
ment Rules, 1971, published 
in Notification No. G.S.R.
587 in Gazette of India dated 
the 24th April, 1971.

(vii) The All India Services (Disci
pline and Appeal) Amend
ment Rules, 1971, published 
in Notification No. G. S. R,
588 in Gazette of India dated 
the 24th April, 1971. [Placed 
in Library. See No. LT-177/
71.3

SHRI S. M. BANERJEE : Sir, some 
of the notifications which are being laid 
now are dated the 28th November, 1970, 
19th December, 1970 and so on. We already 
met once in March, 1971. I do not know 
the reason why these have been delay so 
long.

SHRI K. C. PANT : I will convey this 
also to Mr. Ram Niwas Mirdha.
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MR. SPEAKER : I think he will ex
plain the delay.

Notifications ander Industries (Development 
and Regulation, Act, 1951)

THE DEPUTY MINISTER IN  THE 
MINISTRY OF FOREIGN TRADE 
(VIDESH VYAPAR MANTRALAYA MEN 
UP-MANTRI) (SHRI A. C. GEORGE) : 
On behalf of Shri L. N. Mishra, I  beg to 
lay on the Table a copy each of the follow
ing Notifications (Hindi and English ver
sions) under sub-section (2) of section 18-A 
of the Industries (Development and Regu
lation) Act, 1951 :

(1) S. O, 108S published in Gazette 
of India dated the 10th March,
1971 regarding management of the 
Aurangabad Mills Limited, 
Aurangabad.

(2) S. O. 1267 published in Gazette of 
India dated the 22nd March, 1971 
regarding management of the 
Bengal Nagpur Cotton Mills 
Limited, Rajnandgaon, [Placed in 
Library. See No. LT-178/71.]

Notification under Delhi Land Reforms 
Act, 1954

SHRI K. C. PANT : I beg :
(1) to relay on the Table a copy of 

the Delhi Land Reforms (Amend- 
ment) Rules, 1970, published in 
Notification No. 11/LRO(R)/1970 
in Delhi Gazette dated the 6th 
July, 1970 under sub-section (3) of 
section 191 of the Delhi Land Re
forms Act, 1954. [Placed in Library. 
See No. LT-65/71.]

(2) to lay on the Table a copy of the
Annual General Administration 
Report (Hindi and English ver
sions; o f the Andaman and Nico- 
bar Administration for the year 
1969-70. [,Placed in Library, See
No. LT-179/71.3

m w m r  m v f t  ( q ^ r r ) : w s t  

1 9 7 0  *  arra  #  srr
s r tfc r tf  1 1969-70 1971 %

t s t  1 5  a r m r  m q n  £  f a  v *  ^

Sf flrtr %  * r r  t f w  f  ? S » f*-
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SHRI K. C. PANT : This is about the 
Delhi Land Reforms Act. The power to 
make rules under the Delhi Land Reforms 
Act, 1954, is vested in the Lieutenant 
Governor, Delhi. The Delhi Land Reforms 
(Amendment) Rules, 1970 published under 
the Delhi Administration’s Notification No. 
11/LR()(R)/1970 dated the 4th July, 1970 
which amend the Delhi Land Reforms 
Rules, 1954 have been made by the Lieu
tenant Governor in exercise of such powers 
and published in the Delhi Gazette dated 
the 6th July, 1970. Copies of the rules in 
English alone were received from the Delhi 
Administration on the 6th August, 1970. 
On further enquiry the Delhi Administration 
have explained that as the principal Rules 
to which amendment has been made, have 
been authoritatively translated in Hindi, 
issue of a Hindi version of the amending 
notification was not possible. Accordingly, 
the notification has not been issued in Hindi 
and a copy of it is, therefore, being laid in 
English alone.

Copies of the notification and a  state
ment were laid on the Table of the Fourth 
Lok Sabha on the 18th November, 1970 but 
before the prescribed period of 30 days, for 
which the rules were made under the Act 
have to be laid before the House, could be 
completed, the House adjourned on 18th 
December, 1970 and was subsequently dis
solved.

Government's Review and Annual Report
of Film Finance Corporation Ltd., 

Bombay for 1969-70 and Import 
Policy of Newsprint, 1971-72

THE MINISTER OF STATE IN  THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SOOCHANA AUR 
PRASARAN MANTRALAYA MEN 
RAJYA MANTRI) (SHRIMATI NANDINI 
SATPATH1): I  beg to lay o» the 
T ab le :

(1) A copy each of the fallowing 
papers (Hindi and English version*) 
under sub-section (1) of section 
619-A of the Companies Act, 
1956:—

(i) Review by the Government
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on the workmf of the Film 
Finance Corporation Limited, 
Bombay, for the year 
1969-70.

(ii) Annual Report of the Film 
Finance Corporation Limited, 
Bomby, for the year 1969-70 
along with the Audit 
Accounts and the comments 
of the Comptroller and Audi
tor General thereon. [Placed 
in Library. See No. LT- 
180/71.J

(2) A copy of the Public Notice No. 
36-ITC (PN)/71 dated the 7th April, 
1971 (Hindi and English versions) 
regarding Import Policy of News
print for the year 1971-72. [Placed 
iu Library. See No. LT-181/71.J

an* srra 1 1  f e r
®FTtff^?Fr 1 9 6 ° -7 0  ^  f r f t *  3TT3T
W  WPT 3  «TT |  I

SHRIMATI NANDINI SATPATHI : 
This relates to the period 1969-70, Naturally, 
it would come before the House only in 
19670-71.

Annual Report of Export Inspection Council 
and Agencies* 1969-70

SHRI A.C. GEORGE : I beg to lay on 
the Table a copy of the Annual Report 
(Hindi and English versions) of the Export 
Inspection Council and Agencies for the 
year 1969-70 along with the Audited 
Accounts. [Placed in Library. See No. LT- 
182/71.]

13.03 hrs.

ELECTIONS TO COMMITTEES 
(i) Estimates Committee 

THE MINISTER OF PARLIAMEN
TARY AFFAIRS, SHIPPING AND TRANS
PORT (SANSADIYA KARYA TATHA 
NsUTWAHAN AUR PARXWAHAN 
MANTRI) (SHRI RAJ BAHADUR) : I beg 
to m ove:

“ That the members of this House do 
proceed to dtect in the manner requited

by sub-rule (1) of Rule 311 of the Rules 
of Procedure and Conduct of Business 
m Lok Sabha, thirty members from 
themselves to serve as members of the 
Committee on Estimates for the term 
ending on th 30th April, 1972.”

SHRI K. S. CHAVDA (Patan) : Sir, 
why has the Minister of Parliamentary 
Affairs not come forward with a similar 
motion for the appointment of the Commi
ttee on Scheduled Castes and Scheduled 
Tribes ? Immediately before the dissolution 
of the Fourth Lok Sabha the House was 
good enough to appoint the Committee. 
There is too much of delay.

MR. SPFAKPR : It is bound to come. 
It is only a question of time.

Now the question is :
“ That the members of this House do 

proceed to elcct in the manner required 
by sub-rule (1) of Rule 311 of die Rules 
of Procedure and Conduct of business 
in Lok Sabha , thirty members from 
among themselves to serve as members 
of the Committee on Estimates for the 
teim ending on the 30th April, 1972.” 

The motion was adopted.

(n) Public Accounts Committee

SHRI RAJ BAHADUR : I beg to 
move :

“That the members of this House do 
proceed to elect in the manner required 
by sub-rule (1) of Rule 309 of the Rules 
of Procedure and Conduct of Business 
in Lok Sabha, fifteen members from 
among themselves to serve as members 
of the Committee on Public Accounts 
for the term ending on the 30th April,
1972.”

MR. SPEAKER : The question is : 
“That the members of this House do 

proceed to elect in the manner required 
by sub-rule (1) of Rule 309 of the Rules 
of Procedure and Conduct of Business 
m Lok Sabha, fifteen members from 
among themselves to serve as members 
of the Committee on Public Accounts 
for the term ending on the 30th April,
1972.”

The motion was adopted.
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SHRI RAJ RAHADUR : I beg to 
move :

“ That this House do recommend to 
Rajya Sabha that Rajya Sabha do agree 
to nominate seven members from Rajya 
Sabha to associate with the Committee 
on Public Accounts of the House for the 
term ending on the 30th April, 1972, 
and do communicate to this House the 
names of the members so nominated by 
Rajya Sabha."

MR. SPEAKER : The question is :
“ That this House do recommend to 

Rajya Sabha do agree to nominate 
seven members from Rajya Sabha to 
associate with the Committee on Public 
Accounts of the House for the term 
ending on the 30th April, 1972, and do 
communicate to this House the names 
of the members so nominated by Rajya 
Sabha.”

The motion was adopted.

(iii) Committee on Public Undertakings

SHRI RAJ BAHADUR : I beg to
move :

“ That the members of this House do 
proceed to elect in the manner required 
by sub-rule (1) of Rules 312-B of the 
Rules of Procedure and Conduct of 
Business let Lok Sabha, ten members 
among themselves to serve as members 
of the Committee on Public Under
takings for the term ending on the 30th 
April, 1972.”

MR. SPEAKER : The question is :
"That the members of this House do 

proceed to elect hi the manner required 
by sub-rule (1) of Rule 312-B of the 
Rules of Procedure and Conduct of 
Business in Lok Sabha, ten members 
among themselves to serve as members 
of the Committee on Public Under
takings for the term ending on the 30th 
April, 1972.”

The motion was adopted.

SHRI RAJ BAHADUR : Sir, I  beg to 
move :

“ Tiwt this House do recommend to 
Rajya Sabha that Rajya Sabha do agree 
to nominate five members from Rajya 
Sabha to associate with the Committee

on Public Undertakings of the House 
for the term ending on the 30th April,
1972, and do communicate to this House 
the names of the members so nominated 
by Rajya Sabha.”

MR. SPEAKER : The question is : 
“That this House do recommend to 

Rajya Sabha that Rajya Sabha do agree 
to nominate five members from Rajya 
Sabha to associate with the Committee 
on Public Undertakings of the House 
for the term ending on the 30th April.
1972, and do communicate to this House 
the names of the members so nominated 
by Rajya Sabha.”

The motion was adopted.

13.06 hrs.

RE : BUSINESS OF THE HOUSE

MR. SPEAKER : As for the discussion 
on Bangla Desh, we have already taken four 
hours. I am very well aware that Members 
are very keen to take a little more time. 
We had asked the Prime Minister to reply 
after the Lunch Hour.

SOME HON. MEMBERS . At 4 o’ 
Clock.

MR. SPEAKER : I think, we have to 
finish along with this the discussion on the 
University Grants Commission's Report. So, 
we can take an hour more before the Prime 
Minister replies. There are four or five 
Members left on the list.

( itm Tm r a )  vwnsr 
?rt*r 3fr*r% 

1 1  v n f  **nrer sm rrr  

f a  a fa f t  * t fa%»rr i

SHRI RAJ BAHADUR : The Prime 
Minister may reply at 3 O’Clock.

MR. SPBAKER . Not a t 3 O’Clock 
but, I  think, we may bettor take 2| hours 
more for Members and the Prime Minister 
can reply at 3.30.

SHRI S. M. BANERJEE (Kanpur): 
Sir, before you adjourn.......



MR SPEAKER We adjourn now for 
Lunch to re-assemblc at 2 O’clock

13 07 hrs

The Lok Sabha adjourned for Lunch 
tilt Fourteen o f the Clock.

18? Influx o f Refugees MAY 26,

The Lok Sabha re-assembled after 
Lunch at five minutes past Fourteen 

o f the Clock

[Mr Deputy-Speaker in the Chair]

DISCUSSION RE INFLUX OF 
REFUGEES FROM EAST 

BENGAL—(Cantd)

( i r* T O w r)  s t t -  
snrsn f t  * t * t r t

*tft t o t  1 1 ^ft f s j  arr*r
*r |  ^  w  «pt-

5RTf«r5r |  ^  f\$  s t r  t f t w x  
m m  1 1  ^ c r r  3r f t
5T«TH W * t  «fr»lcfV SfeTT *imt ^  3TR3R
s r w r  <r  fa cttft %  ^ n s f t  *tft
«pfT$ f a * R t  f t  T O  t f t t
TOT I vtfa5* 5f*RT 3ft 3T̂ T St 'T ^r
«ft srrsr tft *r<t |  ^  tpr ^ flr  smr ^  
* r f  11  * t $  tft  tffaar qrrifon^t ^ § t *  *$■ 
^  |  I 5  ^ T T  ^ cT T  £ f a  *TR 
^f?RT 3ft f t  TOiTT ^R5T f t  *R*R
q v i f c p f f  « f a T r « j t a  « pt*tt?t f t  * r * r
|  I ^TOT * R * R  f t  JJ*$ % fa l j
i f t v t  *!# I  I *rft 3% iftTSf T%t jfclT 5ft 
*ft ?ftfa 3TTW 3TRTf I  ^  f̂tfcT 5T
s m r f  |tc ft i 5R§r *r * tr? t * r* > r  

«stf $*r(t *ftfo $ t&  i

$  ^ s f tt  =9rTpT f  f a  a m  % f ^ a r  f t  
*nrm , #*rrer *n*rafhr?: srk
g sn f t  * tsr tf t  z r f te  f t  s m  *t % 
sp«% M f T O T ? f t * r $ T T « £ w r < T * r ^ p r t  
* r ^ r r  |  « r k  *r$ *rc r^  ^ t r w t  * n i t f t  t  
f a  t o t  t * r  * t  ^ r r
«T tft % *nro% fatPTT n«rr*rr? anq%
WTRX SSf'T’ T »ftf<T * f k  m fawrR
wsr *r$t «rT*ft*ftfo w tm i i t o  * t *i<t 
#  % ŝfr a ftr  w f a  % % nfr * m * v m  
?r c $  i m r  w t v t  fe rr ,  ^ w ?r « t ? r t

*t*pt 1 1  srre  s m t  a m r c  % ^ t  
f a  TTfararnft s t r t  ifw r^ r 
t t  9 ^ft*rr 55W  ^  % s n m t  
wr< f^nT «t*tt «ftr ^ r%  «rr«r ^  m  2 9  
^m rfkvt f t  ^ t  % m  *ti  1 srcnr % 
5^T wwft 5TTT >TR?T TOTR ?TNr ^  
»Tt |  f a  ^  % m faW F ft

«Pt ? f k  f t
qfar^cTT f t  TO<r % f^rq c T rc ^ rf^
^ r  ŝrsT  ̂ ^rfafr w tc t  S73T< ^ t%  
V t  I  i r k  VR5T ? R ^ R  p [  *PT*T 
'STT̂ cfV I  I

v rv tf l  §  f a ^ T  1 9 5 3  T* ^TO
^ J T T  ^  f a ^ T  *TT f a  f o r  S T T ^ T T  Q J ^ f a

w m  q T fa^ rR  % faernfi
•r^n^d ^ * r r  s f tr  3̂̂ %  ^
’R^ r̂rar ^ r  factor ^ n  c f t ^ r f a f r  ^mc5T
QTTK f t  w  fwfo  ? S T o  ? f t f ^ T T
% m?t 5ft 9RTvrmT «it «n^r ^  ^  

*FT sr^JT  VTRcT ?T7^TT *PT ^ t  
I  I ^TR?T ? R ^ R  STR spffft I  f a  ar^ 
^TciTt %5RT ^Tfcft |  «?H ^  
THS? 5pt 5 ?  ^  TOteJTT ?T^t ^TT^ft |  I 
p  f s ^  3n?t % srt%  3 t tM ,
|*TRT W  ’STTtr’TT t f f a  ^  *tWT
<m rrov ^ | ? f r  % f t  snrfir w
snr^Tt ?fH  c r ^  ^ r  f t  ?r^fe f t  %hx 
% T̂TcfV p - R t  T T f w t1 &  i t  vn frft I 
%fa#T ft  STR5T ^ W R  ^  * fh  R«fTJT 
*F?ft ^  ^WTT ^TfcTT ^  f a  TOT $?T f t  
VST SR% ^  q^T «R ^«5T^ft 9TT 
|  ? ^TR R  ?H Tt «FtftRT^t f a
? t? tr  % ?r?ir tt«s$ sm %  ^ n r  t |  % fa r  
3TR trn %  m«r | ? 5f?wT m  f t *
TPS? «TTT% ?TT«T I  5RT JT| ?ft ĉTHT 
* tfa *  I 3TFT |  f a  3 f |^  ?nft?T f f f f r  
% 5R5TT ^  t o t r  ®Ft f l n w r  
% sr^r ? r f a ? R  ^  1 1 g n p t fa^mc 
5̂ ftfa% %fa?r | w t  w ^ t  fir^ rrg  ^  |  
f a  «rr? ^ m r  ^ r  ¥ t  v r v r  ^  
m * m  s rt» t 1 TOT fTTT
1 OTT w f r  t  f a  l f * n  % fa^r TT«55 
* t  s r M  « m r  ^ r  s t m t  sn ft ?rv 
w r  I  ? arrq^t ^ft
’ftfcT t  ^ ^ T  f l^ R t^ T m  1TT3T 

«TTcTT I  I | f T O T ^ T ^  W  V jy
i n ^ r ^ n t r  ^ 4 i j ^ t ?w  f a  <rcfeft
rhTRft ^ft ’ETPfa ^TW ^  ^  | f^RT ^ap; %

1971 from  Mast Bengal (bis.) 188
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«nro t t ,  qsfcft * t  «r$
$>spft f t  t o t  Sr steraT % i w 8̂  w r v r f t  
armrt «r«#  ?re$ % 1 $
apm  t^ tt 1 1  ^  <rm |  f a  tf t

TO TR  % fTT«T W ^ f T  ¥T*Pt % fw r

% m  1 1  f  * rm >  araR-rmT ^ c t t  gr f a  

& r  v t  *rnKTT r̂r #  *1 <+i < 
sps§r 5r ?rft v$  *r%ift i w r r  & r 

33% >P3§r % t o  1 1  * * m  s s r

% 3TT*t % ^Tcf WT ^  t^T HTTVT

s t a r  t * *  7 w t  ^  *rr«r
T̂ »TT ? ^TRT 5̂T *FT ^ T  §STT 

[̂*1 % f»TOHT ?̂TT fFTRT V5T P̂T ^TTf, 
^3% m*r 5TTWT aft 'RT TfT t>
3*T ®PT|R % ^  eft Tfar TOTT |
f a  ^  *tm nf s r o t  ^  ^  ^

fa tf t  % ?TT«T w  3TR»TT I ^?T T O  ^

,rto ^ t n̂rsr ??r *r?r % 1 1

8TR Sff^r I  far < p r JTfsfr sft ®R*T

^  f a  3ft ^  * rk  veqnr^n: t f k  
sRcTT 1 1% 3[5*ft 3fK ST cW rft <T> |  f t

§rf*R *rr«r**nr*r ^  *f*pt stpt st?  

*re * f r r  ^  «n f a  tf t  |

3ft ^  W^T ¥Tc?T I  3fr ^ t

^ r t  q?t w ts m  w*s\ % 1 
*rr^rr m  z m  am w  z s t  v r  f w s r  t o  

ststt I ,  ^pft t ,  P̂rfcr̂ r anftrw u P  ’ ft 
®mr «rrsr ^ t%  * r m  *tt<t wr ^5 t | ,  tft 

at snftror |  f t  %fa?r *rr«HTT«r 
ftrer ?rc$ tr « t t  ^wft m * n x  t l  | ,  

f i r  f ,  ftw ff^m r m  ^  ^  
f ,  *r% m  sftf̂ r «rn^r ^  w^arx $ m m

srrflnrnrr
f r o s r  1 1 m s ^ t  ^  ^

w  t  «n% 11

$  5t*ih ^  3ft ^ p t t  ^rifcrr j  

fa  w r  irrw t w  7r«j % iftx? w  
m m  | ,  % « « n ? r m  w m  t  ?

xn^? % w i w  v t  ?yvx i^v wm v t

apft sm ft 1 1 ^ ? r  ^rraT t  f a  «ft
f ^ s f T  3TT f ,  ^  ?»Trft ’TCP'RT t  

^TTft t ,  ?TTT<t 5EHTO t  fa  ^*PT 
v R U p f t w  ^ r  ^  « ftx  w  ? m  v ^ r  ^ t  

w i« r  f r f t  ?r^cr |  « r t r  ^  s f a  ^ t  t  1 
Srfair fi^ ^ c T R - ^ t  w  ^  q w c r  #
T ^ t |  f a « T R ^ T « T % f ? r q » r ,75f t |R ;T ^ft

^ ra ^T^ t 3rn jf «rtr?ft «rf*r
^ t  TWT ^ t  3TT  ̂ ? % *T§ nft "JSpTT 5=n^TT 

g f a  %|??rrJT ^  ss r % ^  ^*tf «rfa» 

mq-«Pt ^ j r :  ?rraT % s f ta f ts r rc  «ft
^ F T T  apt W T  % f? T C [33T% f ,

^  fa ir  srnt | ,  w r tr  t r % *t *r? 

f t ?  « r^ r n ? , i r % , v t f  w it 
wt, w m %  w * r  ^ t  ^  ^  ? 5$r % r̂ 

w  t o  ^  % Tnra^ft <tt, t w -

fftferfr ? f k  *n i^n » *rar?ft « it  ^ rr? T  *r n %  
f a f t ^  5*t ?Rf?rT I  %fa?r 3f^r cHF apt
t « t  ^ r  J ,  firnr t w t  «ift i r t  t ,  
? R ^ t  ^ t  «Pt strt 1 1  ^ f N r r  3ft * t

feTFTT ^ T T  f  f a  fipjRTPT %

?nft Tr^ iiffipg ^ r *
srrr%  w w  >̂?r*r % ^ r* r fasrr

S R  %  fat? # JTR  f t  H ^ t |  3rfN » 3TTT
% t£P an% %  f a ^  ^ *t r
&  ?TFT% ^  fa^ft w r  ^  ^RTfJTT 
sftx  ? m ? r  ^ t t  ? f tr  smrcft ^  R f R  ^ r  

^ t t  1
% fa s T «rrr  ^  ^ r ^ r f t  ^ r ^ ? f t f  1 

v v f t  ttsf ?ftf?T 3PTJTT TSft |  f a  r ^ « m  
atft ^ftRT fa f? r ^ t  3TT^ 
w h r r ^ t  ?r$t v v r 1 xrrw w  *m  % 
?T^t *pt 1 1 f r  ? m  Jr ftT  fa jft^  ^

% fair «m% st^rt q?bft ^pr 5terr 
wrq% ^ r r f  ^ r fn r  m r  f w  t o  

«?f*rraT 1 Srfasr ^ r  #r»ff qft t « t t  %  f a q , 
wrrsmft % fa tr  w f r  an% »fWf % f?r^, 

wm  «rr% ?ft»ff %  % r ,  y f r ^ r f  «^t
x w r % f a ^ a r r q r ^  v f f s n ?
«ft ? *wr ^  ^  v # ” r *np «rr i r t  *0̂
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a r ^ n  ta r  % sto  t ,  ta w  ^  

f ? n  ff^cft « f t ? s r rn r t  =^Tf^ «rr f a  

srH t f*r^rrr ^  <*rr *V$ fircfa ^fV
fknpr %% % 9T5 ^ P T  +'WffaFT 

apTrft I «TN% W fl" SlfaT W V T
TT5̂  S *  $T “F^T f a  ^  *TRt ^  STtT

g fiim T  ff*rr fr rr  f ^  * ^ F t  %  ^ r  
s m f ^ r  ^  s f t r  * r e t  ^rr?arr *s it  %  

s p f t  w t  *rt T fo ft %  fa tr , 3 ?fa ^  
q-sfr ?TFt STTtM *rTC%
w &  *TT^t q r  t t *  WT ?

srr*ft sftere ^  1 1  % iftfaraT
’srsrr* I ,  spt % ^ r r d  
t t  ^rr*: *rr»rfT«ft *rt ^  | ,

*Spr t  ^ f a 5* S*  *** ^  
f i r  s r t ^  jfte ^ r  1 1  ^ t t f t  m r r e fta  
tftarsft wr ?t«tt p r r f t  «F<rt ?ft 
f w  srraT |  s ftr  ^ ^ R f e r r  ^ttcit % f a  

3r«rH t v t  fc*rc w  f  f a  w ^ r  3p t r
% f  i f  sthmt ^Tfarr f  f a  fa?r%
^ T %  fT T $  «TfF»T «TTT^ ^TC frrcm  |  3T * 
3 * $ %  5T«r ^ T « r f d ^ 5 R W  f a H T  I fa c T %  « 5 T %

*TT ?ft*T 3TTT% ftT F T R  ^

im tft *ft*rrsft w  ?rfa,?r*nTT f a * r r ? 
m *  *Ft wtm? % t ^ t  |  f t  srfar 

t  s r s *  ^  i ŝr̂ nr «Ft ^ t t ^ r  *r 5 5  
^  ^  s rfa r §tcft eft p -  ^  ?Tcf> 1 
fcfjfta STCPTC % 3T^5m R  *r S?ppt T^TT 
q^cTT I ,  TF»sr * K $ r * t  $*r *in ^ r  *r 
* m  q r  T f^ r <re?rr |  1 Jf ^f?^T  

*rfsft aft ?r ^ r  ^rrfsrr g  f a  i r r ^ ^ r f a c r  

^  fqr tf t  j t t  3rr«rr |  ^  *rc ^  ^  
^  1 1 3r fr $ T  3ft anrm *pt
grrsn^ft sir fm c w s  t  *r<Rt
s n t  f ^ r  «p t  ^  f ,  % i r c ^  faRrr |  

« f t r  v f^ rc r «rr=r^t t o r  f e r r  7 5  « r  
^ft faw rr i f ^ l ,  ire  n f  1 1 w  ^i«r ^

55Tî  ?rmr ^ r ^ n r  fa%*rr 1 ^rrcr f ^ w i w  

xm x  w ft^ c T  ^ttctt t ,  irfa ^ r  

qT TT̂ r vft ^ m r  sr^t turner w*r 

^ r t  ’s rk  5*=rrft t^fr 3 t r  * n f%  «rc ^  

tsTT̂ fr ^  f* rrrt v m r f  % w  ^ r  ^
trfcft eft t  f  f a  «r % ^ r

^T5TT ŜT f t  W  ft=ft ^ t

^ft TSfTT itcft t t r M  fcT^cr ^T ^  faJTT I 
faT  3TT3T ^*TRt WrsiT^t |  I $

^fa?T ^ft ^  f?^5T  ^TcTT f  f a  #

t o j r  3ft Trsftcr « m n r  vftK ^ p f f  %
51% 3-JFSt ^  fft ^  v t f  5t^T 

? fk  ^rf>nr *F?*T I STFR- T O 7R
jtp t ^ ra rr  ^ r  w t ^srr % fat? p i
a te  ^TifTft ?ft fn rt wt^r arnr % 
st« t 5t?r 1

SHRI DINESH SINGH (Pratapgarh) 
Mi Deputy-Speaker the situation m Bangla 
Desh has really to be judged in the back
ground of developments in the sub continent 
I am not referring to the historical back
ground, to the past when the imperial power 
devided the sub continent and left behind a 
state from where they would be able to 
‘balance* India or to the subsequent develop
ments where the colonial powers have 
consistently been helping a military build-up 
of Pakistan far be>ond its requirements 1 
am referring to recent events, to the 
elections m Pakistan, Ceylon and India 
where their peoples have unmistakably given 
their overwhelming support to three things 
to democracy, to change and to stability, and 
the parties and leaders they have supported 
are the people from whom they expect that 
democracy would be preserved, stability 
would je kept and rapid changes would be 
ushered in that the aspirations of the peoples 
would be realised

It was m this background, that when the 
expressed will of the people was attempted 
to be thwarted in Ceylon, that we went out 
in full support of the government established 
by overwhelming majority Therefore, it was 
only right, when a situation of the same 
kind was created m Pakistan, that we 
have taken a similar stand.

It was in this background that I think 
this House unanimously passed the Resoiq*
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tion giving full sympathy and support to 
Bangla Desh. 1 welcome the statment that 
was made by the hon. Prime Minister the 
other day, which is a  continuation of this 
Sympathy and support that has been pledged 
by this House.

In talking about Bangla Desh we have 
generally not stressed the real situation in 
Pakistan. It is not only a question of the 
struggle of Bangla Desh, it is a question of 
the struggle of the people of Pakistan against 
the military rule, and it is a question of 
struggle for democracy and for establishing 
fundamental human rights. If you look at 
the figures of the elections, it will be quite 
clear that out of 320 seats, 169 in East 
Pakistan and 151 in West Pakistan, the 
Awami League of Mujtbur Rehman com
manded the support of 207. In the whole 
of Pakistan they had the majority in favour 
of democratic changes, and therefore it is 
not only a question of Bangla Desh. It is 
not a question of secession. In the six 
points that Sheikh Mujibur Rahman present
ed, they very first point talks of a Federa
tion. Theiefore, it is a question of the 
upsurge of the people of Pakistan against 
the military rule, and it is a question of our 
lending full support not to a secession as 
Pakistani strying to make out, but to the 
people of Pakistan in their struggle against 
the military dictatorship.

1 would say that our support is in 
keeping with the traditional approach that 
we have had in international affairs, where 
we have always supported the people's effort 
for liberation from domination. And I 
think that never before, since independence, 
have our national interests and our ideals 
convenged so closely as they have done in 
Bangla Desh. Therefore, we eannot be 
mute spectators of what is happening in 
Bangla Desh when we have supported the 
people of South Africa against the policy 
of apertheid; when we have supported 
armed intervention in the case of Sou.hern 
Rhodesia, how can be sit back and not 
do any thing when a serious situation has 
arisen just across our borders, when our 
brethren who are striving for the same 
values which we have supported in the 
international forum are asking for help. 
Therefore, it is a question in which the 
action taken by this House if I  may say 
respectfully, and the Government is in 
keeping with am  policies, with our national 
interests *a<J the ideals that wc cherish,

Then, we have this big question of 
refugees, 5 million today, 10 million
tomorrow, nobody knows how many will 
come and how much we shall have to spend 
on them and for how long. Therefore, it is 
not an internal affair of Pakistan.

My colleague, Shri Asoke Sen and many 
other hon. Members in this House and 
friends out side have brought out legal 
support for any action that we may take for 
the recognition of Bangla Desh and for 
saying that Bangla Desh is not an internal 
affair of Pakistan, and therefore I  shall not 
go into it. But when large numbers of 
people are forced out of a country’s borders 
into another country, it is not a question of 
internal affair, but a question of aggression. 
It is a question of moving a large number of 
people across the border, so that they are 
really lightening the economic burden there, 
so that Pakistan can balance the number of 
people in West Pakistan and East Pakistan, 
so that Pakistan, military regime can say 
that they have solved the problem of Bangla 
Desh and create problems for us. Problem 
not only of large number of people but also 
the question of their hopes and aspirations 
as to what is to be done to them. There is 
the question of the trampliag o f human 
rights ; there is the question of genocide 
there is also the question of uprooting of 
millions of people and millions more are 
being forced across the border. In these 
circumstances it is no longer an internal 
matter for Pakistan, nor is it an internal 
matter for India. It is really an inter
national situation. If  our efforts are to get 
the international community involved in it, 
we cannot say that it is an internal affair 
of Pakistan or of In d ia ; we shall then 
not be able to bring in the international 
community. It is essentially a  matter in 
which the world as such has to take 
interest.

It is from this point o f view and I think 
rightly that the Government is seeking 
international support. It is not a question 
of trying to get some little money from same 
country, although I should say that the 
response to the U. N. Secretary-General’s 
appeal has been, if I may say so, shocking. 
But even so, it is really a question of 
getting other countries involved in the 
problems of Bangla Desh and the problems 
of Pakistan because Pakistan is bound to 
use every tactic to prevent those people 
from going back. Therefore, we shall have 
tp involve the Int^n^ftra^ oon*munity ta *
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[Shri Dincsh Singh] 
large way if we want to lighten this 
burden.

There have been several criticisms about 
the functioning of Government and of the 
Ministry. I thmk it is a question of reflect
ing what we think, how we would have 
wanted it done, how the Government should 
or should not have done it. The real issue 
is : is the Government action supporting the 
status quo that the military regime of 
Pakistan wanst or is the Government action 
supporting a situation in which change will 
take place, democratic institutions will be 
restored ? It is for the people of Pakistan 
to decide what association there will be ; 
whether Bangla Desh should remain inde
pendent or whether they should follow any 
other courses. It is really for the people of 
Pakistan to decide. We can judge our course 
from the actions of the Government, the 
people and parliament can see whether we 
are supporting the statm quo or whether we 
are assisting ia the process of change.

One point is that we are losing time. 
In the first three weeks the newspapers were 
busy bnilding up a euphoria. I am afraid 
that we did not take enough steps to corrcct 
it. Those were the days for action which 
the locusts ate awav. We have therefore 
to  redouble our efforts now and try to 
regain time and initiative that was lost in 
the first three weeks when we were reading 
in the neJv->papers of sitmtioas which were 
different on the ground than what they are 
today. Therefore, the efforts that have to 
be made now, have to be very much 
greater.

The question of recognition of Bangla 
Desh and the timing of it are really matters 
for the Government to decide I am not 
concerned about the legality of recognition 
Although there is no doubt in my mind 
that enough constitutional and legal points 
can be marshalled in support of recognition 
of Bangla Desh and if we were to recognise 
Bangla Desh to day there would be no 
international crisis. It will, m fact, give 
strength to the steps that we may inevitably 
have to take to try to redress the situation 
there.

But the real point is, what is it that we 
can do to reduce this pressure. If we had 
been able to assist and if the Mukti Fauj 
had been able to retain a large liberated 
area entirely and fully under their control, 
thesi ihpse refugees could b*ve been housed

there. Then it would have been a pressure 
on Pakistan to find a solution. To day it 
is a pressure on us to find a solution. If  
these refugees had been in Pakistan, most 
probably there would have been no refugges 
coming out. If some would have to move 
out from the areas in which the Pakistani 
army committed atrocities they would go to 
another scction of Bangla Desh, and it 
would have been for the Government of 
Bangla Desh to seek international support. 
They would have internationalised the 
situation. Today it falls on us to try to 
internationalise the situation within our 
borders, and that is going to be a fairly 
difficult task.

Therefore, 1 would say that even at this 
stage, if the Mukti Fauj, if the Bangla Desh 
Government, could m some way re-establish 
complete control over certain areas, then it 
would be for the refugees to move into 
these areas and for some solution to be 
found. But we cannot just sit back and 
watch. There has to be some action. We 
cannot go to the international community 
and talk in negative terms of what Pakistan 
is doing. There has to be a positive idea 
for which we must seek the support of the 
international community and that positive 
idea has to be evolved quickly if we are to 
get the support of the international 
community before even the progressive 
section ot the world community gets to 
accept a State of statuv quo as the imperial 
and commercial powers have got into 
supporting.

Only one point more. Whether this 
take two weeks or two months or two years, 
the people of Pakistan are bound to win in 
their struggle for freedom ; the people of 
Bangla Desh are bound to win in their 
struggle for independence, or any arrange
ment that they wish to establish. Therefore, 
it is for us to take this step ; that when the 
time comes, let the people of Pakistan, let 
the people of Bangla Desh, feel that we 
stood by them in this hour of need.

MR, DEPUTY SPEAKER : As already 
announced, the Prime Minister would be 
called at 3.30. So, 1 would request hon. 
Members to try to be as brief as possible in 
their speeches.

SHRI SAMAR GUHA (Contai) ; Mr, 
Deputy-Speaker, Sir, a t the v$ry outfit, J
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want to scotch the fallacious posture that 
has been put forth by the Government that 
the present confrontation between Bangla 
Desh and Pakistan will be converted into 
a confrontation between Tndia and Pakistan 
if immediate recognition is given to Bangla 
Desh. Soch a contention is either a 
comoUflage for inaction on the part of the 
Government or it lacks assessment in depth. 
We are already in confrontation with 
Pakistan. Had it not been so, the Prime 
Minister herself would not have said that 
the problem of East Bengalees has become 
our internal problem. Has it not been a 
fact that Pakistan Radio is belching out 
accusations against India day in and day 
out ? Had it not been a fact, our Govern
ment would not have gone to the door of 
the UNO and to the door of any other 
international forum. It is not only the 
issue of refugees but on other issues also, it 
has become a confrontation between India 
and Pakistan, because India is just going to 
uphold the ideals of Bangla Desh as also 
uphold the national interests of our country, 
because we are being imperilled, politically, 
socially, economically and militarily by the 
activities of the Pakistan army as also the 
Pakistan people there.

If we give them recognition, at the 
moment, probably there will be no quali
tative change. May be there will be a 
little bit ef emphasis in the degree of con
frontation with Pakistan. But 1 do not 
understand why the Gevernment is fighting 
shy in accepting or acknowledging the fact 
because already we have given de facto 
recognition to Bangla Desh.**

Had it not been so, how did we get 
ourselves entangled, involved, in many 
ways, in the affairs of Bangla Desh and the 
freedom struggle of Bangla Desh ?

DR. RANEN SEN (Barasat) : Sir, 
this statement made by Shri Samar Guha 
should, not have been made in the House. 
This is not a fact and should not be men
tioned in the House in this manner.

This is doing disservice to the cause of 
Bangla Desh.

SHRI SAMAR GUHA : Go through 
the language I have used.

SHRI D1NEN BHATTACHARYYA 
(Seraraporc): You said**

It is not a fact.

SHRI SAMAR GUHA : I have not said 
so. You have not heard me. You, gentle
men, are hard of hearing. I know what 
is to be said and what not to be said. I 
have gone to Mujibnagar and stayed there. 
I have not said what you are telling.**

It is a faet that there has been a  shift. 
First our Government was saying “East 
Pakistan” . Then our Government changed 
the vocabulary to East Bengal. But 
yesterday, both the Prime Minister and the 
Foreign Minister used not once but every 
time the words “ Bangla Desh” . So, it is 
a fact that we have already given de facto 
recognition to Bangla Desh. Had it not 
been so, why should they use the words 
“ Bangla Desh” ? If that is so, why is the 
Government fighting shy to give formal 
recognition. If  formal recognition is given, 
it will mean a quantum jump for the 
freedom struggle in Bangla Desh. It will 
qualitatively change the whole character of 
the freedom struggle there. It will electrify 
the patriotic people of Bangla Desh with 
a renewed confidence in the ultimate success 
of their struggle. It will galvanise the 
fighting spirit of the M ukti Fauj. It will 
fatally demoralise the already disheartened 
Pakistani Army of occupation. It will 
frighten the Muslim League, the Jamat-E- 
Islami and other collaborators of the Pakis
tan Army, who are now engaged in savage 
atrocities against women, youth, intellec
tuals, Awami League men and minorities 
general. It will embolden the civil servants 
and Government employees in Bangla Desh 
to resolutely continue theit non-cooperation 
with the Martial Law Administration, It 
will frustrate the nefarious game of Yahya 
Khan to foist a puppet Government in 
Bangla Desh. It will create a  faith in the 
people of Bangla Desh not to leave their 
homeland and thereby it will reduce the 
problem of refugee exodus. It will raise a 
hope in the minds of the Bangla Desh 
refugees in India about their going back to 
that count.y and thus enable them to bear 
hardship and suffering as refugees. It will 
frustrate the communal strategy of Yahya 
Khan, trying to create communal trouble in 
India and in Bangla Desh,

Recognition is not an end in itself. Xt 
is just a means. It is a  means to see that 
the freedom struggle is completed, and 
completed expeditiously and in the shortest

••Expunged as ordered by the Chair—vWe Col*..
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possible time. If the freedom struggle is 
protracted, the suffering of the people will 
increase and there is the grave danger of the 
commtial war spreading. If  m the com
munal war that is unleashed by Yahya 
Khan just to create confusion, if he wins in 
this communal war, the fate of India would 
be sealed. The politics of theocracy would 
be perpetuated not only in Bangla Desh 
but it will have its reaction in India also. 
If  in this communal struggle Yahya Khan 
succeeds then not a single minority from 
India will go back to Pakistan. Already 
there are nearly 40 lakhs of refugees in India 
and I know from personal knowledge-during 
the last fifteen days I wm in the border of 
Bangla Desh and I have entered Bangla 
Desh at many points, sometimes fifteen 
miles deep—-that more than 50 lakhs of 
refugees are already on the run. They will 
be reaching the Indian borders within 10, 15 
or 20 days. Then the volume of refugees 
would be near about 70 lakhs. If Pakistan 
turns to be a  theocratic state, not a single 
refugee will return to East Pakistan. I also 
do not know the fate of the intellectuals 
and others who have taken shelter here. I 
know their nefarious game, According to 
today’s papers thousands and thousands of 
people from West Pakistan are being trans
ferred and transported to East Pakistan to 
fill the vaccum that has been created by 
the large-scale exodus of minorities to 
India.

MR. DEPUTY-SPEAKER : He should 
try to conclude soon. There are other 
members of the House who would like 
their views to be recorded. He should try 
to conclude in another five minutes.

SHRI SAMAR GUHA : I will try to be 
as brief as I can.

If  recognition is given, it will formalise 
and regularise our diplomatic relations with 
the Government of Bangla Desh and spare 
India accusation by Pakistan and other 
powers of clandestine involvement in the 
affairs of Bangla Desh. Secondly, it will 
formally enable India to give military, 
political and economic assistance to Rangia 
Desh freely and openly as between two 
independent countries under mutual treaty 
obliga&m. Thirdly, India will be able to 
f f te  sttltighway military training to Mukti 
JM r/fa Indian territory. Fourthly, India, 
if  nectttery, will be able to send military

experts, technologists and volunteer forces 
for dircctly helping Mukti Fauj in their 
liberation operations. Fifthly, India’s 
decision will create international compulsion 
to initiate re-thinking in many world powers 
for giving recognition to Bangla Desh. 
Sixthly, it will give powerful impetus and 
freedom to the Government to start its 
political, diplomatic and military offensive 
against Pak army of occupation. Indian 
recognition to Baogla Desh will not auto
matically lead to recognition by UNO or 
other world powers but it is known that 
if India gives recognition it will certainly 
stimulate the process of recognition by 
other powers.

The question of legitimacy of sovereignty 
of Bangla Desh has been raised. I want to 
remind these experts on international law 
that no new nation was ever bom in the 
dissertative theory of academicians in inter
national law. All nations have been created 
by the suffering and sacrifice of the people 
and the blood of the martyrs with help from 
one or more world powers or under inter
national compulsion. 1 say that most of 
the conditions for the legitimacy of sover
eignty of Bangla Desh have been fulfilled. 
East Pakistan has been named as Bangla 
Desh with its own national flag, national 
anthem and national language. Also, the 
Government of Bangla Desh has been 
formed with the support of 99.6 per cent of 
the democratically elected representatives of 
the people.

In the last three months the civil admi
nistration of Bangla Desh has completely 
non-cooperated with the Pakistan authorities 
and has switched over its loyality to Bangla 
Desh. The Bangla Desh Government has 
foimally constituted itself on the soil of 
Bangla Desh on the 17th April last in the 
presence of International Reporters. Bangla 
Desh Government has organised its own 
civil and police administration and defence 
forces. The Pak Mission in Calcutta has 
switched over its loyalty to the Bangla Desh 
Government. The Pak Government has 
failed to run the civil administration in 
Bangla Desh. Out of 62,000 villages in 
Bangla Desh, 45,000 villages are under the 
control of the supporters and civil adminis
trators of the Government of Bangla Desh, 
though from a  distance. The people of 
Bangla Desh are wholly non-cooperating 
with the Pak authorities.



There is a  talk of political solution. I 
want to warn the Government that they 
should not echo the word “a political 
solution”  that has been coined by some 
foreign powers. The people of Bangla Desh 
have already made the political solution for 
their fate. I  have already said that they 
have given the verdict of the will of the 
nation by electing 99.6 per cent of the 
representatives of the Awami League. They 
have declared war ; they have declared 
independence. Nearly half a million 
freedom fighters and the people of Bangla 
Desh have shed their blood and tears. They 
have sacrificed their lives not just for 
allowing the reimposition of the shackles of 
slavery of West Pakistan upon the people of 
Bangla Desh.

There is only one political solution. 
That political solution may be to enter into 
negotiations, through some intermediary, 
with the West Pakistan Government about 
the withdrawal of the army of occupation of 
Pakistan from Bangla Desh, the repatriation 
of Bengali civil servants, military officers 
and other Bengalis who are in West Pakistan, 
and allowing them to constitute a Consti
tuent Assembly of the elected representatives 
of Bangla Desh to frame their own national 
Constitution.

There is a lot of talk of war if recogni
tion is given. I want to know from the 
Government. Is it not a fact that China 
has given recognition to the Cambodian 
Government in exile ? Is it not a fact that 
China has given recognition to the PR 
Government of South Vietnam ? Has South 
Vietnam declared a  war against China or 
has Cambodia or Laos dedared a *ar 
against China ? Recognition does not auto
matically mean that India and Pakistan will 
be at war. At the moment because of 
military* political and economic reasons and 
also as a result of a  adverse international 
reaction against their atrocities it will not be 
possible for Pakistan to make any misadven
ture against India.

About China, it is known to everybody 
how China is fighting in Laos, Cambodia 
and Vietnam, They will fight, if necessary, in 
Pakistan also with the last Pakistani. They 
will never be physically present anywhere. 
That is not unknown. The ping pong diplo
macy of China and USA is also another 
factor that has to be taken into consideration.

But even if it means that as a result of 
recognition given to Bangla Desh there is

$01 h fa x o fk tfu g e e s  JYAlSttHA $,
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an armed confrontation with Pakistan, as a  
nation which has to live with self-respect 
and honour and which wants to defend and 
safeguard its future, we have to take all the 
calculated risks of entering into that confron
tation.

The revolution in Bangla Desh is the 
greatest politico-military event after parti
tion. It has revolutionary potentialities. I 
ask Shriraati Gandhi whether she has the 
guts to seize these revolutionary potentialities 
to undo and resolve for good the tragedy 
and misery of partition, whether she has 
the guts to wipe out the politics of theocracy 
from this sub-continent from Khyber of 
Kohima. Has she the guts to sei2e this 
revolutionary opportunity ?

If Bangla Desh becomes a settled fact, 
a revolutionary change will take place in 
Pakistan. Then, it will be possible for us 
to have an understanding with all the three 
units in the Indian sub-continent to change 
our defence expenditure to socio-economic 
development.

Sir, it is an acid test for Shrimati Indira 
Gandhi. Hers is now an image of couragc 
and decision. But if she fails in this fateful 
hour, I will say, posterity will draw out 
another image, an image of great lady who 
mastered expertise in cooking home politics 
quite well but failed to deliver the goods for 
the nation and for its future.

Lastly, these are the pictures of hundreds 
of thousands of mothers and sisters whose 
honour and flesh has been butchered by the 
Pakistani army. In the name of the 
mothers and sisters of Bangla Desh, 7 appeal 
to the Prime Minister to rise to the occasion 
and show her guts and take the fateful 
decision to save not only Bangla Desh but 
to ensure the future of India and seize this 
revolutionary potentiality to resolve the 
tragedies and miseries of the partion.

I will give these pictures to the Prime 
Minister.

DR. RANEN SEN : May I make a 
submission, Sir ? Again, I am going to 
request you to go into the record of the 
speech of Shri Samar Guha wherein he has 
mentioned4*

That should be expunged. I would 
request you to go through the records. 
(Interruptions).

SHRI SAMAR G U H A ; I  have not 
said that. I  have been wrongly quoted.
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MR. DEPUTY SPEAKER : You have 
denied that. You say that you have not said 
anything like that. If there is anything on 
record which suggests that, we will go 
through it and we will expuge it.

SHRI SAMAR GUHA • On a point of 
clarification. I said**

MR. DEPUTY SPEAKER : Shri Shiban 
Lai Saksena.

PROF. S. L. SAKSENA (Maharajganj) : 
Mr. Deputy-Speaker, Sir, I have known the 
Prime Minister since her childhood. I know 
hers is an image of indomitable couragc, 
burning patriotism and quick decision. 
But I am very sorry to say that 
she has not risen to the occasion this time 
in this crisis. Her policy today is ostrich- 
like. She hopes that world opinion will 
assert itself and resolve the problem. She 
must know that no world opinion can 
influence Pakistan. When Pakistan ha> 

indulged in such a brutal carnage, how can 
it be influenced by any world opinion

1 can appreciate hei desire for avoiding 
war. But can she avoid it ? Today, we 
have got 4 million refugees ; tomorrow, we 
may have 10 million refugees and even more. 
Then, she will be lorced to go to war against 
Pakistan. Can she avoid it ? If  that is what 
has to happen, then why delay ? I think, 
she had a golden opportunity at the time we 
passed a unanimous resolution m the last 
session on 31st March to recognise Bangla 
Desh and give all the help possible. If we 
had given recognition to Bangla Desh 
immediately at that time and given arms and 
ammunition to the Mukti Fauj, Bangla Desh 
would have been a reality.

At that time we would have driven the 
Pakistan army out of the Bangla Desh in no 
time. Today you will have to make greater 
sacrifices. If you want to send back the 
refugees you must establish law and order 
there and provide security to the returning 
refugees. It is only possible when we send 
our forces to East Pakistan on a mission of 
mercy to end this continuing genocide and 
put Bangla Desh Government m full power. 
You should not be afraid of sending the 
army. It should be done immediately. 
Otherwise it will become more difficult. 
What would have been much easier on the 
1st or 2nd of April has become more 
difficult; and if you delay further it will 
become till more difficult.

The great powers, Britain, America and 
China are against you. Russia is not openly 
coming to your support. You have to take 
the risk yourself ; it is your own concern. 
Bangla Desh is your problem. If you have free 
Bangla Desh on your eastern border you will 
be safeguarded. America and Britain created 
Pakistan to keep us down as a third-rate 
power. How can you think that they will 
help you ? You must not be afraid of 
sending your troops there on a mission of 
mercy. Whatever may happen, ultimately we 
will have to go to war ; therefore, why delay 
this ? The number of refugees will go on 
increasing and this pioblem will become 
more difficult in future if you don’t act now 
itself. Therefore, I say, you should send 
your tioops on a mission of mercy without 
further delay.

You should get rid of the illusion that 
the world powers will come to your help and 
be able to influence Pakistan to take back 
the refugees. The world powers cannot 
influence Pakistan. It is we, who have to 
act today. If you want to send all the 
refugees back and make Bangla Desh safe 
for Bengalees, there is no way out except 
that you should send your troops on a mercy 
mission to end this genocide. You should 
not be afraid of sending your army, because 
you will have to send them ultimately.

SHRI B. K. DASCHOWDHURY 
(Cooch-Behar) : Sir, we are very much
concerned with the affairs of Bangal Desh. 
It is not only Members of this august House 
and the people of India, but the whole world 
is very much concerned today about the 
affairs of Bangla Desh.

While welcoming the Prime Minister's 
statement made the other day, I find that 
there are certain points of firmness and 
determination but followed by hesitation. I 
quote what she said :

“Conditions must be created to stop 
any further influx of refugees and to 
ensure their early return under credible 
guarantees for their future safety and 
well-being. I say with all sense of 
responsibilty that unless this happens, 
there can be no lasting stability or peace 
on this sub-continent. We have pleaded 
with other powers to recognise this. If  
the world does not take heed, we Shall 
be constrained to take all measures as 
fnay be necessary to ensure our own

**Bspqg>od as ordered by the Chair,
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security and the preservation and 
development of the structure of our 
social and economic life.”

15.00 hrs.

It is a very bold statement indeed but at 
the same time we cannot find out what 
positive steps we have taken.

Simultaneously, we find from the news
papers that President Yahya Khan has made 
a press statement, stating it very clearly that 
he is not going to take back all those Indian 
destitutes or refugees who have taken shelter 
on the Indian order, but only those 
people who are truly Pakistani. I do not 
know how we have to reconcile the two 
statements from the two statesmen of the 
two sides. On the one hand, there is the 
determination of the Prime Minister, and I 
feel that it is the determination of the people 
of India to create conditions of peacc ; on 
the other, there is a strong statement made 
by the President Yahya Khan not to take 
all those Indian destitutes. 1 feel that it is 
really creditable that our Government are 
determined to create conditions of peace, so 
that all those Bongla Desh evacuces may go 
back to their homeland and live with peace, 
honour and with their fundamental human 
rights. Here seems to be an apparent struggle 
and confrontation between the two sides.

The question about what action should 
be taken by the Government has been well 
debated upon in this House and also out
side. It is a crucial time that we are passing 
through ; it is a very delicate issue. 
Naturally, we have to consider many facts.

The hon. Member who initiated the 
debate referred to what happened in Turkey 
and what action the big powers took in 
similar circumstances. I would like to add 
just one or two more such instances. What 
happened in Spanish Cuba in 1898 ? At 
that time, President Mckinley took a very 
drastic step for the USA’s self-defence. I 
may restate that President Mckinley sent a 
message to the American Congress, saying, 
“ I have exhausted all the measures to relieve 
the country of the danger due to the intoler
able situation created by Spanish Cuba, and 
the dangers are at our doorsteps, I am 
obliged by the Constitution and the law of 
the country to take action. I  await your 
action”. That was the message that he 
sent, and the American Congress passed a 

resolution denupuJJof that ‘Spajn

should and must withdraw from Cuba," 
otherwise, 'the President was authorised to 
take legal action with the aid of the land 
and naval forces’. That was a similar 
sitution.

Today, it goes without saying that what 
is happening in Bangla Desh is similar. 
Intolerable conditions have been created in 
Bangla Desh. Not only has it been an affair 
of Bangla Desh, but it has crossed the 
boundaries and bccome an internal affair of 
ours also. The hon. Prime Minister was 
very right in making a statement to this 
effect.

Today it is not merely a question of the 
domestic jurisdiction of Pakistan, according 
to International iaw, under article 2, clause 7 
of the UN Charter, but it is an internal 
problem relating to us as well.

We know what is happening in Bangla 
Desh. Practically, a million persons or so 
have been butchered and murdered for no 
fault of theirs. Mothers, babies, intellectuals, 
doctors, lawyers, professors, peasantry, all 
alike were massacred, and nobody was 
spared. What was the reason ? The reason 
was that the people wholeheartedly supported 
Sheikh Mujibur Rahman to uphold their 
fundamental rights, and to save them from 
the political and economic exploitation by 
the military rule of the Yahya Khan regime. 
That was their only fault.

It is not merely a problem before our 
people and before the hon. Members of this 
House, but it is a problem of freedom, 
morality and humanity. On many an 
occasion in the past, this Parliament had 
supported freedom movements and liberation 
movements in various parts of the world. 
Here is a fit case where we have to support 
the liberation movement and the support the 
cause of Bangla Desh, not only considering 
the facts of Bangla Desh but also our own 
self-defence and our own protection. Our 
economic life, our economic development and 
our planning, all seem to be afTected very 
much by this.

The question of relief to the refugees 
has been well debated upon. It is not a 
question of spending a few hundred crores 
of rupees only, but it might go up to a 
thousand crores of rupees or even more.

If this goes on in this way, how will we 
b« able to achieve our national ofcjeotives ? 
How will we be in a position to solve our 
own $sonomic jjroblems ? H<?w » jl) wc b<?
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able to inarch ahead with our programme 
of garibi hatao ? All these things seem to 
be in danger of being thwarted or stopped.

So it is the crucial time for us to 
consider what further action we should take. 
In a  similar situation in 19S8, both the US 
and Great Britain sent troops to Lebanon 
and Jordon, of course at the request of the 
respective governments But the matter was 
raised in the General Assembly and it was 
found that ‘it was not fair*. But they had 
to march their troops in to protect the rights 
of the people, those who were in Jordan and 
Lebanon.

What are the sanctions available under 
International law ? I will quote a few lines 
from Oppenheimer in this regard :

“There is a substantial body of opinion 
and of practice in support of the view 
that when a state renders itself guilty of 
cruelties against and persecution of its 
nationals in such a way as to deny them 
fundamental human rights and shock the 
conscience of mankind, intervention in 
the interest of humanity is legally 
permissible.”
The same view is upheld by many other 

jurists of international law, whom I would 
not like to quote now as it takes time.

What is the situation today ? It is not 
only a question simply of helping the Bangla 
Desh refugees. It is also a question of the 
policy we have to pursue. It is also a 
question of evolving a policy with firmness 
and determination to see that conditions 
conductive to the return of these refugees to 
their homeland are created. But in what 
way ? It is not enough to say that we 
should make sacrifices. We should do what 
we can to bring this about. Wo have to 
consider what other steps we should take. 
The whole world is looking to India to see 
what steps the India Government is going to 
take in this matter. I agree that the world 
powers are very hesitant to take any steps 
under such circumstances I agree that may 
be because of their game of power politics. 
But can we not draw sanction even from the 
UN Charter and go forward ’ Can we not 
do so under international law ? Let us come 
to this point that if the whole world hesi
tates to take drastic action even to uphold 
the sanctions and to discharge the obligations 
enjjoined by the UN Charter, should we, as 
ft Sfftfter jpf the UN* not go forward, saying

that these steps are enjoined on us by the 
international body. Can we not go before 
the UN and say : ‘What are we going to do? 
If you do not take this step under your own 
sanctions, in discharge of your own obliga
tions, under your treaties and conventions, 
we are ready to take that action'.

1 agree this may entail a confrontation. 
But what is going to happen ? Unless we 
take very determined steps, unless we go 
forward, ultimately we are going to suffer. 
It is not just a question of spending Rs. 200 
crores ; for that matter, it may mean a 
thousand crores of rupees. But it also 
means something more than all that. What 
are involved are certain basic, fundamental 
human rights both in our own country and 
also in Bangla Desh. In such circumstances, 
what have we to do ?

Mr. Dulles speaking on the Suez issue 
in the General Assembly debate in 1956 said 
that ‘a condition of peace must be created.* 
He added that ‘peace is a cwn which has 
two sides to it, one the avoidance of the 
use of force, and the other, the creation of 
conditions of peace’. He further added ‘one 
cannot expect to get one side of the coin 
without the other*. Here, our Government 
seems to be very much determined to create 
conditions of peace, so that all Bengal Desh 
evacuees may go back to their homeland 
and the Bangla Desh people may get their 
right of self-determination and fundamental 
freedoms, but how to create that ? So, I 
would appeal to the Prime Minister and this 
Government to take further determined 
action, I dearly wish our Prime Minister 
will rise to the occasion and show her firm
ness, determination and statesmanship, as 
was shown by Bismarck in the recorded 
history, at lea9t to save us from the in to ler
able situation with which we are confronted 
today.

SHRI KRISHNA MENON (Trivandrum) : 
It is now 60 days since the armed might of 
Pakistan has been unleashed on a people 
who are unarmed and who are in no position 
to meet it. Those 60 days have been days of 
slaughter of thousands and thousands of 
people and more numbers fleeing from 
there. There is no point in recalling these 
facts as everyone knows them. 1 only want 
to say that the first time when we hid  a 
debate in this House, I along with many 
others express^ th$ vi*w that we mu#
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recognise this new State, not because it has 
all the paraphernalia of a State, but in 
order to stop war spreading on this con
tinent, in order to prevent imperialist Powers 
fishing In troubled waters. I say with great 
respect that those views are still widely held 
and they appear to be right.

I do not yield to anybody in conccding 
that the Government has difficulties which 
are not usually felt by Members of Parlia
ment or people who speak on a platform, 
but all I want to say is that there is a great 
deal of talk about the law of recognition. 
Recognition is not really a legal matter. 
You call in a lawyer and say it should be 
done by the afternoon. It is a political 
issue, a political issue which is not prohibited 
by any canons of law. There have been the 
cases of Yugo*Croatians and others. I will 
not repeat them because I have not got the 
time. All those attributes and necessities 
of recognition exist, political compulsion 
and the rest. I think it is not correct to 
say in this House or anywhere else that our 
attitude towards Bangla Desh is governed 
by a desire either to rescined partition or to 
send people across without passport and 
things of that kind. We have not done 
anything of that kind so far, but everyday 
the Government delays recognition, it finds 
that it becomes mere difficult. If you had 
done this before, people would have accepted 
it. After all, Pakistan has recognised what 
they call Azad Kashmir and nothing has 
happened very much. In the past we have 
been very particular, going out of our way, 
not to perform our obligations but to meet 
sesitiveness on the part of Pakistan. When 
some very over-zealous officials shut out 
waters many years ago, we not only apolo
gised to them for something which we had 
not done, but even today we are supplying 
water to them to some extent.

This is a political issue. It is not a 
question of the Prime Minister’s individual 
decision. What is to be done about it ? 
There is no doubt that some progress has 
been made, not because the Prime Minister 
used the words “ Bangla Desh” . This is a 
terminology which has been very much in 
thejforcfront, but much does not turn on 
that. The fact is that there is no difference 
opinion in this House or in the country 
broadly speaking in regard to  the necessity 
o f enabling the Baigla nation to attain 
its nationhood and express itself. Therefore, 
what her we have'to say in criticism of the 
Government or by way of expressing ttjinutc

differences should not be used by other 
people to say that even in India there It no 
unanimity of opinion ; there is the Par&|» 
mentary opposition whose business it is to 
oppose and, therefore, they are opposing 
the Government. This is not the position.

Therefore, I would say without moving 
an inch from recognition that if we do not 
recognise, who else do we expect to recog
nise ? People say that the Government of 
India is sending delegations asking other 
Governments to recognise. With what face 
do we ask anybody else to do something 
which we do not do ourselves ?

I was in Budapest last week. We found 
very few people knew anything about it. 
Generally it was regarded as a matter of 
internal affairs. How does it become an 
internal affair when three million people 
flee a territory, flee from a neighbouring 
country upsetting and changing the balance 
of economic, social, political and other 
factors, bringing the threat of war. Beeause 
the war machine that fights, the bombs and 
shells and everything else that are used in 
Pakistan are the same and are made in the 
same place, whether they are used in 
Pakistan or whether they are used in Viet 
Nam ; there is only one place from where 
all these things come ; the same biscuit 
factory send them out to every other place.

We found that there was very little 
knowledge about this matter. Nobody 
wanted to talk about i t ; ihey had not 
heard about it. There were a large number 
of people who thought that this was a 
matter between Pakistan and India. Fort
unately we found it very easy to dispel their 
misbelief. I am not saying this for a moment 
by way of criticism of our publicity or any
thing of that kind. The time has come for 
us to recognise that we have a special 
responsibility in this matter. If  we do not 
recognise or take steps towards recognition, 
nobody else w ill; they will say : India has 
not done and why should be rush into that 
position ? They will be even more sensitive 
to the idea. The Soviet Union, for example, 
may quite well say : we do not want to 
create a situation which gives the Americans 
an excuse to do what they are doing in 
Viet Nam ; they are quite right in that way.

The Prime Minister has said that we 
would recognise Bangla Desh at the approp
riate time. Even while we let the world 
know that, I  think the time is appropriate 
now and we should recognise them. At any
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rate we should take such steps as may not 
amount to recognition but will lead to 
recognition. I am not trying to water down 
th£ immediate necessity for recognition. 
But it is far better to get something done, 
tfcat is to say, through information and 
Other offices ; these offices should be opened 
up not only in our country in a large way ; 
we should offer facilities for them in other 
places because no one else would. That is 
the only way in which it could be known 
outside. I am glad to think that large 
sections of the American opinion mostly 
prompted by circumstances of the racial 
agitation and anti-war compaign against the 
war in Viet-Nam have been sympathetic on 
this question ; they have said that slaughter 
anywhere is like slaughter everywhere ; war 
somewhere leads to war everywhere.

I come to another aspect and I hope the 
Foreign Minister would not think that I am 
taking the attitude of 1 told you so. We 
should have withdrawn our diplomatic 
representatives long time back ; but we 
waited to be kicked out. We could have 
walked out. Instead of that we were pushed 
out. The word reciprocity has been used 
by my good friend Mr. Indrajit Gupta. It 
is a dangerous word in this particulal con
nection. Our people in Dacca arc diplomatic 
personnel covered by the Vienna Conven
tion but the Bengal people here who have 
defected from the Pakistani mission are 
people seeking asylum and they are entitled 
to be here. Pakistan has no right to ask 
them back under any international law. 
Under the law and practice of asylum they 
ore entitled to be here. It is a great disgrace 
for our country to barter them away for 
that purpose. On the other hand we have a 
right to demand that those other people 
should be repatriated.

It is also important that in regard to the 
question of the so called refugees anybody 
who takes the attitude that we are providing 
succour to them is really getting away from 
the realities. What else would you do ? 
The only way you deal with people fleeing 
from terror, fleeing from neighbouring 
country is : you let them in or shoot them. 
That is the situation that we were faced 
with in Goa and we decided to shoot the 
Portuguese rather than shoot our own 
people. There is no particular virtue in 
this matter. It has imposed great economic 
burden upon us which shwld he shared ty

the world as a  whole. 1 think the tkue 
has come for the Foreign Minister tp 
summon all his ambassadors in sensitive 
countries for personal consultations so that 
his own personality could be impressed 
upon them to convey to the capitals our 
concern in this matter. This cannot be done 
merely by morse messages or anything of 
that character. This is a time when it 
should be done even from the point of 
view of making a political gesture, making 
people believe that we are so concerned 
about it. Our ambassador in Washington, 
our High Commissioner in Britain and our 
man in Yugoslavia and Arab countries 
should be called-—not every one of these 
people but those who are in sensitive areas— 
and Government’s views should be deeply 
impressed upon them and they should know 
the Prime Minister’s stand : we do not
intend to keep quiet for ever.

Then comes the question ; in what way 
we can assist them. Anything that we say 
here should not be used by the others, in 
the sense that one should not say in this 
House what is not a fact. Some say that 
these men arc travelling on Indian passports. 
That is not true. Our passports are for our 
citizens. Even if we recognise them, we 
should not give them passports, because they 
arc not our citizens ; they are citizens of 
other countries. They may travel under 
papers given by any friendly Government; 
given by Afghanistan or given by anybody 
else. So they may travel on travel papers 
for those purposes. The size or the dimen
sion of this aspect is important. It is not 
sufficient for two men who have defected 
from the Pakistan mission to say that there 
is some information in Delhi. It is good u  
far as it goes. But the dimension and the 
impact it makes should be sufficiently large 
and we have nothing to be ashamed about 
it in this matter.

A mighty army which is ruthless—not 
mighty in the context of the armed might 
of India—but mighty in the context o f the 
defenceless people in Pakistan is acting. AH 
this talk of war is there. If a  war comet we 
take i t ; war is not a remedy. It is a cala
mity which we meet when it comes. There 
is no guarantee, there is no insurance, that 
if we do not recognise Bangla Desh, Pakistan 
would be at war or somebody eke would 
not intervene. That has to be considered o*

own. Therefore, no further time tfcwdtf
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be lost in the recognition of these people, 
either fully diplomatically or step by step 
towards it. The Government must be aware 
and I speak with reserve in this matter-
that it is partly due to the fact that were 
recognition possible and necessary, we have 
been playing slow as in the case of the 
German Democratic Republic and various 
other places. 

Since my time is short, I do not dwell 
at length. If one's voice could be heard 
further than this chamber, in Bangia Desh, 
I hope there will be movement in that area 
also. It is quite true that the Awami 
Party has polled a large number of votes 
practically to the extinction of all others, 
but this is not a situation that arises out of 
the election. It is a national revolution, 
and the election was an incident in this 
matter. If they are to make any impact 
upon public opinion abroad, let us make 
it easier for the Government of India to 
come to a decision. I cannot advise them ; 
I can only talk for myself. There should 
emerge in Bangia Desh without any further 
delay a government which would absorb in-
to themselves people who represent, or 
rather, not only represent but reflect in 
themselves the entire population ; may be 
the communist party or Maulana Bhashani's 
party or may be the war leaders, because in 
a revolutionary government, war leaders 
are members of defence as in the case of 
the Provisional Revolutionary Government 
of Viet Nam. In South Viet Nam, for in-
stance, there is no question of a liberation 
front. It is just the most overwhelming 
party. But still, they have come out to the 
world and said, we are willing to have a 
government composed of everybody except 
two or three men like Ky who have mur-
dered those people and who are known 
collaborationists, and others with whom no-
body can sit in the same room and so on. 
There may be individuals like that. But there 
should emerge in Bangia Desh some sort of 
.government which can come and say to the 
people, this is a new revolutionary govern-
ment that has come up, which would create 
a new situation with regard to some new 
States that have been coming out of the 
struggle, like Angola and some other States, 
Viet Nam and so on. It should come in 
the same line of thinking as such. That is 
another thing that could happen. 

Then there is the question of our en-
couraging those who flee from terror, who 
are ablebodied, Oll persuading them to go 

back, in order not merely that it must 
. lighten the burden upon us, because the 

moral effect of ablebodied people staying 
away from the country fighting, is a thing 
to be considered. There are no refugees from 
South Viet Nam and some other countries. 
Therefore, those ablebodied persons should 
be told about the conditions of war and how 
they could go back and fight on as best as 
one can. 

It is not for me to say in this House as 
to in how many other ways the liberation 
forces should be assisted. It will not be 
part of our duties so long as we do not 
recognise. 

There is some doubt in Government cir-
cles whether recognition by itself offers any 
further assistance or further sympathy' than 
this country is already giving. My submis-
sion is, once that country is recognised, 
then the question either of people going 
from here as volunteers or givmg armed 
assistance, not in the sense of expeditionary 
force but in the sense of lending arms and 
giving other facilities-they become legal. 
Now it is a matter of doing it in some other 
way which is both inefficacious and which 
would not fit in with our ways of thinking. 
As I said, if we do not recognise, nobody 
else will. 

Much has been said about danger to 
ourselves. So far as that is concerned, 
there are so many dangers and we have to 
face them when they come. I do not think 
our minds should be inhibited on this ques-
tion by thinking that this balances or re-
dresses the evils of partition. Nothing of 
that kind. I do not know if there is any 
responsible person in this country who 
wants that we should take over territories 
given at the time of partition. I remember 
Pandit Jawaharlal Nehru saying in this 
House, "I do nat want and part of Pakistan. 
I have troubles of my own. I do not want 
to take theirs on." We as a large country 
have our problems and this is not an issue 
of annulling the partition or creating a 
counter-poise against communal ratios and 
things of that character. lt is a question of 
trying to deal with the situation -far as 
the apparatus of war is concerned. 

I think it is right and proper, appro-
priate and necessa :·y, that our Diplomatic 
Missions shouid exert the greatest pressure 
that is possible on Britain on the one hand 
and on the United States on . the other in 
the total stoppage of arms suppli~s, be-



215 Rise in Prices AUGUST 10, 1972 EsJential Commodities 216 
(Mom.) 

( ?>fT ;;r<F'l'T~ \T<f ;;rT'!ITT J 
m~T ~91<: ~Tii 'fiT <rr~r ~'!i<: 91P=r '1'Q:T 
:qm ~'fiaT ~ I l'f<f<i' itc: f<A' ~Cf ~ fGr~Cf I 

?>lT ~f~ ~ : 3TGf fGf<_;~T ~~ B GrT~<: 
3fli ~I 

?>lT :m•;;;;r~ <:TC~ ~t~r : arr;;r ;;rT f~~fa
i:fG:r ~T <r{ ~~'liT C~Ti 3Hl:fi 'fi<:it ~ f~t:; 
All essential commodities have to be made 
available through the fair price shops at the 
lowest cost to the common man. 

lf~ 11'!/TT'l'U <r<Frifc: it ii m<: '!i<:rrT ~ 1 aGf 
;;fl'fi\ ~~ 'fi'Tll ~TilT I ~Til ell ~f<_;'l?iFT 'fiT 
~f~ B ~Cf~ \T-t:!;~;;f~ ifi\;r B 91Tl1 'l~T 'q~l'fT I 
~ij Q;'fi \3'mt ~T +f(ifT l:fT;;f'lf if r~c; fl:[;7, ~ I 

~11FT \3'<TB Gf~T an liT rif ~T 1 ;7,f'firr iffrrlll 
qrcrc:1 CfT~T ~T 'fr<:r ~~ cr~ iffrrlll' fllf'ftcq; 
if C\Gr~T~ ~Tar ;;rrar ~ 1 t:;'fi ;;rrar ~ ~~<:r 
arra-r ~ 1 ~1Jf~c; it' ~<:'for<: B 'fi~a-r ~ f'fi 
\3'~'f>T 911=q;7,~c: 'lQ:T ~rrrr :qrf~tJ;, \3'~91T crr'fi~ 

if ~Tf<:lfiJ Q:Trrr :qrfq:tJ; 1 ~~"'! Q:B 91~11 
'3oTit 'tfTfQ:if f:;r'l'B ~liT' ~ ~Tll;r ;;r) t:!;'fi Gf~T 
~llfl:l"T ~. ~ rs11<:T 'fiT ;;r) :gnrrcrrrr q~r ~) 

iJ'{. Cf~ C:~ ~~. Cf~ ~\ ~) ~~ I 

THE MINISTER OF ST.\TE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH): Mr. Deputy-Speaker, Sir, in ans-

. wer to the questions raised by the hon. 
Members opposite, the Finance Minister will 

· reply because this is a very se rious debate 
and we are seriously concerned about this 
problem. 

have ventured to intervene in this 
debate because I have been sitting and listen-
ing to various speeches that the hon. Members 
have made. There are certain points raised 
which I wish to emphasize. We on this side 
of the House also share the concern which 
the hon. Members on the other side have 
shown about the rise in prices. We are also 
very conscious of the fact that we have 
made a pledge to the people that prices have 
to be kept a stable and it is necessary to 
save the vulnerable sections of society so 
that there is no erosion of the income that 
theY are having. 

There has been unanimity on various facts 
that have heen given. The fact and figures 
that the hon. Members have placed before 
this House are drawn from Government docu-
ment~ . The Government itself has given these 
facts. There is no doubt that there has been 
rise in prices ; there is no doubt that the 
country is concerned about it and there is 
no doubt that it is creati:Jg hardship so far as 
the vulnerab!e sections of the society are 
concerned. 

It may also be necessary to state that for 
some time, between June, 1970 and May, 
1971, there !~as been some stability .in the 
prices. We have gone through the entire 
period of last year. It is now for the last 
two o.- three months that this problem of rise 
in prices has come in thi~ accentuated and 
exaggerated form. For the last two or three 
months, this h~s become a very serious prob-
lem which is causing a vuy se rious concern. 

It also appears that a psychosis that is 
being created, a climate that is being created, 
a trend that is being given to the debate, 
which has some sort of a motivation b~hind 
it. Without in any way minimising the 
seriousness of the price situation. it looks 
as if that it happens whenever Parliament 
opens, in every session of Parliament, there is 
one issue or the other. The Simla Accord 
issue misfired ; it became a damn squib and 
some issue had to be found on which to con· 
centrate .. . (fnterruptiuns) 

SHRI JAGANNATHRAO JOSHI: Where 
is the motivation ? 

PROF. MADHU DANDA V ATE (Raja· 
pur) : Kindly do not attribute any motive 
This is a serious debate ; it is a serious 
issue. 

SHRI K. R. GANESH : I am not impu-
ting any motive ... (/nterruption) 

SHRI JAGANNATHRAO JOSHI: How 
can there be any motivation on such a serious 
issue? (interruption) 

SHRIMATI GAYATRI DEVI OF 
JAIPUR : I do not under:,tand why he 
should attribute a motive to this particular 
debate ? Is it simply because members here 
felt that this issue should be discussed in this 

:f 



I thank you for giving me this opportu
nity to participate in this debate.

MR. SPEAKER • The hon. Prime 
Minister

tit  «fto M s t ) • *narci 
t o  *t t it  fo k z  ^  |

^  ^  w f i  < T5 T tit*fa
% ^  3PRT ?TFT f e n  «TT I ^TW-
^  tit  *TfT «n: ^  JSTRT W  I
w  t o  t i t  *r f ^ T  e ft 
S Tfa ^ R  |  t i k  *re?ft tit 

spr srfsRT^ 1 1  t o  

« rfT O ? : % ^  w k m b  i $tit
ft«rf?r it Jrft  t o  ft smfaT §  fti ^  {[Rsr 
t it  *>nfaTft J r f ^ T T  * t tit  
q 'fiUFT* | ,  sftT tit  T O T T  v r  ^ r ? r
| ,  t it  g r f t  * t sft # ,  & r  *ft

f t  JTfft, i F t r t i t j t a t M H  1 ,^ ^ %  c^rx ?retit 
*5ft?T ^ r  V̂ t, T̂STT̂r % 3?TT W&
f a r r o  snrc *>*rt tifa  *ra% t o  tit 
®pt 3ft $*rrcr srfferairc ( ,  ?t tit
srfsrcnr ^  | ,  %m  % ^  sft

s r f'^ n r  $ *E tit f<?*t | ,  s r f ^ F R  tit
t o  p ;  i STflr t o %

^rearfer |  fti  t o  tit  f S ;  titeT s w  
^t ^rrf^r i 

unror u $ r o i . srm rr irfe rv R  eft *r? 
* n r ^  |  *m  tit  w  t o  «rr 
3Wtit W N I  W  I T O T  ^3T| *Tf ?W fH T
«rr f a  a rc * faE re r  tit 2 *tsnrr 1 1  

*pt*t tifc  saranr«rT «r*rr 

t i k  «rtt^5t ftnrr w r  far srr^T f W e r  
« i $ # r * 3 r  s t # t i t j  ( w i w )  
f a *  wwaft tit t o t  «nft f*ra*nr ^ r
tit w  % t o  q fft j t o t  ^ r r  i

t i t  %0 wto ^  ; SPFT % f^FT t*TcT- 
|  ^ t ? r  s o w
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W « W f q ^ t r o : s i n  i n f t  ^  fTT% t . .

t i t  % o  4 t o  t  5T«rr anraT 
zfi| Hr afrn?r < R 3 T  11  % P p t  *r n r  ^ t  s jt^ t 
^ 3 %  f ^ r  J T jt  v m  I  I

« m w  w *w  tit 5Tft 1 1

t it  3ro tft° titjt » r ^ r ,  ^
fm r r̂ ^ r r  f  ft» m  tit  5r^r

5 3 W c f k ^ w t i t  \
t f ^  f r  3fW TTcRTclWt

?ft 3t f t  ®Pt 5 ^  %  f?rq[ f r f t  ^ n r  1 1
$f *T>TT an^T j ,  ??r^ ^  5Pf» *T | ^ n ffT  
|  \ W %  t i t  f t  q ^ f t  5HHC. . . .

wearer q^tsraf «rrT  #3 ^ 1̂  1 s p r t  

?ft fRr mq^r it f t t i t  t it  ^  *rn?
1 1 ^  ^ r ft  srfk  « r r r t it  f e c f t  ^ r ? f t  

W f? Tl? ^ t f  ^T?T T̂TcT * | t  |  I t i t
s rw r i t  1 1

t it  §ro tfto t i ^ t . w m z ^  ^
f ^ r  tit  tTEfr | ,  W^r 1 f * r  fe rn r
q w r  ir  t i K  n *m >  tit  m  1 <f ?r«rr

?mrr $ %fo*T ?nq ^  g ft i  5  
?TT5r m  spr 3n%5r jn^nrT 1 f t  i r r m  

m & t  * tft ^ r  {, ?rft»sT q i r t  **r%3rre 

*m rtit t i t r  ?r it?n ^ t ^ p t  ftgrr am t ,
?ft 3 ttt  t i t  f r w  % ?tt ^  u t i t  f^rjq [4P r 

% fr v ^ ? ft  f W t  1 %  5F f 7rr qrr$<n ^  f t i  
a r»R T  ^ r  %  ^  5t ^ t  ^ r i r  t  
^ r t i t  WTwrcn f*T5Rt ^ r r f ^  1 *ir*r t o  

t i t s r a -  v T T l f i  ^ q r t i t  
' * ^ q ^  9RI%" %WWR W T T ^ '

f t W T  f^TT |  | ,  ^  ^  W F t  1 1
^rrsr t  w r m  T̂FT̂ rr j  1

arnr « w  t i t  sprcrc m ^ F T ,  %  in ^ r n c  

??flTqs %  ’R ^ R ,  a rrrtit 5 *t  ^ R T  t f i r  ^ t*iT  
w j t  € t  *  t o  t i t  sncT ^  * r m r  1 t o t  
t o v t  * n ^ r  jtpt^  t o *pt O w r  « r o
5T5i f«T«RT ^  |tr , t  TOT 5  1

(w w rm )
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i f to  TTT^T I  ft?

w w '%  11 w
# i i f r  frr^  «Tc«n: |  *fa: tr!t

^  ^  ^ tctt i «rnsr 

$ * '* rro  «rc sft q r m  ?  if vtt sts

|  ? t  forc ^ c r r  i  f o  i f m  % 

w *  *n: art t w t  ^  w f t  % #

« rw rf  i

THE PRIM E MINISTER, MINISTER 
O F ATOMIC ENERGY, MINISTER OF 
HOME AFFAIRS AND MINISTER OF 
INFORMATION AND BROADCASTING 
$»RADHAN MANTRI, PRAMANU URJA 
MANTRI, GR1H MANTRI TATHA 
SOOCHANA ADR PRASARAN MANTRI) 
(SHRIMATI INDIRA GANDHI) : Mr.
Speaker, Sir, may I express my deep
appreciation of the sentiments voiced on all 
sides of the House in regard to the struggle 
of Bangla Desh ? I fully realise that even 
foough some hon. Members have used harsh 
words, they have done so out of deep 
emption and feelings of concern. They have 
reflected the anguish which we and the 
entire country feds at the tragic and hear
trending happenings in Bangla Desh. My 
government and I share that anguish the 
deep concern.

I t is only natural that with our own 
tradition of love of freedom, our involve
ment with the values of democracy and 
human rights, we should feel deeply con
cerned when these values are crushed.

We have heard much talk of democracy. 
The Allies claimed that the Second World 
War was fought to save democracy* But 
when democracy is so flagrantly and so 
brutally being destroyed, we do not hear 
much comment, nor do we see the sort of 
spontaneous strong responses which the 
situation warrants. Could there be a  greater 
e r a  clearer expression of democracy than the 
one We witnessed in the elections in Paki
stan ? Let me remind the House that al
though the elections were held under the 
rules fomwlated by the military regime, 
immediately Afterwards military repression 
wa» used mercilessly to halt the proaess 
leading to  the formation of a democratically 
elected government in Pakistan.

We axe told by «ome countries that 
while they may disapprove o f w hat is bfctefc 
done by the military rulers, they cannot be a 
party to the disintegration of Pakistan. Is 
it suggested that we wish the disintegration 
of Pakistan ? Have we not, as many Mem
bers have pointed out, at every step tried 
not only for propriety in our relationship 
but also for friendship ?

If there is a struggle between the two 
parts of Pakistan, it is certainly not Of ottr 
making but of the rulers of Pakistan. Is it 
anybody’s contention that the methods being 
used today can achieve any integration d r  
stability, worth the name, now or in  the 
future ?

The question of secession is also raised, 
if I may say so. This is a distortion of 
facts. It is conveniently forgotten that the 
majority of Pakistan’s people live in the 
eastern region. In a  democratic system, 
tl.e majority does have certain rights. They 
cannot be accused of secession if they assert 
those rights. However, if today there is 
such strong feeling amongst our people, it is 
not merely because the democratic rights and 
liberties of 75 million people are being 
crushed but because of the damaging effect 
which this cruel tragedy is having on our 
entire country, economically, politically and 
socially.

This is the reality of the situation. It is 
not propaganda or the figment of anyone's 
imagination. Our experience of the influx 
of refugees and the preposterous propaganda 
by Pakistan has reinforced the fact that 
what is happening in Bangla Desh does 
have many sided repercussions on our 
internal affairs. That is why I  have said 
that this cannot be considered merely as an 
internal problem of Pakistan. I t Is an 
Indian problem. More, it is a  world-wide 
problem. The international cohimunfty 
must appreciate the very critical character 
of the situation that has now developed.

Any failure to do so may well lead to 
disastrous consequences. For what is hap
pening in Batigta Desh is not juSt a polittoiU 
or a» economic problem. I t  is a.profeteto 
of the very survival of the people of that 
whole area, the people of BangJaDesh.

It is a  problem created by o v u la ted  
genocide that is resulting r£ot balVin the 
murder o f tensofthouaaads ofiaei*, women 
and children but a)3p forcing many jnpre to 
seek refuge an<i1 shieHer in India. *It
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problem that threatens the peace and 
security o f India and, indeed, of South-East 
A s m . The world must intervene to see that 
peace and security is re-established and 
maintained.

As hon. Members know, yesterday, there 
was a similar debate in the other House. 
I had to sit there also for a part of the 
time and, so, I  could not listen to all the 
speeches which were made here. I was 
sorry, however, to hear some hon. Members 
take even this opportunity to cast aspersions 
on our Foreign Office. I must deplore this 
tendency to try and find an easy way out by 
blaming the services. I do not say that we 
have not made mistakes or that all our 
representatives are always upto the mark. 
When there is a mistake, we should certainly 
find fault. But constant criticism is dis
heartening and demoralising. We should 
not blunt the instruments with which we 
have to  function. Our work here and 
abroad has to continue. We do realise that 
any help given to the rulers of Pakistan will 
be used against the innocent people of 
Bangla Desh.

On this occasion our representatives 
abroad have worked haro and have done 
excellent work. They have been as effec
tive as they could possibly be in the 
prevailing circumstances. Some Govern
ments have set views, and even if their 
sympathies are roused, they are not often 
willing to take a stand on a matter such as 
this. I would like to say that all our 
servioes engaged in dealing with the present 
situation have shown fortitude and a  sense 
of dedication.

If  it gives some solace to hon. Members 
to abuse the Government and blame them 
for lack of courage, for lack o f direction 
and even of understanding, I certainly do 
not want to deprive them of this comfort. 
To some Members, guts are equated with 
voice-power and the use of passionate words. 
I wish life were so simple.

Now, this Government may have many 
faults ; but It does not lack courage nor is 
it afraid of taking a risk If it is a  necessary 
risk* As I have said many times over, we 
we not merely concerned with the legal 
aspect o f  this situation or, indeed of any 
titmtioa« We are concerned with one thing 

one thing only—our own national 
interest and security, and naturally that of 
tl»  heroic peopl# of * * g la  Dmh, Th«t i*

why it is important to act calmly. The 
situation is far too grave for anything else.

The word ‘recognition* has echoed from 
every side, as if recognition by itself could 
solve the many difficulties which confront 
the people of Bangla Desh or the many 
difficulties which our country faces, especial
ly our States on the border, that is, West 
Bengal, Assam, Tripura and Meghalaya. 
We have given deep and anxious thought 
to all aspects of this question. It is, as my 
colleague has said, constantly under review. 
We are not writing to see that what other 
countries will do in the matter. Whatever 
decision we take in this, or other issues is 
guided by our own independent assessment 
of the situation and how our interests in the 
broadcast sense are served.

Yesterday 1 spoke in very deliberately 
measured words of our present difficulties 
and of the likely dangers and burdens, not 
because I am or ever have been afraid of 
burdens or of danger, but because 1 want 
hon. Members to think deeply about all 
these matters.

Danger can be faced only when one is 
prepared for it. This,—as I said previously 
and I should like to repeat,—is no time for 
party rivalry. We must stand together ; we 
must help one another in the economic and 
other tasks which confront us. Communal 
tendencies must be curbed. All parties, I 
think, must help to ensure that the question 
of Bangla Desh and of the refugees is not 
reduced to a communal level but is kept on 
its true level, which is a national and an 
international one.

I shall continue to keep in touch with 
the Leaders of the Opposition and with 
other Members of this hon. House on these 
questions and developments. I hope that 
Members will feel free to come to see me 
to express their view or whatever knowledge 
they have on the subject. In the mean
time. there is not much else that I can say.

1 would only say, let us not lose heart. 
Let us have faith in ourselves and in our 
people. Let us have faith in the courageous 
people o f Bangla Desh and in their deter
mination to fight for their rights. No 
great task is achieved without sacrifice.
There is an old saying :

“ Is experience gained with a  song ?
N o, it takes all that a  man has.*’ 

Sacrifice and hardship there must be, for 
au  Who fight for f m d m  or for |ucti<*
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rShrimati Indira Gandhi] 
for a  great cause. But I have no doubt 
that the spirit or man and the spirit of 
freedom cannot be vanquished. We must 
face this entire problem with confidence, 
and as I said, do what we have to do with 
calm and deep thought and with unity 
amongst ourselves.

SOME HON. MEMBERS rose-

MR. SPEAKER: I shall allow just 
one or two questions.

SHRI INDRAJIT GUPTA (Alipore) : 
In terms of our own national security, there 
appears to have been a sudden accentuation 
of the crisis, in the light of the news that 
has come today from Assam. A statement 
has been made m the Assam State Legis
lative Assembly by the Chief Minister of 
that State wherein he has made serious 
revelations of large-scale Pakistani intru
sions into Assamese and Meghalayan territory 
seizure of several villages and killing of 
several of our ciri/cns as well as of the 
border security force personnel ; he has 
made an appeal in the State Assembly, as 
reported in the press, to the Central Govern
ment to take immediate action to see that 
the intruders are prevented and out own 
territory is properly defended. I would 
like to kno>v what the latest portion  is and 
what we are doing in the matter.

MR. SPEAKER : I hive already ad
mitted a calling-attention-notice on that.

SHRI TNDRAJIT GUPTA : This is
a very urgent mitter and, therefore, we 
want to know it. There is a general state 
of panic and a feeling of uncertainty has 
been created by the report of the Chief 
Minister for the first time in his own State 
Assembly, where he has been brought to a 
position where he has to make a public 
appeal.

SHRI S. M. BANERJEE (Kanpur) : 
He has appealed to the Centre. It has 
come out m banner headlines in the news
papers.

SHRIMATI INDIRA GANDHI : It 
is true that there was an intrusion in part 
of Assam, and the Chief Minister has 
phoned to me. But we sent immediate 
l#lp, and the intruders vyere driveq out.

The situation is under control. They were 
driven out by five O’clock the day before 
yesterday.

SHRI BISWANARAYAN SHASTRl 
(Lakhirapur) : I have seen personally the 
problems of the refugees. They have no 
proper shelter. Particulary in the Dalu 
area, there are more than 1,20,000 refugees, 
but there is shelter available only for about
40,000 or 45,000 people. I have learnt from 
the Relief and Rehabilitation Commissioner 
of Meghalaya that tents and other things 
would be supplied by the end of June. 
May I know whether Government’s attention 
has been drawn to this matter and they 
are giving serious thought to this mitter.

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRAM AUR 
PUNARWAS MANTRI) (SHRI KHAD1L- 
K A R ): I had already made a detailed state
ment on this yesterday. We have already 
placed orders for 50,000 tents, and every 
week we get at least, 3000, and we have 
supplied these. In addition, about 10,000 
tarpaulins have been ordered. I know that 
there are some places where the rush is so 
great and some people find some difficulty 
for two or three days in getting shelter.

If there is any deficiency and if it is 
pointed out, we shall certainly remove it. 
I am in constant touch with the Chief 
Minister of Meghalaya every d a y ; every 
day almost he is giving me a ring. We are 
in touch with him, and I have assured him 
that all these defbieicies will be removed.

SHRI BIRENDRA SINGH RAO 
(Mahendragarh) : Since this problem of
refugees is already colossal, and 60,030 are 
coming in everyday, do Governmeit propose 
to introduce any family planning over 
there 1...(Interruptions) Secondly...

MR. SPEAKER : I am sorry. I do 
not think w: should treit this subject so 
lightly. He had better practise it himself.

SHRI BIRENDRA SINGH R A O : 
Since there is no prospect of the refugees 
going back in the near future, what would 
be the position about citizenship of the 
children born to them in Indian soil ? Th$$ 
is a very important question.
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SHRI A. K. SEN (Calcutta-North- 
West) ; Let us not be frivolous.

SHRI DINESH CHANDRA GOS- 
WAMI (Gauhati) : There has appeared a 
newspaper report th^t an IAF officer has 
been arrested in Borjhar airport for passing 
on information to Pakistan. Is Government 
contemplating serious steps so that spying 
is not done in that most sensitive and 
strategic area of Assam ?

SHRIMATI INDIRA GANDHI : Any
case of spying is always treated with the 
utmost seriousness, whether in Assam or 
anywhere else in the country.

SHRI S. M. BANEERJFE : There is
a feeiing among certain sections of the 
people that the India Government is not 
recognising Bangla Desh becausc it docs not 
want confrontation with China or a war 
with Pakistan. What is the actual truth in 
it and is the Prime Minister going to declare 
here and how that India is not afraid of 
China or of pakistan ?

SHRIMATI INDTRA GANDHI : This 
point has been answered on many occasions.

SHRI PILOO MODY (Godhra) : She
has said more than that ; that she is not 
afraid of Banerjee. What more do you 
want ?

SHRI SAMAR GUUA (Contai) : It
has been reported in Calcutta that Mr. 
Mahdi Masud, former Dy. High Commis
sioner for Pakistan in Calcutta, is indulging 
in serious communal activities, instigating 
communal troubles there in collaboration 
with the Yahya Khan regime. Gen. Yahya 
Khan is trying to create communal troubles 
in India, in West Bengal in particular. 
What steps have been taken against Mr. 
Masud to prevent him from abusing his 
freedom in Calcutta ?

SHRI S. M. BANERJEE : He should 
be arrested and all the communal organisa
tions in India should be banned.

SHRI INDRAJIT GUPTA : On the
other hand, he is being given VIP treat
ment.
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SHRI SAMAR GUHA : Yes.

SHRIMATI INDIRA G A N D H I: The 
hon. Member told me about this yesterday. 
We are looking into the matter.

SHRIMATI BIBHA GHOSH (Nabha- 
dwip) : 1 come from the border area. As 
regards the refugees who are coming in, 
there is no proper authority to issue border 
entry slips to them, with the result that 
they are not allowed to get entry into the 
camps. They have been going from camp 
to camp. Most of them are women and 
children. Is there any arrangement there 
under which at the border posts there is a 
proper authority to issue to them ^hes« 
entry slips so that they do not have difficulty 
in getting admitted to camps ?

16.00 hrs.

SHRIMATI INDIRA GANDHI : So 
far as I know, always all such entrants are 
being iegistered except some who manage 
to avoid registration. Although my colle
ague, the Minister for Rehabilitation, is 
doing all he can to provide tents, tarpau
lins etc., there is no doubt that we are not 
fully equipped to deal with such a large 
influx. So, there is bound to be disconfort 
and hardship which we are trying to mini
mise to the extent possible.

*Vho original spefoh wai delivered in tW i,

16.01 hrs.

MOTION RE: ANNUAL REPORT OF 
UNIVERSITY GRANTS COM

MISSION FOR 1968-69 
~{Contd.)

MR. SPEAKER : The House will now 
resume discussion of motion re: annual 
report of University Grants Commission 
for 1968-69.

Shri Dhandapani.

*SHRl DHANDAPANI (Dharapuram): 
Mr. Speaker, Sir, under Section IB of the 
University Grants Commission Act, 19S6 
the Report for the >ear 1968*69 of the 
Commission is now under diseuuioa and 
many hon’ble Members have referred to  the 
valuable suggestions made by eminent 
educationists of the country.
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[Shri Dhandapani]
On behalf of my Party, the Dravida 

Munnetra Kazhagam, I would like to say a 
few words about the functioning of the 
University Grants Commission. We regret 
very much that the U. G. C. is functioning 
under the aegis of the Central Government 
and all its day to day activities are under 
the contrpl of Central Government. We 
would very much like that this Commission 
should be free from any influence or the 
Government here and function independently 
and autonomously.

Today, the students of Medicine, after 
completing their precribed course, arc given 
practical training as House Surgeons in 
various hospitals for a period of one year. 
If  such a facility is extended to the students 
o f Engineering also and they are given 
prjwtical training either during the coutse of 
their studies or after completion, it would 
facilitate them in having greater job 
opportunities, which in turn will rcduce the 
rigours of unemployment among the 
engineering graduates.

A number o f Colleges and Universities 
have been established in various parts of the 
country. But there are no separate Uni- 
veresities for Medicine and Engineering. If 
separate Universities for both these disciplines 
are established, then they will reccive greater 
and more intensive attention and the 
standared of teaching as also research 
facilities will receive a fillip. I therefore, 
request that in the coming years the U.G.C. 
should formulate plans for establishing 
separate Universities of Medicine and 
Engineering.

If  the State Government want to start 
a new University, they have to seek the 
permission of the U. G. C. All of us are 
aware that it is a difficult task for the State 
Government to get this permission. This 
power which is vested in the U . G.C. acts 
as a stumbling block to the aspirations of 
the State Government. On the other hand, 
the Commission is also a mute witness if 
any State Government starts a new 
Univeristy. This goes to show the futility 
of having such a power without exercising 
it to any degree. To given an example, the 
State Government of Madhy Pradesh sought 
the permission of the U. G. C. to start a 
n«w University in the State. But, the 
U. G. C  refused the permission to the 
S t i l e  Government. Inapite of that, the State 
Qoverament started that University, which

is today functioning well. Here. I would 
like to quote from the Report of the 
U. G. C. as to what they had to say about 
this :

“ The question of establishing new 
Universities may be considered only 
were the existing universities cannot 
cope with the increasing number of 
students coming from the schools and 
on compelling academic and administra
tive grounds. The Commission con
sidered the proposal of the Government 
of Madhya Pradesh for the establishment 
of University in Rewa and expressed the 
opinion that since the State already had 
8 universities where the standards of 
teaching and research had to be 
strengthened, there was little justification 
for the establishment of another Uni
versity at the present stage. The State 
Government however, went ahead 
with the establishment of the University 
and named it as Avadcsh Pratap Singh 
University.”

I would like to point out here that the 
U. G. C. has now recognised and approved 
this new University.

Mr. Speaker, Sir, the Professiors 
and Lecturers of Colleges under private 
management are not getting the U. G . C. 
scales of pay. 1 would also like to add 
that the U. G. C. is discriminating against 
these professors and lecturers. I would also 
add here that certain colleges and uni
versities get donations from foreign 
countries. The U. G. C. must see that 
these donations are utilised for the im
provement of acadcmic standards. The 
conditions laid down for receiving such 
donations should be relaxed so that these 
donations are not allowed to lapes but 
utilised for betterment of educational 
standards. The U. G. C. has demanded 
that an amount of Rs. 9,94 crores of foreign 
exchange must be provided during the 
Fourth Five Year Plan. In order to utilise 
the foreign exchange the Commission has 
also stressed the need for delegation o f 
authority. I would suggest that the hon’ble 
Education Minister should see that necessary 
powers are vested with the U. G. C. for 
this purpose.

Counselling services to guide the students 
regarding future employment opportunities 
before they seek admission in different



229 Report o f JYAISTHA 5, 1893 (SAKA) V. G. C., 1968-69 (Dis.) 230

courses of study are available only in 
Bombay and Delhi Universities. But, no 
such counselling services are available in the 
Universities in South with the result that the 
students suffer due to lack of expert guidance. 
X request that the U. O. C. should take 
steps to establish such services in all 
Universities in South. Then, the standard 
of teaching also has gone down so much 
that the students, immediatly after joining 
a collage, start seeking the succour of the 
tutorial colleges. This has been realised by 
the educationists of repute. There is im
perative need for reorientation of our present 
educational system and then only the 
students can be extricated from the clutches 
of the tutorial colleges.

Many leaders have come to realise that 
there is widespread student unrest and 
indiscipline in the country. If we analyse 
the basic cause for this, I would squarely 
put the blame on the sholders o f the 
Congress Party which has been ruling this 
country for the past 23 years. I don’t care 
whether it is the ruling Congress Party or 
old Congress Party. The responsibility for 
the sordid state of affairs rests on the 
Congress Party. After Independence, the 
people of this country had implicit faith in 
the leadership of Mahatma Gandhi who 
fought and got us Independence and they 
were all at the beck and call of his leader
ship. But the leadership failed miserably 
in inculcating a spirit of nationalism in the 
minds of the youth and other sections of 
the society so that they might feel that the 
country belonged to them and the wealth 
of the country was for them to exploit and 
utilise for the welfare of the society. 
Though they preached from the platform 
about national unity, language and so on, 
they Indulged in self-seeking activities, which 
led the students to think that the leaders 
themselves were a bunch of salf-seekers and 
that they could also take to them their day 
to day activities. As a  result, throught the 
country, you find a sense of intolerance on 
the part of students and widespread student 
unrest to the detriment of all. I would 
cotegorically state that the Congress Party is 
mainly responsible for this.

Today* there are four Central Uni
versities funcioning in the North—Aligarh 
Muslim University, Banaras Hindu 
University, Delhi University and Viswa 
Bharati.- 583,84 lakhs o f rupees have been 
spent on these Central Universities by 
the U. G. C. I t  is « matter of great regret

to us that no Central University has so for 
been established in the South. I 
would like to request that the Central 
Government should take over the famous 
Dr. Alagappa College and run it as Central 
University.

The U. G. C. does not give any financial 
assistance to the Colleges teaching languages. 
I am connected with an organisation 
running four colleges—2 collages teaching 
Arts subjects and the other two imparting 
education in Hindu Culture. No grant has 
been given by the U. G. C. to a college 
teaching Tamil Language.

MR. SPEAKER : You should confine 
yourselves to the scope of this R ep o rt; 
otherwise, those matters pertaining to the 
Ministry of Education can be discussed at 
the appropriate time when the Demands of 
the Ministry are taken up for discussion. 
This report is very specific on certain sub
jects. I would request you to confine your
self to those subjects.

SHRI DHANDAPANI : The Hindu 
Cultural Oriental College which devotes to 
the teaching of Hinus Culture is not receiving 
any assistence from the U. G. C. When we 
sought the permission of the U. G. C. to 
run this college, permission was not given. 
Tt was a great disappointment to us. I  
request that grants should be given to  
college teaching languages and Hindu 
culture.

We find that the U. G. C. is giving 
scholarships for studies in Persian and 
Arabic languages. I would like to submit 
here that in the Universities of North—not 
even in one there is a Chair for teaching 
one of the Southm languages. 1 request 
that a Chair must be established in the 
Universities of North to teach any one of 
the languages of South.

Mr. Speaker, Sir, I  don't know whether 
the leaders of the nation have any conviction 
in their professions of national integration. 
But, I feel that by taking this step to 
establish a Chair in the Universities of 
North for teaching any one of the Southern 
languages the cause of national integration 
will be better served.

I am grateful to you for having given 
me an opportunity to participate in this 
Debate.
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T W t t h r  m v ft  ( *r c n jR ft) : srsrar
$  ^ffaffoft WTfffT V’ftSFT.sth* 5r*TT̂

Skuifcte m m M M  aft Cab* Mtaî baki _JW». mWmmb5*TT r̂̂ cTT I  Ffr 3^1 KnT 5R> ^|5T
W *w  f w  I W  t  $ W  g

far s*r% f c i  *rt «r̂ ?TT ^rr T |r $ *rk
w fn WT 9fr*T *TOT ¥*T R̂T*r R̂̂ qr 
garr ^  3r, sre p [  ^ r  ?ft*r ^  aft fa? 
**rpft ^r^q- *rgt $t*t, ^ r  ?n^ «pt T tt
q f x ^ r  fffa q 'R  t  fanTT 3TT |  I
S*r *ft»ft «jft *t$ 1 far *  aft *T*r qf<-
*KH ^ t ,  *  ST^ mf^cr ?rk <t
^mvRTT fi far aft eRtor <r*r grcrw ^ r  
| ,  ar^t ^rffarr t^ r r  i

^4t<iftrft s r ra r  ^fr?T 4 % fa ft f  S5 

$*&* ! ^ r  t% arr t — ^T  *r?r far
ffforfacft «rnff*r *F*ftwr# ^ftaftrdt* % 
sfta aft f tv f t  m  famar?r | ,  f s m t % 

f W t v w  «pt RwtaPT | ,  * f f  3T5# cR$ 
% ^  fanrr i «rr ?rt f f ta fa s t vf&k qrrft- 
sra fc r^ r  ^rren %— ĝ fV̂ 1%€t̂ r *pt m  
aft ift ***  #  I ^TT ?flgt * rw  % fa?
t$r f t  %*r$ <R afsr ffic r fa gtsr $ at
*?r f fa f t& a r  % fartft farapr spr stsrprr 
SfacT if W s f t  ftT, fasfr-farrr faTO S5FT 

*r?HT ^tafarstar tit fex arra i srrar tpr
farora Sr q*r ? t am$

W*Z aiT |  «fk $rrt: <mr v $ t *rrsrc
*<t t  far fa<rqf tit « rs#  cR^ %
w w r t i  w W  arF ^t^t t o t | f a r  
*p t  *pt f^rqi^R  far r̂r an%, wmff t t  fa^T- 
**r fanrr ^  i t o  * x  q^r ^ t  $nr 

’ p f  ^ M % € t a r  |  rft ^ r r  r̂??rr ^|?r 
w C t #• t o t  11 %far;T ^?rr srfl1 ^ t t  | ,  
^ f W % € N ’ ®pt faw r t o t  | ,  ^ftanr 
^  <Mt |  far aft m tfrx  (
% WT v w k  t |  TO t I  | ^ T
TOT t  far aft ^ t

^ r # 5  m m  *m«rr, ««rtJt
■ .̂x̂ _ J k , ■‘iiVVkY^I1!  Tir\  ---- ->- ♦. ... »,
o v W I f T w ^ iT  TTOT 'T lR

sft *?W ferr arn^rr i w  c r?  ?t t p r ^ r  
snft ^ f t a r f e ^  tit fkm  t o t  t < f R  ^ft 
^ t€ t  ^ f t e r f ^ b r  | ,  % vfcit f t  arr^t | ,
& < tit ?Rqj ^  WTFT ?rft fa *T T T O T  far ^
^ft ^ft eret ^fhrRr^tar % m qr 
arr^-1 t i t  fs ir t *t?t fw * r  ^ r
w i^ r  t  s f a  ^  w y w r ^TcTt |

far $*nt m  «nw ^  *fft?nr 11 a W  % 
Jf^t ^rrar t o t  i

t« f  t o  g$> *r$ fa^h rr n v f t  % fa*
f  ER qT3q- 5 * ^  ^  f a n %  % f̂ TTT ^TRcT 

?R®FR 5ftT TTvJT ^TXVRt tit cR^i «i^cl 
% snTĉ T p [  11  %fa^r ^ r  ?r^fT ’Tcftwr

^  f ,  %rvft x m  *r tftx  fa$r«m  
w f t  %, ^ n r t  ^ r - i p r  w m  fern

w  | ,  ?rfar ^  ip ft vf$i rt& t 5 ^ p t  % 

farn% 8frr *pt*t «if -ETRr ^r*r ^ r f % -  

€tar % ^t«t % f t e r  «wr 1 1  *re ^4W ^r-

€tai SUPTOH ®PT *T̂ t *!R?ft,
m v  ^rm ^  ^rtspR ^ ? f t  11 sn^fW  
?n^rrt: f=r>rt%€tar % u « r m t  % fa^rr# 

ftre rar?ftta fk  g^PT s r r r o  ? w  w f t  
t  I ^ ^ » y ftwl%̂ tar *r art M  ^T 
^rnr ft^TT «it, «n| f ^ f ^ r  ^  w  i 
V̂ ftartlrft «T^r tit ^  ^ r t
^TTf^ fa? 5̂ T ^ft sftfcr «rfacRR 
?t anir *fk y fH Rrj ty  ¥ t $rvrw  v t  
?lf«T^R Tl, ^T ^t aft t̂*T?TT <m% ^t 
amft «fr, ^  *t ajT^t ?nfar % *r r̂ 
srsfTRnr, s t t ^ t t  v(\x tp r^  m  wr*t artft 
^  *pftfar fsRT s n p m  % ftitit 

tit W t  Jg p w  11
fa '^ ’t farenft ^ftarf%€tar | ,  «fR 
% ^ w f 0 ! » T ^ [  spprpt *pt *frnr v s t ft  |  
w&  s r ^ m  % s t o r  « r  $  % w f t  a n #  
& r̂far«T *ifr « r  **r ^ftar ^  w f t t f a m  
an t^ t  1 1
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f f N W h n r f ^  % srw  $ ss  

tfte* y ffrfin stsr f , ^  ^ tf t f f fa % e t3 r  f  
<sft tr? f w r  ®PT « r« T5R  ^  spT^ft 
G m ff apt <T?Tcft I  I V \

art% anfe % s t  snr^ r tott

<T??TT t — T^F rfr f a fo f f t  STî S t T ^ r q  tf

J f ^ r  s to sr %?ft |  t f t r  *  tss

^fT^t 2(?ftaf%<st3r !TTS  ̂ V*ftST*T ĉTT $, 

r̂«T f% ^*ff W  f c s r  ?T T ^ t  I *ft *FF$f 

ft v fcw  Sr w stz  ?>err | ,
w t t*  s t a r  1 1 * m  §i&nr |  fa? ^ s r f o s t  

i r re s  f t  s r f t  ?rt?sr ^ « p t

srfecnrrc f?*rr srrv w %  farce ^ f t ^ r r  « t

3 JT TS T H * p T * T  f ^ T f T T  s* T f ^ ,  f o r  f a ? R T  
^T fftt 1 ^ r  cTC  ̂ *r 3^%  3i<TT !T3^t 

^  f t  3%*ft t f k  JftfteR  % m  tft^T 

^  *T%*TT I

Tpr $w «fr % srr«r ^  *r§ fo  

^fkftrcft^ r wtsr^r srtftsrc ^ t «ft ^ r  *rfa-

* H  3PT T f T  | ,  ^ ? s r  $  ?pT w t ^ f f  *> t

wfcr a r r r o r d  tft  f f f r  t  ^ i f H T  fc  ftrarr 
» f t t  *r §*r *ft*rt *

p j  ^  1 * fft v t
m ? m  f a  % q f r ^ r  * r^s f  %hx snrc 

w ^  f  eft f?R rf *r -t sw ffr  33% 

*r ?ftnt wt srfcr 1 1
^  ^  % *TT«T % 5TFPFT ^|5T 3nTT(t 

I  f r  w $ t  sfteT̂ - ^T *TfaT feTT I

SHRI BALATHANDAYUTHAM 
(Coimbatore) ; Mr. Speaker, Sir, I thank 
you for the indulgence you have shown to 
me, a new member, and I  will finish within 
the time allotted to me. I want to take up 
only one question, namely, the condition 
of the teachers in colleges and universities. 
In spite o f the grand name University 
Grants Commission, the condition of the 
teachers in colleges and universities is exactly 
the same. Apart from the various grades 
and scales, 50 per cent q f the teaching staff 
is getting the scale o f Rs. 300*600.

THE MINISTER OF EDUCATION 
AND SOCIAL WELFARE AND MINISTER

OF DEPARTMENT OF CULTURE 
(SAIKSHA AUR SAMAJ KALYAN 
MANTRI, AUR SANSKRITI VIBHAG 
MANTRI) (SHRI SIDDHARTHA 
SHANKAR RAY) : Sir, it wi'l be seen 
that the discussion here is under section 18 
of the Act. The activities of the University 
Grants Commission for 1969-70 have already 
been tabulated and we are looking forward 
to hear the hon. Members as to what their 
views are with regard to the matters men
tioned therein. The activities of the Univer
sity Grants Commission for the previous 
year, for the year 1968-69 are under review 
and the debate, I take it, is for the purpose 
of finding out whether the University Grants 
Commission has acted rightly or wrongly. 
Now the point which the hon. Member has 
just now taken up is completely outside the 
scope of the debate. It may be reserved for 
Education budget.

MR. SPEAKER : Yes, this report deals 
with subjects like deemed universities, post
graduate studies, international collaboration, 
foreign exchange for academic advicc, con
sultation and publication and so on. The 
previous hon. Member spoke on a  relevant 
subject. If he has anything to say on this, 
he may do so.

SHRI BALATHANDAYUTHAM : 1 
will speak on the Education budget.

«ft * m i  (<rntft) : m m
*r£teir, %fimffti*t qnfftw  *  tfr 
sronrt f<4U srw rf, f t w  *rtr praRnr 
% st f f r q t s q r c f t qwwrafor 
f[ i snw=Fvr sft frn&w ^ t arf?r v *ft  ^  

sfk ^fpRrfWt smftePT *
fkmwr 1 1  srnsr tft 

farcrrW f % ^ t  eflrw w

w f t  1 1  m  f  ftr «ft
^  f  iT f%»T j  \

arrsr fk m  w  ?r|?r s r t r  f t  |

^  £  f o  f̂ T5?rr W  ^ntr

q t  «Erm ^  i f t  v n
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SHRI SIDDHARTHA SHANKAR 
RAY This also is no t within the scope of 
this Report He may mention it during the 
discussion of the budget

Ê rr̂ r fssrrcrr |
“The question of providing adequate 

hostel accommodation was exammed 
by the Committee appointed by the
University Grants Commission The
Committee has estimated the additional 
hostels for 3 lakhs students at an 
estimated cost of Rs 120 crores at the 
rate of Rs 4,000 per student ”

snrqr sra  *nft v t f

i f i f t h s  s ftt-

5T % *PR5CJ W  *  w i  
^ f r  if TfTT 'TScTT |  f^ET% TTT^T 

^  fa tfT  WJ 3TTcTRW f t  «T^t 5PT "TTcTT 
t  I ^  ^  «̂TFT> ’TT Tffct t  wTfT 

I f e  sft fanFT^r f 1

srnr t  f o  s r n  ^ft 

t f u v *  ^  |  3?r% f^rr ?ft tft 
arga T *f t  1 1  fs rrd  x &  
^ R t  *t f  % s t r t  srcprcrrcft 
a r fa r w  *r$t ^  1 1  srw err 
ftrarar (PWB5T ^fift ^ r r  aw ^  fesrr qrr 
j r t t  3farr snft *w?rr 1 1  ®Ft
t£f? m m  fe m i  *  113 rn sr ?nrc
fcr % sft tft ftrcrr «ft <srr |  ^  

*rr$*r ftaT  |  f o  ̂  s n n w s f t

^ t t  ^ t  f t  t ^ t  1 1  » r  |  O f  
*P^t * t *r  5ft*ft mr ^ t *T t ?  i 

*rre*ft qnr fa r  f t  1 1  
a p T ^  *T$ |  f a  «PT^%^T *t 

^ t w  $ «ftwrarr *nft ftcft 1 1 
ff^ r i% € t *t *fr sf<j-
ht% srfcft % w h  fa  sir s n f m t  % «n?r 
f e r w r  Srftnr g*r*i5t ^ t f  ^
f m  •w t t f w m  vvhnpf %

»ft ?<r aft^ «ft?r m  ?r%cr f^sfi 4  f v  
f^^rr % *r ^TFft q^qxrwt 
*fV 5ft^ *fnc ?nr % s t r^ t r  f^rerr 

^  sznarwr sp^sft j W n n r a r  ^ t  fttw r
^  ^TT ^ t  W  JfT ^TT

1 1  ^rf^rqr %rw T t  fsrsrr ^  aft awr@5- 
jf^rcrr |  ^ r?F t ?n rR r ^  i g m  

a rk  ^  ^t^ft t t  ^ t t ^ t  ^ r r  t 
srrsnp̂ r =rfr r̂nrT |  f̂ r ^tt^: fsrcpr f̂t 
^nsj>rf?r ^  « P t f ^  t t

?T5«nr qr^t ^  1 1  ? t» r  fw ? P  
*psft ePT q̂r<pŝ qfcT jjt ci^qftr 

^  eft %%*>( T t f  HflRPT ^ t  T̂cT 

5Tft »TR% 1 ?nrK SFtf TT^rfcT ftTSTWT 
ST'TcfT |  ?ft farr ift^ T  ®Ft T̂cT
^T’ ft i—-(w w m ?!) $ rf^ r ?rT3npw ^  

friTT t o t  |  f̂ F ? rn r ^  w s i  % 

I  tfix. ?mr TT3Rt% Jr 1 1  ^rf?rq ?r?rr- 
feerr ?ftT fsrernff ftrsrr ^  TMfftfir 

^  ?n?TT I  ^ftfaF TT^ftfcT ^  
f a s t t  |  « rk  % ^ t ?m r f w t  |  cWT 

^ r r  »t ^ rfw  |tc f t 1 1  ^  ^  tf s t-

*ft% % 3TRT ^  I  I

^?ft sr®FR $  « f t r  Kft a n t 11  ^ r  
TT spl%5T ^ t ^  OTTcT |

* ttr w r t  m m  t  f ^  q r

W^rsr »ft%  3IT^ | trap tffcf 3R W  3fT^ gft 
w  T̂cr ^ t ^  «rr?r aft ftrerr 
% *r?5T ?ft̂  ?nft f f  |  fsp m s r  ^  w r o  
TrSrsr ^rrt, ^^nrt 5msrt fgrarfinft
^ t  ^3fT ^0 ^  vi' f̂'b ( *TcftT5iT
w r  ftcTT | ? ir^ t im r ^ rc rt % w r 

Ht^ft ?̂t *pt  % aft% «rnt 
^  *rr-^t*t %  f^rtr ^?r ^  v fr
^  I STTTT %m  H*T 9HPP> *|ft

w ^ rrfR ifk  «Fn% art t » « w  ^  ^  
5*T W  STT5T ®Ft ^ t i w  WT^TT f  fa  
*PH|**ro$ q r  ^ a r  ^  « n r w  ^  ^
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9ft *n%3T ^

s r a  |  '*rrar i

MR. SPEAKER : Professor Dandavate.

SHRI K. MALLANNA (Madhugiri) : 
Sir, I gave my name yesterday.

MR. SPEAKER : I t is not before me.

SHRI K. MALLANNA : My name is 
Mallanna. You called me yesterday but the 
debate was postponed.

MR. SPEAKER : The practice is that 
the list is renewed every day. You should 
be very vigilant about the list.

SHRI K. MALLANNA : My name was 
sent through the concerned man

MR. SPEAKER : There is not much 
difficulty this time ; you will get time, but 
please be careful in future. Do not depend 
on yesterday’s list ; there is a new list 
everyday.

fa in  «tt eft t  stM  w r r

f a  fe sp T  ?rm qTcnr |  *rr

*TT f< R  T f % ft $1
¥ i \ ^ c  ^TT |

W IW  : sn f t ?ft 3TTT 5%
fBj fa w f f t  I

PROF. MADHU DANDAVATE (R*ja- 
p u r): Mr. Speaker, Sir, as one who has 
been a university teacher for the last 25 
years, I have a  deep sense of involvement 
in this discussion that is taking place on the 
report of the University Grants Commission. 
I will not fully agree with the hon, Minister 
for Education that the scope for the discus* 
sion is very much restricted. There are 
certain items in the Report presented here 
which can be discussed in a wider connota
tion along with some of the allied issues, 
Unless they are discussed and debated here, 
some of the issues like examination reforms 
and steps that have been taken by the 
University Grants Commission cannot be 
adequately discijwed at ail.

I  would like to touch three important 
points in relation to this Report which has 
been presented here. Firstly, the need to 
bring about fundamental and redical reforms 
m our educational system including the 
examination reforms to which a  reference 
has been made in the Report ; secondly, the 
urgency to remove the root causes of 
students* unrest because under the item 
‘students’ affairs and discipline,’ even this 
issue will come up and, thirdly, the question 
regarding the development of a programme 
for tcachers. I think, there even, the 
problems related to some of the legitimate 
grievances, both academic and otherwise, of 
the teachers are very relevant.

I would only briefly try to touch upon 
some of the important problems. Firstly, 
let us take the problem of radical reforms 
in the system of education, examination, 
reforms, the revision of syllabi, etc. I feel 
that unless we are able to revise our syllabi 
and curricula in a drastic way, it will not 
be possible for us to ensure the results that 
we desire in the system of examination 
reforms. Our syllabi and curricula have to 
be revised. The methods of teaching have 
to be changed. The semester system to 
which a reference has been made in the 
Report will have to be extended to a large 
number of universities because there are a 
number of universities where this system 
has not been operated at all. If  that is to 
be done, I would suggest that our entire 
attitude to the system of education reforms 
will have to be altered altogether. For 
instance, we will have to revise our syllabi 
and curricula in such a way that the students 
will be liberated from the stranglehold of 
old customs and beliefs.

We want to build up modern India. 
But we can never build modem India unless 
we foster among the alumni the spirit of 
modernism. If that is to be done, it is 
necessary that our education system is made 
more science*oriented. Here, I must point out 
that science has to deal not merely with the 
properties of matter but with the attitude 
of mind as well. Therefore, the methods of 
teaching of history and of modern sciences 
like physics and chemistry will have to be 
radically aitcrted.

I would just like to give an illustration 
of the method of teaching of history in our 
universities. Unfortunately, our entire 
attitude and outlook is very unscientific. 
History is being presented itj pur t$*r-boote
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[Prof. Madhu Dandavate] 
merely as a  chronological documentation of 
the achievements and failures of great men. 
The motivation of history is completely 
discarded ; the interpretation ' of history is 
often missed and the objective assessment of 
history is also overlooked. History is being 
taught in our universities with an element 
of passion, prejudice and bias. Under these 
circumstances, ! do not think that a correct 
assessment of history will be possible. The 
method of teaching will have to be changed,

I would also like to make concrete 
suggestions regarding curricula and syllabi, 
say, of modern sciences. We are living in an 
atomic age ; we are living in a space age. 
But even in respect of study of modem 
sciences, in this modern age, we find that 
our entire ourricula and syllabi are most 
outmoded. Take, for example, the subject 
of physics. It is most surprising that in most 
of the universities, even upto the post
graduate stage, some of the important 
techniques and laboratory equipments deal
ing with nuclear physics and electron >cs are 
not included itt the curriculum for labora
tory work. We only touch the fringe of 
the problem even at the post-graduate 
level.

Even in the curricula of Chemistry, 
Physics and Mathematics, great stie s is 
given on trivial details to the comparative 
neglect of basic conccpts. This outlook has 
to be changed. For instance, if you very 
caryfully go through the Reports as to 
what happens to our students who go in 
for advanced studies, they are found to be 
lacking in adequate mathematical equip
ments necessary for higher studies. Therefore 
these things will have to be completely 
altered.

I would also touch the problem of 
'students affairs’ and indiscipline. We find 
that there is a growing number of angry 
youngmen. I have no anger against angry 
youngmcn. In fact, my quarrel is that our 
youngmen ate not adequately angry. Unfor
tunately, their anger and sullenness lacks 
that divine quality which must be the hall
mark of a new age. If th  »y are merely 
interested in destroying the seats of learning 
and the Vice-Chancellor’s Office, I do not 
think their anger takes them towards crea
tion of a  new world or new temper. The 
problem of student unrest is very important. 
I  suggest that an Inquiry Committee should 

^pointed whioh should 90 into the

problem of student-unrest. No doubt that 
problem is touched upon in this Report but 
what 1 suggest is that a comprehensive 
enquiry must be ordered by the Government 
to investigate into the root causes of the 
student unrest.

To my mind, the root causes of student 
unrest are to be traced to the unwarranted 
interference by the Government and politicians 
in the affairs of the universities. There is a 
leceding rapport between the tcacher and the 
taught. There is a complete dissatisfaction 
so far as amenities are concerned. There is 
the problem of congestion in the universities 
and last but not least there is a grinding 
poverty. All these factors manifest them
selves in the form of student discontent.

In regard to the mode of manifestation 
of that discontent, the youth and the 
students follow the pattern set by the elder 
politicians in the country. On the one side 
they find that politicians and rulers who are 
drunk with power are showing total disregard 
for their opponents. Thcv also find that 
professional politicians undertake agitations, 
bringing people on the streets and provoking 
them to indulges in arson, loot and violence 
and all other anti-democratic methods. By 
this they have set a pattern for the youth. 
The students therefore feel that there is a 
respectability for this methodology. That is 
how the students pick up violent methods 
of agitations.

Very often they are told that they must 
be responsible and behave in a responsible 
way. But here I must sav that unless and 
until the elder Statesmen and politicians are 
able to reform themselves, there is no hope 
that the younger generation will be reformed 
at all. ‘Physician, heal thyself ;’ that is 
what the youth and the students of the 
country would like to tell their elder politi
cians. Unless we are able to put more 
premium on democratic methods, it will not 
be possible for the students to show respect 
for democratic norms. If our students find 
that there is a  total disrespect and intoler
ance for those who hold different views, if 
they find that only methods of violence are 
being used in agitations by elders, if they 
find that in our legislatures there is a physical 
trial of strength by the legislators with the 
Marshal and if they find that there is com
plete disregard for all the accepted norms 
and democratic values, then certainly the 
younger generation is so t going to show apy



241 Report 6 f  JYAISTMA 5. 1&3 (SAXA) U. G. C„ 1068-69 (Dis.) fc*2

respect for democratic institutions and 
democratic norms. That is how the indis* 
cipline in the country is growing.

1 would like to make a reference to one 
aspect which is very relevant—apparently it 
may appear to be outside the scope, but it 
is very relevant. If  we want to improve 
our academic life, it is very necessary that 
certain reforms have to be introduced and 
at the same time we must try to build up a 
contented teaching fraternity.

There were references made to examina
tion reforms. As a teacher I would like to 
relate some of my experiences in this regard. 
In most of the universities our examinations 
are becoming merely memorisation tests. It 
is not always the best student from whom 
we can draw out the best talent, through his 
performance at the examination. Very often 
the student, hke a politician, acts like a 
gambler. He may be able to gamble m the 
examination and succeed. This sort of 
examination system must be reformed. This 
question has been touched upon in the 
University Grants Commission’s report, and 
they have spoken about the semester system 
There aie some universities where this 
system is opeiating but there arc large 
number of universities where this system is 
yet to be introduced. The reforms in 
examination system should be undertaken 
as early as possible.

Then, in regard to the work conditions 
and the grades of teachers, large number of 
teachers* organisations have made represenia- 
lions for better scales, better working con
ditions and also better academic life in the 
universities. And their experience invariably 
is that the university authorities always 
tell them, we are prepared to concede your 
demand but there arc no resources available. 
There is a demand, for instance, for running 
grades for university teachers. But the 
authorities point out that there are no 
adequate funds available from the Centre 
and from the states. Therefore, the Centre 
must apply its mind. Parliament must take 
cognisance of all these problems. It is a 
tragedy that whenever political discussions 
and debates are going on, the House has 
fun strehgth, but both in the State legisla
tures and in Parliament we always find that 
whenever problems of education are being 
debated, we always have a  very thin House. 
That itself is a  sad reflection on our attitude 
toward* educational problems. We treat the 
educational probletq as the last problem tQ

be tackled, and wfaeh grants are gjveh, then 
also, educational grants are the last to be 
granted. Unless the Centre is going to make 
available more and more grants and unless 
the quantum of grants is increased, probably 
the universities will not be able to meet the 
requirements of the teachers.

The U.G.C. has taken certain good 
concrete steps. New grades and new scales 
of pay have been introduced, but a number 
of educational institutions are trying to 
circumvent the provisions laid down by the 
U.G.C. For instance, I may give a  concrete 
illustration. In introducing the new Scales 
and new grades, for the highest grade of 
the university teachers, the U.G.C. has 
actually prescribed that the teacher Con
cerned must participate in the scheme for 
post-graduate teaching. What is the met 
result ? Of course, this has been done with 
the best of intentions, in order to see that 
the calibre of post-graduate teaching is 
imported. In reality, what has happened 
in a number of educational institutions is 
that manipulations are going on, and in 
order to rehabilitate a  number of teachers to 
the highest grade, a large number of post* 
graduate teachers are forced on the students, 
with the result that some of the students go 
to the axtent of saying that teachers may be 
given their higher grades, but let them not 
be imposed on them for teaching post
graduate classes. This is what is happening; 
Therefore, I have personally come to the 
conclusion that it is better that this criterion 
of post-graduate teaching for higher grades 
is completely removed by the U.CS.C., aA<l 
only those who have an aptitude for teach
ing post-graduate classes may be requested 
to take up post-graduate classes. Otherwise, 
what will happen is that a  large number of 
Teachers would be given post-graduate 
lectures, and there would be fragmentation 
of courses, and here would be no continuity 
in the lectures with the result that the 
alumni would suffer. This is what is
happening everywhere.

A very dangerous trend has d e v e lo p  
during the last year, which is relevant to 
and falls within the scope of this deWtte. 
Though the UGC has introduced fc&ttrift 
steps and made curtain provisions And 
duced new scales, a large number o f fbttftn* 
ticms are trying to chcumvettt thete ptovi* 
Stotts. For instance, revised fttd es ire  
offiared to laboratory demonstrators in 
science institutions <$4 wfooge collefes,
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But what the educational institutions are 
doing is that before these demonstrators 
reach the stage of permanency, most of them 
are retrenched, with the result that no 
demonstrator is able to stabilise his position, 
and we are not able to get experienced 
demonstrators in a large number of institu
tions. Therefore, this particular matter 
must be supervised in a proper way and 
educational institutions and universities 
should not be permitted to circumvent the 
provisions introduced by the UOC.

If these steps are taken towards intro
ducing all the reforms that I have suggested, 
and if certain positive steps are taken to 
implement some of the measures that have 
already been undertaken since last year, I 
feel that the UOC, which with all its best 
intentions and professions has not been able 
to  do a  lot, will in times to come be able to 
give us a  good account of its scheme for 
educational development.

SHRI X. MALLANNA (Madhugiri): I 
would like to speak in my mother-tongue 
Kannada.

**I am grateful to you for having given 
me an opportunity to speak on the Report 
o f the University Grants Commission. 
Several members have expressed their view
points on the Report. I would also like to 
place before the House a  few points in respect 
of the same.

16.45 hrs.

[Sferi K. N. Thwwy in the Chair],

In Mysore State there are many private 
colleges for which Government is giving 
grants. These colleges are run by different 
communities. The selection of teachers in 
these colleges is based on caste considera
tion. Even in the matter of admission of 
students, preference is given only to the 
community which runs the college.

In  the constituency of my hon. friend 
Shri Lakkappa, there Is one Siddaganga 
Science College. Here the selection of 
professors. Readers and lecturers is on caste 
consideration, in  case people belonging to 
other communities are selected the manage
ment harasses them to such an extent

1"""" original speech whs delivered in Ka

that they are forced to leave the institu
tion.

The University Grants Commission have 
fixed the pay scales of the teaching staff 
which have not been made applicable to 
them. There is also a system of paying 
salaries to the teaching staff by means of 
cheques. Even though that system exists, 
the management while appointing the
teachers come to an understanding with
them for a share in their emoluments. This 
mismanagement and malpractice in the
affairs of the institutions have been brought 
to the notice of the University Grants 
Commission and the Government, but no 
action has been taken.

There is one engineering college at 
Jumkur in our State run by the head of the 
Math. This college was working well about 
three years back. Now there is laxity in 
the administration. This college has further 
started collecting capitation fee amounting 
to Rs. 10,000—Rs. 15,000 per scat from the 
students coming from the neighbouring 
State of Andhra, Madras and Kerala. By
this means they have collected large sums of 
money.

This college which is supposed to cater 
to the educational needs of the backward 
communities and 'veakcr sections has not 
helped them.

Coming to the affairs of Belgaum 
collegc, 1 would like to say that the tuition 
fees has been fixed at Rs. 1,200. But 
actually the authorities are collecting 
Rs. 1,800. The University Grants Com
mission and the Government have not taken 
any step to put an end to this malpractice 
in spite of their attention being drawn. On 
account of this illegal collection students 
have gone on strike. I, therefore, suggest 
that an inquiry committee should be set up 
immediately to go into the question of 
collection of fees, system of admission of 
students and other related matters.

In Mysore there are three Universities. 
Each of them has different syllabus. This 
has resulted in discontentment amongst the 
students. This will aggravate if uniformity 
in the syllabus is not introduced in all the 
three universities.

In the matter of granting scholarships 
also, caste and community is the
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consideration in some of these institutions. 
This preferential treatment is not desirable 
from the point of view of education and 
student community as a whole.

When Government is giving grants to 
private institutions, they should have control 
over them. Otherwise, the heads of the 
religious institutions will develop a tendency 
to use these institutions to further their 
cause.

In the end I would suggest that the 
Government should take over these private 
institutions and also those run by the 
religious heads in oider to put an end to 
the mismanagement in the affairs of the 
educational institutions.

(srcteft) : SPTT'TfcT 

ft fircarfsraTsw a rre ta
w r f  % ftrtr w r i  %cTT f  I 33%  

snarer s r t e  ftrcrr-?nT^t I  sfa: ftren % 
ft 3*T3Fr ?fcrei?r sr§?r *Pjq*r TfT |  I 

arnfhr % srt ir^ ft |  fa ro - 
foen̂ PT sr̂ crm wrfft % ft %«tt
% ft 3T pft*T  qft % \ 15% %

*fnfa»erfort f t  t e r  ^  | f t r  f s ;

M  ft 3 T ^ R  sritfcr % 5TTJT

v t  ^  m *rer *p t |  aftr ^  |  t o -  
^  f r  srnrcr i ^ fff%  ^ ftt t o t  w  |  
f t?* ft % p *  fiwufiwrpra f
ft q 'ftew  f tf t |  « ftr ^ r  |  ft?

^  ^ r  *pt ^ r
* r  srfa*  <ra<mr f  ft? ft <rdw*F 

ftf t  1 1  ft srcnfKiT j  ft? $*ft srar 

fffit  1 f t s §  u f t  $srr |  eft 
,n 't w r  v t  c r  qnff stftarc: *R fr r *rrff<c 
ffrft? g?r% qftf q r o  *nr 

*  ?nr sr% i * f t t  
ft «wr ?r*rr $ ft ft? qftsiw  $ f t f J T T
^  1 * f t  t f r  I  *rt f t r r  ^  fc f t* r  t  ft?

«mfi*r % sft»rf «p> « r d w  ?r^t $ ft 
fcrr \

tm fo r ft w§*r 
?nr» f t w r  qft * f t  % *r |  *fac

5TR sfh: ft? T R  % f a  ft 3f|?r gt S ffa v 
^t*sr % jffTTtr 1 1 sR ft f t arfcr f t  ?ft

sreftnfta 1 1 f t * $  f a w flm m tff ft
3 m  3TTJT eft ^TT TOTT |  ft? ^ S P P m
^ t  s?t$ s u ^ r r  t  aftr m

SP^T 1TOTT "JFemspft f t 3Rf «TWT

m  war 75 t o t  |  
ftr ^ r  «flfft*r f t r #  |  jtt ftr^fft *jta- 

s r w  ftnft ^ 1 srT̂ WFeTT ^ r srref ^ t |  

ft? ? tr  frk  ftw m  ^ t ^rt
h  «n*ft»r % ?r ĵft*r % 

f t  T^t trfr^r sr^RRr ftrirr wi^r 1 
|^ K t  WT5T— «5fVer % ft v fa

^  SFffft I  ft? 3TfT ?H? WRft^t vr SRPT 
|  ^  ^  ^  ?RM t ftn r |  «fk anr ?ft 
f t m  ^ft »nft fftvr ^ r  1 1 apifft-̂ nffV sft 
^Frr ^ f t  ft arwr $ ft? f$**t «ftr ^ S [  
fir srrarw ft̂ TT t  ^
9fk w r m  vr «r®ffjrr ^ tt

t ,  eft ?r eft f t^ n rf  arnft | ,  «r 
tr f t ^  ^T*Tft |  tf ta  ?t ^ r%

*rr q r̂̂ T̂ H ^rprft 1 1 ^ r  fw fir 
^ft f t^ R n 5 r« r  <T55H «rpft*r *Pt 
TOTT I rrTWm ft *TT

w o r n  f t ^ft $ ft «T5^«n?r f t  f tn r

^ t smTTf^cfT I , q̂ C ft?^t
srerrc 3frr srf5nr»-«r 5r»Rr ^rffft ur «?r^V 

v t t ^ t v  r n ^ r r  fffft '^nrffft 1
*1̂ 1̂ sii^ftv f tw a 

f r o ^ n f t v t  TrsRtf5r % m $  f t  ^  
w*i «trt 1 1 ^ffrr ?r? $1 «nj *P|T

t  ft* w #
TTfcr ?rft 1 1 f w r f w m f f  ft

Trapftftw? irRrfWwr ft?ft | ,  fftn'W  
^i%*rT«q*rft f t  $m | — ^ f t  
f t s v f te m n r  % v r f t  t r j v r  % *rr*m  <rt 

ft ?t5T <TTO j  i 1958 ft TO?Tt ft
«pr ^  ft?*rr m ,  10 ^  

v f t  t | t w t w f  ^ft
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* t  «rrsr % ^ q g grcfa % 3 *  fa®ret
i f o  *n rfe n ft  a r f ^  ^ 5TT
W r m  ^n f^c i ^ r  snr^r f a m , % 

atai% «rfr f a  ^rfsnrcTT t o t s s t  $>, m  

3WFT qfatSjflW ^  |W  f a  ^T'if sprsdt 

fircqfaqrere qft $fa*TC % *T«TST q?t 
% «TRI * i m  |  *W Zt ^  f t  TO*

I t

$ « f t  5ncq> srta % ?rprr srf*R»
mnf r*tw f*w iR < i * n j r o  srr*Tt*r % ^ i t o - 
*t  fa^rr «rar f a  ^ n r t  ^ R t  *fta  qft 
5ER*rT$ «fr, *  t o  t o  f t  ^  1 1  t o  

fiw fa  ^  $> n f  |  f a  f ro fa e r r s p f t  % 

t f t a r  sft Tpr ^  $q?r a rk  «rt s t s t t o  

f tra t tre re  3%  q ^ r f r o t  % f ^ r  q?tf

* T O  ?T$ TOT |  I * f t  f ^ T  S TR^ «FTT 
T it I  ^T%  ST^SR tr ire  IT© cp; <fto qr^o 

i t o  qft r fo re rr #  T O » f t  s fo ; qt<> q^<> 
* t o  q r  ^ t °  f a ?  T t  ^xhr^rr s t T O ^ fr , 
w f o *  s w  fM R fa Q T s w t % ^  ^  
s r m ftr r v  f a m t  %  f a 5t  q ftf ? t o  * it  
t% ? m r  i i n w r r a r  w  t o  qft |  f a  

f o r  s r o t  q *  q^% sfta  t o  ^crr «rr 

Vffc fastf*  5*T 5R $  % f* T O  O T fT  

* ,  g *r s r w m t  qft *ft  t o s t  fctrc s i r  i 
5 gr$ « u  %  ?fo: q x  #  ^  ?r t o i * t
v\ f m  t $ t  j  f a  f$*tft m  s i t e  tq r  

T O fT * d ji  »freft s re r fW t *r*rr

y q ft  y f f f r o  *et s r t * n W t  q?t 
* # « p £ r t t f t  i % * l $ r  |  f a  u §  t o s t  
^ p w t t  m  f a t w  t ,  ^ f W r f t  irT f^ r 
f ^ p r ^ r f a v r ^  11 f w r  * r ^ r m  

^  f a s r  t o t  |  a t  ?ft
$ sft t ,  ^ jfa r  f ^ r  € fa  ^  *nft ^t?rr 
««fr f a  $*tr lr  facr% f | ^ t  fa ^ n f r %  

^  t o r  *Ft f e w  i f a r  
« & P T | f a 3 W T  ^  I

i r p w  » sTt?r ^

t o  q r  |%  f^r |  f a  sfr ^ T R t ^  

t o  sn fa  jT P ft ? f  qncrtRR | ,  

^  3 t ? t | r  mx  f a n  t o ,  *  ^ f t  q r rq -

Tjqf I  fa q %  TTTtiHT T̂ T O  *PT T O  ^  
f ^ T T O  S T f f e T  |?TT I ,  ^  %
t o %  ^  ?ft ^  tV^tt ?ar®Fcn g  
5 :̂1% ^ft’fft ^rt sit qtff ^ t

«r 5^r¥ t ^ t  |2 r  ferr t o  eft t o  
q?T ^ ? t 5 R  irmr ^  |  f a  ??q?r
f a l F T t  ^  5?5f^ f a ^ T  T T  q^To q o  ^ t  

f ^ t  5ft q s r I  q jTr i irfe  ^ s p r  «P*ft-

? r  %  * n m  ? t 5ft?r q T  ^  s r fc iT O  
w rfq ff spTfrr ^rif<ft |  eft t o

3rt sftsr %  ^ T T ^ T R  I ,  fp p r ff^ t  

tj[t*TT I

^  T O  t  TO5TF ^  f a  T O  

faTO qsr jq  ^?rr % fair f  i fa*§ 
f y t & f a Z M J T  * T 5 T O  T O k  S p ft  5TT W  
TO % TTfr |?IT I  fa  ?Tf T̂5TT

^  % 5,tt  f c r r  ?r%, ? w tfa  ^ r r  

^T c rr t  f a  ^  fa ^ ^ f t  t o t  ^r *rf«i«P 
s T q  1 1  s r i N f t  ^r ?rf«rq> sT*r | ,
i s  f i r  ^  ^  ^  ^ n ^ T r T  f ^ T f  % 

*ft JTfft ^ 5 T  f a  ^0T q*t HT^R ^ T ^ T  

^  ^ T %  q r « m  ^  fa «T T  < t  T O W
f t  I

17 00 hrs

^?r « f t l  %  ftr e ^ fa « r T 5 p ft%  
*r*TO ^  ^fTT ^TfcTT I  fa ? fa  ^  % 

T O T ? s ftir 5 iT P ft 5ft % «i?t 1 1  ^  
f t r  f ^ f ^ n ^ n f t  q?r t ^ r  swrr s n m  fai?W  

q *rr |  s ftr  f * t r t  q?T*ift f ^ « n q t s
t o t  1 1  q ^ f t  f^^n q ts  tnp ? r w  

t $  t  « f k  qqr T T ^ tq - « ? « r  T | t  f
fag%  5ft?r-5ft*T ^ r  *r^> ^  s r^ r  v t  

f a ?  j v<r?rrq% tf t  «rrf?r 5̂ %  <rfairc %
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srtff y s  Sfcr v t  ^  s m R  spsft four 
ilh: w  * t sg?r % Traitor fa* i
«rrsr * f  s t «tt $  q f t  1 1
^r% ^mr*n: «rt *ft srerer aft ^  ^  
( f a * *  *ft«nr *r f t  *if % 

CRPT ^  ft «rtft ^  1 1
fa s rm  5T*|<«T»T !TTV>r *TT <FR«FTT 3*npt 
^  «FTrft 11 <ar^ft aft ?t * f  T fa  
t^r f t  af*Tf f t f t  =̂ Tf|tr, W5$(
STRT ^  ^  ^  | t r  c r | §,

I  fa  ^rwrr ?r ?̂r% fair *rro *pt  h r t

W*TT tf t  ^  fotTT $  fa?T 3T«P3J v^r?ft

* T  * t f  w f t * r  ?TfV *T=FcTT I  I 5TS9T-
^  Trsra'tfasff %■ ?rc*r fairer?; 

f^rr sptt f a r r  |  f a  'arcmTf 

f t  Tiarsftfasft % % fa%  <Tgr
srffo «rar*rr sre**re f t  *rf 11 *rfi <pf 
f a  smr: gfag- % st^ra'fr ^  m  ^TfrT 

t̂ w r  |  i j f a s  ^  q r  Tfcft |  

aftr tftsrc JFTiT ftcrr 11 ^ ft <rc srerm- 
s n f e  fg ? fw  «JTrc?r |  sftr

^ t  tf t  ?Tft f t tf t  I  sfT ftsft

‘W lff^ I t <TT 3^T sfoff % srsRTT 
t  ^ f a  ̂ nsjhr * f w r  # sate

S i $*?%% # ^ r p r r  f a  ar^ p f s r  
fa^rfirersnr 3r fatfare f a q w  |  aftfa 
^  ^r?rT farc fa w r fa s r m  % graft srvrc 
fasn<fts * art m?t §?, fawProww (  

zrr eft *r*nr #  awr fa? 
wiif srrfa ^r*pt «frr 5tft
« R  *r ? T f-*l5*J3T ^  *PT^T #
v t $  s r f a w r  *  f t  a t  f a f a  im v *  w r -  
m : ^ t  f a j f a r  ^  crrfa fa?nr

« >  crfawmr Tfasr i 

<r^TFf SfTcT V fV I ?f*TF<r

^ o r r  ^Tf?n f « r f i r f f a  f ^ ^ r r t  f a  
w n fh r *pt #

?%? (  ^  

f a |W ^ T # ^ %  fa jiw

5« n *  arm  a ftfa  p  f t  %m*stct- 
ff T̂R=?jar 5r 9rr?r ^  ^fa ^ r  
f t  I ^5Wt fT 5T^R $  ^TFr iw r r

f a ? |  f e r n  «ft ^ r  

arTqf...fifffa fa«TT ^ tr^ ft 35 srjlf 

ft?TT...faH^t faWT >̂T f̂cT aT§-
m  f t  i ?r^t;rT'T % ?ttit q r fyn * 
fft zrft fa  *rf?cf sftor artfa fw rfa trm  
% f^pErnrrww t  % ^?r^r m  w p  * ftr 

^ T ^ T  ffa?r 8R  I

^  O T f % s w  t  M w w t  

y f < rq w o t *  *5t ^ rw n ft % 
g  a rk  ^  f a w w  |  f a  

t p m i  <tt ^ fa ? r  sjfpr f e n  m % m  i

SHRI DHAMANKAR (Bhiwandi) : 
Mr. Chairman, Sir, while considering the 
University Grants Commission’s report, I  
have to appreciate the good work th*t is 
being done by the Commission to spread 
university education throughout all parts of 
the country. The people coming from the 
backward and rural areas have certain 
expectation from the University Grants 
Commission, The suggestion was made bare 
in this House yesterday by one hon. 
Member that private societies or associations 
or private educational institutions should be 
discouraged from conducting the colleges, 
because there are certain malpractices. I  
know there are certain malpractices going on 
especialy while making payments to tbp 
teachers,, staff, etc., but you cannot forget 
that these educational institutions have a 
past glorious history, and they have given 
us research scholars, scientists, sotiiM 
workers and politicians. 1 may point out 
the universities of Bombay and Poona. Y 
do not want to confine myself to that area 
only. Throqghout the country, you will 
find that these institutions have turned out 
great scholars and great men from their 
colleges which have been conducted vtf!0» 
selfless and devoted feelings. Sp, it lyill not 
be correct to discourage these institutions 
from running the colleges. I would, haw* 
ever, suggest that strict vigilance should 
be enforced to stop malpractices wherever 
they exist.

1 am connected with one o f these fasti*
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tuiions which is run by a youngman of 
backward classes, Harijan-Girijan Samaj 
Unnatti Mandal, and which is doing very 
good work in Thana district, in spreading 
education in backward areas, especially for 
backward Scheduled Caste and Scheduled 
Tribe boys and girls. They are running 
Bal Bhavans, primary schools, and high 
schools. Not only that ; they are running 
one college also. But what we find is that 
we are forced to discontinue certain develop* 
mental work because of the lack of funds 
which is always there. The University 
Grants Commission gives grants to build 
libraries, laboratories and other things. 
But what happens is, the University Grants 
Commission has laid down certain condi
tions ; that is, they fix a certain percentage 
to be given as matching grant or matching 
contribution.

The institutions in backward and rural 
areas find it difficult to collect the matching 
grants. I request the UGC to make an 
exception in the case of institutions run by 
backward classes for the educational uplifl- 
ment of their students. In so many cases, 
the matching grant comes to 40 or 50 per 
cent. If  an institution in a backward area 
is doing good work, the UGC should be 
content with a token matching grant of 10 
or 15 per cent from the institution. If this 
is done, it will give encourgement to the 
development of education in rural and back
ward areas.

The number of university students is 
fast increasing. Prof. Mahajan said 
yesterday that Bombay University is catering 
to 60,000 students. So, the time has come 
to establish another university in Bombay. 
Suburban Bombay beyond Dadar, with 
Colaba and Thana districts will be a  compo
site area to start a new university, But it 
should not merely have courses in commerce, 
art, engineering, medicine, etc. Times are 
changing. The new university should have 
a special bias in electronics, nuclear techno
logy and chemical technology. Petro
chemical industries are fast developing there 
and they want science graduates equipped 
with knowledge of electronics, atomic 
physics, etc. This should be borne in 
mind.

1 oome to my last point. Backward 
class students are given scholarships for post
graduate studies, but the scholarships are 
received by the universities rather late and

the boys are put to a great deal of hardship. 
If  the scholarships are disbursed as advance 
grants, the students can prosecute their 
studies with peace of miad.

1 hope that the University Grants Com
mission will give due consideration to my 
suggestions. With these words I conclude.

few T wte winar j f u n i i  v n r a n  
(«ft «fto IT T **)  : W m fa

fsresrfrorcpr siro ta  %

19 6 8 -6 9  % 3Tftre» srfcT^T sft f a  
% SPfTMfcGT *PTT <TT sWT
firspr s r r f W  sft 

f t *  |  ^  fin?
1 1  fsnsFt *ft |  ^  aj|cr

T f r  «rr
E T p r y f a  ^  §  i w f t

aft % fMfonpirc % fawfimircpr
  _____  —ft-   -?s. . 'N.
sp jsra  t o  hm m t s  gjqnc stt

f e r  I  ^  $  p  fsf^apr

|tr  i

?  f^sn*T s r f iw f  ^  sft

T f  I J f
w f t  *r s w t o  VT fin rr t  <

#  * 5  i  %  ir f  vr& n
ewrr s r m  f t  i ^  ^ r -  

^ r r  1 1  % * r w  Sf zrf spfsrr

“The Commission shall prepare onoe 
every year m such form and at such 
time as may be prescribed an annual 
report giving a  true and full account of 
its activities during the previous year 
and copies thereof shall be forwarded to 
the Central Government and shall be 
laid before both Houses of Parliament**.

m :  y f f r f e #

a r^ T R  f*U < r *PTT VT v fW r it fTnr ’e m fg  1

n  ^  t o  w z  v r ^ r r ^ n r f P p
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% fa  *5 ffrrfr *nf*mr *rpr«f«r % irarc 
me* i fpn-Ct **$«$ «ft3T?n if

16,000 *rct? «wth: fa* % I
% ft $<t t r ^ R %  f s P t ^ t  823 sfTTt? 
wm fimr 1 1 823 wrrt? it ft 120

0̂ u rt^ r  ^f*R H  ^

tpar-ST#T ifhRT % 5FF5X ^Nr q>T?TT 55rt, 
=srr| f a tf t  v t  <rft% ft f a q i

sth* 1 m: 24 snft* srfer w  % 
ft vt& x  f f w r  « r t

w$m 1 ^ r  w t  *tot w f tfw r  |  w
tpc ^ f  51TRT «*TR ^TT ^TT I

vtes ^ f w r  ^ w  sfarei 24 ^
sflr w f t f tm r  ft a m t  s r c w  f c m m i  f

ZTT ^ f ,  W T T  $ ft  * F R T  « T H  ^fScT ^T?|T 

i fm  I

STeT: $  3R% fasTT ;?nf*T5Tlf % 9̂ eT 
fWVcr fft%5?T sp̂ TT, 3ft ^TTt Jfft 
f t ^ t ,  fa§*r srfftsnr *JT sqger srfsRr 
*pftfori- %  <rer f t  *r£ t f  i
f a  aft sapRr ?  t s

WK ?TM ft 3TTcr̂ hT qrc% Sfcr 
*n37R ? t f  sftT 1FWPT f  I 5PR 

^  <rc « t r  ?r fairr eft ?ft
s t a  3? i s fa r  srto s fo ; « f t

t r t t t t  r̂npsft % w%r, $*r afar 
p r a f  *pt ^Tfar^r ^Rft 1 1  r m r  

T O T f t  ?ft f t W H  |8TT $ , 3 S 5 T  3ft

***£* tf*rft % f t  ft v m  t  a tf t  *mrn: 

^  sfto  ? p tt  if  *fr fm nsr?r f ^ r  £  i ft

WTT ^T ?̂!T f  f a  cPP t£5%5T«T 5fft 
8p̂ T E  ^ p f E  srff 3nTT*TT r̂TelT |  eT3 epp

*T**rfr, ftfcgfy f f iy ffoft *fh: « r t ^ t ^
if «WR5TT ^  sm nft I 

^  ^  T3Tf%5T5T arnr ?TTO

I '  v t ^ r  v f W r  w r  v t  w

^ rr |  v t irw  ^ rr  | » |u r t  w r 
*3 iW ir ih r  ? t ir f  ( , 9 ^faar%-

« f t w ^ R  ^rn^ft %
%ftx f o t  % w $  f a  *refir fa v r^ te  v t  

fir*rr 3rr^ i ^ n r f t  9 x ^ r  ^ r%  W  ^  

3 r t  ^ | ,  f a g r r  fp fo S H e  * r m  1 1  

trtsrm  Jr ^  ^ jjN r $r ^*pt |  f a  wsr

ipr fcfZ ^ t ^T<f F T  Jr vT 3JTT̂ t eft grf 
f^TT f a  :

“ to allocate and disburse out of the 
funds of the Commission such grants to 
institutions deemed to be universities. 
In pursuance o f this sanction of the 
Central Government under section 3 may 
be necessary for one or more of the 
following purposes, namely, for maint
enance in special cases, for development 
or any other general or specified
purposes...”

t  |  f a  s f ts s tf r  

*r<jGT ? t  snrn t s r tr  31#  $*f 3ft ^ k p t

t i t  &  tft ?qwer *R»t I
f  S5 f w r  ^rrfazff ^  «rr

f a  f f t ^ r ^ t  vft&x $  sft ^  j t |

^ ( € t  aprrf |  w n  f t  |

m&R § * z  % ^  f m  1 1
■m q?t f S |  ^Teff 3ft ?7T?r

mqr»ft, #  ^?nr ^ r^ en  g  :
“ The Amending Act provided for the 

following important matters—increase in 
the number of members o f the Com
mission from 9 to 12 including the
Chairman, provision of not more than 
three full-time members, exclusion of 
serving Vice-Chancellors and heads of 
the institutions in respect of membership 
of the Commission, reduction in the 
term of the membership of the Commis
sion from six years to three years in the
case of members and six years to five
years in the case of Chairman, additional 
power to the Commission to give maint
enance grant to non-centre universities 
for maintenance of any specific activity 
in special cases, power to the Commis
sion to refuse grants to the State 
universities set up without the previous 
approval of the University Grants 
Commission and the Central Govern
ment, empowers the Commission to mske 
regulations regarding the delegation of 
this power to the Chairman, members pr 
officers of the Commission.**
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i to  <ft©
stct: f  m u m  f  fa  fare $ vtfm- 

3few «rr 3rr% arf?r fa?r *tft
i r t r  v F r f h r  ^ h tt ?n$f ^  s i t r  f W r a r  
$ r ft I

3R $ ^  % f̂orTw
<rc amnr i  i nm «nft 83 $*t-
arfa gf a  1 1  s h r  p r  q tfs r  rft

5Tc^T & z  % q ^ f t  |  |

** 83 %ftref%gt3r wst̂ s * r  S rt
r̂rf̂ TT i ^nsfft sfa sn^rrr <R Frrfr^

% ire  $■ |*t fr$ ^prsrftr^r *sft# i Srfa* 
9HHF? *f)r s h s t r  *nr *r$ *£t

§  f a  *rf ^ f¥ ri% € h r *sfW  % t o  % 

*nff |  anr t o r  ?r *nf m «pt f%qT f  fa  
^  f f a 1frgt3r ^ » f t  f t  i ^rr*: 

t o  ^ s r  % sft%  % fspT

8TT«TR t  I Wff STTOKt % ^cnfer 3ft vft 
smrtrr » r §*r *P*rftm % fasrR ^ J r  
*rfc *rf %ftmfo€t *stsr% |W t

eft ^  f̂t ^ r  ?srt#»t i Srfar s*fat sfrspr 
^ft * f a £ # s n *  &  s* fa t ^ f a t  *m*Frr 

$ m  i w f t  tf ta  v m  $f*raf%£ta[ & ^ t 

*hj?tt |  f a  v t M ^ r  ?nrrsrR  §*$ ^t^mr 
3rfa?r *Krr % fafsR isr ^mi^TFr,

?r*TT«rpT §>rr i m:
W  t o  *r |  f a  ^ P w R i ^  * r  q ^ * r  

* t « r  f a * r  w n ; i S r f a *  w  t o  % t ft  * r -  
*pR*r#f £ faanft sfaarfazta ?R5pR 

sriM t i

$ w f  t^fwar *pt 3fi|t cpp r̂ensr ^ 
^ r v t  x m  ferr nnc, «r$ tft m  ^  ^  
t ,  ^  t o r  #tfcT ift 11 f% W t
^  I  ff? 5fTT̂T $ fffSST ^ t
^ f t  11 t  farsr srftx qvgn f
ft? t o  *r ^ft grerjft f t ? w f  % m*t
f f ly f̂ fN r «pt |  f^cpfr

1 1  ^rnsv 5f gft * tsw  # p r f ^ t  | ,  w t t :  

^ft »r# ^  t . .

SHRI DHANDAPANI : I am asking
about a Central university

MR. CHAIRMAN Let him finish

«ft i t o  «fto i m *  : 3T?T 5RT JT5TO

^ [ f W ^ t  ^ t  m m  f  ^ r  m  ^  

qR?3 ^  w  ^  ^  t  f a  tf e y q m  ^ t 

^  ? f ^ r  f^r^r ^  w% tt̂ fr a  «r^t 

^ r ^ f e s t  t  ^  ^  st^t ?ri%»r wnr ^  

% zx I  I ^ r t  3fto ?fto q ^ T  

^  T^t 1 1  fa^ft ^ft w * m  ^  % ?n %ftr 

T O  *t ^ r t  ^  f ^ f s r  ?r^t f w  |  i 

% 3f^ fspsmfF «TT cR  ^5T?T ^ s r f% € t  ^  

TOT «TT I ^ T  sprr ^ T  ^  I ^(o 3fto 
^fto % *pft 3ft ifWt | t  ^ T  t ,  ^  ^T%

% I TTSTff ^Pr^ff{€t apt f3T?Rr WTF

fe rT  3tt T f r  t  3fto ?fto ^  a r ^  ?t 
3̂̂ T% SfTJfr q ^ t | f  ^  ifhc «T *F*ft 

ft *fr  I 5T»R ^JT r ^ T ^ r r j  ^  ^ r  %—

SHRI DHANDAPANI I am sorry 
for the mtenuption but I want one clarifica
tion We arc running four colleges under 
the Dhandayudhpani Devasthanam in Palam 
wheic Hindu religion and Tamil language 
aic taught We applied to the UGC for a 
grant but they have turned down our request 
They are not giving any grant to our 
colleges

SHRI D P YADAVA ■ Please come 
to our office My Minister is here and I 
assure you that we will discuss it there alt 
together.

**TT : ( # W i r )  :

s t * r  *mr |  ^  ^  ^

j  f a  m f a s  ^  ^ t ,  ?t̂ t 3ramr ?  t o  i

SHRI SEZHIYAN (Kumbakonam): Tbfc 
information may be supplied to the Hous?
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SHRI SIDDHARTHA SHANKAR 
RAY : It Is not possible to give answers 
with regard to individual instances in the 
course of a debate relating to a report for 
one particular year of the University Grants 
Commission. We are really discussing here 
the contents of the report of the University 
Grants Commission for one year and the 
scope of the debate, as I had said earlier, 
is restricted entirely to what has been men
tioned in the report. What we wanted from 
hon. Members was their views with regard 
to the activities mentioned in the report, 
whether the University Grants Commission 
has acted rightly or wrongly with regard to 
the activities mentioned in the report. That 
was the scope of this discussion.

sft tft© ifto UT2P5T : STfT fsrifir-

fsFRTt ^  tf t  faarr »ftt t  s r k  firar# 

h f c m ,  w p f t f t f t ,  f a  arcfe

% fsnj, s s f t w  % fin? 

sif<r % # a r  |  ^

•mr ^ i r r  % qrtfor t i e r  §  i srf?r §

H M W f S£^t «FT S P P * f t  T fT  |  I c R f 
§  W T firifa r  tft f * r  v t  1 1

* rt if t  ssrrf 1 1  

5ffT chp g^nrr |  f j t  r̂q-vft ?ft%
^  113Tsr ftrcrr t o w  

t o  minTr, < r  f * r  f i r a R  *R » t  i

*pt ^  ^

*** ^  1 1  *TR5tor ^  w a r

*rffr Sr 1 1  a m  fa tft  % 
Ro ITT *fto trtfo sfto tfV 

^  i  tfK  ^  <T$T$ f R  *rrsc STO SW f t  

tft * t  % 

% %mri *P W ft a r r  i «nr?: ^n«rsfV*r 
t o t  ^  $srr to r  %  t o t  % *^rr-

f o s  fozrr »wt, W w  fP w lw ft  
’JTP^r * * * ! * £ * #

w  a t  «Ffhr*T * t  s t a

'ST TOTT I ,  *rct ^  i fins’ ftwft *ft  
*  f a f a  % q Pw f e f t  %

i r w r  ^  ? F 5 n f f w  f ,  f o T
fo rr  1 1 

arff <pf f o r  ^  w?r < n n r |  
q ro  f o f  *rr?> tTftrrez 5 v rlrfirs r t  1 

<mr 2 1 f o r  |  1 f * r  f o r
f  vaTwra" V X ifT  ^Tf^fT ^  I

Post-graduate studies—recurring and non 
recurring grant ; library and laboratory 
facilities—75 per cent, 50 per cent g ra n t; 
additional teaching accommodation ; hostels; 
staff quarters ; teachers hostels; non-resident 
students centres ; tubewells and overhead 
tanks ; cycle sheds ; semi-micro analysis 
equipment for advanced studies research 
centres—we give cent per cent here ; assis
tance to teachers for research and advanced 
studies, aid fu n d ; the students service 
programme ; the book grant.

Then, some Members referred to the 
compilation of a research paper and its 
publication. We assist there also if it 
properly comes. It is valued by the U.G.C. 
as to whether it is of a standard. For every 
Ph. D. that is produced, it is not possible 
for the U.G.C. to give money for that.

star *fo H F T *r  ¥ t  sft 3 ??r ? f ,  ^?r% 
fans ipr f o r  |  srfa i

fT ft S T W T f t w  ( s t i r ) 
* t p r  Sr s i t . . .

*rorof?r : w  o t t  %* tfto  
* f t °  *tft f W  < r  fe*rap*ra f t  T f r  1 1  
n m k  w&fi $ ^  ?rr^ ^  aft 
I ,  *r ^ f t  * 1 1  ^ r  
m  ^fis f^ipT sr % fin r  *rr »f^f f t  xsfl
1 1  H R * ift aT ^ f t ^ r  f ir ?  y r

w m f k  #  i

« j f M t  « ^ w r w r f  xm : t  * r |  ^ w * r r  
^ rT ^ t jf ft? mwK % «ro »ftf t i t

ijjfm fir fV apft t ,  O T fT t  f iR p f t  t o t  ft 
srm t |  i

«ft « to  <fto x r m  : ^ w f t  s rF r tn t t  

$tjt ^ t ^rn W t i
5*r?t 2 5 0 0  m M f  l^t



[«ft ^ o  ZTT3W]

<fcn fo r r  1 1  i m  M t  % *mr v t ,  ?ft 

^  ^  3pr$ $f!r
* ft #  1 1  x m  *  f t  q r ^ r v r

ft^T  ( ,  5ft ^Ervt ^  VT 5 rfW R

'Stfc  *ro% t o  s f t r  f e  $ # 3 r  

*?t tot 3ft i

5TfT ?Pf> *5f%*T ’BTF2’ spT f ,  «PR

fPT *HM3W<il V l ^  WTCW « m u  5FM3T

* t  8 0  | ,  eft < n n f ^

^  * J ( £ f  t  f r  a r^  afHT %  ^  2 0  

<roik q*rT * m t  < tto  & sm ^r i w n  *Ptf 

*%£ napfSfe 2 0  < t w  w r  tft ?r^t fcft §

*ft W FT  »T?r?R H f |  f r  ^  T?^%*FT *T 
^ r r  ^  eft $  s f k  2rf f ire  

# eK  <n: *> r t o  * r  T R ^ftfa *R?rr € t 

$  i v itra ft ®Pt w f t  * kz  !nM%£*r 

§  v ^ r r  **rrf^ f a  ^ h t t  g f ^ r f o f t  s tfss t

y i f t g p r  ^ t  w z  8 0  q w  *mr f o i T  

tSTRTT I ,  5ft it f t W  2 0  <7T$Z q*TT 
?ft f , m ffc *rrr§rsr ^cT-srf?r-^ sm r ^ r  

^  i
*TH?fcr ̂  f w  t f k s p f o r ^ T

gr^rerer *ftfe*r*r «rra 

q>T F̂FSpPEf H1!  tflP a ^ f f a W  <n 3 w£ ^

*rarr ^  f a  g f a t r f a #  a n e s r  *tftsr?r % 

t n ^ ;  *  wrr^r *r$f «rr^T 1 1  ^  ^  

s f a f r  < rq  f t  w r r w ^  

a w r  1 1  ^rfa*  ^  t r ^ R  «n
t ^ p r  f f i y f o r t  sT*r?r 

^SkTT %i ^TT $*T 9TFTX s if t  ^  

* xrt&  % I ^  K W  W flfS R  

*rfa%  fwq; f ^ f w
grm *flr ^ETt^R sfr a ftr % f?T% ^  $  

fS rrn : fin? ftw sft * r

w T % $ ^ m m  »fWfc*€r f f  i f tx  

v W r  f?n? ^ f t  f  i ^ R ? t  f^ r t€  

» ^ w t i r ^ r f t iw « r T % ^  i
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%f^n? t r s p f a s * ? r  *pttft n f  11 
s^?T ffrft  ^nrfif!?tar *  ^ r r  ^t x$r |  f«F 

SfiHM ^ fe f^ ts r  if, ^ ftw  r^ r r t  
*r %ft* flHW  % srsr?̂  if itfqs 

qrrf3f^5r*T f?nrT 3rr 1 1  
^ T  5W ^TWf%€t3T ^ t  |
^ r  f?n? fR %  ^ r r f  | ,  ^r® 'ft®
^•o »i^rff>rg-2F  ̂ aft ^ q -  ^ r ^ ( gft{?r

^  ^ r ^ t  ^«T^r^rr ^r ?rtT ar?> «j^?r <T?^t 

frnft f^ft? ^  i an fr«ft€ ?m% fiwrcnf 
m t f t  * M  f t  m m r  f  f ^

*£t ^r^ccf ?rft % i ^ r%  fa tr  ^raprf ^  

aTT^T T t f  fpRTJsr $ R ' vrt gf^cT ^  $tnT I 
? p rj? r  % qiteftr^RT ^ r  w

|  ^ w i% e t  «r^ w r  ^  f t  

|  t f t m y l t  'R  ^  v t  

» r« ftw  ?r 'f f tf^ r  3 fk  f ts r  9ft t o t  t o  

^ r r  ^  ^ h t  ? fk  t

^  ft^rr i ?m?^r ^*ft5PT %

^  T O r  f>»n eft ^  q<5ft f ^ fg^
M r  «m?*n i...

q v  ir ifR ta  : ^ t z ? r  q rftfir- 
T5R % if  w r  fsrr ?

«ft « to  q*to apfT f%

qpt «T«rw?rT ^  ŝft *r$€t 
^nft I  ^  m ft Fv*t£  ^  *  ew 3 P R  
f ^ T T  f?njpT % *rr 9 m m  i

w rp ^ r rW  m *r# ?w f i r o  |  
t^rr ^ r  m  f v  ^ T R t  t f w R ritw  m  
tTf%^pr ip^iq ifz »r f̂ 11
^ f ^ u T w r f ^  « r w ^ i r R ^ t i  

?rft ? fr tt  1 1  ^  
' R  «r?nr ^t f w T  *fix tit w% n^sp- 

i

f ^ r ? r « R >  & r f r  fr R ^ r  ^
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<p p  srcr 4 ^ r a r M  »  vfircrc f&rcr
s pp r  % s rr^ r  sfo:

% f5T*r % -^T «TT 3*ft SRTR t

4f%»r srFarar i p  t  sfto: spterO
*pt fa < fiT M t *rrg;

Sr f̂ rcT̂ fr s w a r  $t saft 4  ^  ^faarfast 
?TF3?r apifV^FT % % *TT»J sRrT TT
srmiT ĝ TT 4  1 $® *ft° ?fto ^ P P

g f  4 1 f s j  $ s  % S T H f T O T
sraaft fe r r  1 1  ^

*T ?ft I^T *TT*ft
3TTT r

y q ififlH W  f W * T  ^T ^TfT crt & r m
4  ^  fan: i^ r  argsr *r*arT *fr?r f ^ n r  *nr 

t o t  4 1 f o r  s rf ts r t  m p r %  ^ 4  

^ r f a w ? r  spr fr fin r  tjtarr i 
t ^ i f ^ s r c r  % f v m  3f ?ftn
4  I Z tltf  *PT t^ T fa ftS F T  ^  JTT
w t  it , f^ i *rt»r 3tfrf^?r f o f
4 ^  sfarer f o r  *rr§5f 4 i ^  ^
*ft $*r *rtor tftforcreft n h  *p t  4  
$faafa€t tfrcsr ^*Tftnr *ft <re a r p  
sfrtf% *fhc 4* ^  ^

f a r  sr> «rf??w ^*p?tt $ m  ar$
f^TT 5 f M I  s f k  S T ^ R  fsp*TT
^ m r  i p n t  *r$T *pt * t * n i  
srt *tft 4 8 f3rp: after 5n=5ri| * f a  

3r> 4 ,  s m r n r  *  f i r e *
^  ^ r  4  <ft aflg <***5 * t f e  ^  aR5TT

4 i ^ n r  $ u rft $ ^  4 a>
5f t e  fflgt apTcTT 4  1 

frs>m *r $fa«if%€t a ft*rr£ t-
^ m 't q it tf t  « t f t  $  v $t sn*r * f k  p r  
stort ft * t  *n*T$ ^  srt

^ t ,  % ?fWf «Pt vft p r

? » « r k  5fi?ft apt 4»
^ ft̂  f ^ t  ^  «ft p r  ^  i

v̂ y y i ^ < t  s $ d  t
V|5r 5ft»ff 3 <pp 4 » ^npt r a m : f ^ r

* r $ v i%  ^ T f t  4 ^  $ *  ^P n iR n ftJ f 
^g i^ r a^ct ̂ t?r «r^f f̂ »
q?t $ t°  tr^o  ^ [0  w  tr»ro ^ f t p o  l^ ro

? f t o « r ^ ^ %  ^ r  t r p ^ r r W  ^ f t 4  

^ T ^T fr f t  3TT^r I «TT ?RVR 
sr§cT *rfnf ^r>r Tft 11

w^ft t^p faranFr ^nrr crP o ^ _ ^  ’•Pfr f ¥  

p r^ j tn  itfgap̂ r «i?t cr^^ r P ftf^wf^r 
Jr f̂t ^  5nror ^ t  ^ t t  f^ra% Pp
?fWf spt 3T5 f t  f»F ^yflPw f^T 1%^ «TRr

ft^ fr? ft ^ f t
farfcr r̂ p r  ^Wr q i f a s r n t ^ n r  «rar 
f ^ r r  4  sftT 14 $ s m  W -
firqf ^ r  % fs re r rM f ^ t  v r^ i^sr ^  4  

j t t  9ft f W m r  Jf 4 ^ ^ * t  f ’H  ^ f t w  

t r n f s v R r te r  ir ff?R  f t  4  i ?n ft f»r tflR 
q^t# an Tr|t# ^ft $f?nr ^ 4 1
^a rf  ^ft arfH 4> v t  cft^f ^t»
M t  *P> q't WTT q ^T T  ^T  4 1 % f^T

^snrr 5TRJT ^rt?T ^ r  4. ^  $3 <ranr

^ a n T T | T 4 ‘ ^ tift 1 4 f 3 T R % f ^ t P R  
5R? «T?1# spt sqrarw ^ t  4. ^

P w tW S »  f w r  4 ^ 3 ^  f ^ i  *T?rT •r^t

^  T fj  4  1 t o  ^  ^  ^
?WFt f  B| fosree ^pltiTT I ’HH vftaT VG 
% w r f t  T O 5 p r  *ft*ff v t  a n c m  ^ r  ^  i 

?T5 f̂ % ^tt«t t  W P T  w a r w r  
^ ! t t  i  t o  W t? r

T O f  ^ t t  'arrfcfT g  ^rt ift £ m  ^ f k  

w r e RT pg re  ^r ^  ^  ot p r ttq w ft 
JT ft^ r  «pt t o  arr »pt w m  §  1

MR. CHAIRMAN : The discussion is 
over...

SHRI K. MALLANNA : The hon. 
Minister did not answer in regard to my 
suggestions about private colleges.
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RAILWAY BUDGET 1971-72,— 
GENERAL DISCUSSION

MR. CHAIRMAN : Now, we shall 
take up general discussion on the Budget 
(Railways) for 1971-72.
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SHRI S. M. BANERJEE (Kanpur) : I
would tike to know how much time has been 
allotted far this discussion. Since the 
Business Advisory Committee is not meeting 
at all, I  do not know what the position is. I 
do not know whether it has been abolished. 
Earlier, it had been constituted, and I  used 
to attend it. In  the absence of any know
ledge about the time allotted, it is difficult 
for us to fix up the speakers. 1 would 
request you to convey our feelings to the 
Speaker, and let him call a meeting 
tomorrow so that we may also fix up our 
speakers accordingly. As it is, we do not 
know how many hours have been allotted.

MR. CHAIRMAN : The time likely
to be available for this is about 10 hours.

SHRI S. M. BANERJEE : That is the 
time fixed up by the Minister of Parliament
ary Affairs. But it is for us to fix up the 
time.

MR. CHAIRMAN : What the hon.
Member has said has gone on record, and 
the hon. Minister will see it.

SHRI DINEN BHATTACHARYYA 
(Serampore) : I am glad that I have the
privilege to open the debate on the railway 
budget placed before the House by the hon. 
Minister of Railways. From the budget 
papers, I do not find any changc in the 
policy of the Government at all. So far as 
is evident from the whole of the budget 
speech and the other documents that have 
been placed before us—the same old outlook 
and the same old policy have been placcd 
before us once again. It is a  mere balance- 
sheeting of the railway accounts and a typical 
way of patting up things, namely a shortfall 
ip fttnmmgg and rise in working expenses, as 
a  consequence of which there will be a net 
deficit of Rs. 33.12 crores on the revenue 
account. The reasons adduced for this are: 
rise in die staff bill, unremunerative position 
of certain lines and the loss due to haulage 
o f low-rated and bulky goods traffic. I am 
thankful that the hon. Railway Minister has 
by his railway budget indicated the shape of 
things to come and as such this budget is a 
precursor -of the things to  come. An illusion 
had been created just on the eve of the 
elections that certain steps will be taken by 
the Government to fight against the poverty

the people. But I  find that instead of

‘Gareebi hatao’ Government have adopted 
the policy of 'Gareebon ko Hatao'-•

*Gareebon ko hatao and looto'. That is 
what has come out from the facts placed 
before us.

The people had expected that at least 
there would be a reorientation in the policy 
and at least the assurance given before the 
elections would be rcspected and honoured 
to a certain extent. But wc find that after 
cataloguing the reasons for the failure of the 
railways to cope with the situation, the hon. 
Minister has come forward with a proposal 
to increase passenger fares and to make 
readjustment of the freight on goods traffic 
and an increase in freight. Even now, I 
would request hon. Members of the House 
to judge things for themselves. From the 
budget speech we find that there is a proposal 
for an increase of passenger fares, and even 
here, we find that the total amount that will 
be realised from third class passengers is 
Rs. 11.60 crores.

From the upper class passengers, it is 
Rs. 1.60 crores. This is your socialism ; this 
is your garibi hatao. The maximum number 
of people travel by the third class. On them 
falls the heaviest burden. The Minister will 
graciously say that he is not charging any 
extra fare for short distance passengers. 15 
kms ; what is 15 kms ? Just between two 
stations. 1 know this from my experience. 
At the same time, he poses as if he is doing 
much service to the poorer people. He has 
cited the examples of the daily passengers 
in the big cities, Calcutta, Bombay and 
Madras, lakhs of them, purchasing monthly 
tickets, and the railways losing Rs. 12 crores 
on that account. Has he got any knowledge 
of the conditions under which these daily 
passengers travel during the peak hours in 
the morning and evening ? I have pexsonal 
experience of Calcutta. I have seen that 
they have to heard the train even at the risk 
of their life. Has the hon. Minister calculated 
how many passengers can be accommodated 
in the coaches that are provided morning 
and evening, and how many actuilly travel 
in them ? Then you will find that this talk 
of concession is nothing but a stunt. The 
trains are always overcrowded in these 
suburban sections. Many times 1 have seen 
that for petty reasons trouble starts and there 
is a train dislocation.
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THE MINISTER OF EDUCATION 
AND SOCIAL WELFARE AND MINIS
TER OF DEPARTMENT OF CULTURE 
(SHIKSHA AUR SAMAJ KALYAN 
MANTRI AUR SANSKRITI VIBHAG 
MANTRI) (SHRI SID0HARTHA 
SHANKAR RAY) : Who starts it ?

SHRI DINEN BHATTACHARYYA : 
The people, because of the conditions they 
have to face. After spending 8 or 10 hours 
in their places of work, they have to literally 
fight with those who arc inside the train to 
get inside. Lakhs of them have to do it. 
You will say that they may wait for the 
next train. But that is not so easy. You 
will have to wait longer hours. These things 
have a psychological reaction on the people. 
These things must be taken into considera
tion and remedied.

Even after these proposals for increase 
m the fares and fi eight, the Minister is not 
in a position to cover the deficit; there will 
still be a balance of Rs. 6 crores odd left 
uncovered. He has hopes that this will be 
made up by a top-lo-bottom economy effort, 
that is, beginning fiom the Chairman of the 
Railway Board down to the gangman. That 
is good, no doubt. But I would remind the 
House of the proverb: charity begins at home. 
If you really want to improve the condi
tion of the railways, you have to remove the 
‘white elephant’, the Railway Board. Until 
and unless this is done, there is no chance 
of real improvement in railway operations. 
So my first point is that the Railway Board 
must be abolished. I know the Minister will 
hesitate because it is a legacy from the old 
British days. They have no courage to take 
this step becauso there is a den of vested 
interests in the form of the Railway Board, 
The Demand for Grant No. 1 gives a picture 
of how the Board is constituted and what is 
us structure. So far as I know, there are 
three or four members.

Along with them there are five Additional 
Directors. 1 do not know what their func
tion is. There are so many Directors, Deputy 
Directors, Secretaris and Assistant Secretaries. 
In this way a hJrarchy has been created in

Railway Board. At the present moment 
y°u can abolish the posts of five Additional 
Members, There is no necessity for Addi
tional Members and this will reduce the 
exPenditure of the Railways. There is one 
Additional Director for Establishment. There 
l Te two Joint Directors, one Deputy 
^ e t a r y ,  Director (Mechanical Engineering

and Production) and Director (Finance 
Accounts). These are not necessary and can 
be easily done away with. Actually, the 
real work is done by the lower ranks, either 
clerks or technical persons, and the person 
at the head simply signs and passes the 
papers, and for this lakhs of rupees are 
spent.

SHRI A. P. SHARMA (Buxar) : What
is the change you are suggesting ?

SHRI DINEN BHATTACHARYYA : 
I am suggesting the total abolition of the 
Railway Board, and if it is not immediately 
possible, at least you can do away with 
the posts that I have mentioned.

In the Soythem Eastern Railway there 
are four Engineers. I know that two 
Engineers can do the whole job.

I do not know what extra facilities the 
ordinary passengers will £et after this Budget, 
but from the report it appears that the 
Railway is incurring losses on the Rajdhani 
Express and Deluxe trains. So, it is better 
to introduce more ordinal y Janta passengers 
and expresses. This will facilitate travel hy 
the ordinary public find will save the 
expenditure of the Railways.

The Railway must establish human 
relationship between the top officers and the 
ordinary employees and natural justice must 
be done to the Railway workers. Eight 
hours a day was assured in this Parliament 
long ago, but still I know that loco drivers 
have to work for 14 hours. The Minister 
must look into this and see that the eight 
hour day is introduced.

The Railway refused to implement certain 
things which are agreed to and implemented 
by certain other public sector undertakings. 
It happened in Barauni in respect of project 
allowance and the workers went on strike. 
The P  and T Department and the Fertiliser 
Corporation gave that allowance ; the rail
ways did not. Because of strike the railways 
had to incur heavy losses and ultimately the 
railways had to settle the matter.

White the Railway Board itself certified 
that the Railway Electrification Organisation 
had done good work, it suddenly decide^, 
for reasons best known to itself, to split it 
up. They planned to electrify 75 per cent 
of the railway lines ; it was progressing well 
and the department could efficiently under
take all sorts of electrification work. But



267 R ail M ay  26, 197i Budget-G en. Dis. 168

[Shri Dinen Bhattacharyya] 
this was suddenly changed and contractors 
were given the work. 1 do not know how a 
particular contract or is connected with 
high-ups in the Government or the Congress 
Party but he was given the contract for 
Kanpur to Tundla electrification. He was 
given more than Rs. 90 lakhs but did not 
complete the work of 30 lakhs. The work 
is still incomplete and the line is not in 
operation.

There are a  group of contractors and 
when tenders are called for they combinc 
together in a  surreptitious way and give 
tenders. If one is accepted, the other 
contractors help the person who gets the 
contract. In this way they decidc among 
themselves who should get the contract. 
This goes on merrily under the Railway 
Board.

There is a proposal in the Railways that 
contract labour should be abolished ; still 
the practice is continued even in respcct of 
certain works which are of a permanent 
nature. In the Loco shed in Bandil some 
workers are appointed to remove the ashes ; 
this is a  regular job. Still these men are not 
absorbed directly by the Railways

MR. CHAIRMAN : It is time you
wound up your speech. You have taken 20 
minutes while the total time to which your 
party was entitled is 26-27 minutes ; there 
are two speakers from your party.

SHRI DINEN BHATTACHARYYA : 1 
come to  my other proposals. There should 
be no increase in the fares. No new deluxe 
or Rajdfaani type coaches should be intro
duced. I also want to ask the hon.
Minister : what happened in regard to
the Calcutta underground railways ? 
I was a Member of this House in
1965-66. This issue was taken up then, and 
a dispersal line from Dum Dum to Princep 
Ghat was decided to be taken up for com
pletion, In the last year, there was a big 
conference of Parliament Members with the 
Manager!, etc., etc., and there it was adopt
ed. I  know that a  certain amount has been 
sanctioned for that dispersal line. But it is 
still in the air, Nobody knows what is the 
fate of that. In the meantime, the Soviet 
experts who really have a  knowledge of 
underground railways—because in Leningrad 
where there are aeacabout 40 tunnels they 
have built an underground railway—came

here, and gave their recommendations that 
an underground railway may be built in 
Calcutta. That is still in the shelves of the 
Railway Board. I do not know what is the 
real fate o f it. My submission is that the 
matter should not be delayed any more. It 
should be taken up with due earnest
ness.

Then my point is regarding the Howrah- 
Amta railway. It concerns a large part of
West Bengal. If to meet the needs, a 
narrow gauge line is not possible to be taken 
up by the Government, I suggest that you 
should at least built a new broad gauge line 
which will have a dircct link from Santragachi 
to Bishnupur via Dhankuni and Tarkeshwar. 
If this line is taken up, lakhs of people who 
have no conveyance in that area—-I come 
from that area—will be benefited. If  the 
Minister visits that area, he will find that 
e\en a bulJock-cart cannot pass through the 
road. The Government is saying that they 
will introduce buses. 1 do not know when 
they will introduce it and build proper roads 
for the buses to ply. Even if you want it, 
you cannot do it before two years, because 
you have to build the roads first. So, I 
humbly suggest to the Minister to reconsider 
the proposal of taking over the Howrah- 
Amta and Howrah-Sheakala light railways. 
If it is not possible, immediately, and ulti
mately they should see that a broad gauge 
line may be laid in that area.

Along with it, I  also request the 
Minister one thing. He assured this House 
in his last budget speech also that the em
ployees who are working in the Howrah- 
Amta railway would be absorbed. But it has 
not yet been done. So, 1 request him to 
expedite action in this matter.

Then I come to certain other suggestions 
which have been given to the railways in 
the form of a memorandum by the Passen
gers’ Association there. The first suggestion 
is that a dispersal line from Dum Dum to 
Princep Ghat and a small link with the 
Bendel section near Bally with the Calcutta 
port should be taken up. A small link with 
the Calcutta Chord near Bally and the 
extension of the line up to the southern 
section may be taken up afterwards. 
In Balurghat, which is the only district 
headquarter in West Bengal which has got 
no railway, I want a railway line there. 
In Tripura, in reply to a question the 
minister said that from Dharamnagar to
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Agartala, they have undertaken survey work. 
That should be completed immediately and 
construction should start forthwith.

Regarding subways and overbridges, the 
minister says, if the State Government con
tributes, we can take them up. I do not
understand this Year after year we are
pointing out that people are suffering, but
neither the railway nor the State Govern
ment takes up the construction of these sub
ways or overbridges. In our State, there 
are so many subways requiring remodelling 
like Bandel ana Konnagore. There were 
built long back and during rain, you cannot 
go through them. There are cetain places 
like Serampore portion of the G. T. Road 
where overbridges are neccssary. But the 
work has not been undertaken. From the 
minister’s statement, it appears that Rs. 10 
crores will be accumulated in this fund. I 
suggest that the railways should spend the 
whole amount and not depend on the State 
Governments’ contribution for these smill 
works, because the State Governments will 
say, “ we do not have enough money,”

18 00 hrs.

I am surprised to find from the minis
ter’s speech that in the eastern section, 
blame has been levelled against ordinary 
people for dislocation of trains. What have 
the poor people to do with it ? I want to 
mention one incident. On 16th of this 
month, Mr. Mohammed Ismail, Member of 
Parliament, was travelling from Howrah to 
Ranchi. As soon as he boarded the train 
at Howrah and kept his bag, some four or 
five persons came there and snatched away 
his bag. He asked the policemen on the 
platform to catch them. But he was told, 
“You go to the thana and steps will be 
taken,** He had to get down from the train 
because his purse, identity card and every

thing was inside the bag. Later, he addressed 
a letter on 17th April to Mr. Hanuman- 
thaiya. But he did not even reply to his 
letter. If  this is the fate of an MP, you 
can imagine the state of things.

We are fully in agreement with the 
minister that these things should be stopped, 
but for that certain measures should be 
taken boldly. If you depend on the State 
police, they are in collusion with the 
waggon-breakers. They are all anti-social 
people. Now these anti-social people are 
ganging up with the Congress and the Con
gress people are standing as their saviours. 
Where are we ? I humbly request that these 
things must be stopped by taking strong 
measures, in which case, the people will co
operate with the efforts of the minister. If  
the minister wants, we can give hundreds of 
cases of waggon—breaking.

MR. CHAIRMAN : Now he should 
conclude. Mr. R. N. Sharma.

«ft T u rm an ? sroff (sprarre) : *ht t - 

T f r  3ft, s n s p ft sft t o  §*rr
t  33 *Rtf w t  f ^ r n r r  «rarr 4 
FT STFT % fa ir  ^T3T fratT  %

f e m m i  |  snr f a  *  i r t m  % 
fr?rh> ^ t % fa s  36

*PTt? ^  fsrr |  s fk  &ft % f t

MR. CHAIRMAN : He may continue 
his speech tomorrow

18.03 hrs.

The Lak Sabha then adjourned till Eleven 
o f  the Clock on Thursday, May 27, 197If 
Jyaistha 6,1893 (Saka).
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